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 LOK  SABHA

 Thursday,  May  3,  973|Vaisakha  13,

 895  (Saka)

 Rule

 the  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr  Speakir  tt  the  Chair)

 ORAL  ANSWERS  TO  QUFSTIONS

 Meeting  between  representatives  of  India
 and  Pakistan

 रे
 ‘944  SHRI  ह.  पे  PATEL:

 SHRI  P.  4.  SAMILNATHAN  :

 Will  the  Minister  of  EXTFRNAL  AF-
 FAIRS  be  pleased  to  state

 ta)  whether  representatives  of  India  and
 Pakistan  are  hhely  to  meet  in  New  Delhi
 shortl)  with  the  aim  of  defreezing  the
 situation  in  the  sub-continent;  and

 (b)  if  so,  the  subjects  to  be  discussed”

 THE  MINISTER  OF  - 1 क  ATF  यह  THF
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH).  (a)  No
 decision  has  yet  been  taken  on  the  mect-
 ing  of  tepresentatives  of  India  and  Pakn-
 tan.  Government  aie  in  tcuch  with  the

 Bangladesh  Government  to  evolve  a  joint
 response  to  Pakistan  Government's  State-
 ment  of  20th  April,  1973.

 (b)  Does  not  arise.

 SHRI  ॥,  M  PATEL:  Mr.  Speaker.  Sir,
 will  the  Minister  please  explain  whether  the
 Government  of  India  considers  it  necessary
 to  take  an  initiative  in  this  matter  to  break
 the  stalemate  which  we  have  undoubtedly
 reached?

 SHRI  SURFNDRA  PAL  SINGH:  |  Sir.
 the  Government  of  India  has  already  taken
 a  number  of  imtsatives  im  this  regard  and
 the  House  has  been  kept  fully  informed
 of  the  various  developments  from  time  to
 time  And  now,  after  having  made  out
 joint  statememt,  the  Pakistan  Government's
 response  to  it  has  to  be  seen,  and  their
 response  so  far  has  not  been  very  encour-
 aging  But  we  do  hope  that  ultimately
 better  sense  will  prevail  and  there  will  be
 a  constructive  approach  from  Pakistan.  So,
 there  sno  guestion  of  our  taking  an  ini-
 tiative  in  the  matter,  initiative  has  already
 been  taken.

 SHRI  कैन,  ६,  PATEL:  May  )  rake  it  from
 the  Minister's  statement  that  now  we  will
 wait  indefinitely  untul  Pakistan  chooses  to
 take  the  mitiative  or  at  some  point  of  time
 they  will  consider  it  necessary  to  break
 the  stalemate?

 SHRI  SLRENDRA  PAL  SINGH:  I  have
 already  said  in  the  mam  reply  that  after
 having  recenned  Pakistan  Government's
 Statement  of  the  20th  April.  we  are  already
 in  touch  with  Bangladesh  Government,  and
 in  consultation  with  them,  we  are  to  evolve
 what  joint  response  there  should  be  from
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 Tadia  and  Bangladesh  side.  It  is  something
 which  we  are  still  discussing  and  consult-
 ing  with  the  Bangladesh  Government.

 SHRI  P.  VENKATASUBBAIAH:  May  }
 know  from  the  hon.  Minister  that  in  spite
 of  the  fact  that  our  Government  and  the
 Bangladesh  Government  have  given  a  pack-
 age  deal  or  proposal,  the  lukeworm  and
 sometimes  the  hostile  attitude  of  Pakistan
 is  making  it  very  difficult  for  our  Govern-
 ment  and  the  Government  of  Bangladesh  to
 come  to  any  grips  with  the  problems  with
 the  Government  of  Pakistan.  In  that  case
 will  the  Government  inform  Pakistan  cate-
 gorically  that  if  there  is  no  favourable  res-
 ponse  our  proposals  will  be  withdrawn
 forthwith?

 SHRI  SURENDRA  PAL  SINGH:  Ac-
 cording  to  our  assessment  the  package  pro-
 posal  made  by  Bangladesh  and  India  are
 very  generous  and  we  hope  Pakistan  would
 see  that  it  is  in  its  own  interest  to  accept
 our  proposal.  At  the  moment  however  we
 are  not  very  much  encouraged  or  happy
 with  their  response.  But  there  is  no  rea-
 gon  why  we  should  give  up  our  approach,
 It  is  too  early  to  say  whether  we  should  go
 to  the  extent  of  saying  that  we  shall  with-
 draw  our  proposals.  It  will  not  be  in  our
 interest  to  do  so,  or  in  the  interest  of
 peace  in  the  region.

 SHRI  N.  K.  P.  SALVE:  Th  e  proposals
 of  the  Government  are  undoubtedly  gener-
 ous  and  they  are  also  sincere.  It  is  a  sen-
 sitive  matter.  Some  hostile  countries  mobi-
 lise  public  opinion  against  Indian  proposals.
 That  is  one  of  the  reasons  why  Pakistan  is
 not  reacting  favourably.  May  I  know  from
 the  hon.  Minister  whether  it  is  considered
 desirable  to  set  up  proper  propaganda
 machinery  in  respect  of  India’s  stand  to-
 wards  Pakistan  for  informing  world  opinion
 about  developments  here  in  the  correct
 perspective?

 SHRI  SURENDRA  PAL  SINGH:  It  is
 an  important  and  pertinent  question.  We
 are  ourselves  conscious  of  the  fact  that  our
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 proposals  should  be  given  the  widest  possi-
 ble  publicity  abroad  and  suitable  steps  be
 taken  to  inform  world  opinion  about  the
 steps  taken  by  the  Government  of  India...

 (interruptions)

 SHRI  P.  5.  MAVALANKAR:  May  I
 know  whether  the  Government  is  aware  that
 President  Bhutto  from  time  to  time  goes
 on  publicly  saying  that  he  wants  to  meet
 the  Prime  Minister  of  India  and  whether
 she  would  like  to  meet  him  wherever  she
 likes  and  on  whatever  subjects  she  agrees  to?
 How  is  it  that  we  say  on  the  one  hand  we
 do  not  oppose  summit  meeting  and  on  the
 other,  the  External  Affairs  Minister  who
 has,  happily,  come  now,  sometime  back
 had  said  that  we  did  not  see  the  desirability
 or  usefulness  of  having  another  summit
 meeting?  In  the  meantime  I  want  to
 know;  how  isit  on  the  one  hand  Pakistani
 President  goes  on  propagating  his  state-
 ment  and  on  the  other  hand  no  response
 comes  from  Pakistan  ?  What  is  the  Govern-
 ment  doing  with  regard  to  taking  further
 initiative  by  persuading  foreign  powers  in-
 terested  in  the  sub-continent  to  sce  to  it
 that  the  stalemate  is  resolved  and  there  is
 full  discussion  about  these  matters?

 SHRI  SURENDRA  PAL  SINGH:  To
 my  knowledge  the  Foreign  Minister  has
 never  made  8  statement  that  we  are  against
 a  summit  meeting.  We  are  not  against  ४
 summit  meeting;  but  before  a  summit  meet-
 ing  takes  place  there  has  to  be  discussion
 with  the  Pakistani  authoritie.  at  different
 levels.  and  proper  preparations  have  to  be
 made.  If  a  summit  takes  place  without
 proper  preparation,  it  may  come  to  nothing.
 I  have  said  that  we  have  taken  a  number
 of  initiatives  we  are  now  in  consultation
 with  Bangladesh  as  to  what  should  be  our
 common  attitude  in  regard  to  the  response
 of  Pakistan.  I  have  already  said  that  we
 have  taken  adequate  steps  to  inform  world
 Opinion  of  developments  in  the  sub-conti-
 nent.  Sufficient  steps  are  taken  by  us  in  that
 regard.

 शी  आंकर  age  fag  बल्यिवर,  शिमला
 समझौने  के  बल्द  न्ककिम्सान  का  जो  रुख  रहा  है
 बह  कोई  हुन  ही  ओहादंपूर्ण  नहीं  रहा  है
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 पाकिस्तान रेडियो  से  जो  आर्तायें  होती  है  तथा जो
 लग्न  के  हमारे  इंडिया  हाउस  में  उनका  जो  कार-

 नागा  हुआ  भौर  कल  जो  काबुल  में  हुआ  बह  भी
 बढ़ा  हो  निन्‍्दनीय  है,  स  परिस्थिति  में मैं जानता

 चाहुगा  कि  पाकिस्तान  की  झोर  से  क  भारत  के

 प्रति  इस  तरह  का  गक्ष  है  तो  ऐसी  स्थिति  में  क्‍या
 किसो  तरह  को  बात  करना  सम्भव  होगा  ?

 को  शुरेशपान  सिह:  इस  सबाल  का  जवाब
 पहले  कई  दफे  दिया  जा  चूका  है  |  यह  बात
 सही  है  कि  पाकिस्तेन  के  साथ  जो  शिमला  सम-
 झौता  हुआ  है  उस  पर  वह  पूरे  तरोके  से  ऐडिप्र
 नहीं  कर  रहा  है  |  यह  बात  भो  सही  है  कि
 पाकिस्तान  रेडियो  से  बक्तन  फबबनन  इंडिया  के
 खिलाफ  प्रोपागन्डा  होता  रहता  है  ।  लेकिन  इसके
 यह  माने  नहीं  हैं  कि  उन  से  कोई  बात-चीत  नहीं
 करमी  चाहिये  |  बात  चीत  जारी  रहना  जरूरी
 है  ।  इस  बात-चीत  का  चलता  रहना  हमारे  हित
 में  भी  है  और  पाकिस्तान  के  हित  में  भी  है  ।
 हमने  कई  दर्फ  कहा  है  कि  इस  किस्म  का  प्रोपा-
 गन्डा  बन्द  होना  चाहिये  t  मैं  उम्मीद  करता  हू
 कि  ब  हमारे  कहने  सुनने  पर  ध्यान  दिया
 जायेगा  ।  भ्ल्टिमेटली  यह  दोनो  देशो  के  हित  में  होगा
 कि  हम  एक  साथ  बैठ  कर  फैसला  कर  में  ।  इस
 सिलसिले  मे  हमारी  कोशिश  जारो  रहनी  जरूरी  है  t

 मो  हुकम  चन्द  wea:  मत्रो  महोदय  ने
 अभी  एक  प्रश्न  के  उत्तर  में  बतलाया  कि  प्रस्ताव
 वापस  लेने  को  कोई  बात  नहीं  है  1  मैं  जानना
 आहत,  हू  कि  यदि  पाकिस्तान  हमारे  प्रस्ताव  को
 स्वीकार  नहीं  करता  तो  हम  कितने  दिनों  लक  उन
 को  वापस  लेने  के  लिये  इन्तजार  करेगे  ?  मैं
 यह  भी  जानना  चाहता  हु  कि  बहू  प्रस्ताव  हमने
 कितने  समय  पूर्व  दिये  थे  झगर  यह  हमारे  प्रस्ताव

 को  स्वोकार  नहीं  करते  है  तो  क्या  हम  कोई  कदम
 इस  कारंगाई  के  खिलाफ  उठायेगे  ?  क्‍या  मत्री
 महोदय  ऐसा  सही  सासनते  कि  इस  प्रस्ताव  को
 स्वीकार  मन  कर  के  वह  एक  प्रकार  से  छिपे  रूप
 से  उस  को  टुकर  रहे  हैं  ”

 को  सुरेशपाल  सिंह  :  इस्टरनेशनल  मामलों
 मे  कता  जरिया  नहीं  बनाना  चाहिये  कि  हम  कोई
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 were  देते  हैं  श्रौर  दूसरा  उसको  फोरन  गेक्मेप्ट
 न  करे  तो  हम  उस  को  बिदा  कर  लें।  हमने

 कुछ  सुझाव  दिये  हैं,  उन  के  कुछ  सुझाव  जाये  है,
 वह  शरीर  बात-बीत  करना  चाहते  हैं  इस  सिलसिले
 म्रें  कोई  टाइम  लिमिट  रखने  की  बात  नहीं  है  ।
 हम  कह  भुके  हैं  कि  बगला  देश  गवनेमैंट  मे  हम
 कल्ससल्टेशन  कर  रहे  हैं  ।  जब  हमारी  बाते  खत्म
 हदो  जायेगी  तब  हम  पाकिस्तान  को  जवाब दे  देंगे  ।
 ऐसे  मामलात  में  कोई  टाइम  लिमिंद  नहीं  रहनी
 चाहिय।  झ्राखिर  तक  बात  स्यीत  चलती  रहती  चाहिये

 Action  on  petition  sent  by  a  member  of
 Cantonment  Board,  Juflundur

 *945  PROF.  MADHU  DANDAVATE:
 Will  the  Minister  of  DEFENCE  be  pleas-
 ed  to  state.

 (a)  whether  an  elected  member  of  the
 Cantonment  Board,  Jullundur,  Punjab  had
 sent  a  petition  to  the  G.O.C  -in-Chief,
 Headquarter  Western  Command,  Simla  for
 setting  aside  certain  Resolutions  of  the
 Board  which  went  against  the  Education
 Rules;

 (b)  if  so,  what  action  has  been  taken  by
 the  G.O.C  -in-Chief  Western  Command  on
 the  Petition;  and

 (c)  if  not,  the  reasons  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.  B.
 PATNAIK):  (a)  It  is  a  fact  that  an  elect-
 ed  member  of  the  Cantonment  Board,  Jul-
 lundur,  submitted  a  petition  to  the  GOC-
 in-C  Western  Command  for  setting  aside
 a  decision  of  the  Cantonment  Board  where
 in  the  Board  rejected  his  motion  for  the
 abolition  of  the  post  of  3rd  Punjabi  teacher
 in  the  Higher  Secondary  School  maintained
 by  the  Board.  The  Board  decided  to  re-
 designate  the  3rd  Punjabi  teacher  as  Classi-
 cal  and  vernacular  Teacher  and  did  not
 consider  tim  surplus  to  the  requirements
 of  the  School.

 (छ)  and  (c)  The  matter  is  pending  with
 the  GOC-in-C,  Western  Command.
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 PROF.  MADHU  DANDAVATE:  I  am
 glad  that  the  matter  is  being  investigated.
 They  are  trying  to  find  a  way  out.  But,
 4  would  like  to  ask  one  question.  When
 an  elected  Member,  in  the  interest  of  demo-
 cratic  functioning,  had  demanded  that  cer-
 tain  documents  like  educational  code,  work-
 load  etc.  should  be  made  available  to  him
 so  that  a  proper  discussion  can  take  place,
 why  was  this  document  not  made  available
 to  the  person  concerned  ?

 SHRI  J.  8  PATNAIK:  I  do  not  have
 the  information  required  by  the  hon.
 Member  in  this  regard.  So,  |  won't  be
 able  to  reply  to  this  question.

 PROF.  MADHU  DANDAVATE:  The
 hon.  Minister  has  not  carefully  gone  through
 the  material  that  is  required  to  answer  the
 question.  I  think  he  can  go  through  it
 and  can  answer  afterwards  On  the  face
 of  it,  he  has  not  looked  into  the  matter.

 SHRI  J.  B.  PATNAIK:  He  has  only
 questioned  the  retention  of  a  third  Punjabi
 teacher  on  the  ground  that  tt  would  be  sur-
 plus  to  the  requirements  of  the  Board.
 That  has  been  considered  by  the  Board
 at  a  subsequent  meeting  It  was  found
 that  a  third  Punjabi  teacher  will  not  be
 surplus  to  the  requirements  of  the  Board.
 He  was  re-designated  as  vernacular  teacher
 as  has  been  said  earlier  So,  al!  the  in-
 formation  that  is  required  in  this  case  is
 available.

 PROF.  MADHU  DANDAVATE:  Thar
 was  not  my  question  My  question  was
 that  before  arriving  at  a  decision,  certain
 documents  had  to  be  louked  into.  ‘The
 elected  member  wanted  to  look  into  the
 document  which  was  denied  to  him.  t
 want  to  know  why  the  document  was  de-
 nied  to  him  when  demanded?

 SHRI  h  8.  PATNAIK:  No  such  com-
 plaint  was  made  in  this  regard.  If  there
 is  any  such  complaint,  I  shall  look  into
 it.
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 चिदेशों  हारा  जारतोथ  बैद  जिजानों  को  सरोद

 #947,  *  चिन्नूति  लिज :  क्या  रक्षा  मंत्री  ae
 बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  विभिन्न  देशों  ते  भारतीय  ह
 विमान  खरीदते  के  लिए  ऋमादेश  विए  हैं  ;

 (ल)  यदि  हां,  तो  उन  देशों  के  बाम  क्या  हैं  ;
 और

 (ग)  प्रत्येक  देश  ने  कितनी-कितनी  सख्या  में

 ऐसे  विमान  मांगे  हैं  ?

 ा  ह...  (रक्षा  उत्पादन)  में  राज्य  मंत्री

 (भरी  जिश्या re  शुक्र)  क)  जो  नही  श्रीमन्‌

 (ख)  प्रश्न  रहीं  उठता  1

 (ग)  केवल  कुछ  प्रारम्भिक  दै  are  की  गई
 है  ।  ऐसे  देशों  के  नाम  बताना  जनहित  में  नहीं
 होगा  1

 ी  विभूति  लि :  सरक्षा  की  दृष्टि  से  मंत्री
 जी  ने  देशों  के  नाम  नहीं  बतलाये  इसके  लिये
 उनको  धन्यवाद  ।  क्‍या  मत्री  महोदय  यह  बअतला
 सकते  है  कि  उने  देशों  को  तादाब  कितनी  है  जहां
 से  “मैट  विमानों  को  भांग  जाई  है  झौर  क्‍या
 “मैट”  लाने  के  लिये  उन  देशों  ने  हमारे  देश  के
 चालकों  को  भी  माग  की  है  ?

 की  बिता  रण  Bal  :  इत  देशों  ने  प्रारम्भिक

 पूछताछ  की  थो,  लेकिन  उस  से  उन्होंने  उस  तादाद
 का  कोई  सकते  नहीं  किया  था  कि  कलमी  धाषए-
 प्रता  होगी  जब  लक  प्रारम्भिक  अत  चोत  मे  बाकी
 चीजे  तय  मे  हो  जाये  लथ  तक  लादाद  का  सवाल
 नहीं  उठाया  जाता  यदि  इसके  बारे  में  मामला
 झौर  प्रागे  बढ़ा  धौर  हमने  उन  को  पने  हआाई
 जहाज  देने  का  फैसला  किया  तब  चालक  इत्यादि
 झौर  प्रशिक्षण  देते  की  बात  साथ-साथ  तय  की
 जायेगी  ।

 जो  जिजूति  लिज ;  मैं  जानना  बहता  है  कि
 हमारे  देश  से  जितने  बैड  विमान  तैयार  होते  है
 क्या  वह  हमारे  देश  के  लिये  काफी  हैं?  अधि
 काफी  हैं  तो  कया  हम  इस  प्रोजीक्षन  में  हैं  कि



 9  Oral  Answers

 ज्यादा  तैयार  कर  के  बूमरे  बेलों  को  दे  सकें?

 जो  जिक्र  क  शुरु  :  जो  हां,  जितने  नेट
 विमान  हम  अपने  महां  तैयार  करते  हैं  बह  हमारी
 झावश्यक्रताधों  के  झनुरूुप  ठीक  हैं,  भौर  यह  बात
 भी  ठीक  है  कि  हमारे  पास  इतनी  क्षमता  है  कि

 हम  अपनी  भझागश्यकता  ते  प्रधिक  बना  कर  दूसरे
 देशों  को  दे  सकें।

 SHRI  MOHANRAJ  KALINGARAYAR:
 T  do  not  want  to  know  the  names  of  the
 countries  if  it  is  a  defence  secret.  But  may
 I  know  whether  we  are  going  to  give  the
 improved  model  of  Gnats  incorporating  the
 changes  made  recently  oc  the  old  version?

 SHRI  VIDYA  CHARAN  SHUKLA:  We
 have  not  yet  come  to  the  stage  where  we
 can  say  whether  we  are  going  to  give  any-
 thing  or  not.  Some  preliminary  enquiries
 have  been  made  and  we  have  answered
 them.  This  is  the  present  stage  of  the
 matter.

 SHRI  H.  M.  PATEL:  Why  is  it  const-
 dered  necessary  to  heep  secret  the  names  of
 the  countries  who  have  made  enquiries?
 Our  policy  is  that  of  non-alignment  and  it
 makes  no  difference  to  whom  you  sell
 arms.  It  is  only  a  matter  of  availability.

 SHRI  VIDYA  CHARAN  SHUKLA:  Mr.
 Patel  should  have  been  the  lust  person
 to  ask  this  question,  having  been  in  this
 business  for  a  long  time.  He  should  know
 what  are  the  ramifications  and  implications
 of  it.

 MR.  SPEAKER:  Now  he  is  in  a  different
 business.

 SHRI  VIDYA  CHARAN  SHUKLA:  )
 do  not  think  it  is  in  public  interest  to  go
 into  the  details  of  it.

 Creation  of  second-line  of  defence  com-
 munication  by  linking  Nangal  Dam  with

 Talwara  and  Mukerian  by  Rall

 #948,  PROF.  NARAIN  CHAND
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 PARASHAR  :  Will  the  Minister  of  DE-
 FENCE  be  pleased  to  state  :

 (a)  whether  any  retired  senior  Army  Offi-
 cer  has  suggested  to  the  Government
 the  creation  of  a  Secondline  of  defence
 communication  by  linking  Nanga!l-Dam
 with  Talwara  and  Mukerian  by  rail;  and

 (b)  if  so,  the  reaction  of  Government  to
 this  proposal?

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN  THE  MINIS-
 TRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  Yes,  Sir.

 (b)  The  suggestion  has  been  examined.
 There  is  no  objection,  from  the  Defence
 angle,  to  the  construction  of  these  Railway
 lines  on  other  considerations.

 PROF.  NARAIN  CHAND  PARASHAR  :
 We  are  thankful  for  this  ‘No  objection’
 certificate,  but  may  I  know  whether  it
 would  also  be  helpful  for  the  defence  pur-
 poses  as  suggested  by  the  senior  army
 officer  referred  to  in  this  question?

 SHRI  VIDYA  CHARAN  SHUKLA  :
 [  have  already  said  in  reply  to  part  (b)
 that  the  suggestion  has  been  examined  and
 there  is  po  objection  from  our  side  to
 this  railway  line  being  undertaken  on
 otber  considerations.  It  is  implied  that  from
 defence  point  of  view,  we  do  not  think
 there  is  much  use  of  this  line.

 Third  Wage  Board  for  newspaper  Industry
 *949,  SHRI  8.  5.  BHAURA  :  Will

 the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state  ;

 (a)  whether  Government  have  not  as
 yet  taken  any  decision  on  the  setting  up
 of  a  new  Wage  Board  for  the  newspaper
 industry;  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU.
 NATHA  REDDY):  (a)  and  (b).  The
 entire  matter  is  under  consideration.
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 SHRI  B.  S.  BHAURA  :  Is  he  aware  of
 the  fact  that  during  the  last  ‘one  year
 there  were  so  many  strikes  and  agitations?
 In  Punjab,  for  instance,  the  strike  lasted
 for  50  days.  One  of  their  demands  wus
 the  setting  up  of  a  Wage  Board.  In  view
 of  all  that,  by  what  time  will  Govern-
 ment  decide  the  whole  mutter?

 SHRI  RAGHUNATHA  REDDY  :  7
 am  aware  of  the  agitation.  The  Govern-
 ment  would  take  a  decision  as  early  as
 possible.

 SHRI  8.  S.  BHAURA:  By  what  time  ?
 SHRI  RAGHUNATHA  REDDY  :  ह

 early  as  poasible.

 Dh  शशिशुधण  | wee”  महोदय,  मैं  श्रम  मत्री  से
 जानना  चाहता  हु  कि  अभी  तक  श्रम  मंत्रालय
 की  मोनोपलिस्ट  प्रेस  के  डिफ्यूजन  के  सिलसिले
 मे  कोई  पालिसी  नहीं  बन  पाई  उसके  लिये
 यह  वेज  ओई  बनाने  का  अ्रश्त  पूछा  गया  है,

 मैं  भी  जानता  बाहूगा  कि  बह  कद  तक  बनेगा  मौर  साथ-

 साथ  इसकी  प्रतिक्रिया  क्या  झापकों  पता  है  कि  फ्री  प्रेस

 अमेल  में  लाक  भ्राऊट  हो  जुका  है,  कई  अखबारों मे  शाक
 आऊट  हो!  चुका  है  धौर  देश  के  पत्रकारों  ने  कई  बार

 स्ट्राइक  किया  है  इस  सिलसिले मे  श्राप  क्या  कदम
 उठाने  जा  रहे  हैं  ?  फेसला  लेने  जा  रहे  हैं?

 SHRI  RAGHUNATHA  REDDY  :
 Since  I  have  already  made  a  statement
 once  and  also  answered  this  question  pre-
 viously  and  also  on  the  reply  to  the  De-
 mands  for  Grants,  I  thought  I  might
 shorten  my  answers.  But,  still,  since  the
 hon.  Member  is  raising  this  question
 again,  I  might  state  with  great  respect
 that  we  have  been  receiving  demands  from
 various  organisations  and  working
 federations.  The  demand  is  for  the
 the  setting  up  of  a  Wage  Board  under
 the  Working  Journalists  Act,  Under  the
 Working  Journalists  Act,  it  is  only
 with  regard  to  working  journalists  there
 is  a  statutory  requirement  of  constituting
 a  wage  board.  We  have  invited  the  rep-
 resentatives  of  the  working  journalists,
 non-journalists  employees  and  employers.
 We  have  held  discussions  and  we  have  re-
 ceived  towards  the  end  of  March  replies
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 from  the  employers.  Ail  these  matters  are
 being  considered  and  I  hope  that  within  the
 shortest  possible  time  a  decision  ia  going
 to  be  taken.  The  lock-out  in  The  Free
 Press  Journal  has  been  brought  to  my
 notice.  In  what  manner  that  has  to  be
 looked  into  is  being  examined.

 SHRi  SAMAR  GUHA:  The  hon.
 Minister  in  a  very  cryptic  reply  says  that
 the  matter  is  under  consideration.  What  ts
 the  agency?  Is  it  at  the  ministerial  or  Sec-
 returial  level  and  is  any  task  force  being
 appolnted  or  cell  being  set  up  to  consi

 ‘  der  the  whole  matter?  May  I  know  whe-
 ther  any  time  limit  has  been  set  to  define
 the  shortest  possible  time?

 SHRI  RAGHUNATHA  REDDY  :  The
 matter  will  have  to  be  considered  at  the
 governmental  level.  The  shortest  possible
 time  that  can  be  taken  will  be  taken  by  the
 Government  to  decide  it,  having  regard  to
 all  the  circumstances.

 SHRI  PARIPOORNANAND  PAINU-
 LI  :  May  I  have  a  categorical  reply  from
 the  hon.  Minister  whether  he  agrees  that
 the  demands  of  the  working  journalists
 are  absolutely  genuine?

 MR.  SPEAKER  :  The  =  question  ७8
 about  the  setting  up  of  a  wage  board.

 SHRI  RAGHUNATHA  REDDY  :  This
 is  a  leading  question.  The  matter  i  on-
 der  consideration

 शल्पूजीमियलण  का  |...  डाना
 ै

 esa  डाक  weet  वारायण  डि  :

 जो  फूल  ave  ani:
 aur  gear  और  em  oat  यह  बताते  को

 कपा  करेंगे  कि'

 (क)  क्या  अल्यूधीतियम  का  शल्य  ने  बढ़ाते  से

 ay  ६... ड  सक  ने  पह  जाधेवा  ,  और

 (श्र)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार  ने
 का  कार्यवाही  की  हैं  अबवा  करने  का  विचार  है  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 {SHRI  SUBODH  HANSBA):  (a)  and  (b),
 The  present  controiied  prices  of  aluminium
 are  based  an  the  recommendations  of  the
 Working  Group  on  Aluminium,  who  exa-
 mined  the  cost  structure  of  the  aluminium
 industry  during  the  period  April-Novem-
 ber,  ‘1970.  On  account  of  increase  in  the
 prices  of  various  raw  materials  and  wages
 etc.,  the  aluminium  producers  have  been
 representing  that  the  control  prices  should
 be  increased.  The  matter  is  under  consi-
 deration  of  Government.

 Blo  लक्मीनारावण  वांडेय  :  प्रध्यक्ष  महोदय,
 में  ने  अशन  में  म्य्ब्ट  रूप  से  पूछा  था  कि  क्या
 शस्यधिनियम  उद्योग  मुल्य  मे  बढ़ाने  से  सकट  में
 पढ़े  जायगा  अथवा  उस  के  सामने  सकट  की  स्थिति  है  1
 माननीय  मती  जो  ते  इस  प्रश्न  को  टासा  है,  इस
 का  उसर  नहीं  दिया  है।  उन्होंने  कहा  है  कि
 I970  के  दौरान  कीमतों  के  आरे  में  लय  किया

 गया  था  कि  बया  कीमत  दो  जाय।  लेकिन  इन
 दो  कतों  प्रें  उत्पादन  में  लागत  कीमतें  बढ़ी  हैं  और
 उम  के  प्रनुपात  में  कोमतें  बढ़ानी  चाहिए।  उस  के
 निए  सरकार  को  स्वीकृत  देनों  चाहिए।  हस  के
 बारे  भें  थ्या  सरकार  ने  कोई  कार्यदाही  को  है
 झयवा  फिर  से  इस  प्रकार  का  कोर  कार्यकरण
 दल  बनाया  है  या  बताने  द | 3  रही  है  मो  इस  बात
 का  निश्चय  करें  कि  कीमले  कितनो  बढ़ाई  जत्यें  *

 SHRI  SUBODH  HANSDA:  Usually.
 the  price  is  fixed  on  the  busis  of  the  re-
 turn  on  the  capital  investment,  that  is,
 42  per  cent  return  on  the  cupital  ins  estment
 ot  producers.  This  proce  had  been  fixed
 in  1971,  There  are  four  companies  which
 are  producing  aluminium  out  of  which
 two  are  already  running  at  a  toss.  They
 are,  therefore.  selling  their  product  at  2
 little  bit  higher  price  to  cover  up  their
 various  extra  charges  on  account  of  in-
 crease  in  prices.

 Sto  लबमी  सारस्वय  पांडेश  :  मंजी  महोदम  ने  इस
 बात  को  स्वीकार  किया  हैं  कि  is7:  मे  कुछ
 झोमतें  तथ  की  थीं  प्रौर  दो  कम्पनियां  मास  में
 शल  रही  हैं  भर्यात्‌  उचोग  संकट  भें  है।  दूसरे,
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 उन्होंने  यह  भी  स्वीकार  किया  है  कि  कच्चे
 सामान  की  कौमत  भारी  मात्रा में  बह  रहीहै  भोर
 यह  प्रश्न  सरकार  के  विजाराधोन  है।  तो  मैं  जानता
 चाहता  हू  कि  सरकार  कद  सके  निर्णय  ले  लेगी
 साकि  म  उद्योग  को  सकट  से  बजाया  जा  सके
 शौर  बाज  रो  में  सामान  ठीक  समय  वर  झौर  ठोक

 मुल्य  पर  मिल  सके  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM):  Discussions  are  going  on
 with  the  aluminium  producers  and  we  ¢x-
 pect  to  be  able  to  decide  the  matter  with-
 ina  very  short  time,

 SHRI  C.  प्‌.  DHANDAPANI:  In  view
 of  the  increased  price  of  aluminium,  the
 private  owners  sell  aluminium  at  higher
 price  in  open  market  with  the  result  that
 small  entrepreneurs  do  not  get  aluminium
 for  manufacture  of  goods.  May  I  \now
 whether  the  Government  will  consider  or
 come  up  with  a  proposal  to  nationalise
 the  aluminium  industry?

 SHRI  5.  MOHAN  KUMARA-
 MANGALAM:  We  have  not  received
 गाए  complaints  that  aluminium  is  being
 sold  at  higher  prices  than  controlled  price
 0  the  open  market.

 ot  quart  ant:  nat  महोदव  ने  बताया  है
 है,  चार  कम्पनियों  में  दो  घाटे  मे  है।  तो  में  जानना
 चाहता  फू  कि  जो  एस्यमिनियम  कंम्पनियां  उत्पादन
 कर  रहो  है  उस  के  सबंध  के  सरकार  को  नीति
 क्या  है  शौर  जो  घारा  हो  व्हा  है  उस  को  बजह
 क्या  है  जौर  उस  को  बाटे  से  मिकालते  के  लिए
 सरकार  कौन-कौन  से  कदम  उठाने  जा  रही  है  ?

 SHRI  Ss.  MOHAN  KUALARA-
 MANGALAM:  The  difficulty  so  far  as
 the  Aluminium  Corporation  of  India  is
 cuncemed  whose  factory,  as  the  hon.  Mem-
 ber  knows.  is  in  J.  है र  Nagar  in  West
 Bengal,  is  high  cost  of  power.  The  power
 that  is  being  sold  to  the  Aluminium  Cor-
 poration  is  substantially  at  a  bigher  rate
 than  in  the  case  of  other  three  companirs.
 We  are  looking  into  the  matter  as  to  what
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 can  be  done  to  see  that  there  is  a  certain
 equalisation.  Regarding  the  two  major
 companies,  the  Indian  Aluminium  and  the
 Hindustan  Aluminium,  by  and  large,  the
 prices  even  at  present  seem  to  afford  them
 a  fair  margin  of  profit.  So  far  as  the
 Madras  Aluminium  is  concerned,  while  it
 is  true  that  it  has  not  earned  a  return
 upto  I2  per  cent  of  the  employed  capital,
 by  and  large,  it  has  been  a  profitable  con-
 cern  in  the  past  and,  therefore.  it  is  not
 facing  any  difficulty  at  present.

 Proposal  to  open  Steel  Factories  in
 Maharashtra  and  Goa

 t

 #954,  SHRI  SHANKERRAO  SAVANT.

 SHRI  S.  L.  PEJE:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  whether  Go-
 vernment  propose  to  open  steel  factories
 either  in  the  private  or  public  sectors  in
 the  regions  of  Maharashtra  and  Goa,
 where  considerable  iron  ore  is  available?

 THE  DEPUTY  MINISTER  IN)  THI
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  There  is  no
 proposal  at  present  for  setting  up  un  inte-
 grated  steel  piant  in  Maharashtra  or  Goa.
 The  locational  advantages  of  suitable  sites
 in  the  country  including  those  in  Maha-
 rashtra  and  Goa  would.  however,  be  kept
 in  view  while  drawing  up  the  programme
 for  techno-economic  studies  to  be  tuken  up
 in  connection  with  the  long-term  plan  for
 steel  development.

 SHRI  SHANKERRAO  SAVANT:  May
 I  know  whether  the  Government  is  aware
 that  considerable  iron  ore  is  being  exported
 from  Maharashtra  and  Goa  and  that  it  is
 necessary  to  utilise  this  iron  ore  for  con-
 verting  into  steel?  Secondly,  what  are  the
 reasons  for  neglecting  this  region  so  long?
 Thirdly.  when  would  concrete  steps  in  the
 direction  of  sturting  a  plant  be  taken  up?
 Fourthly,  would  at  least  a  mini-steel  plant
 be  started  immediately?
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 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM):  Naturalty  Government  is
 aware  that  there  is  a  fair  amount  of  iron
 ore  that  is  exported  from  Goa,  ह. अ  a  tra-
 ditional  export,  out  of  which  4  subatantial
 amount  of  foreign  exchange  has  been  ea:  ned.
 Undoubtedly,  if  we  could  transform  the
 ore  that  we  are  exporting  into  steel  and
 export  steel,  we  would  be  better  off.  But
 there  is  a  limitation  in  terms  of  the  re-
 sources  that  can  be  devoted  to  putting  up
 new  steel  plants,  and  that  is  really  the
 limitation  so  far  as  putting  up  steel  plants
 in  this  area  is  also  concerned.

 As  has  been  mentioned  in  the  main
 unswer,  we  are  studying  the  suitability  of
 various  sites  for  construction  of  plants  in
 the  Sixth  and  Seventh  Plans.  And  that
 %  where  we  are.

 So  fur  as  the  question  of  mini-steel
 plants  is  concerned,  that  is  to  say,  electric
 furance-cum-continuous  casting,  there  are
 plants  also  in  that  area,  At  present,  apart
 from  Mukund,  |  am  not  able  to  bring  to
 memory  any  other,  but  the  hon.  Member
 knows  the  facts  as  well  as  I.

 SHRI  S.  I..  PEJF:  Are  we  to  understand
 that  a  steel  plant  in  Maharashtra  or  in
 Goa  will  be  taken  up  in  the  Sixth  or
 Seventh  Plan?

 SHRI  S.  MOHAN  KUMARA.
 MANGAL.AM:  |  did  not  state  that.  ?
 said  that  the  locational  advantages  for
 suitable  sites  in  the  country,  including
 those  in  Maharushtra  and  Goa  would  be
 kept  in  view  while  drawing  up  the  plans
 for  the  future.  But  it  is  unfikely  that,
 even  in  relation  to  those  places  which  we
 are  studying  at  the  moment,  there  will  be
 any  decision  before  the  Sixth  or  Seventh
 Plan.

 SHRI  VASANT  SATHE:  While  consi-
 dering  the  location  of  steel  plants  in  the
 country,  particularly  in  Maharashtra,  will
 the  Government  bear  in  mind  the  fact  that
 the  Chanda  region  of  Vidarbha  in  Maha-
 rushtra  is  rich  in  iron  ore  deposits  and  is
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 ideally  suited—it  is  centrally  located  from
 transport  and  other  points  of  view.  Would
 the  Government,  therefore,  at  least  consi-
 der  the  question  of  starting  a  pig  iron  plant
 earlier,  even  before  the  Sixth  or  Seventh
 Plan?

 SHRI  Ss.  MOHAN  KUMARA-
 MANGALAM:  There  is  nothing  very  much
 to  be  guined  by  trying  to  put  up  pig  iron
 plants,  whether  in  Maharashtra  or  else-
 where  in  our  country  because  we  are  not
 really  deficit  in  pig  iron  at  the  moment;
 we  are  running  surplus.  Naturally,  alt  the
 advantages  which  the  hon.  Member  has
 mentioned  will  be  taken  into  account  in
 coming  to  a  decision.

 SHRI  DHAMANKAR:  May  I  know
 whether  there  are  any  proposals  pending
 with  the  Central  Government  from  the  pri-
 vate  sector,  from  Maharashtra.  to  start  a
 mini-stec]  plant  and  if  so,  whether  Govern-
 ment  will  expedite  then?

 SHRI  Ss.  MOHAN  KUMARA-
 MANGALAM:  |  am  not  in  a  position  to
 give  a  categorical  reply  at  the  moment.  If
 the  hon.  Member  puts  a  sepurate  question,
 T  will  answer  that.

 दिल्‍ली  स्थित  तिख्यतो  शरजाथों  शिविरों  में
 बाग  लगना

 *ose  नी  खुलोक  बकुला  :

 to  हरि  का  शर्मा  :

 क्या  अरम  और  चुनर्बाल  मतों  यह  बताने  ी
 कपा  करेंगे  कि:

 (क)  क्‍या  दिललों  में  यमूना  नदी  के  निकट
 दिनांक  4  मार्च,  3973  को  निस्बतों  शरक्ार्थी
 खिबिरों  में  झाग  लगने  से  लगभग  79  शिविर  जल
 कर  स्वाह  हो  गये  ,

 (ल)  क्‍या  इसके  फलम्यल्प  कनुमामन .  लगभग
 4  लोख  रुपये  की  हानि  हुईं  शोर

 (9)  इस  भग्तिकाड  से  प्रभावित  लिव्बती
 शरण चियों  की  स्थिति  का  सहो  ढंग  से  अनुमान
 लेगा  कर  उन्हें  राहुत  प्रदान  करने  के  लिए  झौर
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 इस  तिव्यती  शरणाथियों  के  लिए  स्थायी  निवास,
 अन्न  तथा  वस्य  उपलब्ध  करके  प्रत्यक  परिवार  को
 बसाने  के  लिए  क्‍या  कदम  उठायें  जा  रहे  हैं?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  79  jhuggies  were
 destroyed.

 (b)  No  authoritative  estimate  of  the  loss
 has  been  made.

 (c)  An  ex-gratia  relief  of  Rs.  250/-  per
 family  hus  been  given  by  the  Government.
 The  Central  Relief  Committee  (India),  a
 voluntary  agency.  has  also  given  a  grant
 of  Ks  60/-  per  family  in  addition  to  a
 total  grant  of  Rs.  5,260/-  for  utensils.  Cloth-
 ings  and  mith  powder  have  also  been  sup-
 plied  by  this  Committee.

 The  question  of  giving  rehabilitation
 assistance  to  these  refugees,  most  of  whom
 are  reported  to  have  some  means  of  liveli-
 hood,  will  be  considered  in  due  course  in
 the  light  of  the  priorities  fixed  and  after
 taking  into  account  their  present  means  of
 livelihood.

 क्री  कशोक  बाकुला  :  प्रब्यक्ष  महोदय  इन
 लोगों  की  चार  लाख  रुपये  को  हानि  हुई  at
 जानना  जाहता  है  कि  क्‍या  श्राप  उनको  कोई
 सहायता  देगे *  यदि  सहायता  देंगे  तो  थ्या  सहायता
 देंगें ?

 दूसरा  प्रश्तन--वें  लोग  इस  समय  जहा  रहते
 हैं  बहांन  पानी  है  ने  बिजली  है,  अभी भी  शिविरों

 में  रहते  हैं  अहा  भरमो  भी  भाग  समने  का  खतरा
 बना  हुआ  है  कपा  भाप  उनके  मे  कोई  स्थायी
 निवास  का  ब्रबन्ध  करेंगे  *

 SHRI  RAGHUNATHA  REDDY:  The
 Ladakh  Buddha  Vihar  of  which  Shri
 Kushak  Bakula  Member  of  Parliament  is
 the  President,  had  estimated  the  losses  at
 about  Rs.  4.30  lakhs.  The  Deputy  Com-
 missioner  of  Delhi  has  reported  that  the
 losses  had  been  greatly  exaggerated.  Ac-
 cording  to  him,  most  of  the  property  was
 temoved  by  the  jhuggi-dwellers  at  the  time
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 of  the  fire  and  the  claims  put  in  are  much
 higher  than  what  was  indicated  to  them
 on  the  spot.

 On  the  recommendations  of  the  Deputy
 Commissioner,  Delhi,  an  ex-gratia  relisf  of
 Rs.  250  per  jhuggi  affected  by  the  fire  was
 sanctioned  by  the  Department  of  Rehabi-
 litation  and  a  sum  of  Rs.  19,750  was  dis-
 bursed  to  79  jhuggi  dwellers  on  28th  March
 973  by  the  Deputy  Commissioner  of
 Delhi.  If  further  relief  is  found  necessary,
 certainly  it  would  be  viewed  with  great
 sympathy  and  considcration.

 DR.  H.  P.  SHARMA:  One  of  the  agen-
 cies  assisting  the  Tibetan  refugees  has  been
 the  United  Nations  High  Commission  for
 Refugees.  But.  of  late,  this  agency  has
 ween  under  attack  by  China  and  not  only
 China  has  insisted  that  the  Chinese  refugees
 and  the  Tibetan  refugees  camps  be  termi-
 nated  but  they  have  also  asked  for  the
 closing  down  of  the  New  Delhi  office  of
 this  High  Commissioner.  In  view  of  this
 would  the  Government  inform  thw  House
 whether  the  United  Nations  High  Com-
 mission  for  Refugees  is  still  functioning  in
 this  country  and  what  has  been  their  res-
 ponse  to  this  lo«s?

 SHRI  RAGHUNATHA  REDDY:  |  do
 not  have  immediate  information.  ै,  sepa-
 rate  question  may  be  placed.

 DR.  H.  ्,  SHARMA:  This  is  an  agency
 for  rehabilitation  and  helping  the  refugees.
 I  have  asked  as  to  what  has  been  their
 response,

 SHRI  RAGHUNATHA  REDDY:  f  will
 find  out  the  position.

 MR.  SPEAKER:  He  says  that  he  has  no
 intormation  about  it.  He  will  find  out.

 SHRI  MANORANJAN  HAZRA  :  May!
 know  from  the  Minister  how  long  you  wilt
 have  tw  bear  the  responsibility  of  these
 refugees?

 SHRI  RAGHUNATHA  REDDY:  We  are
 very  sympathetic  people,  We  look  at  the

 problem  with  sympathy.

 MAY  3,  3973

 द्पये  से  ऊपर  का  हुआ  है  t  क्‍या

 तथा  धंधे  के  जो  साधन  थे,  ये  भी  जल  गये,  ऐसी
 परिस्थिति  में  क्या  सरकार  उन्हें  श्रलग  से  व्यापार-
 ह... 3  करने  के  लिपे  कोई  सहायता  देने  का  विभार
 रखती  है  ?

 SHRI  RAGHUNATHA  REDDY:  I!
 never  agreed  that  the  loss  is  about  Ra.  4.20
 lukhs.  The  relief  so  far  given  is  Rs.  £9,750.
 Normally,  in  this  matter,  the  general  policy
 is  that  no  compensation  is  paid  for  loss
 in  respect  of  national  calamities.  Only  ¢x-
 xratia  assistance  is  given  in  such  cases.
 Therefore,  in  this  matter,  ex-pratia  assis-
 tance  has  been  given.  Still,  I  would  ask
 the  Department  to  consider  this  matter  and
 treat  the  matter  with  a  lot  of  sympathy.

 sh  yer  we  weer:  were  महोदय,
 मैंने  कहा  था  कि  इस  दाग  के  लगते  से  उनके  जो
 व्यापार  धम्धा  करने  के  जो  साधन  थे,  थे  भी  जल
 बर स्वाहा  हो  गये  ।  मैं  जानना  चाहता  ह---क्या
 उन्हें  व्यापार  करने  के  लिये  लने  से  कोई  सहायता
 करते  का  विचार  सरकार  रखती  है  ?

 MR.  SPEAKER:  He  says  that  he  has
 put  a  specific  question  as  to  what  compen-
 sation  you  are  going  to  give  for  the  losses
 suffered  there?

 SHRI  RAGHUNATHA  REDDY:  Sir,  I
 have  already  made  a  submission  that  the
 general  policy  is  that  no  compensation  {s
 paid  for  losses  in  respect  of  natural  cala-
 mities.  Only  ex  gratia  payment  is  given.
 Similarly,  ex-gratia  grant  has  been  dis-
 bursed.  Still  we  will  Jook  into  the  matter
 further  and  view  this  matter  with  great
 sympathy,

 ची  you  चा  ह...  उसके  सब  साधन
 ममाष्त  हो  गले  हैं  ।  क्या  सरकार  उनको  सहायता
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 ty  का  विचार  कर  रही  है  ?  मंत्री  महोदय  बढ़े
 दयालु  और  उदार  हैं  1  क्या  बह  उन  लोगों  को
 सहायता  देंगे  ?

 सायक  अहोदय :  मिनिस्टर  साहब  ने  जो  कछ
 कहता  था,  वह  कह  दिया  है  ।

 SHRI  INDER  J,  MALHOTRA:  The  hon.
 Minister  has  just  now  stated  that  the
 Deputy  Commissioner,  Delhi  was  asked  to
 assess  the  claims  of  the  losses  suffered.
 May  I  know  what  was  the  difficulty  before
 the  Rehabilitation  Ministry  to  send  its  own
 officer  to  make  on  the  spot  study  and  write
 a  report?

 SHRI  RAGHUNATHA  REDDY:  The
 Deputy  Commissioner,  Delhi  Administration
 who  is  the  officer  incharge  was  asked  to
 look  into  the  matter.  We  will  ask  the
 Rehabititation  Department  also  to  look
 into  the  matter.

 SHRI  BHOGENDRA  JHA:  In  this  con-
 text  with  a  view  to  finding  some  _  basic
 sofution  of  the  refugee  problem  whether
 it  has  been  attempted  to  find  or  going  to
 be  found  if  the  Peoples  Republic  of  China
 would  accept  them  or  whether  the  refugees
 are  prepared  to  go  back  on  their  own  or
 not?

 MR.  SPFAKER:  The  question  was  re-
 guarding  some  houses  having  got  burnt  and
 the  amount  of  compensation  which  the
 Government  has  given.  Now.  you  are
 asking  a  question  of  broad  policy.  1  think
 you  should  put  a  separate  question  on  it.

 SHRI  PILOO  MODY:  Claims  worth
 Rs.  4  lakh  as  assessed  by  the  people
 themselves  have  all  of  a  sudden  been  re-
 duced  w  fess  than  Rs.  20.000.  [  think
 that  there  is  a  large  socialist  gap  in  the
 thinking  of  the  assessing  authorities,  by
 which  a  damage  of  Rs.  4  lakhs  could  be
 reduced  to  Rs.  20,000.  Then,  the  hon.
 Minister  claims  that  he  is  of  charitable
 heart  and  he  is  big-hearted  and  warm-heart-
 ed  and  what  not.  I  ask  you,  if  there  is
 a  fwe  which  is  serious  enough  to  warrant
 the  attention  of  the  Lok  Sabha,  whether
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 the  damage  or  the  compensation  pid  for
 it  can  be  as  little  as  less  than  Rs.  20,000.
 I  think  that  there  has  been  definite  lapse
 on  the  part  of  the  Ministry  to  pay  this
 compensation.  By  calting  a  fire  a  natural
 calamity,  he  is  also  changing  the  content
 of  the  language.  But  that  apart,  by  paying
 this  Rs.  250)\-  ex-gratia  payment  what  re-
 habilitation  does  he  expect  that  these
 refugees  will  enjoy?

 SHRI  RAGHUNATHA  REDDY:  This
 matter  which  has  been  raised  by  Shri
 Piloo  Mody  will  further  be  looked  into,

 SHRI  PILOO  MODY:  Let  him  put  his
 hand  in  his  pocket  also  a  little.

 Visit  by  Senior  U.  S.  Officials

 9957,  SHRI  M.  M.  JOSEPH*
 SHRI  R.  च,  SWAMINATHAN:

 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state  :

 fa)  whether  two  senior  U.  S.  Officials
 visited  India  for  talks  for  improving  rela-
 tions  between  the  two  countries;

 (b)  if  so,  the  nature  of  snbjects  dis-
 cussed:  and

 (c)  the  results  achieved?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH)  :
 (a)  Yes  Sir.

 (b)  and  (o.  The  discussions  were
 informal  and  exploratory  in  nature  and
 were  designed  to  get  a  better  understan-
 ding  of  each  other's  position  on  bilateral
 and  international  issues.  Both  sides  ex-
 pressed  a  desire  for  better  Indo-American
 relations.  We  explained  our  efforts  to
 normalise  relations  with  Pakistan  on  the
 basis  of  the  Simla  Agreement.  I  also  took
 the  opportunity  of  pointing  out  the  rea-
 suns  why  India  continues  to  oppose  U.  s.
 supply  of  arms  to  Pakistan.  lt  is  our  hope
 that  the  U.  S.  Government  would  take
 note  of  our  serious  concern.  In  the  process
 of  reconciliation  and  normalisation  in  the
 sub-continent,  the  U.  S.  Government  है
 cepts  the  position  that  the  countries  of  the
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 SHRI  M.  M.  JOSEPH  :  May  I  know
 from  the  ban,  Minister  whether  they  have
 agreed  60  aap  giving  military  aid  to
 Pakistan  ?

 SHRI  SWARAN  SINGH  :  No,  Sir.

 ft  अटल  बिहारी  बाजपेपी  प्रमरीकी  प्रधिकारियो
 में  जो  बातचीत  हुई,  क्या  उसमें  यह  प्रश्न  भी  उठा  कि
 अमरीका  द्वारा  ईरान  को  जो  हजियार  दिये  जा  रहे  हैं,
 ये  भविष्य  भे  पाकिस्तान  में  ने  जाने  पाए  ?  क्‍या  इस
 सम्बन्ध  में  प्रमरीका  में  कोई  झाश्वासन  दिया  है  और
 उस  हझाज्बासन  के  बारे  मे  भरकार  की  क्‍या  प्रतिक्रिया
 है  ?  क्या  सरकार  यह  मानने  के  लिये  तैयार  हैं  कि  झगर
 केसा  आश्वासन  दिया  गया,  तो  उसका  सच्षमच  से  पालन
 किया  जाएगा  ?

 SHRI  SWARAN  SINGH  :  To  a  cer-
 tain  extent,  the  question  itself,  if  I  may
 say  so,  is  hypothetical.  The  United  States
 is  itself  supplying  arms  to  Pakistan.  So,
 why  should  they  prevent  others  from  sup-
 plying  arms  to  Pakistan?  That  is  some-
 thing  which  I  cannot  understand.  But
 this  question  was  raised,  and  we  did  ex-
 press  our  apprehension  that  the  arms  sup-
 plied  by  the  United  States  and  other
 NATO  countries  to  Iran  may  find  their
 way  to  Pakistan.  In  this  respect,  the  United
 States  was  not  able  to  give  any  assurance.

 SHRIS.  M.  BANERJEE  :  It  is  quite  clear
 from  the  answer  given  by  the  hon.  Minis-
 ter  that  these  two  officials  came  here  to
 see  whether  there  could  be  any  change
 in  the  present  relations.  He  also  said  that
 it  was  made  clear  to  them  that  the  Gov-
 ernment  of  India  had  taken  a  very  seri-
 ous  view  of  the  question  of  arms  supply
 to  Pakistan  by  the  United  States  Govern-
 ment.  So  I  wae  to  know  whether  there
 was  any  change  in  their  attitude  and  whe-
 ther  they  gave  an  assurance  that  this
 sentiment  would  be  conveyed  to  their
 Govertiment.  If  so,  what  was  the  specific
 matter  discussed  and  what  was  the  atti-
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 tude  of  the  India  Government  in  this
 particular  discussion  to  the  unfriendly  act
 of  the  Government  of  USA?

 SHRI  SWARAN  SINGH  :  I  thought
 T  had  replied  to  this  question.  t  have  said
 they  were  unable  to  give  any  assurance...

 SHRI  S.  M.  BANERJEE  :  Then  why
 did  they  come  at  all?

 SHRI  SWARAN  SINGH  :  T  have  al-
 ready  said  that  they  were  unable  to  give
 urly  assurance  that  no  further  supplies  of
 muitary  equipment  by  US  to  Pakistan
 would  be  made.  They  did  not  give  any
 such  assurance.

 SHRI  5.  M.  BANERJEE  ;  Was  it  made
 clear  to  the  officials  that  this  was  an  un-
 friendly  uct?  If  90,  what  was  their  reac-
 tion?

 SHRI  SWARAN  SINGH  :  We  have
 expressed  our  total  opposition  to  —  this
 policy  of  the  US  Government  and  we
 have  discussed  this  on  the  floor  of  the
 House.  The  US  Government  knows  our
 position  and  we  reiterated  our  opposi-
 tion  in  no  uncertain  terms  to  the  US
 Government.

 SHRI  DINESH  CHANDRA  GOSWA-
 MI:  Was  it  made  clear  to  the  officials
 that  so  long  as  the  US  continued  to  sup-
 ply  arms  to  Puhistan,  any  attempt  at  res-
 toration  of  friendly:  relationship  between
 India  and  the  US  woukd  be  a  futile  and
 meaningless  exercise?

 SHRI  SWARAN  SINGH:  The  House
 would,  no  doubt,  recall  that  our  position
 in  this  respect  has  been  made  clear  and
 categorical,  We  ‘ear  that  continued  US
 supplies  of  army  to  Pakistan  will  be  a
 negative  factor  in  the  Indian  sub-conti-
 nental  situation  and  will  be  a  =  major
 obstacle  to  the  establishment  of  durabic
 peace  in  the  Indian  sub-continent.  We
 have  also  said  that  this  will  remain  a
 factor  in  the  process  of  normalization  of
 telations  between  India  and  the  USA.
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 SHRI  PRABODH  CHANDRA  :  Did
 the  American  representatives  raise  the
 question  of  India  getting  arms  from  the
 USSR  to  meet  our  objection  to  Pakistan
 getting  arms  from  the  US?

 SHRI  SWARAN  SINGH  :  That  has
 been  their  attitude,  that  India  also  is  get-
 ting  arms  from  other  countries  including
 the  USSR.  But  what  is  forgotten  in  this
 connection  is  that  whereus  the  bulk  of  the
 supplies  that  Pakistan  got  from  the  US
 were  gifts  and  that  the  US  did  not  charge
 any  price  for  supplying  the  major  quan-
 tity  of  military  equipment  starting  from
 ‘1955-56.  In  fact,  the  armament  structure
 ‘of  the  armed  forces  of  Pakistan  is  based
 primarily  on  the  foundation  of  this  huge
 quantity  of  military  equipment  given  free

 to  Pakistan,  wheress  we  have  purchased
 and  given  full  price  for  any  equipment  we
 have  got  from  the  Soviet  Union,  the  West
 European  countries  or  any  other  country.

 SHRI  TRIDIB  CHAUDHURI  :  May
 |  know  whether  the  disposal  of  the  PL-480
 rupee  funds  that  have  accumulated  and
 their  future  utilisation  were  one  of  the
 subjects  discussed  with  the  visiting  Ame-
 sican  officials  and,  if  so.  what  ix  the  posi-
 tion?

 SHRI  SWARAN  SINGH  :  This  matter
 also  was  mentioned  in  ao  preliminary  way
 and  futther  discussion  may  take  place.  but
 I  cannot  give  any  more  precise  informa-
 tion  at  the  present  moment.  (/nre:rup-
 tion)

 MR.  SPEAKER  :  Order  please.  So
 many  questions  have  been  asked.  I  am
 sorry.  I  have  something  else  in  mind:  that
 ia,  let  me  see  if  we  can  reach  the  end  of
 the  list  today.  That  is  in  my  mind.

 Mr.  Arjun  Sethi—absent,  Mr.  Rajdeo
 Singh,  absent,  Mr.  Purushottam  Kakodkar
 and  Mr.  Prasannbhai  Mehta—absent.
 None  of  them  bere.  I  think  this  is  the
 first  time  that  we  have  gone  through  the
 list  til!  the  end  during  this  session.
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 Now,  we  come  to  the  second  round.
 Mr.  Lalji  Bhai,  absent;  Mr  Sidho  Prasad
 Verma,  absent;  Mr.  Ramavatar  Shastri
 and  Mr.  K.  M.  Madhukar—absent;  Mr.
 M.  Ram  Gopal  Reddy,  absent;  Mr.  Ram
 Bhagat  Paswan—absent;  Mr.  Devinder
 Singh  Garcha—uabsent;  Mr.  Hemendra
 Singh—absent.  Shri  Bhogendra  Jha.

 Supply  of  Coal  to  North  Bibar

 A985,  SHRI  BHOGENDRA  JHA  :
 Will  the  Minister  of  STFEL  AND  MINES
 be  pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  6210  on  the  Sth
 April,  I973  and  state  :

 (a)  the  specific  arrangements  made  or
 to  be  made  for  supply  of  coal  to  North
 Bihar,

 (b)  whether  it  is  proposed  to  set  up  any
 dump  at  Smastipur  or  some  other  place
 in  North  Bihar;  and

 (ch  #  so,  the  salient  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEFL  AND  MINES
 (SHRI  SUBODH  HANSDA)  (a)
 Movement  of  coal  is  undertaken  by  the
 Railways  on  the  basis  of  sponsoring  done
 and  the  priority  desired  by  the  concer-
 ned  State  Government.

 (b)  and  (०)  The  Government  of
 Bihar  have  proposals  to  set  up  dumps  at
 Barauni,  Samasupur  and  Katihar  in  North
 Bihar.  These  are,  however,  yet  to  be
 hnalised  by  them  in  consultation  with
 the  Railways  and  other  concerned  autho-
 rities

 SHRI  BHOGENDRA  JHA:  Mr.
 Speaker,  Sir,  the  reply  is  \ery  unsatisfac-
 tory  and  unfortunate  also.  |  want  to  Lnow
 whether  the  Minister  is  aware  of  the  fact
 that  because  of  the  conspiracy  between
 some  officers  of  the  nationalised  collieries,
 and  the  excontractors  and  ex-owners,
 there  has  been  a  great  scarcity  or  famine
 of  coal,  and  that  coal  is  being  sold  in
 north  Bihar  at  Rs.  12,  Rs  3  or  Rs.  4
 per  maund,  and  in  some  places  riots
 hase  taken  place  and  big  collieries  have
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 been  surrounded  and  then  they  sold  the
 coal  at  Rs,  5  per  maund.  In  view  of  the
 negative  reply,  and  in  view  of  the  fact
 that  no  attempt  has  yet  been  made  to
 supply  coal  to  the  largest  number  or  in-
 dividual  consumers,  and  in  view  of  the
 fact  that  Bihar  is  the  State  which  is  pro-
 ducing  the  maximum  amount  of  coal.  I
 want  to  know  what  steps  are  being  taken
 by  the  nationalised  collieries  themselves
 to  have  their  dumps  of  coal-selling
 centres  in  various  parts  of  the  country
 and  particularly  in  North  Bihar  and  other
 parts  of  Bihar  and  sell  the  coal  at  fixed
 rates,  and  whether  it  is  going  to  be  done
 immediately  or  not.

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM)  :  It  may  not  be  quite  ap-
 propriate  for  the  taken-over  colheries  to
 try  to  set  up  a  seperate  distribution  orga-
 nisation  in  north  Bihar.  The  Bihar  Gov-
 ernment  has  undertaken  this  and  at  pre-
 sent  the  scheme  is  to  open  and  operate
 dumps  for  soft  coke  through  the  north
 Bihar  marketing  union  and  to  =  introduce
 similar  dumps  in  all  towns  with  a  popu-
 lation  of  more  than  50,000,  I  am  aware
 of  the  difficulties  the  hon.  Member  has
 mentioned  and  he  will  also  appreciute
 that  to  a  large  extent  these  matters  are
 teually  within  the  purview  of  the  State
 Gosemment,  and  it  may  become  too
 much  of  8  burden  for  the  taken-over
 coalmines  organisation  to  bear  this  bur-
 den  of  arranging  distribution  of  it  in  a
 mass  scale.

 SHRI  BHOGENDRA  JHA  :  If  the
 multi-purpose  co-operative  societies,  gram
 panchayats  and  other  public  agencies  go
 directly  to  the  pitheads,  will  the  Ministry
 ensure  that  they  get  coal  at  the  fixed
 price  at  the  pitheads?  I  know  that  they
 ure  being  charged  exorbitant  price.

 SHRI  S.  MOHAN  KUMARAMANG-
 ALAM  :  I  have  no  doubt  that  where  coal
 is  available,  in  some  collieries  there  are
 substantial  stocks  of  coal  at  the  pitheads,
 it  will  be  made  available  to  those  who
 wish  to  purchase  at  the  price  which  the
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 Coal  Mine  Authority  had  already  dec-
 lared,  If  there  are  cases  where  people  are
 put  to  hardship  as  a  result  of  any  party
 trying  to  take  undue  advantage  of  the
 situation,  the  hon.  Member  may  bring
 them  to  my  notice  and  I  shall  certainly
 look  into  them.

 ed

 WRITTEN  ANSWERS  TO  QUESTIONS
 Arrangements  for  Looking  after  Refugees
 who  came  from  Pakistan  after  Indo-Pak.

 War

 $941,  SHRI  LALJI  BHAI:  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  no  satisfactory  arrange-
 ments  exist  for  looking  after  the  refugees
 who  crossed  over  to  India  from  Pakistan
 after  the  last  war  and  are  staying  on;  and

 (b)  if  so,  the  steps  taken  in  the  matter?

 THF  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY)  :  (a)  There  are  satis-
 factory  arrangements  to  look  after  the
 refugees  who  crossed  over  to  India  from
 Pakistan  and  are  staying  on.

 (b)  Does  not  arise.

 Deterioration  in  Production  in  HMT  I  and
 प्र  है अ  HMT  Led.,  Bangalore

 *942.  SHRI  SUKHDEO  PRASAD
 VERMA  :  Will  the  Minister  of  HEAVY
 INDUSTRY  be  pleased  to  state  :

 (a)  whether  production  in  HMT  I  und
 | है  at  Hindustan  Machine  Tools  Ltd.
 Bangalore  deteriorated  during  the  year  1972-
 73;  and

 (b)  if  so,  the  reasons  therefore  and  the
 net  loss  suffered  in  this  regard?

 THE  MINISTER  OF  HEAVY  _IN-
 DUSTRY  (SHRI  T.  A.  PAI)  :  (a)  Yes,  air.

 {b)  This  was  mainly  due  to  the  persis-
 tent  go-wdow  tactics  and  two  lock-outs  the
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 mangement  had  to  declare  due  to'  the
 unsatiefactoty  labour  situation.  The  25  per
 cent  power  cut  imposed  by  the  Govera-
 ment  of  Mysore  also  contributed  to  the
 declining  production.  The  losses  due  to
 these  reasons  have  been  estimated  at
 Rs.  321  lakhs.

 Criminal  cases  filed  ander  E.  PF.  ्,  Act
 againnt  M/s.  Rupsk  Cinema,  Patan

 #943,  SHRI  RAMAVATAR  SHASTRI:
 SHRI  K,  M.  MADHUKAR:

 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  several  criminal  cases  were
 filed  by  the  Regional  Provident  Fund  Com-
 missioner,  Bihar  under  the  Employees
 Provident  Fund  Act  against  M/s.  Rupak
 Cinema,  Patua,  if  so,  the  number  of  cases,
 period  of  default  and  the  date  of  filing:

 (b)  whether  all  the  cases  filed  were  dis-
 missed  by  the  court  on  account  of  lapses
 on  the  part  of  the  officer  conducting  the
 cases  on  behalf  of  the  Employees  Pro-
 vident  Fund  Organisation  ;  and

 (c)  the  action  proposed  to  be  taken  in
 the  matter?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHUNA-
 THA  REDDY)  :  The  Provident  Fund
 Authorities  have  intimated  as  under:

 {a)  29  cases  were  filed  in  May,  68  tor
 default  relating  to  the  periods  from  July,
 964  to  March,  1965;  May,  65  to  Tune,
 ‘1965;  November,  65  to  February,  66  and
 April,  966  to  May,  ‘1967.

 (b)  Out  of  29  cases,  27  had  ended  in
 acquittal  as  the  Provident  Fund  Inspector
 did  not  attend  the  Court  on  the  dates  of
 hearing,  The  remaining  two  crimiaul  cases
 ended  in  canviction.

 te)  Disciplinary  proceedings  have  been
 initiated  against  the  Provident  Fund  inspec-
 tor  for  default  on  his  part  and  the  enquiry
 is  being  made  by  the  Enquiry  Officer.

 '2  LSS/73-~2.
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 Statement  by  Former  Defence  Secretary
 regarding  urgency

 —“—  =
 of  Defence

 *946.  SHRI  M.  RAM  GOPAL  REDDY:
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state:

 Written  Answers

 (a)  whether  Government's  attention  has
 been  drawn  to  the  remarks  made  by  Shri
 ह.  द  | श  Rao,  a  former  Defence  Secretary,
 as  published  in  Delhi  Newspapers  on  30th
 March  1973,  especially  the  one  “Defence
 Policy  lacked  urgency  and  priorities”;  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  MINISTFR  OF  DEFENCE  (SHRI
 JAGHIVAN  RAM):  (४)  Yes,  Sir.

 (b)  Shri  P.  द  R.  Rao's  remarks  reflect
 his  personal  opinions.  His  assessment  is  in
 Government's  view  inaccurate.

 Termination  of  services  of  Iadisn
 Ensployees  by  U.S.LS.

 #950,  SHRI  RAM  BHAGAT  PASWAN:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  he  pleased  to  state  :

 (a)  whether  the  United  States  Informa-
 tion  Service  has  terminated  the  services  of
 several  Indian  employees;  and

 (b)  if  so,  the  justification  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIKS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  The
 persons  whose  serewes  hue  been
 terminated  were  the  employees  of  an  Indian
 contractor  engaged  by  the  United  Staies
 Information  Service  for  custodial  and  other
 work  in  its  premises  in  New  Dethi.

 (9)  The  reasons  given  bv  the  Embassy  of
 the  United  States  of  America  for  the  ter-
 munation  of  the  contract  are  that  the  United
 States  Information  Service  is  converting  ity
 mailing  operations  to  8  computer-fed  system,
 is  moving  to  a  new  building,  is  planning  to
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 improve  its  security  arrangements  and  _  is
 “changing  and  reducing  other  requirements.”

 Allotment  of  Gas  Agencies  and  free  lend  to
 War  Widows  and  disabled  Soldiers

 O51.  SHRI  DEVINDER  SINGH  GAR-
 CHA:  Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  some  complaints  have  been
 received  in  regard  to  rehabilitation  of  war-
 widows  and  disabled  soldiers  by  way  of
 granting  gas  agencies  and  allotment  of  free
 land;  and

 (b)  if  so,  what  steps  are  being  taken  to
 see  that  justice  is  done  to  the  deserving
 persons?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.  B.
 PATNAIK):  (a)  and  (b).  The  main
 rehabilitation  benefit  extended  to  war
 widows  and  disabled  soldiers  is  the
 liberalised  pension.  Under  the  _  libe-
 ralised.  pension  scheme;  the  next  of
 kin  of  a  Jawan/JCO  is  entitled  for  life  to
 an  amount  equal  to  the  last  pay  drawn  by
 the  deceased  Servicemen.  In  the  case  of
 officers’  widows  they  are  eligible  to  a  pen-
 sion  equal  to  three  fourths  of  the  pay  drawn,
 immediately  before  death  till  the  deemed
 date  of  retirement  or  seven  years  whichever
 is  later  and  thereafter  the  normal  retiring
 pension  of  the  rank  held  at  the  time  of
 death.  Allotment  of  Gas  agencies  and  of
 land  is  a  supplementary  assistance.

 Availability  of  Gas  agencies  is  based  on
 the  economic  viability  of  running  such  agen-
 cies  in  any  particular  location.  Therefore
 it  is  not  always  possible  for  the  Indian  Oil
 Corporation  to  allot  such  agencies  0  all
 applicants  in  locations  of  their  choice.  A
 large  number  of  war  widows/disabled  who
 had  applied  for  agencies  were  those  who
 were  interested  in  allotment  in  the  North.
 Since  Indian  Oil  Corporation  could  offer
 enly  a  limited  number  of  such  agencies,
 it  has  not  been  possible  to  accommodate
 all  of  them  and  in  locations  of  their  choice.
 Care  is  being  taken  to  ensure  that  as  far
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 as  possible  agencies  are  allotted  in
 of  their  choice  but  where  this  has  not
 possible,  their  names  have  been  noted
 future  consideration  when  the  Indian
 Corporation  is  able  to.  make  more  ow
 available.

 Allotment  of  land  to  war  widows  an
 abled  soldiers  is  made  by  State  Governm
 ‘They:  keep  in  view  the  desirability.  of  pr
 sion  of  land  near  familiar  environme
 However,  such  land  is  not  always  availal
 State  Governments  have  thus  to  take
 account  such  factors  as  property
 owned  by  the  allottees  and  subject  to
 the  State  Governments  make  all  po
 efforts  to  allot  land  to  these  categories
 persons.  Having  sanctioned  liberalised
 sions,  it  can  not  be  ensured  that  sati
 tion  will  be  given  to  all  persons  wanti
 secure  gas  agencies  or  allotments  of  |

 Recruitment  of  Scheduled  Tribes  0
 Jahazpur  Area  (Rajasthan)  in  Indian

 *952.  SHRI  HEMENDRA  SINC
 BANERA:  Will  the  Minister  of  DEFEN
 be  pleased  to  state  i}

 (a)  whether  a  large  number  of
 (Scheduled  Tribes)  of  the  Jahazpur  |
 in  Bhilwara  are  recruited  in  the  Ini

 Army:

 (b)  if  so,  whether  Government  prop
 establish  a  Centre  of  their  regiment
 Deoli;  and

 (c)  if  not,  the  reasons  thereof  ?

 THE  MINISTER  OF  DEFENCE  (I
 JAGJIVAN  RAM):  (a)  During  the
 three  years,  59  recruits  belonging  to
 ribe  were  recruited  into  the  Army  as  ag

 a  total  number  of  305  recruits  in  the
 of  the  Bhilwara  District  over  the  7
 period;  while  the  number  of  Mina
 cruited  is  not  large  in  itself,  it  is
 portionately  large  as  it  constitutes  al
 9  per  cent  of  the  recruitment  from
 District.

 (b)  and  (¢)  No  Sir...  The  sam
 policy  of  the  Government  is  not  to
 any  new  regiment  of  the  type  of
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 existing  Regiments  recruitment  to  which  is
 reserved  for  members  of  ane  caste  or
 community.

 Decision  on  Sukinda  Nickel  Project  Orie

 9958,  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  STEEL  AND  MINES  be  pleas-
 ed  to  refer  to  the  reply  given  to  Unstarred
 Question  No.  449  on  the  Ist  March,  973
 and  state  when  Sukinda  Nickel  Project,
 Orissa  would  be  worked  out  for  implemen-
 tation  during  the  Fifth  Plan  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S,  MOHAN  KUMARA-
 MANGALAM)  :  The  pilot  plant  tests
 related  to  the  processing  of  nickel
 ore  are  likely  to  be  completed  by
 the  middie  of  ‘1974,  The  preparation
 of  a  Detailed  Project  Report  can
 then  be  taken  up  followed  by  its  imple-
 mentation  for  commercial  exploitation.

 Production  of  Aircraft  quality  steel  by
 steel  plant  at  Bhadravati

 *959  SHRI  RAJDEO  SINGH  Will
 the  Minister  of  DFFENCE  be  pleased  to
 state  :

 (a)  whether  on  evaluation  of  varieties
 of  steel  production  by  the  Government-
 owned  Mysore  [ron  and  Stecl  Plant,  Bhad-
 ravati  Government  are  going  to  give  ‘A’
 type  certificate  for  the  production  of  air-
 craft  quality  steel;

 (b)  if  so,  whether  the  capacity  of  pio-
 duction  of  the  said  plaint  can  be  had  to  the
 volume  of  aircraft  quality  production  steel
 to  meet  the  requirement  of  aircraft  plant;
 and

 (c)  if  so,  the  amount  of  suvings  of  the
 foreign-exchange  ?

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN  THE  MINIS-
 TRY  OF  DEFENCE  {SHRI  VIDYA
 CHARAN  SHUKLA)  :(a)  HAL  had
 obtained  samples  of  three  types  af  steel
 from  the  Mysore  Iron  &  Steel  Ltd.,  Birad-
 ravatl,  Their  suitability  foy  use  in  aircraft
 production  is  being  evaluated  by  the  con-
 Gerned  agencies.
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 (b)  and  (०)  Do  not  arise  at  this  state.

 Verdkt  given  by  International  Commnilttee
 0%  ह... ड  cress  Re.  clash  between  two  groups

 of  Pak  POWs
 .  7960,  SHRI  PURUSHOTTAM  KAKOD-

 KAR  :
 SHRI  7.  M.  MEHTA  :

 Will  the  Minister  of  DEPENCE  be
 pleased  to  state  whether  the  International
 Committee  on  Red  Cross  have  given  its
 verdict  regarding  a  clash  between  two
 groups  of  Pakistan  Prisoner  of  War  in
 April.  I973  in  POWs  camp  and  have  cer-
 tified  that  India  has  not  done  anything
 Wrong  as  Pakistan  claims  ?

 THE  MINISTFR  OF  DEFENCE  (SHRI
 JAGHIVAN  RAM)  :  No  communication
 has  been  received  cither  from  Pakistan  or
 from  the  International  Committee  of  Red
 Cross  regarding  the  incident  which  occurred
 on  =  450  April,  1973,  in  a  POW  Camp
 in  Madhya  Pradesh.  The  International
 Committee  of  Red  Cross  is  a  purely  hu-
 Manitarian  agency  and  its  functions  do  nov
 include  tnvestigations  into  incidents.

 आदत  कारखानों  शौर  जामी  झा्नेग्ल  कोर  के  कभे-
 आरियों  को  जरिव्टता  के  बारे  में  ेवलाथ  किय  क

 8940  शी  घनशाह  अधान  क्या  रक्षा  मत्री
 यह  बताने  की  कृपा  करेंगे  कि  उनके  अंज्रालय
 के  oa  काम  करने  बाले  कर्मचारियों  को  दो
 बमों  में  अति  झायुध  कारखानों  के  कर्मचारियों  और
 जार्मी  आ्ाईनेस  कोर  के  कर्मचारियों  के  कप  में,
 जिन  पर  एक  ही  प्रकार  के  सिविल  सेवा  विनियम
 लाग  होते  हैं  शौर  जो  एक  हो  प्रकार  के  कर्तव्यों
 का  पालन  करने  हैं  रचा  एक  ही  प्रकार  के  पदों
 पर  कार्य  ह ८ 2  रहें  हैं  शोर  एक  हो  प्रकार  के  बेतन
 प्राप्त  कर  रहे  हैं  दिसकत  किए  जाने  के  क्या  कारण
 हैं र

 क्षा  -  में  उपयंक्षो  (भी  Wo  थो ०  फदमाधक i
 ae  wearer  में  सन्‌  1949  में  हझ्रमुदेश  आरी
 किए  बे  कि  एक,  ग्रेढ  से  'बरिषता  उसे ' बेड  में  ां
 समकक्ष  ह ६  में  को  गई  सेदा  को  संम्याई  के  शु
 सार  निर्धारित  को  जानी  चाहिए  t  भूसपुर्द  सैनिक
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 जिन्हे  लिविक'  पदो १९  कपावां  शका  है  तथा  फालतू
 लिजिलिसत  क्र  wan  संक्भानों  मे,  बैकल्पिकू  दियुलित-
 को  पर  प्रधिशेष  तबा  कभी  समायी तम  भोजेसा के
 प्रश्यगंत  खपाया  भैया  बामे  सिंचित  पदों  पर  ऐसी
 सेवाशों  के  लिए  वरिष्ठता  के  खिए  हेकवार  थे  ।  .

 999  में  गृह  सत्रालय  ने  बरिप्ठता  के  लिए
 परिशोधित  सिद्धात  जारी  किए  जिसमे  सम  स्थायी
 कर्मचारी  भ्रस्मभायी  कमेंद्रारियो  से  वरिष्ठ  होने  की
 ड्यवस्था  थी।  ये अनुदेश  श्रेणी-1  तथा  श्रेगी-2
 के  पग्का  सम्धातों  के  झधिकारियों  पर  जिसमे
 झाइनेंग  कारखाने  सथा  ाा डनेन्स'  कोर  के  पअ्रप्तिकारो
 शामिल  हैं  खामू  किए  गए  थे।  इन  प्रनुदेशों  का
 कक्षा  पक्ष  के  तृतीय  तथा  चतुर्थ  श्रेणी  के  कर्मचारियों
 पर  लाए  नहीं  किया  गया  था  क्‍योंकि  इनका  भूल-
 पूर्व  सैनिकों  ग्या  छटनो  किए  गए  सिविलियन  क्म-
 जारिया  को  जिन्हें  वेकल्पिक  पदों  पर  ख़पाया  गया

 है  उनके  हिंद  पर  प्रतिकूल  प्रभाव  होता  यह
 समस्या  छोट  रूप  में झाइमेस्स  कारखाना  के  अलावा
 और  कहीं  विद्यमान  नहों  है  कयोंबि  बार्खानों
 में  इस  वर्ग  के  कार्यरत  कमंचारी  अधिक  नहीं  हैं।
 त  हम  घादेशा  को  अरडईनेन्स  कारखानों  ने

 हुनीव  ख्रेगों  तथा  चतुथ  शषेगी क  कर्मचारिया  के
 लिए  22  मई,  1५972  से  लागू  कर  दिया  गया
 था।  यह  पहन  कि  क्‍या  इन  झादेशा  का  अन्य
 निम्तनवतर  विरशलनाप्मा  पश्,  जामो  श्राइेनेस  कोर  के
 समेत  लागू  कर  दिया  जाय  विचाराधीन  है।

 Harassment  to  ex-servicemen  allotted  land
 in  Gunga  Khader  scheme  (Uttar  Pradesh)

 by  Dhimers

 894  SHRI  BHAGIRATH  BHAN-
 WAR  Will  the  MINISTER  OF  DE-
 FENCE  be  pleased  to  state:

 (a)  whethe:  the  Lx-servicemen  who  had
 been  allotted  Jand  under  the  Ganga  Khader
 Suheme  (Uttar  Pradesh)  are  facing  infi-
 netc  harasyment  at  the  hands  of  the  Dhi-
 mers  by  occupying  their  dnd,  cutting  the
 crops  forcibly  and  threatening  them  with
 die  consequences;  and
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 {b)!  whether  the  local  asthprities  have
 not  been  able  to  protect  the  Exwerviremen
 and  what  steps  Government  propose  to
 take  to  save  the  Ex-servicemen  from  haras-
 ament  7  .  :

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.  8,
 PATNAIK)  *  (a)  and  (or  As  aflotinent
 of  land  is  done  by  the  State  Governments
 under  their  own  arrangements,  information
 is  not  readily  available  regarding  land  al-
 Jotted  to  ex-servicemen  under  the  Ganga
 Khadar  Scheme  No  representation  regard-
 ing  harassment  has  been  received  from  ex-
 servicemen  who  may  have  been  allotted
 land  under  the  scheme.

 Roads  Constructed  in  Ladakh

 8942  SHRI  KUSHOK  BARKULA  §  Will
 the  Minister  of  DEFENCE  be  pleased  to
 State  the  following  particulars  m  respect
 of  the  following  roads,  separately  being
 constructed  or  already  constructed  by  the
 various  authorities  in  Ladakh  with  terminus
 stations,

 ६)  the  total  length  of  the  roads  jeep-
 able  or  motorable,

 Gi)  metalicd;
 On)  unmetalled;

 (is)  mule-track  road;
 प)  length  of*  roads  not  metalled  so

 far  and  under  construction  ?

 THE  MINISTER  OF  DLEENCE  (SHRI
 JAGHIVAN  RAM)  It  will  not  be  in
 public  interest  to  disclose  detailed  imfor-
 mation  regarding  the  state  of  road  commu-
 mications  tn  this  sensitive  arca

 Bengalces  working  in  Engineering  Projects
 (india)  Limited

 8943  SHRI'S  D  SOMASUNDARAM
 Wilt  the  Minister  of  HEAVY  INDUSTRY
 be  pleased  to  state  :

 (a)  the  strength  of  Bengalees  and  non-
 Bengalees  working  with  the  Engineering
 Projects  (india)  Limited;  and
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 (b}  the  nuntber  of  offiters  —  recruited
 throsigh  yhe  dmployment  exchange  in  each
 sadce  working  in  all  offices  including
 branch  offices  of  the  company  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 ‘SHRI  SIDDESHWAR  PRASAD)  :  (a)
 Compilation  of  statistics  of  employment  on.
 the  basis  of  place  of  birth/residence  or
 language  groups  is  not  being  made  by  the
 undertakings

 (b)  Only  one  officer  has  been  recrinted
 trom  names  sent  by  the  employment  ex-
 change  and  he  ss  working  as  Techmcal
 Assistant.

 Retrenchment  in  offices  set  up
 benefits  enjoying  by  Juniors

 partments

 $944  SHRIS  D  SOMASUNDARAM
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 948  and in
 in  new  de

 ta)  whether  the  Subordinate  officers
 Phe,  Regional  Settlement  Commussioncr
 Othces,  Construction  of  Evacuee  Property,
 Offices,  Government  Built  Property  Offices
 ete  set  up  in  the  year  ‘1948,  have  started
 to  retrench  their  emplovees  and  the  ret-
 renched  employees  have  been  subsequently
 absorbed  an  other  Government  Depart-
 ments,

 fh)  whethe:  the  Juniors  have  become
 senrors  in  the  new  departments  since  they
 huve  been  absorbed  firnt  and  enjoy  all  the
 benefits  while  the  senior-mot  employees
 are  worst  sufferers  in  matters  like  confir-
 mation  and  semonty  within  the  depart-
 ment;  and

 fe)  whether  Government  propos  to
 Jouk  into  the  matters  and  solve  their  gri-
 evances  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY)  (a).  Yes,  Sir.  The
 process  of  retrenchment  (as  well  as  their
 absorption  in  other  offices)  started  in  1961.
 63,
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 cy  Yes  Sir,  only  in  the  case  af  those
 surplus  stuff  who  have  been  redeployed  m
 offices  where  their  juniors  had  been  sbsor-
 bed  earlies.

 (c)  As  soon  as  the  grievance  was  brought
 to  the  notice  of  the  Department  the  :ules
 for  redeployment  were  got  changed  im
 April  970  =  Semor  persons  are  now  .I-
 lowed  the  option  of  bemg  declared  surplus
 in  preference  to  their  juniors  if  they  so
 desire  whenever  any  reduction  takes  place.

 Agreement  between  M/s.  Jessops  Limited
 and  M/s.  Bello  of  Britain  for  manufac-

 ture  of  Papar  Machinery.

 8945  SHRI  BANAMALIL  PATNAIK
 Wall  the  Minister  of  HEAVY  INDUSTRY
 be  pleased  to  state

 (a)  whether  an  agreement  for  collubora-
 tion  has  been  signed  between  the  Jessops
 fimued  and  ॥. द स  Belloit  of  Britam  for
 manufacture  of  paper  machinery  in  India,

 (8)  16  ९५०.  the  mam  features  of
 agreement,  and

 the

 (.)  the  progress  made  so  far  in  the
 mmplementation  of  the  agreement  and  the
 Stage  at  which  the  matter  stands  at  pre-
 sent  *

 THE  DIPUTY  MINISTER  ५ छ  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD)  fa)
 Yes,  Sur

 tb)  The  agreement  covers  manufacture
 of  integrated  paper,  paper  pulp  and  board
 plants  upto  200  tons  per  day  capacity  und
 transmission  of  complete  technology  and
 documentation  relating  to  it.

 (९)  Recently,  Jessops  have  received  an
 order  for  supplying  a  00-4ons  per  day
 paper  plant  for  which  the  necessary  assis-
 tance  is  being  rendered  ty  the  collabora-
 tor.
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 जिल्यसपित  wigealtt  की  अधिक्षण  क  को  हिच
 पॉस्लम  बंगालें  में  cteltfine  लस्वान

 8946  थी  एस०  एस०  पुरती  क्‍या  श्रम  और

 चुनरबास  सज्ञो  मह  बताने  की  कृपा  करेगे  कि

 (क)  ह. है  केन्द्रीय  सरकार  ने  पश्चिम  बंगाल  मे
 :490  लाख  रुपये  कौ  लागत  पर  दो  प्रौद्योगिक

 सस्‍्यानों  का  खालत  का  निर्णय  लिया  है,  जहा  पर
 विस्थापित  सहिलाझों  को  प्रशिक्षण  सिलेगा  भौर

 (ख)  क्या  ऐसे  सस्यान  देश  के  दूसरे  नगरों  में
 भो  खात  जायेगे,  यदि  हां,  ता  तत्मबंधी  मुख्य  रूपरेखा
 क्या  है?

 अम  आर  बुनर्बोस  मंत्रों  भो  रघनाथ  रेडडी)
 (क)  अपने  बिचाराथ  विषयों  के  प्रमुस।र  पश्चिमी
 बंगाल  मे  पुनर्वास  हार्य  की  समीक्षा  समिति  ने  पश्चिमी
 बगाल  में  भूतपूर्व  पूर्वी  पाकिस्तान  से  भाई  विरथापित
 महिलाआ  के  लिए  दा  श्ौदागिक  प्रशिक्षण  सस्थान
 स्थापित  करने  की  सिफारिश  को  है।  सरकार  ने
 सिफरिशा  का  मान  लिया  है  शौर  448  विस्थापित
 महिलाझा  के  प्रशिक्षण  के  लिए  ia  ५7  लाख  स्पा

 की  राशि  मजर  बर  दो  है।

 (ख)  प्रभ्भ  ही  नहीं  उठता  t

 Supply  of  Tin  Plates  to  Tin  Can  manufac-
 turing  units

 8947  SHRI  K  SURYANARAYANA
 Will  the  Minster  of  STEEI  AND  MINES
 be  pleased  to  refer  to  the  reply  given  to
 Unstaricd  Question  No  45I28  on  the  29th
 March,  1973  regarding  supply  of  tin
 plates  to  tin  can  manufucturing  unity  and
 lev  on  the  Table  whatever  information  has
 since  been  collected  ?

 THF  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STFEL  AND  MINES
 (SHRI  SUBODH  HANSDA)  ‘The  assu-
 rance  in  respect  of  Unstarred  Question
 No  S250  answered  on  December  2i,  972
 has  since  been  fulfillad,  4  copy  of  the
 statement  ft  fulfilment  of  the  assurance  is
 tald  on  the  Table  of  the  House,  [Placed m  Library  See  No  IT-4950/73  }
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 Siege  to  prevent  Large-Scale  misuse  of  and
 twAuthorised  lepened  of  Steel  alichment

 8948,  SHRI  K.  SURYANARAYANA  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleused  to  refer  to  the  reply  given  to
 Unatarted  Question  No.  5227  on  the  29th
 March,  i973,  fegartling  misuse  of  steel
 quotus  and  state

 (a)  whether  any  prosecutions  have  been
 launched  agamét  the  parties  referted  to
 therein  responsible  for  the  mis-use  of  the
 stecl  allotted  to  them,  if  nat,  the  reasons
 therefor,

 (b)  whethe:  any  action  has  been  taken
 to  black-list  the  contractois  referred  to  at
 Sl  No  22  of  the  statement  Jaid  on  the
 Table  for  un  authorised  disposal  of  hun

 dreds  of  tonnes  of  steel  in  consuttation
 with  the  Ministry  ot  Ministries  concerned
 and  if  not  the  reasons  therefor,  and

 tu)  wh  t  further  punitive  action  has  been
 taken  ता  ॥  being  proposed  to  be  taken  to
 prevent  such  large-scale  mis-use  and  un
 authorised  disposal  of  steel  allotments  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA)  (a)  Prose
 cttions  ae  Jaunched  after  the  investigations
 are  complete  So  fur  charge  sheets  have
 been  filed  im  ten  cases

 (0)  CBs  report  in  this  regard  has  been
 received  and  st  is  unde:  examination.

 (c)  Uuhsation  of  steel  for  purposcs  othes
 than  that  for  which  it  ६  allotted  छा  apphed
 for  ह. ज  now  ap  offerme  under  the  Essential
 Commodities  Act  Regional  offies  of  the
 fron  and  Steel  Controfler  have  been
 established  at  Delhi,  Calcutta,  Bombay,
 Madras.  Hyderabad  and  Kanpur  and  one
 of  then  functions  ts  to  chech  mis-utiflsa-
 tion  of  steel  Cases  are  mvestigated,  with
 the  help  of  CBI,  where  necessary,  and
 Prosecutions  launched  where  justified

 अबभा  जिला  (मध्य  प्रदेश)  में  फारफंट  के  मिलेष

 8५4०  भी  ्  सबर

 ी  धनौशाह  प्रधाग
 क्या  इस्पात  झौर  बाम  मज्री यह  बताने  की  कृपा  करेगे  दि
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 (क)  द)... थ  जदेश  के  झंभुओं  मिले  में  उने  स्थानी  के

 नाम  क्या  हैं  जहां  फारफेट  के  निवीष  बामे  गये  हैं
 कोर  रकार  नेको  निकालने  के  लिए  क्या

 कार्ययाही  कर  रही  है  ,

 (खत)  वहां  फारफेंट  के  अ्रतिरिकत  अन्य  कौन
 से  बानिने  पाये  गये  हैं  प्री"  उसके  विकास  के  लिए
 क्या  कार्यवाही  की  जा  रहो  है,  और

 (गं)  इस  समय  किसे  ख़तिजों  को  निकाला
 जा  रहा  है  तथा  खनिज-बार,  उनकी  मात्रा  कितनी

 है?

 इस्पात  शौर  खास  अंलालय  में  उप-मंत्रो  (्य

 सुबोध  हसदा)  (क)  और;(ख)  भारतोय  भूर्वज्ञानिक
 सवक्षण  द्वारा  मार्च,  .973  में  किए  गए  सुवब्यवस्थित
 भूवैजञानिक  मानचित्रण  के  दोरान,  सध्य  प्रदेश  के

 झवुधा  जिले  में  प्रमालमल,  केलुकुआ,  खाटम्या

 और  रसोरी  ग्रामों  मे  फास्फेट  म्क्त  चट्टानों  के  महत्व-

 पूग  सकेत  अ्रवस्थापित  हुए  है।  उक्त  जिले  में  स्टी-

 टाइट  शौर  टाल्क  के  ठ्यवहाय  निक्षेप,  लौह  जौर

 मैगनीज  अयस्क  के  लघु  निक्षेप  तथा  एस्वेस्टास  भौर

 बर्मकृभाइट  के  गौण  प्राप्ति  स्थल  भी  प्रवस्थापित  किए

 गए  हैं।  कास्फेट  के  सकेतों  का  विस्तृत  बड़  पैमाने

 पर  मासचित्रण,  गलन,  खाई  खोदने,  खावा-प्रतिषयत

 (मूब-मैम्पलिग)  इत्यादि  द्वारा  अनुवर्तन  करने

 के  लिए  व्यवस्था  की  जा  सही  है  7

 (ग)  1फर।  वर्ष  के  दौरान  बुधा  जिसे  में

 खलिज  उत्पादन  मिम्नलिखित  हैं

 (i)  मेँंगनोज  झवस्य  4,470  टन

 (ii)  दोलोमाइट  4,775  टन

 (iin)  स्टीडाइड  ,878  टन

 (iv)  एस्वेस्टास  23  टन

 Reduction  of  over-head  cost  of  BLS.C.0.

 8950,  SHRI  C.  ७.  JAFFER  SHARIEF  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 VAISAKHA  13,  tas  (SAKA)  Witten  Answers  42

 by)  the  salient  featares  of  the  steps
 tuken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  and  (b).
 This  presumably  relates  to  the  cost  incurred
 by  HISCO  on  salaries  at  high  levels.  The
 sieps  that  are  being  taken  to  reduce  this
 cost  are  as  under  :—

 ()  Quicker  termination  of  contracts
 of  expatriates.  In  July,  1972,
 there  were  four  persons.  At  pre-
 sent,  there  are  only  two  of  whom
 one  is  shired  with  the  company’s
 subsidiary.  By  April,  1974,  there
 vill  be  none

 (ii)  From  April,  1973,  there  8  a
 general  reduction  of  officers’
 emohiments  as  a  result  of:

 (a)  reduction  of  top  salaries  to
 below  Rs.  4000/-;

 (b)  merging  a  part  of  current  pro-
 duction  bonus  earnings  of
 Officers  with  their  salaries  eli-
 Minating  the  production  bonus
 scheme;

 {c)  introduction  of  general  budge-
 tary  control  from  ‘1973-74  on
 ali  expenses  contributing  to
 over-heads;

 fd)  enforcement  of  retirement  age.
 This  was  loosely  =  applied
 hitherto.

 it  will,  however.  not  be  possible  to
 bring  the  salarics  and  other  perquisites  to
 the  sume  level  ws  Hindustan  Steel  straight-
 away  but  steps  are  being  token  to  narrow
 the  gap.

 Posting  of  Teachers  in  Dandakaranys
 Project

 S951.  SHRI.  R.  द  BADE:  Will  the
 Minister  of  LABOUR  AND  REHABILI-

 (a)  the  steps  Government  have  proposed  TATION  be  pleased  to  state  :
 to  reduce  the  dver-head  cost  of  the  HSCO  (a)  whether  the  education  of  the  Children
 and  bring  i  at  par  with  the  Hindustan  of  employees  and  settlers  nm  Dandakaranya
 Steet  Limited;  and  Project  is  suffering  because  of  non-posting
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 of  required  number  of  teachers  in  the
 High  School  in  Umerkote  Zone  of  the
 project;  and

 (b)  if  so,  the  remedial  measures  being
 taken  ?

 THE  MINISTFR  OF  TABOUR  AND
 REHARILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  Some  १०७  of
 teachers  are  vacant  in  the  Umerkote  High
 Schoo}  Nevertheless.  the  High  School
 has  maintained  a  high  standard  of  educa-
 tion.

 (h)  Steps  ure  being  taken  to  fill  up  the
 vacant  posts

 Teachers’  scales  of  pay  in  Dandaksranya
 Project

 $952.  SHRI  R.  V.  BADE:  Will  th
 Minister  of  LABOUR  AND  RFHABIEI-
 TATION  be  pleased  to  state:

 (wa)  whether  one  scale  of  puy  is  not
 being  given  to  the  teachers  of  High  Schoo!
 in  Koraput  and  =  Bastas  portion  of  the
 Dandakaranya  Project  und  the  scales  of
 pay  are  not  identical  to  the  scales  of  pay
 m  vogue  in  Central  and  Railway  Schools  ;

 (b)  if  so,  the  reasons  for  the  dispurity
 in  the  scales  of  pay;  and

 (c)  whether  Government  are  considering
 to  bring  the  teachers  scales  का  par  with
 Central  pay  scales;  if  so,  when”

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY)  .  (a)  to  (c).  The  infor-
 mation  is  being  collected  and  will  be  laid
 on  the  Table  of  the  Sabha.

 Compulsory  Military  Education  for  College
 Students  in  Pakistan.

 8953  SHRI  M.  S.  SIVASWAMY:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  ;

 (a)  whether  Pakistan  Government  have
 launched  «  massive  programme  of  com-
 putsory  military  education  for  college

 MAY  3  4  973;  Written.  Annwerk  ad
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 throughout  Pakistan  territory  ;

 (b)  if  so,  the  facts  thereof  and  the
 renction  of  the  Government  thereto  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM)  :  (a)  and  (b).  Govern-
 Pment  have  seen  press  reports  that  the
 Pakistan  Government  is  launching  a  may-
 sive  programme  of  compulsory  milttary education  for  students  throughout  the
 country.  According  to  the  reports,  the
 programme  will  begin  under  a  pilot  project
 in  Karachi,  Hyderabad.  Lahore,
 Rawalpindi,  Peshawar  and  Quetta.  The
 programme  would  tater  cover  aff  the
 villages  and  cities  of  Pakistan.  A  careful
 watch  is  kept  on  developments  in  Pakistun
 having  a  bearing  on  our  secunty.

 Expenditure  on  Annual  rent  and  maiate-
 nance  of  building  for  Housing  Indian  High

 Commission  in  U.K.

 8954  SHRI  HUKAM  CHAND  BAC  152
 WAIL  Will  the  Minister  of  FXTERN  ्
 AFFAIRS  be  pleased  to  state:

 fa)  the  annual  rent  of  residential  accom-
 modation  of  the  High  Commmasione:  und
 the  High  Commission  building  of  Ind  in
 U.K.  ut  present,  and

 (b)  the  expenditure  imvuried  on  mainte-
 nance  of  the  building  durmng  the  finanal
 years,  1970-7]  and  $97I-72  ?

 FHF  MINISTER  OF  STATE  क्च  THI
 MINISTRY  OF  FXTERNAL  ‘4FFAIRS
 (SHRI  SURFNDRA  PAI  SINGH):  (a)
 The  residence  of  the  High  Commissioner
 in  fondon  t  owned  by  the  Government
 of  India  However.  giound  rent  of
 Rs_  11,090  5  payable  annually.

 india  House,  the  main  office  of  the
 High  Commmsion  in  London  also  is
 Government-owned.  A  ground  rent  of
 Rs,  113,806.  per  annum  is  payable  in  this
 case.  Total  expenditure  on  the  rent  of
 the  remaiming  offices  in  Londen  and  the
 offices  of  the  Assistant  High  Commissioners
 in  Birmingham,  Liverpool  and  Glasgow  is
 Rs.  636,347  per  anaum.



 5  Written  Answers

 thi
 (0)  The;  expenditure  incurred  on  main-

 ः

 of  the  buildings  during  the  finan-
 cial  years  1970-71  and  1971-72  was  as

 follows  :—

 970-7t  I97|-72

 Rs.  Rs.
 High  Commissioner's  96,925  !,60,3I5

 Residence

 High  Commission
 buildings  +3,40,584  +3,23,856

 Strikes  and  Stoppage  of  work  in  Jute
 Industry

 89S5.  SHRIMATI  SAVITRI
 Will  the  Minister  of

 SHYAM  :
 LABOUR  AND

 REHABILITATION  be  pleased  to  state:

 (a)  whether  there  have  been  frequent
 strikes  and  stoppage  of  work  in  the  jute
 industry  in  the  country  during  the  past  two
 yeurs  ;

 (c)  the  extent  of  luss  suffered  by  the
 industry  as  .a  result  of  the  strikes;  and

 (d)  the  steps  taken  by  Government  to
 avoid  such  strikes  and  stoppage  of  work
 in  the  industry  to  save  it  from  loss?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  G.  VENKATSWAMY):
 (a)  to  (d).  Information  is  being  collected.

 (b)  if  so,  the  reasons  therefor  ;

 Removal  of  Artificial  Barrier  between
 Special  Correspondents  and  Staff  Reporters

 P
 $956.  SHRI  S.  A.  MURUGANAN-

 THAM:  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state  :

 (a)  whether  the  Delhi  Press.  Reporters”
 _  Assoctation  has  urged  the  Government  to

 remove  the  existing  artificial  barriers  bet-
 Ween  special  correspondents  and  staff  re-
 porters  ;
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 (b)  whether  the  Assoctation  has  pointed
 out  that  the  nature  of  work  performed  by
 the  special  correspondents  and  staff  repor-
 ters  was  the  same,  but  there  was  a  big
 ditference  in  emoluments;  and

 (c)  if  so,  what  action  Government  pro-
 pose  to  take  in  this  connection  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATI®N  (SHRI  G.  VENKATSWAMY):
 (a)  to  (c).  The  Delhi  Press  Reporters’
 Association  has  requested  CWovernment  to
 grant  certain  professional  and  other  facili-
 ues  to  its  members  who  are  accredited  to
 the  Delhi  Administration.  No  represetta-
 tion  has  been  received  about  the  removal
 of  the  artificial  barriers  or  about  the
 difference  in  emoluments.

 Vocational  Rehabilitation  Centres  for
 Physically  Handicapped.

 8957.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  ४७८  pleased  to
 state  :

 (a)  the  number  of  vocational  rehabilita-
 tion  centres  for  physically  handicapped  in
 the  country  at  present,  State-wise  ;

 .
 (b)  the  number  of  such  persons  getting

 training  in  those  centres;  and

 (c)  the  number  of  such  centres
 to  be  set  up  during  the  year  1973-742,

 likcly

 THE  DEPUTY  MINISTER’  IN  ‘THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LIFATION  (SHRI  6.  VENKATSWAMY):
 (a)  At  present  there  are  four  Vocational
 Rehabilitation  Centres  for  Physically
 Handicapped,  namely,  Bombay  (Maha-
 rashtra),  Hyderabad,  (Andhra  Pradesh),
 Jabalpur,  (Madhya  Pradesh)  and  Delhi.
 (Union  Territory).

 (b)  The  Centres  have  no  facility  for
 Vocational  Training  as  such.  They  eva-
 luate  the  —  physical,  psychological  and
 Vocational  needs  of  the  Physically  Handi-
 capped  persons  with  the  help  of  Psychoto-
 gical  tests  and  job  try-outs  in  different
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 trades  of  the  Centre's  workshop  A  state-
 ment,  showing  the  number  of  persons  ad-
 mitted  by  the  centres  during  the  period
 trom  inception  ull  February  973  and  the
 number  unde:  evaluation  at  the  end  of
 Febrnary.  1973,  ॥  appended

 (c)  Two  such  centres  are  Jikely  to  be
 set  up  <«durng  973-74—one  each  at
 Kanpur  (Uttar  Pradesh)  and  Ludhiana
 (Punjab)

 Statement

 Statement  showing  the  number  of  persons
 admitted  by  the  Vocational  Rehabilitation
 Centres  for  Physically  Handicapped  dur-
 ing  the  period  from  imception  till  February
 3973  and  the  number  under  evaluation  at
 the  end  of  February  13

 Vocational  Date  of  No  of  No  sun-
 Rehab.  incepuion  persons  =  de_—seva-
 tation  admitted  [uation  ai
 Centre  the  end

 o'  Febrie
 ary,  973

 }  Bombay  Jul,  968  4.364  !
 2  Hydera-  July,  1968  4,385  20

 bad
 3  Delhi  Mav,  972  437  हक
 4  Jabal-  March,  6  I6

 pur  I972

 Total  2  802  82

 Asian  Seminar  on  Development  and  Re-
 search  by  N.C.  A  E.R.  in  New  Delhi

 8958  SHRI  BIRFNDER  SINGH  RAO
 SHRI  S  ३  MISRA

 Will  the  Muruster  of  External  AMairs
 be  pleased  to  state

 (a)  whether  the  National  Council  of
 Aaphed  Economic  Research  held  an
 Asian  Seminar  in  New  Defhi  recently  on

 Development  and  Research,
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 (b)  if  te,  the  thames  of  delegutds  wito
 paiticipated  in  the  Seminar;  and

 (c)  whether  any  invitees  were  refused
 visas  by  Government  and  sf  so,  the  rea-
 sons  therefor’

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  (a)
 Yes,  Sir

 (b)  #  hist)  of  delegates  who  parti.
 elpated  in  the  Semmmar,  based  on  infor-
 mation  available,  3  attached

 (०)  Two  tepresenttatives  from  an  Institu-
 tion  in  Tatwan  which  was  invited,  were
 refused  visas  As  india  does  not  have
 diplomatic  relations  with  Taiwan,  and  in
 view  of  the  fact  that  the  Seminar  was
 being  organised  by  a  Government-aided
 institution,  it  was  deemed  inappropriate
 क्र  permit  the  Tarwanese  delegation  to
 attend

 Statement

 List  of  participants  for  the  Asian  Workshop
 on  Research  Methodolagy  In  Fmployment
 &  Unemployment

 nag  a
 ober  33-—

 November  3,  1972,  New

 म
 Country  Name  of  the  delegate

 ०

 Dr  A  Samad
 Dr

 Eg
 uibuz  Zaman

 Mr  MS  Prakasa
 Rao

 Mr  MP  Srivastava
 Mr  K.R  Srvarama

 Krishnan

 1  Bangla  Desh

 2  india  mete

 द्

 Mrs  thahngam
 Mr  Zz  Bhaity
 Mr  TK  Roy
 Mr  Han  Rochand:

 Redmana
 Dr  William  Hendrik

 5
 i

 onic r  Ferour  Tofigh
 Dr  Afshar  Nader:
 Mr  Toshuak:  Hayashi
 Dr  Arudsothy
 Shr  Pashupath:

 mshere  R
 2  nen  Hien  “me

 Samyu

 ~~
 390
 539

 AS

 3  Indonewa

 tw

 4  Iran

 5  Japan
 6
 ve 7  Nepa

 Py

 2
 «न

 eel
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 8  Philippines  f.
 Me.

 “‘Atmando  Arthas,
 r,

 2.  Dr.  Felisd  D.  Fernan-
 dez
 Mr.  E.5.  de  Silva 9,  Sri  Lanka  i.

 10,  Thailand  1.
 ral

 Supote
 unanuntathum

 2.  Mr.  Sukum  Attava-
 vuticha)

 3,  Dr,  N.  K.  Sarkar.

 Help  to  Government  of  Iraq  for  the
 Development  of  Steel  and  other

 Engineering  Industries

 2959,  SHRI  _M.  S  SANJFEVI  RAO.
 Will  the  Minister  of  HEAVY  INDUSTRY
 be  pleased  to  state:

 (a)  whether  Government  of  India  pro
 pose  to  help  Government  of  Iraq  in  the
 development  of  steel  and  othe:  engineer-
 ing  industries  ;

 (hb)  if  so,  the  nature  of  help  proposed
 to  be  given;  and

 (९)  whether  any  agreertient  on  the  sub-
 ject  has  been  concluded,  if  so.  the  bioud
 outlines  thereof?”

 THE  DEPUTY  MINISTER  IN)  THF
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD):  (x)
 Yes,  Sir.

 (b)  and  ic)  A  delegation,  led  by  the
 Minister  of  0॥  and  Minerals,  Government
 ot  the  Republic  of  Iraq,  visited  India  from
 March  25  to  April  a  1973,  and  held  dis-
 cussions  with  the  Governntent  ot  Indin

 As  a  result  of  the  discussions.  un  eco-
 nomic  and  technical  cooperation  agreement.
 which  aims  at  developing,  extending  and
 consolidating  economic,  technical  and  trade
 relations  between  the  two  countries  on  the
 bus  of  equality  and  mutual  benefit,  was
 signed.  The  agreement  envisages  com-
 mercial  exchanges  including  supply  of
 crude  oil,  commodities  and  services  and
 the  establishment  of  projects  between  the
 two  countries,  on  balanced  basis.  to  the
 estent  possible,
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 ludid  wilt  assist  Iraq  in  implementing
 certain  projects  like  railway  lines,  steel
 folling  mills,  textite  mills,  sugar  plants,
 power  transmission  and  —  distribution
 systems,  soda  ash  plant,  sugar  plants,
 manufacture  of  water  pumps  and  fight
 engineering  industries,  fertilize:  project.
 aluminium  project,  power  will  expansion.
 ete.  The  agreement  also  provides  for
 assistance  to  be  given  to  the  Government  of
 Iraq  in  the  development  of  its  agricultural
 and  allied  activities.

 एक  हीं  दिम को  लिए  समयोपरि  भसो  तथा
 बंडिकल  बजेम  का  वैसा  लेगा

 8५७0०  श्री  हुरुम  शन्द  कछवाय
 मत्री  यह  बताने  को  डा  करेंगे  कि

 (व)  क्रानपुर  स्थित  आराई ०  जी०  मठ  सैटल
 इण्डिया  मेन  आफिस  में  स्त  बर्मचारियों  की  सख्या
 किसनी  है  जिस्शनि  गेल  एक  वर्ष  के  दौरान
 सम्योपर  काय  किया  नेथों,  उस  के  साथ  ही  सरकार
 में  उन्ही  दिनो  (मेडिमल  क्लेम )  का  पैसा  भी
 प्राव  विया ,

 (का)  क्या  यर  कर्मचारियों
 गहिता,  के  प्स्तर्गेत  आता  है  ,  और

 (ग)  इस  सबंध  में  सरहार  का  क्या  वायंबाही
 करने  बा  विचार  है  ?

 कपा  रहा

 की  भांचरण

 रुका  सलालय  (रक्ष  उत्पादन)  में  राज्य  मंगी
 16.4  लिझा  चरण  शुक)  (क)  लगभग  चैतोम 1

 (खि)  कर्मवारियों  को  जो  चिकित्सा  उपचार  के
 झल्तमगंत  हैं  उसें  समर्योपरि  कार्य  करत  के  लिए
 कोई  बेजन  नहीं  है  जब  सबा  कि  थे  झपनी  सामान्य
 ्क्टो  करने  के  लिए  चिकित्सा!  के  भाधार  पर  अयोग्य
 ने  हां  जानें  b

 (ग)  प्रशन  नहीं  उठता  1

 Export  of  Iron  Ore  from  Kndremahh

 ‘8961.  SHRI  P.  R  SHENOY  :  Will  the
 Minister  of  STEFL  AND  MINES  be
 pleased  to  state  :

 (a)  whether  Governmem  have  dropped
 the  idea  of  exporting  iron  ore  From  Kudre-
 mitkh  in  the  form  of  slurry  with  the
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 partnership  assistance  of.  American  and
 Japanese  commercial  concerns;  and

 (b)  if  so,  whether  Government  are  con-
 sidering  the  proposal  to  export  this  ore
 in  the  form  of  pellets  making  uSe  of  the
 nearby  Mangalore  major  port?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  and  (b)
 The  original  concept  of  the  Kudremukh
 project  was  to  export  7.3  million  tonnes
 per  annum  of  Kudremukh  concentrate  for
 pelletisation  abroad.  However,  due  to
 change  in  market  trends  recently  arising
 out  of  emphasis  on  anti-pojlution  measures,
 it  has  become  necessary  for  the  National
 Mineral  Development  Corporation  to
 undertake  additional  test  work  in  associa-
 tion  with  Marcona  Corporation  of  USA
 and  MON  Group  of  Japan  to  ship  Kudre-
 mukh  concentrate  in  the  form  of  both
 sinter  feed  and  pellet  feed.

 There  is  no  change  for  the  present  in
 the  basic  concept  of  the  project,  that  is,
 utilising  pipe  line  transportation  for  inland
 transporation  and  shipping  throvgh  an  off-
 shore  terminal.  If  pellets  are  manufactured
 with  Kudremukh  ore,  the  port  facility  at
 Mangalore  may  be  utilised  after  suitable
 modification  and  expansion  of  these  faci-
 lities.

 कुछ  रेलवे  बैगन  निर्माण  कारखानों  का  राष्ट्रीयकरण

 8962.  डा०  लक्ष्मीनाराणण  पांडेय  :  क्‍या  भारी
 उद्योग  मंत्री  ग्रह  बताने  को  कपा  करेंगे  कि  :

 (क)  क्या  सरकार  के  विचार  कुछ  रेलवे  निर्माण
 कारखानों  का  राष्ट्रीयकरण  करने  का  है;

 :  शौर

 (ग)  सरकार  ने  उत  कारखानों  को  ब्लुटियां
 दूर  करने  के  लिए  क्या  कदम  उठाए  हैं  और  उनके द

 (ख)  यदि  हाँ,  तो  उनके  नाम  क्‍या  हैं द

 क्या  प.रेणाम  हुए  ?

 भारी  उद्योग  संहालय  में  उप  मंत्री  (श्री  सिद्धेश्वर
 अ्रखाद  )

 (क)  श्रोर  (ख)  :_
 श््लिं  कुछ  एककों  बा  ब्रनंघ  अपने  हाथ  में  ले  लिया

 सरकार  ने  बेगन  बनाने
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 है  और  निकट  भविष्य  में  कुछ  शौर  एककों  क्
 अधिकार  में  ले  सकती  है  |

 (ग)  अनेक  कदम  उठाये  गये  हैं,  जिनमें  क्क्
 लिखित  शाभिल  है =e

 (I

 (2)  कार्स  संचालत  निधि  तथा  पूंजीगत  आब-
 इथकताओं  के  लिये  आवश्यक  वित्तीय  सहायता,

 )  पर्याप्त  तथा  सक्षम  प्रबंध,

 (3)  सामान  तथा  हिस्सों  को  समय  पर  प्राप्त
 करना  |

 (4)  आडंरों  को  समय  पर  और  नियमित  रूप  से
 देना  ।

 (
 के  प्रबोधन  के  लिए  एक  संगढन  बनाना  |

 5)  बैगन  बनाने  वाले  एक  कोकी  आवश्यकताओं

 manufacturers  facing
 closure

 L.P.G.  cylinder

 8963.  SHRI  M.  RAM  GOPAL  REDDY  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  LPG  cylinder  manufaciurers
 are  facing  closure  owing  to  the  inadequate
 supply  raw  material;  and

 (b)  if  so,  the  remedial  measures  pro-
 posed  to  be  taken  in  this  regard  ?

 THE,  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  and  (b)
 Government  has  not  received  any  intima-
 tion  about  any  LPG  cylinder  manufac-
 turer  facing  closure  due  to  inadeauate
 supply  of  steel  sheets.

 Loaning  of  services  of  Indian  Technicians
 to  Foreign  Countries

 8964.  SHRI  SHANKERRAO  SAVANT  :
 Will;  the  Minister  of  EXTERNAL  AF-
 FAIRS  .be  pleased  .to  state  :

 (a)  whether  the  services  of  Indian  tech-
 nicians  are  lent  to  any  foreign  country:  and

 (b)  if  so,  the  names  of  thase  countries
 and  the  -total,  number.  of.  Indian  techni-
 cians.  sent  .to  each  of.  these  ‘countries  and
 the  types  of  industries  in  which  they  are
 working  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  Ww
 Yes,  Sir.

 (be)  ‘The  services  of  Indian  technicians
 ate  lent  by  the  Government  to  foreign
 countries  under  the  Indian  Technical  and
 teonomic  Co-operation  Pragramme,  the
 Special  Commenwealth  African  Assistance
 Programme,  the  Colombo  Plan  and  the
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 Commonwealth  Foundation  for  Technicat
 Co-operation  <A  statement  =  giving  =  the
 names  of  the  countries  and  the  _  total
 number  of  technicians  lent  to  each  of  them.
 as  on  i-4-973,  with  an  indication  of  the
 fieldfindustry  in  which  they  are  working
 8  attached  hereto  The  figures  given  there-
 in  do  not  include  the  number  of  Indian
 technicsans  whe  may  have  been  recruited
 directly  by  foreign  Governments  under
 personal  contracts.

 Statement
 Name  of  the  country  Number  Field  Industry  in  which  they  are  working

 techni-
 cians
 working
 as  on
 164-73

 l  Atghansstan  74  Mediceme,  Mining,  Eugincering.  Teaching,  Agrnuture
 Hydro-electricnty  Coal  Aviation,  Planning  Insurance
 and  Finance  (Accounts)

 2.  Cyprus  I  Weights  and  Measures
 3.  (पठार  न  Fmance,  Economics  Meduime  and  Handlooms
 aim  3  Economics  Cotonut  Research  and  Develonment  of

 Co-operatives
 §  Ghana  3  Export  promotion  store-neeping
 @  Indonesta  2  Teaching
 २,  Kenya  t  Insaran
 8  Maluvs  2  Photogrammetry  and  Irngaton
 9  Malaysia  i  Small  scale  indusines,  Tea.  cotture  Tneusiial  Rela-

 tons,  Shipping.  Vocational  frstruction
 50,  Maurttiuas  20  Cn  aviation,  Agraulture.  Indusiral  Fmana.  Deve-

 lopment  ot  Agncuttural  Co-operatmes  Feacbing.
 Fheatre  craft  &  FolMlore  Enimneeirg,  Carpentry  &
 Woodwork

 136  Morocco  3  Feaching
 2  Aman  2  Entomaugs  and  Agriuiture

 7)  Photppines  3  Railways  &  Macrahologs
 th  South  Yemen  t)  Medeune  teaching

 (Aden)
 i%  Senegal  2  Senall  seule  Industries  and  Cashes  out  culture
 i  Singapore  $  thortculture,  Hsdroprap!  «  sures  Mtuppirg.  E  agiewer-

 ny  &  Industral  Relations
 :?  Somalia  46  Medaine.  ॥ क  Stenopeaphs,  teaching
 {8,  Srt  Lanka  i]  Steel  processing
 49.  Tanzama  ३  Carpentry,  Metal  vaning  and  Insurance
 20.  प्फास्श  Volta  }  Budgetary  &  Finannal  Adminstranen

 Toral  61
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 Training  Places  for  Appcentives  During

 a96s.  SHRI  R.  द  SWAMINATHAN  :
 SHRI  6.  Y.  KRISHNAN:

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state

 (a)  whether  Government  propose  to  create
 about  2,00,000  training  places  for  appren-
 tices  to  meet  the  need  of  skilled  man-
 power  during  the  Fifth  Plan  period;

 (9)  if  so,  whether  Government  have  also
 chalked  out  a  scheme  0  train  2,000
 workers  in  25  Industrial  Units;  and

 tc)  the  number  of  persons  imparted
 training  for  apprenticeship  during  the  last
 two  years  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  G.  VENKAT-
 SWAMY):  (a)  Under  the  Apprentices  Act,
 1961,  training  places  are  located  in  de-
 signated  trades  by  means  of  surveys  in  the
 establishment  covered  under  the  Act.  The
 target  of  training  places  to  be  located
 during  the  Fifth  Five  Year  Plan  has  not
 yet  been  fixed.

 (b)  No

 (c)  The  number  of  apprentices  under-
 going  training  during  297]  and  972  was
 45,582  and  52,454  respectively.

 Production  of  Avro

 8966.  SHRI  SHASHI  BHUSHAN:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  the  present  installed  capacity
 Avro  arrcraft  ;

 (by  the  present  production  thereof  and
 the  extent  to  which  the  production  ix
 behind  the  target  ;

 (c)  the  special  efforts  being  made  to  in-
 crease  the  production  thereof;  and

 (d}  whether  recently  some  improvements
 have  been  suggested  and  implemented  in
 the  Avro  aircraft  to  make  it  more  safe
 for  travel  and  if  so,  the  main  features
 thereof  ?

 of
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 THE  MINISTER  OF  STATE

 sence
 CRED

 BEE

 CHARAN  SHUKLA):  (a)  The
 installed  capacity  is  for  production  of  9
 aircraft  per  annum  on  single  shift  bass
 But  it  is  proposed  to  progressively  i9-
 crease  the  production  ह: ह  74  aircraft  per
 annum  with  the  existing  facilities.

 (b)  9  aircraft  were  produced  in  1972-73

 (९)  Special  efforts  have  been  directed  to
 jncrease  production  by  improved  methods
 and  increase  efficiency  of  Jabour.

 ad)  The  aircraft  is  safe  for  travel  and  no
 improvements  have  been  suggested  or  im-
 plemented  to  make  it  more  safe.  How-
 ever,  some  modifications  in  the  engine
 were  suggested  by  HAL  to  [AC  to  murgi-
 nally  improve  the  engine  power.  As  this
 would  have  affected  the  operating  ccono-
 mic  of  the  aircraft.  IAC  suggested  some
 consequential  changes  to  be  incorporated
 at  HAL's  own  cost.  The  decision  on  this
 has  been  deferred  till  results  of  investiga-
 tions  that  are  being  carricd  out,  ae
 known.

 युद्ध  अपराधियों  पर  मकदसा  ललाने  के  बिष्द
 पराकित्तान  द्वारा  रेडियो  पर  प्रचार

 ४५०७7  डा०  लक्ष्मी  गारयण  बॉडिय
 श्री  एस०  लो०  सोमत

 क्या  विदेश  मत्री  यश  बताने  की  कपा  करेंगे  ह अ
 (के)  क्‍या  सरकार  का  ध्यान  27  मार्च,  397*5

 के  “हिस्ुस्तान'  दैनिक  में  छपे  इस  प्राशय  के  समा-
 खार  की  अझार  दिलाया  गया  है  कि  पाकिस्लाल
 रेडिया  ने  यह  दाबा  किया  है  कि  विदेशी  सरकार
 ते  भारत  का  युद्ध  बदिया  पर  सुकदमा  ने  नाने
 की  माह  दी  है  प्रोर

 (छ)  यदि  हो,  सा  इस  पर  सरकार  की  दया
 प्रतिकिया  है  7

 विदेश  मंत्रालय  सें  राज्य  मंत्री  भी  सुरेन  पाल

 कखिह)

 (%)  जी  ह 1

 (कक)  विदेशी  सरकारों  का  भारत  को  यह  सलाह
 दिए  जाने  का  सुबाल  ही  पैदा  नहीं  होता  कि  मुद्ध
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 अपराधियों  पर  इसलिए  मुकदमे  ते  चलाए  जाएं
 कि  अपराधों  प्रुद्धबंदियों  के  मुकदमे  बंगलावेश  मे

 होते  हैं  क्योकि  उन्होंने  बलादेश  को  भृभि  पर

 अपराध  किए  हैं  *

 Mine  Labourers  Killed  in  Accident  near
 Sandur  in  Bellary

 8968.  SHRI  PURUSHOTTAM  KAKO-
 DKAR:
 SHBI  K.  LAKKAPPA:

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state:
 ta)  whether  eight  mine  labourers  were
 killed  and  15  injured  when  a  lorry  carry-
 ing  them  fell  into  a  ditch  near  Sandur
 in  Bellary  ;

 (b)  if  so,  whether  any  compensation  has
 been  given  to  these  workers  ;  and

 (c)  whether  the  mine  workers  have  ४
 work  in  a  very  dangerous  situation  ?

 THE  DEPUTY  MINISTER  IN  THF
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  5.  VENKATSWAMY):

 (a)  Yes.

 (b)  Information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  Sabha.

 (c)  It  hay  been  reported  that  the  acci-
 dent  did  not  occur  due  to  mine  working  ;
 but  due  to  a  luaded  truck  falling  over
 the  side  of  the  hill  as  a  result  of  the
 driver  losing  control  of  the  vehicle.  Load-
 ers  who  met  with  the  accident  were  re-
 turning  after  completion  of  work  and
 reportedly  riding  the  truck  unauthorisedly.

 Orders  lasued  by  Adjutant  General  of  Army
 Headquarters  for  writing  letters  in  Hindi

 #969.  SHRIMATI  SAVITRI  SHYAM:
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  Whether  orders  have  been  issued
 by  the  Adjutant-General  of  Army  Head-
 quarters  to  the  effect  that  no  letters  for
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 outse  Branch  of  Adjutant  Generul  be
 written  in  Hindi;

 (b)  if  so,  whether  it  is  a  clear  violation
 of  the  declared  policy  of  Government  of
 india  of  on  official  language;  and

 (c)  if  so,  the  action  taken  or  proposed  to
 be  taken  by  Government  in  this  regard  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM)  :  (a)  to  (c).  Certain
 mstructions  were  issued  by  Adjutant-
 Cieneral’s  Branch  of  Army  Headquarters
 in  969  restricting  the  use  of  Hindi  for
 communication  with  authorities  outside,
 which  were  at  variance  with  the  existing
 administiative  orders  on  the  subject  These
 have  since  been  cancelled  and  instructions
 on  the  lines  of  the  orders  of  the  Ministry
 of  Defence  issued.

 Defence  Personnel  State-wise  on  basis  of
 Population

 8970  SHRI  8.  K.  DASCHOWDHURY:
 Will  the  MINISTER  OF  DEFENCE  be
 pleased  to  state’

 (a)  whether  the  Ministry  has  any  propo-
 sal  to  increase  the  ratio  of  percentage  with
 tegurd  to  population  of  States  where.  de-
 fence  personnel  from  a  very  negligible
 section,  and

 (b}  if  so,  how?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM)  :  (a)  and  (b).  Recruit-
 ment  of  Defence  personne!  against  the  rec-
 ruitment  demands  is  made  roughly  in  pro-
 portion  to  the  recruitable  male  population
 of  the  various  States  ‘Districts,  to  the
 eatent  practicable.

 Where,  at  present,  the  actual  recruitment
 falls  short  of  the  recruitment  based  on  this
 proportion,  steps  to  intensify  the  recruit-
 ment  programme  are  being  taken.  A  pro-
 posal  is  also  under  consideration  for  re-
 organising  the  recruiting  organisation  0
 that  the  coverage  of  recruitment  in  the
 areas  in  which  it  is  sow  sparse  can  be  in-
 proved  upon.
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 Proposals  for  Test  Track  for  Locally
 Produced  Cars

 $971,  SHRI  BRIJRAJ  SINGH-KOTAH:
 Will  the  Minister  of  HEAVY  INDUSTRY
 be  pleased  to  state:

 (a)  whether  Government  are  concerned
 about  the  low  quality  of  Indian  cars  pro-
 duced;

 (b)  rf  so,  whether  Government  propusav
 to  have  a  test  track  built  for  all  the  local-
 ly  produced  cars  and  trucks,  as  a  sort  of
 proving  grounds  to  test  the  quality  of
 automcbiles  manufactured;  and

 (c)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD)  (a)
 Yes  Sir

 {b)  and  te).  है अ  is  proposed  to  make  use
 of  the  facilitws,  avaiable  at  Vehicles  Re-
 search  and  Development  Establishment,
 Ahmednagar,  to  test  the  Indian  made  cars.
 The  Automobile  Research  Association  of
 India  proposes  to  construct  a  test  trach  as
 a  part  of  the  Research  Centre  to  be  esta-
 blished  at  Poona

 Activities  ('ndertahen  by  Canteen  Store
 Department

 8972.  SHRI  BIRFNDER  SINGH  RAO:
 Will  the  MINISTER  OF  DEFENCE  be
 pleased  to  state.

 (ai  the  number  of  canteens  run  and  other
 acttities  undertaken  by  the  Canteen  Stores
 Depatiment,  and

 th)  the  broad  outhnes  of  the  financial
 position  of  the  organtsation?

 THE  MINISTFR  OF  DEFENCE  (SHRI
 JAGHIVAN  RAM):  (४)  The  Canteen  Stores
 Department  (india)  at  present  runs  2
 Retail  Canteens,  24  wholesale  Depots  and
 27  cinemas,
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 ¢b)  In  AGTL-72,  the  Department  had  a
 turn-over  of  Rs.  32,97,32,597  and  as  on
 3-3-1972  had  achieved  a  net  curplus  of
 Rs.  1,43,04,343,

 The  Department's  Cinema  Division  had
 &  general  reserve  of  Rs.  34,47,626  as  on
 3st  March  972  and  achieved  a  net  sur-
 plus  of  Rs.  222,172  for  the  year  ending
 3st  March  1972,

 Utilization  of  Funds  Alfotted  for  Rehabl-
 {tution  of  War  Widows

 8973.  SHRI  SAMAR  GUHA:  Will  the
 MINISTER  OF  DEFENCE  be  pleased  to
 state

 (a)  the  number  of  war  widows  assisted
 and  rehabilitated  during  the  years  between
 964-—72,  State-wise;

 (b)  the  funds  allocated  for  969—72,
 and  the  quantum  of  funds  utshzed  and  un-
 utihzed;

 (.)  the  reasons  for  failure  to  utilise  the
 sanctioned  umounts,  and

 (d)  the  scheme  tor  the  above  purpose
 for  the  vers  §972-73?

 fit  DEPLTY  MINISTER  IN  THE
 MINISTRY  Ob  DLFENCF  (SHRI  3.8
 PATNAIK)  (a)  to  (d)  The  most  sign-
 ficant  measte  in  the  Scheme  for  Re  hubs
 hhation  of  War  Widows  and  next  of  kin
 of  Armed  Forces  personnel  killed  in  auction
 is  othe  «liberalised  =  pensionary  =  awards.
 Under  this  scheme.  a  widow  of  an  officer
 ७  being  patd  3  4ths  of  the  basic  pay
 of  the  tamk  held  by  the  deceased  at  the
 time  of  death  ull  the  deemed  date  of
 retirement.  or  7  years  whichever  is  later,
 followed  by  the  nurmal  retinng  pension
 of  thot  rank  =  The  next  of  hin  of  juwans/
 ICOs  are  recening  for  Ife.  monthly  ren-
 sions  egual  to  their  pay  Jast  drawn  by  the
 deceased  War  Widows  und  neat  of  kin
 of  Armed  forces  personnel  killed  in  war
 from  1948,  onwards,  are  entitled  to  libera
 lise  pensions  paable  fram  —  1-2-1972,
 Alt  ehgible  persons  are  in  the  receipt  of
 the  pensions,
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 in  case  of  war  widows  and  next  of  kin
 of  those  killed  in  97l  war,  a  package
 of  concessions  have  been  extended  by
 Central  and  State  Governments,  supple-
 mentary  to  the  pensionery  benefits.  This
 includes  assistance  in  the  matter  of  emp-
 loyment  and  self-employment,  vocational
 training,  accommodation  and  land  as  near
 their  homes  as  possible.  Education  has  also
 been  made  free  for  children  of  those  killed

 ‘in  the  97l  operations  including  cost  of
 boarding,  lodging,  books  and  uniforms.
 396  entitlement  cards  have  been  issued  to
 all  entitled  children  on  the  presentation  of
 which  they  would  become  entitled  to  the
 educational  concessions.

 As  this  is  a  continuous  process,  and  more
 than  one  agency  is  involved,  it  is  not  feasi-
 ble  to  indicate  the  actual  expenditure  over
 the  various  measures  of  rehabilitation  assist-
 ance  rendered.

 Living  conditions  of  Repatriates  from  Sri
 Lanka  in  Tamil  Nadu

 8974.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  the  living  conditions  of  the
 repatriates  from  Sri  Lanka  in  Tamil  Nadu
 are  very  bad  and  no  water  and  no  suitable
 housing  facilities  are  available  for  them;

 (b)  whether  the  State  Government  has
 shown  its  inability  to  provide  good  hous-
 ing  to  them  due  to  the  shortage  of  resour-
 Ces;

 Government
 least

 living

 (c)  if  so,  whether  Union
 will  take  in  their  own  hands  or  at
 control  the  improvement  of  their
 conditions;  and

 (d)  whether  any  amount  has  been  given
 to  the  State  Government  for  the  purpose?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  No  such  complaint
 has  come  to  the  notice  of  the  Department
 of  Rehabilitation.  According  to  the  appro-
 ved  pattern,  Sri  Lanka  _  repatriates  are

 I2  Lss/73—3.
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 given  housing  loans  as  follows:—

 Urban  Area  Rural
 area

 re  (Rs.)

 (i)  Cost  of  plot  600.00  200.00

 (ii)  Cost  of  construc-
 tion  of  the  house  2000.00  250.00

 (iii)  Development  of  500  .00  600.00
 land  (Grant)

 Tora  4100.00  2050.00

 The  entire  funds  are  made  available  by
 the  Central  Government  to  the  State  Govy-
 ernment.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 (d)  An  amount  of  Rs.  3l  lakhs  has

 been  released  to  the  Government  of  Tamil

 Nadu  upto  3lst  March,  4973  for  grant  of
 housing  loans  to  the  repatriates  from  Sri

 Lanka.

 Allotment  of  Scooters  to  Social  Workers
 by  Delhi  Administration

 8975.  SHRI  AMBESH:  Will  be  Minis-
 ter  of  HEAVY  INDUSTRY  be  pleased  to
 state:

 (a)  the  number  of  Vespas  and
 Lambrettas,  separately  alfotted  to  the
 Social  Workers  by  the  Delhi  Administra-
 tion  during  last  three  years,  year-wise;}

 (b)  the  number  of  Vespas  and  Lambre-
 ttas,  separately  allotted  to  the  Social  Work-
 ers  of  Scheduled  Castes  and  Scheduled  Tri-
 bes  during  the  above  period;  and

 (c)  the  number  of  applications  pending
 with  the  Delhi  Administration  for  the  allot-
 ment  in  these  categories  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASHAD):  (a)
 The  number  of  Vespa  (Bajaj)  and  Lambretta
 Scooters  allotted  to  non-officials,  including
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 Social  Workers,  by  the  Delhi  Administra-
 tion  during  the  last  three  years  is  given
 below: —

 Make  of  Scooter  970  =  1972  972

 Vespa  (Bajaj)
 Lambretta

 337
 30

 28  29
 4

 application  prescribed  by  the  Delhi  Admi-
 nistration,  the  applicant  is  not  required  to
 ctdicate  his  religion  and  caste.  Therefore,
 the  information  relating  to  the  number  of
 vehicles  allotted  to  Social  Workers  of
 Scheduled  Castes  and  Scheduled  Tribes  2)
 not  separately  maintained.

 हिन्दुस्तान  सशीत  ्ह्त  हारा  नई  किस्म  कक
 ढेस्टरों  का  निर्माण

 8976  श्री  झोकार  लाल  बेरणा  कया  भारी
 डच्योग  मस्री  यह  बताने  की  कपा  करेंगे  कि

 (क)  क्या  हिन्दुस्तान  मशीन  टुल्स  ने  कोई  नई
 किस्म  का  ट्रैक्टर  बनाया  है,

 (ख)  यदि  हा,  तो  ऐसे  कितने  ट्रैक्टर  बनाए
 गए  हैं,  भोर

 (ग)  उस  ट्रैक्टर  कितनी  झश्व  शक्ति का  है  *

 भारी  उद्योग  संजालयथ  में  उप-भंत्रो.  (थी
 सिद्धेश्वर  प्रसाद)  (क)  हिन्दुस्तात  मशीन  ट्ल्स
 जेटर  200r/2sri  का  निर्माण  कर  रही  है  t

 (@)  प्रक्‍्तवर  में  उम्पादन  ज़र  हा
 गया  था  और  3i-3-73  तक  लगभग  [2509
 ट्रैक्टर  बनाये  गये  थे  )

 (ग)  हिंदुस्तान  मशीन  टूल्स  का  प्रसिवर्य
 12,000  ट्रक्टरों  का  उत्पादन  करने  के  लिए  लाइ-

 मेस  दिया  गया  है।  भाभा  है  कि  यह  क्षमता  वर्ष
 1976-77,  तक  श्राप्त  की  जा  सकेगी  t

 972

 ARotment  of  Scooter/Cars  to  Officers  of
 Central  Government

 8977,  SHRI  PANNALAL  BARUPAL  :
 SHRI  PRABODH  CHANDRA  :

 Will  the  Minister  of  HEAVY  INDUS-
 TRY  be  pleased  to  state  :
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 (a)  the  quarterly  quotas  fixed  for  vart-
 ous  categories  of  officers  as  on  the  Ist  May,
 973  on  the  waiting  lists  of  the  Central
 Government  for  allotment  of  Scooters
 (Bajaj  and  Lambretta)  and  Cars  (Fiat,
 Ambassador  and  Standard);

 (b)  the  number  of  persons  registered  in
 each  of  the  various  categories  (List  Nas.
 I  to  Vil)  mentioned  above  in  the  years
 1970,  1971  and  972  separately;

 (c)  the  priority  dates  as  well  as  priority
 numbers  upto  which  scooters  and  cars  bave
 been  allotted  from  Central  Govern-
 ment  quota,  category-wise,  and

 (d)  the  steps  taken  or  proposed  to  be
 taken  for  speedy  allotment  of  acooters  and
 cars  to  the  Government  employees?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHR}  SIDDHESHWAR  PRASHAD):  (a)
 to  (c).  A  statement  is  laid  on  the  Table  of

 the  House.  Placed  in  Library  See  २०,
 I  T-495I/73]

 (d)  Speed  in  allotment  is  contingent  or
 greater  availability  All  steps  have  been
 taken  to  improve  availability.

 Manufacture  of  Equipments  required  for
 Scooter  Plant  at  Lucknow

 8978  SHRI  INDERHIT  GUPTA:  Will
 the  Minister  of  HEAVY  INDUSTRY  ४७
 Pleased  to  state:

 (a)  whether  the  Hindustan  Machine
 Tools  Limited  has  made  a  representation
 to  the  Prime  Minster  that  the  Indian
 Machine  toot  industry  had  the  ability  to
 make  a  number  of  equipments  which  Gove
 ernment  propose  to  purchase  from  Inno-
 centi  of  Italy  for  the  proposed  joint  sector
 scooter  plant  at  Lucknow;

 (bo)  if  so,  what  are  the  equipments  that
 could  be  made  in  India;  and

 (९)  whether  Government  would  exclude
 these  equipments  from  the  list  of  items  to
 be  purchased  from  Innocenti?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASHAD)  ;  (a)
 to  (c).  A  representation  was  received  from
 the  Hindustan  Machine  Tools  Ltd.,  in  the
 Ministry  of  Industrial  Development  that
 they  could  design  and  manufacture  some  of
 the  plant  and  equipment  for  the  Scooter
 Project.  है|  view,  however,  of  the  large
 pending  demand  for  scooters  und  the  need
 to  set  up  the  factory  in  the  quickest  possi-
 ble  time,  it  was  decided  that  it  would  be
 advantageous  to  have  the  complete  plant
 and  machinery  from  Italy.

 Rights  to  manufacture  one  of  HM.T.
 Products  given  to  Cooperative  Under-

 taking  in  Kerala
 4979.  SHRI  YAMUNA  PRASAD  MAN-

 DAL:  Will  the  Minister  of  HEAVY  IN-
 DUSTRY  be  pleased  to  state.

 (a)  whether  Hindustan  Machine  Tools
 has  given  the  exclusive  right  to  manufac-
 ture  one  of  its  products  to  a  Cooperative
 Undertaking  in  Kerala;  and

 (b)  if  so,  the  reasons  therefor’?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASHAD):  (a)
 and  (b).  Yes,  Sir,  HMT  has  concluded  a
 technical  collaboration  agreement  with  the
 Quilon  District  Engineering  Technicians’
 Industrial  (Workshop)  Cooperative  Society
 Itd.,  Quilon,  Kerala  {QEZCOS)  for  the
 licence  for  manufacture  of  Centre  lathes
 LT  20.  This  Lathe  was  developed  by
 HMT  IV,  Kalamassery  during  the  recession
 to  cater  to  the  demand  for  simple  low-
 priced  centre  lathes.  As  HMT  must  gra-
 duate  to  higher  levels  of  technology  and
 production,  it  is  logical  that  such  items
 should  be  off-loaded.
 Scheme  for  expansion  of  Public  Sector

 Machine  Tool  Industry  in  Fifth  Pian
 8980.  DR.  RANEN  SEN  :  Will  the

 Minister  of  HEAVY  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  the  scheme  to  expand  the
 public  sector  machine  tool  industry  during
 the  Fifth  Plan  has  been  finalised;  and

 (b)  if  so,  the  main  features  of  फैट
 Scheme?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD)  :  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Enquiry  against  Praja  Sahakari  Udyog
 Bharatpur

 8981.  SHRI  PRABODH  CHANDRA:
 Will  the  Minister  of  HEAVY  INDUSTRY
 be  pleused  to  state:

 (a)  whether  any  action  has  been  taken
 against  the  Directors  of  the  bogus  firm
 ‘Praja  Sahakari  Udyog’  Bhartpur  Ltd.
 (Regn.  No.  2079)  who  had  advertised  in
 Indian  Express  in  December,  1971  that
 they  will  assemble  ‘Apolo  Scooter’  and  had
 collected  lakhs  of  rupees  as  share  money
 from  Delhi  Public:  and

 (b)  if  so,  what  steps  have  been  taken  for
 the  refund  of  the  share  money  to  the  share
 holders?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD)  :
 The  Chairman  and  two  Directors  of
 the  firm  have  been  arrested.  The  investi-
 gations  are  continuing  and  the  criminal
 case  is  pending  in  the  Court.  A  Liqui-
 dator  has  been  appointed.

 th)  The  question  of  refund  of  the  share
 money  will  be  considered  after  the  investi-
 gations  are  completed  and  the  Court  issues
 orders  in  the  matter.

 Increase  in  prices  of  H.M.T.  Watches

 8982.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  HEAVY
 INDUSTRY  be  pleased  to  state:

 (a)  whether  retail  prices  of  all  types  of
 watches  manufactured  at  the  Hindustan
 Machine  Tovls  Ltd..  Bangalore  have  recen-
 tly  heen  increased;  and

 tb)  af  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASHAD):  (a)
 Yes,  Sir,  in  respect  of  handwinding  type
 of  wrist  watches.
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 (b)  The  reasons  broadly  are:
 (i)  increase  in  fabour  and  materia!

 costs.
 (ii)  Increase  in  customs

 imported  components.
 (iii)  Increase  in  prices  of  components  in

 rupee  terms  due  to  fluctuation  in
 exchange  rates.

 duty  on

 Minimum  wages  of  workers  in  mica  mines
 in  Bihar

 8983.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minster  of  !  ABOUR
 AND  REHABILITATION  be  pleased  to
 state:

 ta)  whether  the  State  Government  of
 Bihar  have  been  urged  to  revise  the  mini-
 mum  wages  of  workers  in  the  mica  mines;
 and

 {b)  if  so,  the  reaction  of  State  Govern-
 ment  thereto  ?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  I  48008  AND  REHA-
 BILITATION  (SHRI  G  VENKAT-
 SWAMY):  (a)  Yes

 {b)  A  reply  from  the  State  Government
 is  awaited.

 ‘lests  for  recruitment  of  Stenographers  in
 E.P.F.  Organisation

 8984.  SHRI  RAMAVATAR  SHASTRI:
 SHRI  kh.  M.  MADHUKAR:

 Will  the  Munister  of  I  ABOUR  AND
 REHABILITATION  be  pleased  to  state:

 (a)  whether  the  persons  selected  as
 Junior  Stenographers  and  Senior  Steno-
 giaphers  after  pussing  the  requisite  test
 are  forced  for  te-appearing  in  the  test
 while  making  regular  appointment  in  the
 Central  Office  of  the  Employees  Provident
 Fund  Organiation  ;

 (be  whether  such  tests  are  being  con-
 ducted  by  the  Departmental  Officer  ignor-
 ing  the  secommendation  of  the  Sub-Com-
 mittee  set  up  by  the  Central  Board  of
 jiustees  of  (oO  ह  Organtsation  which
 recommended  that  the  tests  should  be
 sonducied  by  out-side  agencies;  and
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 (c)  if  w,  the  reasons  why  two  tests  are
 there  4nd  the  recommendation  of  the  Sub-
 Committee  are  being  dishonoured  7

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  G.  VENKATSWAMY)  :
 The  Provident  Fund  authorities  have  re-
 ported  as  under  :

 (a)  No.
 (b)  and  (c).  Pending  amendment  of

 the  Employees’  Provident  Fund  (Staff  and
 Conditions  of  Service)  Regulations,  962
 un  the  basis  of  the  recommendation  of  the
 Sub-Committee,  rectuitment  to  the  post  of
 Stenographers  Junior  or  Senior  ts  being
 mide  on  the  basis  of  result  of  one  initial
 examination  conducted  by  the  Commis-
 sioner,  as  before.

 Rules  for  recruitment  of  Special  Assistant
 in  E.P.F.O.

 8985  SHRI  RAMAVATAR  SHASTRI:
 SHRI  K  M  MADHUKAR:

 Will  the  Minter  of  LABOUR  AND
 REHABILITATION  be  pleased  to  stite*

 (a)  whether  the  post  of  Special  Aassis-
 tant  was  created  in  the  Central  Office  of
 the  Employees  Provident  Fund  Organisa-
 tion  in  the  Seale  of  Rs  350-475 5

 (b)  whether  the  rules  for  recruitment  to
 that  post  have  not  yet  been  finalssed;
 and

 (Li  if  so,  the  reasons  why  the  post  was
 filled  up  on  an  ad  tive  basis?

 THE  DEPUTY  MINISTER  IN  THF
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  65.  VENKAT-
 SWAMY):  ‘The  Provident  Fund  authori-
 ties  have  intimated  as  under  :—

 (a)  Yes
 (b)  The  Rules  are  expected  to  be  issuad

 shortly.
 (c)  Pending  issue  of  Reciuitment  Rules

 for  the  said  post,  in  the  interest  of  work,
 it  was  considered  desirable  to  fill  up  the
 post  on  an  ad  five  basis  without  prejudice
 to  the  claim  of  anyone  for  regular  appoint-
 ment,  in  accordance  with  Rules  to  be
 issued.
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 Tours  by  Deputy  R.  क,  ड्,  C.,
 West  Bengal

 8986.  SHRI  MD.  JAMILURRAHMAN  :
 Will  the  Minister  of  LABQUR  AND
 REHABILITATION  be  pleased  to  state:

 (a)  whether  the  Deputy  Regional  Pro-
 vident  Fund  Commissioner,  West  Bengal
 who  was  Regional  Commissioner,  Bombay
 earlier  is  frequently  visiting  Delhi  as  also
 other  Regional  Commissioners  without  valid
 reasons  ;

 (b)  whether  the  said  Regional  Commis-
 sioner  submitted  false  T.A.  Bill  when  he
 had  travelled  on  the  Railway  pass  arranged
 by  his  wife  who  is  a  Railway  Doctor;
 and

 (c)  if  so.  the  action  proposed  to
 taken  in  the  matter  7

 THE  DFPUTY  MINISTER  IN)  ‘THF
 MINISTRY  OF  LABOUR  AND  RFHA-
 BILITATION  (SHRI  6.  VENKAT-
 SWAMY):  The  Provident  Fund  Authori-
 ties  have  reported  as  under  i

 be

 {a)  No  such  instances  have  come  to  the
 notice  of  the  Employees’  Provident  Fund
 Organisation.

 (b)  and  (c).  The  matter  has  been  refer-
 ted  to  the  Central  Bureau  of  Investigation
 and  their  report  is  awaited.

 fates  झस्पवाज  में  लाल  क्सी  बालो  लश्को

 ROR  श्री  विसूति  मिथ् ..  जया  रक्षा  मत्री
 यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  गरफार  का  ध्यान  मुजफ्फरपुर
 (बहार)  से  प्रकाशित  होने  वाले  मा
 9973  है  हिन्दी  गाप्ताहिद,  अशोक  स्त्  के

 पृष्ट  |  के  कालम  3  सेथा  ।  मे  “मिलिद्री  अम्पतान
 में  लालकुर्ता  वाली  लटकी  कौन  जोक  से  प्रकाशित
 समाचार  की  पार  दिलाया  गया  है

 24

 पस  यदि  हां,  तो  कया  उत  लद्बी  झग्पलाल
 के  इटे-मिरद  चक्‍कर  लगा  रही  है  तथा  सैनिब-
 चेद प्रप्त  करने  का  प्रधाम  कर  रहो  है,  प्रौर

 (3)  यदि  की,  तो  इस  बारे  भे  सरवार  द्वारा
 क्या  कार्यवाही  की  जा  रही  है?

 रक्षा  मत्री  पश्  जगमोवम  राम)
 मे  (ग)  हिस्दी  साप्ताहिक

 (क)
 शोफ  स्तन

 VAISAKHA  33,  3895  (SAKA)  Written  Answers  70

 जिसका  प्रश्न  सदर्भ  है  दिल्‍ली  में  उपलब्ध  नहीं
 है  तथा  मुजफ्फरपुर  (बिहार)  से  उसकी  एक  प्रति
 प्रात  करने  का  प्रयास  किया  जा  रहा  है।  माननीय
 सदस्य  के  द्वारा  सदचिन  मामले  की  जाच  बी
 जायगी  नथा  एक  विवरण  सभा  के  पटल  पर
 रखा  जायेगा।

 Allocation  in  Defence  Budget  for  New
 Programmes

 8988.  PROF.  NARAIN  CHAND  PARA-
 SHAR  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  whether  only  a  small  proportion  of
 the  Defence  Budget  is  available  for  new
 programmes  and  projects  und  that  the
 yreater  part  of  the  outlay  on  Defence  is
 taken  up  by  fixed  commitments  such  as
 pay  und  allowances  ;

 <b)  the  ratio  of  the  expenditure  on  new
 programmes  and  projects  to  the  expendi-
 ture  on  fixed  items  like  pay  and  altlowan-
 ces;  and

 tc)  whether  Government  would  think  it
 desirable  to  give  greater  cencouregement
 to  the  new  programmes  and  projects  in
 furture?

 THE  MINISTER  OF
 (SHRI  JAGIJIVAN  RAM):

 जा,  Fxpenditure  00  fixed  commitments
 eg  pay  बात  allowances,  purchase  of
 consumable  stores  including  provisions.
 training  ammunition,  tansportation  and
 nuuntenunce  of  cristing  aysets  elu.,  bas
 necesarily  to  be  prosided.  It  consumes
 a  greater  part  of  the  outlay  on  Defence.

 tb)  Amv  attempt  io  identify  and  fur-
 nish  =  information  in  regard  to  the  new
 programmes  und  projects  will  be  prejudi-
 cial  to  public  interest.

 DEFENCE
 fa)  Yes,

 (c)  Provision  for  all  new  jrogrammes ana
 projects  which  are  duly  approved  is
 invariably  included  in  the  Defence
 Estimates,  and  funds  made  available.

 Regional  Languages  for  Recruits  in  Armed
 Forces

 R989,  PROF.  NARAIN  CHAND  PARA-
 SHAR:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :
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 (a)  the  number  and  names  of  Undertakings  but  it  fs  tot  proposed  to
 languages  regarded  as  regional  in  make  any  change  in  the  present  arrango-
 the  Armed  Forces  for  the  recruit.  and
 other  Active  Servicemen  hailing  from  the
 Northern  and  North-Western  States  of
 Jammu  and  Kashmir,  Himachal  Pradesh,
 Punjab,  Haryana,  Rajasthan  and  Uttar
 Pradesh  ;

 (b)  whether  any  facilities  are  made
 available  to  the  Army  Personnel  belonging
 to  these  areas  for  acquiring  proficiency  in
 these  languages  ;  and

 (c)  if  so,  the  nature  of  these  facilities  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  The  medium  of
 instruction  and  the  recognised  language  in
 the  Army  is  Hindi.  No  other  regional  lan-
 guage  us  such  is  recognised.

 (b}  and  (c).
 Chairman  and  managing  director  in  Bharat

 Earth  Movers  Limited

 8990.  SHRI  NARAIN  CHAND
 PARASHAR  Will  the  Minister  of
 DEFENCE  be  pleased  to  state  :

 (a)  whether  the  Bharat  Earth  Movers
 Limited  is  having  both  a  part  time  Chair-
 man  and  full  time  Managing  Director,
 even  though  the  Administrative  Reforms
 Commission  and  the  Committee  on
 Public  Undertakings  have  disapproved  of
 this  practice  ;

 (b)  whether  the  Committee  on  Public
 Undertakings  has  not  found  it  possible  to
 justify  the  maintenance  of  these  two
 Principal  Functionaries  ;  and

 (c)  if  so,  the  period  by  which  the
 Government  would  implement  this  recom-
 mendation?

 THE  MINISTER  OF  STATE
 (DEFENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  VIDYA

 Do  not  arise.

 CHARAN  SHUKLA):  (a)  to  (ce.
 Bharat  Earth  Movers  Limited  _at
 present,  has  a  part-time  Chairman
 and  also  a  full-time  Managing  Director.
 The  Government  have  considered  the  ob-
 servations  of  the  Committee  on  Public

 ment  in  the  case  of  this  Company  for
 the  time  being.
 Delay  im  execution  of  project,  Bharat

 Earth  Movers  Limited

 991,  PROF  NARAIN  CHAND  PARA-
 SHAR:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  the  Committee  on  Public
 Undertukings  has  not  been  satisfied  with
 reply  furnished  by  the  Ministry  of  Defence
 regarding  the  delay  of  two  years  in  the
 execution  of  the  Project  B.E.M.L.  (vide
 26th  Report  concerning  the  Bharat  Earth
 Movers  Limited)  ;

 (b)  if  so,  whether  Government  propose
 to  avoid  such  situations  in  future;  and

 (c)  the  reasons  for  which  the  Govern-
 Ment  waited  for  two  years  for  the  avail
 ability  of  Foreign  Eachange  from  US.
 Sources,  even  after  their  inability  had
 become  definitely  known  ?

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN  THE  MINIS-
 TRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  to  (c).
 Government  hus  in  its  reply  to  the
 Committee  on  Public  Undertakings
 already  fully  explained  the  circumstances
 resulting  in  the  delay  of  two  years  (from
 965  to  967)  in  the  implementation  of
 the  Heavy  Earthmoving  equipment  project
 of  Bharat  Earth  Mevers  Limited.

 2.  ह अ  will  always  be  Government's  en-
 deavour  to  avoid  delays  in  the  execution
 of  projects.  In  this  particular  case,  it  was
 decided  to  wait  for  the  availability  of
 foreign  exchange  from  US  Sources  until
 the  middle  of  1967,  for  the  following
 reasons  :

 (i)  the  USA  was  considered  to  be  a
 suitable  source  in  respect  of  the
 capital  equipment  required  for  the
 project  ;

 (ii)  the  foreign  exchange  involved  was
 large  and  there  were  difficulties  ot
 covering  it  from  other  sources.
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 Gil)  the  trend  of  discussions  held  by
 officials  of  the  Indian  Embassy
 in  Washington  with  officials  of
 the  US  EXIM  Bank  during  the
 intervening  period  had  held  out
 hopes  of  the  foreign  exchange
 requirement  being  met  from  US
 sources;  and

 (iv)  it  was  only  towards  the  middle
 of  ‘1967  that  it  became  clear  that
 US  EXIM  loan  was  not  likely  to
 be  available  for  this  project.

 Officers  and  Jawans  of  Indian  Armed
 Forces  of  District  Bhilwara  killed  in  1971

 8992.  SHRI  HAMENDRA  SINGH  BA-
 NERA:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  how  many  Officers  and  Jawans  of  the
 Indian  Armed  Forces  were  killed  during
 the  97]  Indo-Pak  war  who  were  from
 District  Bhilwara  in  Rajasthan  with  their
 names;  and

 (b)  what  hind  of  relief  has  been  given
 to  their  families  with  particulars  of  each
 family?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (Shri  3.  8.
 PATNAIK):  (a)  and  (b).  A  statement  show-
 ing  the  requisite  details  is  attached.

 Geological  Surveys  of  India  in  Banera.
 District  Bhilwara,  Rajasthan

 8993.  SHRI  HAMENDRA  SINGH  BA-
 NERA:  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Geological  Survey  of  India
 are  working  in  Banera,  District  Bhilwara
 in  Rajasthan:

 (b)  the  report  of  this  area  if  submitted
 by  the  Geological  Survey  of  India;  and

 (c)  the  steps  Government  are  taking  to
 start  the  project  with  its  broad  lines?
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 THE  DEPUTY  MINISTER’  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA)  :  (a)  Preli-
 minary  drilling  carried  out  by  the  Geologi-
 cal  Survey  of  India  in  Banera  area  had
 indicated  copper  mineralisation  in  the  hill
 adjacent  to  Banera  and  near  Manpura  vil-
 lage.  An  ore  shoot  intersected  in  the
 former  area  is  about  2m.  in  width  contain-
 ing  0.59  to  .72  per  cent  copper;  while  the
 One  intersected  in  Manpura  contains  |  per
 cent  to  2  per  cent  copper.  The  strike  ex-
 tension,  depth  and  width  of  the  mineralised
 zones  are  being  explored.  The  stage  for
 reserve  estimation  is  not  yet  reached.

 Airborne  Mineral  Surveys  &  Exploration
 a  wing  of  Geological  Survey  of  India  now,
 have  also  carried  out  detailed  investigation
 for  copper,  as  a  follow  up  of  aerial  surveys,
 in  an  area  about  4  kms.  from  Banera.  50
 far,  25  drill-holes  have  been  completed
 aggregating  a  total  drilling  of  4490.33
 metics.  The  drilling  investigations.  carried
 out  so  far,  have  confirmed  the  presence
 of  a  copper  mineralised  zone  of  9  metre
 thickness  over  a  strike  length  of  600  metres
 with  assay  value  ranging  from  0.8  to  4.2
 per  cent  copper.  Tentatively,  the  reserves
 have  been  estimated  at  4  million  tonnes  of
 ore.

 (b)  The  work  is  still  in  progress.
 (c)  Does  not  arise.

 Procedure  of  Granting  Mining  Concessions.

 8994.  SHRI  HAMENDRA  SINGH  BA-
 NERA:  Will  the  Minster  of  STEEL  AND
 MINES  be  pleased  to  state  the  procedure
 and  time  involved  in  finalising  the  grant  of
 mining  concession  to  an  individual  from
 the  day  of  the  application?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  Application
 for  grant  of  mining  concession  is  made
 to  the  State  Government  in  accordance
 with  the  Mineral  Concession  Rules,  1960.

 These  rules,  inter  alia,  lay  down  that  an
 application  for  grant  of  a  prospecting
 licence  or  mining  lease  should  be  disposed.
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 of  within  12  months  of  the  date  of  its  re-
 ceipt,  and  that  the  application  which  is  not
 so  disposed  of  within  42.  months,  shall  be
 deemed  to  have  been  refused.  The  aggrieved
 party  may  upply  to  the  Central  Giovern-
 ment  in  the  prescribed  form  for  setting
 aside  the  deemed  rerection.

 The  aforesaid  rules  apply  to  miajor
 minerals  only.  For  minor  minerals  the
 procedure  and  the  time  for  finalising  the
 grant  of  mining  concessions  are  laid  down
 by  th:  State  Governments  in  the  Minor
 Mineral  Rules  framed  by  the  respective
 State  C:uvernments.

 All  the  formalitics  leading  to  the  fina-
 lisation  of  application  arc  to  be  completed
 within  the  prescribed  time,  but  the  pres-
 cribed  time  is  exceeded  in  cases:—

 1  the  applicant  does  not  furnish  the
 vomplete  documents

 Gi)  the  suitably  of  area  is  to  be
 examined  in  consultation  with  the  Cen-
 tral  Government  Organisation  like  Geo-
 logical  Survey  of  India.  Indian  Bureau
 of  Mines,  etc.

 Connnissioning  of  Korba  Aluminium  Plant

 8995.  SHRI  HAMENDRA  SINGH  B.4-
 NERA.  Will  the  Minoter  of  STERL  AND
 MINES  be  pleased  to  state

 (a)  whether  Government  have  commis-
 sioned  the  Korba  Aluminium  Plant  in
 Bilaspur  District  ef  Madhya  Pradesh;

 (b)  which  are  the  foreign  countries  with
 whose  collaboration  the  said  plant  is  bemeg
 constructed  with  outline  of  their  constsuc-
 tion;  and

 (c)  the  reasons  for  the  delay  in  the  en-
 tire  commissioning?

 THF  DEPUTY  MUNISTER  IN  THE
 MINISTRY  OF  STFFL  AND  MINES
 (SHRI  SUBODH  HANSDA)  :  (४)  to  (c).
 The  Korba  Aluminium  Plant  is  being  set
 up  in  two  phases  viz..  (i)  Alumina  Plant
 and  (ii)  Smelter  with  fabrication  units.  The
 first  steam  of  the  200,000  tonnes  per  annum
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 Alumina  plant,  constructed  with  the  tech-
 nical  assistance  of  M/s.  Chemokomplex  or
 Hungary.  was  commissioned  on  the  2Ist
 April,  ‘1973.

 The  2nd  phase  of  the  Korba  Aluminium
 Complex  iz.  Smelter,  with  an  ultimate
 Production  capacity  of  100,000  tonnes  per
 annum  of  aluminium  metal  is  being  set  up
 with  the  Russian  collaboration  and  is
 scheduled  to  be  commissioned  in  phases
 starting  from  the  last  quarter  of  974.
 There  was  delay  in  the  commissioning  of
 the  Alumina  Plant  mainly  due  to  diffi-
 culties  in  the  procurcment  of  —  construc-
 tion  material,  etc.

 Economic  Co-operation  between  India  and
 Sri  Lanks

 8996.  SHRI  R.  ्,  SWAMINATHAN  :
 ह ४1 क  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state  :

 (a)  whether  India  and  Sri  Tanke  are
 moving  towards  closer  economic  coopera-
 ion  between  the  two  countries,

 (b)  whether  there  is  a  marked  improve-
 ment  in  the  relations  between  them  and
 if  so.  the  extent  thereof;  and

 te)  the  proposed  joint  ventures  that  both
 countries  have  arreed  to?

 THt  MINISTER  OF  STATE  6)  THE
 MINISTRY  OF  EXTERNAL  ARFAIRS
 «SHRI  SURI  NDRA  PAL  SINGH)  :  (a)
 and  th).  Yes,  Sir.  Several  proposals  of
 economic  cooperation  in  the  fields  of  In-
 dustrial  Development.  Inigation  and  Power,
 Communeations  and  Trade  have  deen
 convdered  वात  discussed  m  the  second
 mecting  of  the  Indo-Ceylon  Joint  Commit-
 tee  on  Leonomie  Cooperation  held  ota
 Apiil.  1973,  These  proposals  include  dis-
 ecusvion  of  joint  ventures.  feasibility  studies
 for  Irrigation  and  Power  Projects  in  Sri
 Tanka.  setting  up  of  a  microwave  link  bet-
 ween  the  two  countries.  larger  imports  of
 certain  Sri  Lanka  commodities  by  India,
 am!  other  subjects  such  as  development
 of  further  contacts  in  tourism,  broadcasting
 and  film  industry.  Closer  economic  co-
 operation  will  be  further  discussed  by  the
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 Indo-Sri  Lanka  Sub-Committee  on  Econu-
 tic  Cooperation  in  Colombo  in  the  second
 week  of  May.

 (०)  The  statement  enclosed  indicates  the
 details  of  the  joint  ventures  to  be  set  up
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 tn  Sri  Lanka  between  private  parties  with
 the  approval  of  the  respective  Governments.
 The  list  includes  projects  in  production  as
 well  as  those  which  are  under  implementa-
 tion.

 Statement
 Details  of  the  Effective  Industrial  Joint  Ventures  approved  to  be  set  up  In  Sri  Lanka  with

 Indian  Collaboration  upto  3-1-1973

 S.  Field  of  Collabora-
 No.  tion

 l.  Sewing  machines  Calcutta.
 2.  Glass  Factory

 Chandrapur.
 3.  PVC  Leather  cloth

 Bombay.
 4.  Mica  Mining

 Co.,  Gudur.
 5,  Pharmaceuticals

 cals,  Bombay.
 6.  Electric  motors

 &  pumps  Co.,  Bangalore.
 7.  Auto  Electrical  parts  M/s.  Sahaney  Stee!  Press

 Works,  Bombay,

 Solving  of  unemployment  problem  by
 stopping  overtime  allowance

 8997.  SHRI  RAJDFO  SINGH  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  whether  the  figures  of  unemploy-
 ment  tabulated  by  the  Labour  Ministry  are
 growing  at  an  alarming  rate  that  is  44  lakhs
 at  the  end  of  1970,  5i  lakhs  at  the  end
 of  1971  and  69  lakhs  by  the  close  of  the
 year  1972;

 (b)  whether  these  figures  speak  for  only
 those  who  have  got  themselves  registered
 in  different  employment  exchanges  and  the
 actual)  number  of  unemployed  is  mony
 times  more;  and

 (c)  if  so,  whether  Government  propose
 to  recommend  stopping  of  overtime  working
 henceforth  and  with  the  overtime  allow-
 ances  disbursement  stopped,  the  same
 amount  can  be  gaintully  employed  to  ease
 the  unemployment  problem  to  sume  ex-
 tent  ?

 Indian  Collaborator

 M/s  Jay  Fngg.  Works,

 M/s  Swastsk  Glass  Works,

 M’s  Chor  Industnes,

 M/s.  Krishna  Mining

 Mis.  Themis  Pharmaceu-

 Mis,  Kirloskar  Electric

 Date  of  Remarks
 Sanct  ion

 6-I]-6!  Started  production  in
 February,  ‘1962.

 Started  prodcution  on
 6th  August,  1969,

 In  production  since
 6-3-69.

 (28-1-67

 5-10-67

 7-2-69  Under  implementation.

 5-2-69  Under  implementation.

 11-9-70,  Under  implementation.

 30-8-72  Approved  in  principal.

 THE  DEPUTY  MINISTER  IN  THF
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  6.  VENKATSWA-
 MY)  :  (a)  and  (b).  No  reliable  estimate
 of  the  number  of  the  unemployed  in  the
 country  is  available.  The  figures  referred
 to  in  part  (a)  of  the  question  relate  to  the
 number  of  job-seekers  on  the  live  register
 of  the  Employment  Exchanges  Registra-
 tion  being  voluntary,  all  the  unemployed
 persons  do  not  get  registered  with  the
 Employment  Exchanges.  Further,  the
 live  register  of  Employment  Exchanges
 does  not  give  a  correct  picture  of  unemp-
 loyment  as  a  fair  proportion  of  those  re-
 gistered  with  Employment  Exchanges  are
 employed  persons.

 (c)  The  Government  bave  no  such  pro-
 posal  under  consideration  as  overtime  work
 is  occasional  in  character  and  of  limited
 duration;  such  work  would  not,  therefore,
 justify  a  standing  addition  to  the  regular
 staff
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 National  Wage  Policy

 8998.  SHRI  RAJDEO  SINGH  will
 the  Minister  of  LABOUR  AND  REHARI-
 LITATION  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  3456  on
 the  Sth  March,  973  regarding  National
 Wage  Policy  and  state  the  time  by  which
 Government  are  going  to  complete  the  for-
 mulation  of  the  National  Wage  Policy
 thereby  keeping  room  for  incentives  and
 differentials  for  higher  skills  and  also  con:-
 pensation  for  rise  in  the  cost  of  living  and
 occupational  hazards  ?

 THE  DEPUTY  MINISTFR  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  5.  VFNKATSWA-
 MY)  ;  The  recommendations  of  the  Com-
 mittee  on  Wage  Policy  are  under  consider-
 ation  and  it  will  take  some  time  to  come
 to  final  decisions.

 Firing  on  Indian  Post  by  Pak  Forces

 8999.  SHRI  PURUSHOTTAM  KAKOD-
 KAR  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  whether  Pak  troops  have  been
 brought  close  to  the  Indian  border  in
 April,  973  and  have  made  firing  on  the
 Indian  posts;  and

 (b)  if  so,  at  how  many  places  such
 firing  took  place  ?

 THE  MINISTER  OF  DF  FENCE  (SHRI
 SAGHVAN  RAM)  ;  (a)  and  (db).  Pakis-
 tani  troops  have  not  been  brought  close
 to  international  border,  they,  however,  con-
 tinue  to  remain  close  to  the  Line  of  Cont-
 rol  in  Jammu  &  Kashmir.  Apart  from
 some  instances  of  firing  on  our  posts  in
 Poonch  Sector  across  the  line  of  control
 there  has  been  no  firing  by  Pakistanies  on
 our  posts  during  April  1973,

 Modern  Long  Range  Maritime
 Reconnaissance  Aircraft  for  Defence

 9000.  SHRI  BRIJ  RAJ)  SINGH-KO-
 TAH  :  Will  the  Minister  of  DEFENCE
 he  pleased  to  state  :
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 (8)  whether  the  need  has  been  felt  that
 our  Defence  needs  require  a  modern  Long
 Range  Maritime  Reconnaissance  Aircraft;

 (b)  if  so,  what  have  been  Government's
 reactions  in  acquiring  a  suitable  aircraft:
 and

 (c)  the  progress  made  so  far  in  this
 regard  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGHIVAN  RAM)  :  (a)  Yes,  Sir.

 (b)  and  (c).  The  matter  regarding  pro-
 curement  of  the  aircraft  from  abroad  or
 producing  the  same  indigenously  is  under
 consideration.

 Need  to  Acquire  Modern  Naval  Aircraft
 Suitable  to  Operate  from  INS  ‘Vikrant’

 9001.  SHRI  BRIS  RAJ  SINGH  KOT-
 AH  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  whether  Government  feel  that  there
 is  urgent  need  to  acquire  modern  Naval
 aircraft  suitable  to  operate  from  the  INS
 ‘Vikrant’;  and

 (by  if  so.  the  broad  outlines  of  the  steps
 they  have  taken  or  are  proposing  to  take
 towards  this  ?

 THF  MINISTLR  OF  DEFENCE  (SHRI
 JAGHVAN  RAM)  :  (a)  ‘Yes,  Sir.

 (b)  The  SEAKING  anti-submarine  heli-
 copters  have  already  been  acquired  tor
 operation  from  INS  “VIKRANT’.  Acquisi-
 tion  of  some  other  aircrafts  is  also  under
 examination.

 Bus  Service  on  Leh-Manali  Road

 9002.  SHRI  BRI}  RAJ  SINGH  KO-
 TAH  :  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  whether  there  is  a  proposal  to  start
 a  bus  service  on  the  Leh-Manali  Road;
 and

 (९0०)  if  so,  whether  any  permits  are
 needed  for  Indians  and  Foreigners  in  order
 to  travel  on  this  road  ?
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 ‘fHE  MINISTER  OF  DEFENCE  (SHRI
 SAGHIVAN.  RAM)  :  (a)  There  is  no
 proposal,  at  present,  to  start  a  bus  service
 fram  Manali  to  Leh.

 (b)  Permits  are  required  for  Indians  and
 Foreigners  who  intend  to  visit  Ladakh  by
 this  route.

 Mines  found  in  Koraput  District  of  Orissa

 9003.  SHRI  GIRIDHAR  GOMANGO  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  the  number  of  mines  found  in  Kora-
 put  district.of  Orissa  upto  1972;

 (b)  whether  Government  of  Orissa  and
 the  Mining  Corporation  of  Orissa  had  done
 commendable  job  for  the  implementation
 of  these  discovered  mines;  and

 (c)  if  so,  what  is  the  stage  of  produc-
 tion  of  such  mines  ?

 DEPUTY  MINISTER  IN)  THE
 MINISTRY  OF  STEEL  AND  MINES
 «SHRI  SUBODH  HANSDA)  :  (a)  to  (०)
 The  information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House  as  soon

 as  possible.

 THE

 Cusual  Leave  to  Industrial  Workers  of
 Defence  Establishments

 9004.  SHRI  S.  M.  BANERJEE  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 State  :

 (a}  whether  any  final  decision  has  since
 deen  taken  to  grant  2  days’  casual  leave
 to  the  industrial  workers  in  Defence  estab-
 lishments  ;

 (b)  whether  Workshop  workers
 Railways  are  already  getting  it;  and

 (९)  it  so,  the  reasons  for  this  discrimi-
 nation  /

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.  8.
 _PATNAIK)  (a).  The  matter  is  under
 consideration  of  the  Departmental  Council
 (JCM)  where  the  demand  was  raised  by
 the  employees’  representatives.

 under
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 (b)  and  (©).  Workshop  workers  under
 the  Railways  can.  be  grarited  casual  leave.
 upto  a  maximum  of-2  days  in  a  year.

 This  conceasion  has  been.  made  admissible
 to  them  as  a  result  of  an  award  given  by
 ४  Board  of  Arbitration.  Casuaf  leave  of
 industrial  workers  in  Defence  establish-
 ments  ts  regulated  in  accordance.  with  the
 orders  applicable  to  the  industrial  workers
 under  Central  Government  .  Departments.

 Reduction  in  working  on  over-tine.  in
 Ordnance  Factories

 9005.  SHRI  S.  M.  BANERJEE  :  Will
 the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  whether  working  on  the  over-time
 has  been  reduced  in  almost  all  the  Ord-
 nance  Factories;

 (b)  if  so,  the  reasons  for  the  same:
 (c)  whether  this  has  affected  production

 seriously;  and
 (d)  if  so,  the  steps  taken  by  Giovern-

 ment  in  this  regard  ?

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN  THE  MINIS-
 TRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA):  (a)  and  =  (b).
 Overtime  working  in  the  Ordnance  Facto-
 ries  has  either  been  completely  stopped  or
 reduced,  partly  on  account  of  reduction  in
 Service  demands  and  partly  on  account  of
 reduction  in  Pay  &  Allowarces  Budget
 (Over-time),  and  partly  because  of  power
 cut  imposed  on  some  of  the  factories.

 {c)  and  (d).  Reduction  in  overtime
 workina  could  entail  some  reduction  in’  the
 yuantum  of  production.  However.  the
 working  hours  of  a  factory  can  be  regu-
 lated  depending  on  the  workload  and  avail-
 ability  of  resources,

 Statement  by  former  Defence  Secretary
 regarding  Divided  Counsel  and  Misplaced

 Loyalties
 9006.  SHRI  ने.  M.  PATEL  :

 SHRI  P.  M.  MEHTA  ;
 Will  the  Minister  of  DEFENCE  be

 pleased  to  state  :
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 (a)  whether  attention  of  the  Government
 of  India  has  been  drawn  to  the  observa-
 tions  made  by  the  former  Defence  Secre-
 tary.  Mr.  P.V.R.  Rao,  recently  (published
 in  tie  Statesman  of  March  3!,  973)  that
 the  scheme  to  manufacture  HS-748  aircraft
 under  licence  in  this  country  as  “a  clear
 iNustration  of  divided  counsel  and  misplaced
 loyalties,  und  a  classic  example  of  how  not
 ta:  handle  a  vital  defence  project";  and

 (७)  whether  Government  of  India  has
 studied  his  observation;  and  if  so,  the  reac-
 tion  of  the  Government  thereto  ?

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN  THE  MINIS-
 TRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKIA)  :  (a)  Yes,  Sir.

 {b)  The  observations  stated  to  have  been
 made  by  Mr.  P.V.R.  Rao  have  been  studied
 by  the  Government.  The  manufucture  of
 this  aircratt  was  decided  upon  after  Go-
 vernment  considered  all  the  offers  on  their
 merits  in  19९9  based  on  the  recommenda-
 tions  of  a  Committee  of  experts.  There
 was  no  question  of  any  divided  counsel  and
 misplaced  loyalties  in  this  matter.  Regard-
 ing  his  alleged  observation  about  the  lapses
 in  handling  this  project,  it  may  be  stated
 that  this  project  was  a  subject  matter  of
 detailed  examination  by  the  Public  Ac-
 counts  Committee  (vide  their  37th  Report
 1964-65),  and  the  Committee  on  Public
 Undertakings  (Eighth  Report  1967-68).
 Their  observations  had  been  noted  by  the
 Government  for  guidance.

 Extradition  of  an  Ex-Indian  Navy  Officer
 for  Embezzlement  in  New  York

 9007.  SHRI  M.  M.  JOSEPH  :  Will  the
 Minister  of  DE  FFNCE  be  pleased  to  state  :

 (a)  whether  an  ex-Indian  Navy  Officer
 has  recently  been  extradicted  for  embezzle-
 ment  in  New  York;  and

 (b)  if  $0,  the  facts  thereof  and
 reasons  for  the  same  ?

 THF  MINISTER  OF  DEFENCE  (SHRI
 JAGHVAN  RAM)  :  (a)  and  7  (b).
 Extradition  proceedings  were  intiated

 the
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 against  Shri  E.  8.  Shirad.  former  Judge
 Advocate  General,  (Navy),  with  a  view
 to  bringing  him  up  for  trial  in  India  on  a
 charge  of  embezzlement  in  India  of
 Rs.  8,42,457.50  from  the  Naval  Prize  Fund
 between  1959  and  1961.  The  New  York
 Magistrate  ordered  extradition,  but  allowed
 Shti  Shirad  to  obtain  order  for  continuance
 of  bail  from  the  court  before  which  Shri
 thirad  has  filed  a  writ  of  habeas  corpus.
 Orders  of  the  court  on  the  writ  of  habeas
 corpus  ure  awaited

 Cases  of  Fraudulent  Transactions  in  Steel
 Referred  to  CBI

 9008.  SHRI  NAWAL  KISHORF  SHAR-
 MA  :  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (६)  whether  some  cases  of  fraudulent
 transuction  in  steel  have  been  recently  re-
 ferted  to  the  CBI:

 bd)  if  so  the  particulars  thercof;  and

 tc)  how  many  transactions  took  place  in
 Rajasthan  ?

 THE  DIPUTY  MINISTER  कहर  THE
 MINISTRY  OF  STEEI  AND  MINES
 (SHRI  ७६  HODH  HANSDA)  (a)  Yes,
 Sir.

 tb)  and  (0).  The  Intest  position  in  this
 regard  is  being  ascertained  and  will  be  laid
 on  the  Table  of  the  House.

 Integrated  plan  for  production  and  pricing
 of  coal

 9009.  SHRI  NAWAL  KISHORE  SHAR-
 MA:  Will  the  Minister  of  STEEL  AND
 MINIS  be  pleased  to  state  :

 qu)  whether  Government  have  drawn
 any  integrated  plan  relating  to  the  demand,
 production  and  pricing  of  coal  in  the
 country,  and

 (b)  if  so.  the  salient  features  thereof  ?

 THE  DtEPLTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 {SHRI  SUBODH  HANSDA}  {a)  and
 (bh).  The  Task  Force  on  Coal  and  Lignite



 87  Written  Answers

 set  up  tn  the  context  of  formulation  of  the
 Fifth  Five-Year  Plan  has  submitted  an
 Integrated  plan  to  the  Planning  Commusion
 relating  to  the  demand  and  production  of
 voal  This  Task  Force  after  a  detailed
 examination  of  the  programmes  of  develop-
 ment  of  the  coal  consuming  industries,  has
 estimated  that  the  coal  demand  in  1978-
 79  would  be  43  milhon  tonnes  and  has
 recommended  a  comprehensive  programme
 for  the  Fifth  Plan  for  the  expansion  of
 production  to  meet  the  increasing  demand.

 There  is  no  control  over  the  price  of
 coal  at  present  With  the  recent  takeover
 ot  the  management  of  all  coal  mines  by
 the  Government,  pending  nationalisation,  it
 will  be  possible  to  ensure  that  prices  are
 fixed  at  a  level,  which  is  fair  to  the  con-
 sumers  and  the  producers

 Improvement  in  Industrial  Relations

 900  SHRI  NAWAL  KISHORF  SHAR-
 MA  Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state

 (a)  whether  there  has  been  some  im-
 provement  in  industnal  relations  during  the
 Jast  two  years  in  the  country,  if  so,  the
 extent  thereof,  and

 (b)  whether  some  steps  are  being  taken
 to  further  improve  the  industrial  iclations,
 if  50  the  broad  outlines  thereof  7

 THE  DEPUTY  MENISTFR  IN  THE
 MINISTRY  OF  LABOUR  AND  RFHA-
 BILITATION  (SHRI  ७  VENKATSWA-
 MY)  (a)  According  to  available  informa-
 tion,  the  number  of  industrial  disputes  and
 the  number  of  mandays  lost  due  to  these,
 dunng  1970,  97]  and  1972  were  as
 follows

 Year  No  of  disputes  No  of  man-
 (strikes  and  days  lost

 fock-outs)

 970 2  (2,889  20,563,38I
 1971  2,752  16,545,636
 1972*  2,912,  17,921,344
 *(Provisional)
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 (b)  It  has  been  Government's  aim  to
 minimue  work-stoppages  due  to  Industrial
 disputes  through  informal  mediation,  con-
 ciliation,  adjudication  or  arbitration  as
 necessary,  under  the  existing  statutory  pro-
 visions  and  voluntary  arrangements.  Go-
 vernment  have  also  been  holding  discus-
 sions  with  the  interests  concerned  to  evolve
 agreed  measures  to  secure  improvements  in
 the  industrial  relations  system.

 Increase  in  Price  of  B.P.  Coking  Coke

 90l]  SHRI  NAWAL  KISHORE  SHAR-
 MA  Wiul  the  Mimster  of  STEEL  AND
 MINLS  be  pleased  to  state

 (a)  whether  Government  have  recently
 increased  the  price  of  the  BP  coking  coke,

 (b)  if  so,  whether  such  an  increase
 causing  great  hardsmp  to  the  engineering
 und  other  units  and  hampering  production,
 and

 (०)  af  so,  the  steps  taken  or  proposed  to
 be  taken  to  bring  down  the  prices  of  ००८
 to  increase  the  production  in  the  industrial
 units  7

 {HE  DIPUTY  MINISTER  IN  THE
 MINISTRY  OF  STFEL  AND  MINES
 (SHRE  SUBODH  HANSDA)  =  (a)  to  (c}
 There  i  at  present  no  statutorv  contro!  on
 the  prices  of  coal  and  coke  It  6  now
 entircly  for  the  producers  and  consumers
 to  settle  the  prices  between  themselves  It
 has,  howeser  come  to  the  notice  of  the
 Government  that  some  of  the  producers
 had  imreased  the  price  of  hard  coke  re-
 cently  but  the  exuct  impact  of  the  price
 rise  on  the  production  of  engineering  units
 is  not  known  Government  ts,  however,
 keeping  a  watch  over  the  situation

 Delegations  from  Russia  and
 East  European  (  countries

 90i2  SHRI  H.  M  PATFL  Will  the
 Minster  of  KXTERNAL  AFFAIRS  05
 Pleased  to  state  .

 (a)  the  number  of  the  Ruasian  and  other
 East  European  countries’  official  delega-
 tions  which  visited  India  in  1974-72  and  till
 today,
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 (b)  the  purpose  for  which  the  various
 delegations  visited  India;  and

 (c)  whether  some  trade  agreements  or
 agreements  of  commercial  nature  were
 signed  with  these  delegations  and  if  so,  a
 brief  account  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)

 to  (c)  The  information  is  being  collected
 and  will  be  laid  on  the  table  of  the  House.

 Irregularities  in  Settlement  of  Claims  of
 Employees  in  a  Jute  Mill  in  Katihar,

 Bihar

 9013.  SHRI  R.  P.  YADAV:  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  very  serious  irregularities  in
 regard  to  settlement  of  claims  of  the  emp-
 loyees  of  a  Jute  Mill  in  Katihar,  Bihar  have
 been  detected  and  several  employees  inclu-
 ding  the  Head  Clerk  and  the  Accounts
 Officer  are  involved  ;  and

 (b)  if  so,  the  particulars  of  such  irre-
 gularities  in  the  settlement  of  claim,  amo-
 unt  involved,  persons  responsible  for  the
 same  and  the  action  proposed  to  be  taken
 against  the  erring  persons?

 THE  DEPUTY  MINISTER  IN  THE  MI-
 NISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  6,  VENKATSW  AMY):
 (a)  and  (b)  The  matter  falls  essentially
 in  the  State  sphere  and  we  have  no  infor-
 mation  on  the  subject.  Complaints  regard-
 ing  alleged  irregularities  could  be  taken  to
 the  State  Industrial  Relations  Machinery
 for  appropriate  action.

 Proposal  to  Open  Passport  Offices  in
 each  State

 90i4.  SHRI  DHARAMRAO  :
 SHARANAPPA  AFZ.ALPURKAR:

 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state  :

 (8)  whether  there  is  any  proposal  under
 consideration  of  Government  for  opening
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 a  Passport  Office  in  each  State  in  order  to
 expedite  issue  of  passports;

 (b)  whether  Government  are  aware  that
 people  intending  to  go  abroad  from  the
 Southern  States  are  required  to  apply  for
 issue  of  passport  to  the  Regional  passport
 Officer,  Madras  ‘at  present;  and

 (c)  if  so,  whether  Government  also  pro-
 pose  to  open  Sub-Regional  Passport  Offices
 in  each  State  to  help  quicken  the  work  and
 lessen  the  burden  on  the  Regionul  Passport
 Office?

 THF  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)

 (a)  No.  Sir.

 (b)  Yes,  Sir.

 (0)  At  present  seven  Regional  Passport
 Offices  are  functioning  in  different  parts  of
 India—at  Delhi,  Bombay,  Madras,  Cal-
 cutta,  Lucknow,  Chandigarh  and  Ahmeda-
 bad—and  each  of  these  offices  has  specified
 areas  within  its  jurisdiction.  In  general,
 every  effort  is  made  to  ensure  that  requests
 for  passports,  etc.,  are  dealt  with  by  the
 concerned  Regional  Passport  Office  with
 the  utmost  expedition.  Proposals  for
 opening  of  additional  passport  offices  are
 considered  from  time  to  time  on  the  basis
 of  the  volume  of  passport  work  and  othe?
 relevant  factors.  In  view  of  the  increasin,,
 need  for  economy  in  non-Plan  expenditure
 and  the  current  ban  on  the  creation  of  new
 posts,  such  proposals  have  now  to  be  exa-
 mined  particularly  carefully  and  thoroughly.
 Taking  into  account  the  various  factors  in-
 volved,  Government,  at  present,  have  under
 consideration  only  one  proposal.  regarding
 the  opemng  of  a  Regional  Passport  Office
 in  Kerala.  It  is  expected  that  a  decision
 in  the  matter  will  be  forthcoming  in  the
 near  future.

 Expenditure  Incurred  on  Purchase  of
 Machinery  and  Development  of  Rantkhe-

 ह. ह  mines  project
 O15,  SHRI  NARENDRA  SINGH:

 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:
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 (a)  the  ‘total  expenditure  incurred  so
 far  on  the  purchase  of  machinery  -and
 development  of  Ramkheria  mines  project
 in  Madhya  Pradesh

 (b)  whether  Government  =  are  aware
 that  the  management  intends  to  close  the
 said  project  ;

 {e)  if  so,  the  reusons  thereof;  and

 (da)  the  alternative  arrangements  made
 to  give  employment  to  the  employees  of
 the  project  after  it’s  closure?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA)  (a)  Rs.
 27.79  lakhs.

 (b)  to  (व)  The  performance  of  Ramkheriz
 has  been  consistently  poor  since  its  incep-
 tion  because  of  low  incidence  of  diamonds
 and  the  resultant  high  cost  of  production,
 In  an  appraisal  recently  made  by  the  Na-
 tional  Mineral  Development  Corporation,
 it  has  recommended  the  closure  of  the
 mine  because  of  the  non-availability  of  ade-
 quate  reserves  to  cortinue  mining  opera-
 tions  economically  and  the  losses  being  in-
 curred  as  a  result  of  it.  The  proposal  to
 close  Ramkheria  mine  is  currently  under
 examination,  taking  into  account  its  reper-
 cussions.  including  possible  retrenchment  of
 the  staff  employed  there.

 Summer  Uniforms  for  Central  Class  I'V
 Staff  in  Madras

 90i7.  SHRI  S.  A.  MURUGANAN-
 THAM:  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state:

 (a)  whether  summer  uniforms  have  been
 supplied  to  Class  IV  servants  of  |  Union
 Government  Offices  in  Madras  city  inclu-
 ding  the  Central  Training  Institute  ;

 (b)  if  so,  whether  the  uniforms  were
 supplied  to  peons,  workers,  attendants
 and  other  Class  IV  servants;  and
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 @  if  80,  ‘the  ‘periéd  ‘from  ‘which  such
 supply  is  .made-?

 a,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  0.  VENKAT-
 SWAMY)  :  (a)  to  {c)  Information  is
 being  collected  and  will  be  Inid  on  the
 Table  of  the  Sabha  in  due  course.

 Confirmation  of  trainees  and  personne!  of
 Assistant  training  offices  in  on eo

 Madras

 QO1B.  SHRI  5.  A.  MURUGANAN-
 THAM:  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state  :

 ta)  whether  Government  have  takete
 any  steps  to  confirm  the  trainees  and
 personnel  of  the  Assistant  Training  Offi-
 ces  in  C.  क  LL.  in  various  categories  at
 Madras  and  other  Offices  during  the  last
 three  years  5

 (b)  if  so.  the  number  of  the  officials
 in  various  categories  who  have  been  con-
 firmed  during  the  last  three  years;  and

 there  is  any  Staff  Asso-
 the

 (c)  whether
 ciation  in  the  above  offices;  if  not,
 rensons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  G.  VENKAT-
 SWAMY):  (a)  and  (b)  Instructions  have
 been  issued  to  the  local  authorities  to  con-
 firm  the  eligible  officers.  As,  however,  the
 Central  Staff  Association  of  the  Directorate
 General  of  Employment  and  Training  and
 some  of  the  oflicers  have  represented  about
 their  seniority,  confirmation  will  be  done
 as  soon  as  their  seniority  is  settled.

 (c)  There  is  an  Association  known  23
 ‘The  Central  Staff  Association’  of  the
 Directorate  General  of  Employment  &
 Training,  which  has  its  Headquarters  ut
 Calcutta  with  Branch  Units  in  other
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 offices.  This  Association  represents,  among
 others,  the  interests  of  the  Acsistant
 Training  Officers  as  well.

 Take  over  of  coal  mines  with  an  asset  of
 Rs.  one  Inkh

 90i9.  SHRI  0.  K.  CHANDRAPPAN  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  a  mine  producing  about
 6,000  tonnes  of  coal  a  month  showed  a
 balance  of  only  2  paise  in  its  cash  book
 at  the  time  of  its  take  over  by  the  Govern-
 ment  ;

 (b)  if  so,  the  particulars  thereof  and  the
 action  taken  against  the  coal  mine  owners;
 and

 (c)  the  number  and  names  of  coal  mines
 tuken  over  with  an  asset  of  rupees  one
 lakh  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA)?:  (a)  &  (b)

 Cash  book  of  Churi  Colliery  (Bihar)  which
 Produces  about  9,000  tonnes  of  coal  per
 month  showed  a  balance  of  2  paise  only
 at  the  time  of  take-over  by  the  Govern-
 ment.  It  i#  not  possible  to  take  any  action
 against  the  owners  of  the  mine  only  for
 the  reason  of  having  such  a  nominal  cash
 balance.

 (c)  Information  is  being  compiled  and
 will  be  laid  on  the  Table  of  the  House.

 Ultimatem  by  Employees  of  Bhilai
 Steel  Plant

 9020.  SHRI  C.  K.  CHANDRAPPAN  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  various  employees  unions  of
 the  Bhilai  steel  plant  have  given  a  seven-
 day  ultimatum  to  solve  their  various  de-
 mands;  and

 0b)  if  ~”,  Government's  decision  thereon  7
 I2LSS/73—4,
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  &  (b)
 Information  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 ENTUC  for  change  in  Bonus  Act

 9021.  SHRI  ८.  K.  CHANDRAPPAN:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state:

 (a)  whether  an  INTUC  leader  has  asked
 for  a  change  in  the  Bonus  Act;  and

 (b)  if  so,  the  particulars  thereof  and
 Government's  decision  on  it?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  G.  VENKATSWAMY):
 (a)  The  Indian  National  Trade  Union  Con-
 gress  is  understood  to  have  submitted  a
 detailed  memorandum  on  the  question  of
 bonus  to  the  Bonus  Review  Committee.

 (b)  Does  not  arise.

 Financtal  Assistance  to  AJ!  India  Peace
 and  Solidarity  Organisation

 9022.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  have  extended
 finuncial  aid  to  All  India  Peace  Council
 and  the  Afro-Asian  Solidarity  Conference
 ——now  merged  together  to  form  All  India
 Peace  and  Solidarity  Organisation  ;

 (b)  if  so,  the  purpose  for  giving  aid  to
 such  organisations  and  the  amount  so  far
 paid  to  them;

 (c)  whether  the  Chairman  of  the  Recep-
 tion  Committee  of  the  World  Conference
 for  Peace  and  International  Cooperation
 requested  Government  for  a  grant  of
 Rs.  $0,000  in  a  letter  addressed  to  the
 Minister  of  External  Affairs  on  the  3th
 November,  964  ;
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 (0)  whether  during  the  last  three  years,
 thease  Organisations  beld  7  or  है.  Interna-
 tional  Seminars  and  Conferences  in  India,
 the  last  one  being  in  September,  972  at
 Calcutta  and  ff  m0,  the  amount  paid  by
 Government  for  the  purpose;  and

 (९)  whether  Government  received  any
 audited  accounts  regarding  spending  of
 Government  funds  given  as  assistance  to
 these  Organisations  7

 THE  MINISTER  OF  STATE  IN  THE
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 (d)  the  steps  taken  or  proposed  by
 Government  for  preservation  of  his  burial
 ground  in  Burma  with  honour;  and

 (e)  whether  a  portion  of  the  earth  from
 his  burial  ground  is  proposed  to  be  cere-
 monially  brought  back.  and  symbolically
 Placed  in  the  Red  Fort  as  a  token  of
 national  tribute  to  the  leader  of  the  Fint
 War  of  Independence?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS

 MINISTRY  OF  EXTERNAL  AFFAIRS  (SHRI  SURENDRA  PAL  SINGH)  :  (a)
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 (c)  It  has  not  been  possible  to  verify
 from  the  records  presently  available  whe-
 ther  such  a  letter  was  received.

 (d)  Some  International  Seminars  and
 Conferences  are  reported  to  have  been  or-
 ganised  by  All  India  Peace  and  Solidarity
 Organisation  in  India  during  this  period,
 but  there  was  no  financial  assistance  from
 the  Government  for  the  purpose.

 (e)  Does  not  arise  in  view  of  the  answer
 to  part  (a)  of  the  Question.

 Proposals  to  bring  remains  of  Bahadur
 Shah  to  Red  Fost

 9023.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  448  on  the  22nd
 March,  973  and  state:

 (a)  whether  Government  have  verified
 the  fact  about  Netaji’s  pledge  for  bringing
 back  Bahadur  Shah's  remains  to  the  Red
 Fort,  from  the  printed  speeches  of  Netaji

 Government  have  not  so  far  been  able  to
 verify  from  available  writings  and  printed
 speeches  of  Netaji  that  Netaji  made
 a  pledge  for  bringing  back  Bahadur
 Shah's  remains  to  the  Red  Fort.
 Government  have  however  consulted
 some  living  high  ranking  officials  of  the
 LN.A.  from  whom  it  is  understood  that  it
 was  Netaji's  desire  to  bring  back  the  remains
 of  Bahadur  Shah  to  India.

 (b)  The  late  Maulana  Azad  consulted
 some  Ulemas  on  this  point.  The  names
 uf  such  Ulemas  are,  however,  not  known
 to  the  Government.

 (c)  The  repatriation  of  Bahadur  Shah's
 remains  1s  not  feasible  for  a  number  of
 reasons.  The  transfer  of  the  remains  will
 not  be  proper  on  religious  grounds  since
 an  Amanat  was  not  made  at  the  time  of
 the  original  burial.

 (d)  The  burial  ground  of  Bahadur  Shah
 in  Rangoon  is  looked  after  by  Bahadur
 Shah  Durgah  Trust,  a  local  organisation
 in  Rangoon.

 (e)  Government  have  not  yet  considered
 any  proposal  for  bringing  back  to  India
 some  earth  from  the  grave  as  a  symbolic

 and  the  living  high  ranking  Officers  of  gesture.
 LLN.A.  ;

 (b}  the  names  of  Ulemas  organisations
 whom  Government  have  consulted  to  ac-
 certain  opinion  regarding  repatriation  of
 Bahadur  Shah's  burial;

 (c)  whether  repatriation
 Shah's  burial  is  not  possible  for  religious
 reasons  and  opposition  from  the  Ulemas;

 Eifect  of  Indo-Pak  om  Hilly  Ares
 of  West  Dinajpur,  West  Bengal  and  Cem

 pensation  to  the  People
 9024.  SHRI  SAMAR  GUHA  :Will  the

 Minister  of  LABOUR  AND  REHABILI-
 of  Bahadur  TATION  be  pleased  to  state  :

 (a)  whether  about  20,000  people  of  the
 hilty  area  of  West  Dinajpur,  West  Bengal,
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 suffered  seriously  during  the  1971  Indo-Pak
 war  }

 (b)  whether  the  whole  population  of
 hilly  towns  had  to  vacate  and  large  amount
 of  their  properties  were  looted  or  destro-

 (c)  whether  Me  to  shelling  by  Pakis-
 tani  Army  as  also  due  to  compulsory  va-
 cation  of  their  houses  ordered  by  the
 Indian  Army,  the  people  of  this  area  had
 to  face  innumerable  financial  and  other
 difficulties;

 (d)  if  so,  whether  Government  have
 taken  measures  for  paying  compensation  to
 them  for  loss  of  their  properties,  trade,  busi-
 ness  and  other  avocations  of  life;  and

 (e)  the  measures  of  rehabilitation  and
 payment  of  compensation  undertaken  by
 Government  for  the  people  of  this  hilly
 area?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHUNA-
 THA  REDDY)  :  (a)  to  (e).  The  requisite
 information  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha  as  soon  as
 it  becomes  available.

 चषेकोस्लोधाकिया-स्थित  भारतीय  दूलाबास  में  काम
 कर  रहे  भारतोध  शौर  विदेशी  राष्ट्रिक

 9025.  भो  हुकम  द... उ  wear.  कया  विदेश
 ह... द  यह  बताने  को  कृपा  करेंगे  कि  इस  समय
 चेकोस्लोबाकिया-स्थित  भारतीय  दूताबास  में  फाम
 कर  रहे  भारतीय  शौर  विदेशी  राष्ट्रिको  की  संध्या

 क्या  है?

 िदेश  ंालय,  में  शक्य  शेली  (लो  सुरेंद्र  पाल
 वाह) :  भारतीय  राजदूताबास,  चेकोस्लोगाकिया  के
 इस  समय  भट्ठारह  भारतीय  शौर  ग्यारह  विदेशी
 'शाब्ट्रिक  काम  कर  रहे  हैं।
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 राष्ट्रीय  सुरक्षा  अभिक  संज  को  भार्यता  लिया  का

 9026.  भी  हुकम  ॥  weer:  या  रका
 मलरी  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  पिछले  ७:  क्यों  से  राष्ट्रीय  सुरक्षा  श्रमिक
 संघ,  कानपुर  को  सानवता  ने  दिए  जाने  के
 क्या  कारण  हैं;  और

 (ख  क्‍या  संघ  को  मान्यता  न  दिए  जाने  के
 कारणों  से  संबंधित  रुथ  को  सूचित  किया  गया

 है?

 रक्षा  भंतालब  में  उप-मंत्री  (श्री  जे  ०  जो  ०  पटनायक ):
 (क)  और  (रख).  सूचना  एकत्र  की  जा  रही

 है  भौर  सभा  के  पटल  पर  रख  दो  जाएगी।

 Enforcement  of  Eniployees  Provident
 Fands  Act  in  Pablic  Undertakings

 9027.  SHRI  Md.  JAMILURRAHMAN  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 a  large  number  of  Public  Undertakings
 covered  under  the  Employees  Provident
 Fund  Act  are  not  regularly  complying  with
 the  provisions  of  the  said  Act;

 (b)  whether  public  transport  undertakings
 practically  in  all  the  Regions  are  not  regu-
 larly  complying  and  investing  the  Provident
 Fund  accumulation  into  the  prescribed  se-
 curities  inasmuch  as  some  of  the  transport
 undertakings  have  not  invested  at  all  the
 entire  Provident  Fund  accumulation  since
 the  very  date  of  coverage  and  it  is  being
 misused  and  the  Provident  Fund  money  has
 not  been  transferred  to  the  Board  of  Trus-
 tee  at  all;  and

 (c)  whether  in  view  of  the  recurring
 default  on  the  part  of  the  Public  Under-
 takings,  Governnmrent  propose  to  issue  direc-
 tives  to  all  the  Regional  Commissioners  to
 personally  visit  all  such  units  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  G.  VENKATSWAMY):
 (a)  to  (c).  The  information  is  being  col-
 lected  by  the  Provident  Fund  Authorities.
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 It  will  be  Iaid  on  the  Table  of  the  Sabha  in
 due  course.

 Promotions  in  E.P.F.  Organisation
 9028.  SHRI  Md  JAMILURRAHMAN

 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  the
 norms  fixed  for  promotion  to  the  post  of
 Assistant  Commissioners  Grade-I  from  Assis-
 tant  Commissioners  Grade-lI,  Provident
 Fund  Inspector  Grade-I,  and  Accounts  Offi-
 cer,  7  the  Employees  Provident  Fund  Orga-
 nisation  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  5.  VENKATSWAMY):
 The  Provident  Fund  authorities  have  inti-
 mated  as  under  :—

 According  to  the  Employees’  Provident
 Fund  Organisation  (Commissioner)  Recruit-
 ment,  Rules,  1966,  us  amended  from  time
 to  time,  promotion  to  the  post  of  Assistant
 Provident  Fund  Commissioner  (Gr  I)
 [Headquarters  and  Regional]/Regional  Pro-
 vident  Fund  Commissioner  (Gr.  IV)  ५  to
 be  made  from  three  lower  giades  of  Assi-
 tant  Provident  Fund  Commussioner  (Grade-
 Il),  Accounts  Officer  and  Provident  Fund
 Inspector  (Gr  I)  possessing  two  years’  set-
 vice  in  the  respective  grades  by  selection
 through  the  Departmental  Promotion  Com-
 mittee  in  accordance  with  a  rotational  pri-
 nciple  as  indicated  below  :—

 Point  Grade  to  which  allotted
 —  2

 (1)  Assistant  Provident  Fund  Com-
 musioner  (Grade  IJ).

 (2)  Provident  Fund  Inspector
 (Grade  3)

 (3)  Accounts  Officer
 (4)  Provident  Fund  Inspector

 (Grade-])
 (5)  Accounts  Officer
 (6)  Provident  Fund  Inspector

 (Grade-F)
 (7)  Accounts  Officer.
 (8)  Provident  Fund  Inspector

 (Grade-D
 —_
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 (9)  Accounts  Officer.
 (10)  Provident  Fund  Inspector

 (Grade  4)
 (tt)  Accounts  Officer,  and  so  on,
 lf  at  any  time  an  Officer  belonging  to  a

 particular  grade  is  not  considered  suitable
 for  promotion,  selection  mgy  be  made  from
 other  grades.

 Production  of  Jute  Machinery
 9029  SHRI  MUHAMMED  SHERIFF:

 Will  the  Minister  of  HEAVY  INDUSTRY
 be  pleased  to  state  :

 (a)  whether  Government  have  taken  any
 steps  to  start  the  production  of  jute  machi-
 nery  in  the  country;  and

 (b)  of  so,  the  salient  features  thereof  and
 the  steps  taken  by  Government  in  this  re-
 gad?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD)  :  (a)
 Yes,  Sir

 (b)  There  are  at  present  14  licensed  /regis- fered  units  engaged  in  manufacture  of
 various  types  of  finshed  jute  mill  machi-
 nery  with  a  licensed  /registered  capacity  of
 Rs  2226  millon  per  annum.  Barring  some
 precision  machinery  and  modern  fully-
 automatic  equipments,  they  manufacture
 between  themselves  practically  the  entire
 range  of  machmery  needed  by  jute  mills.
 Government  are  trying  to  sponsor  manufac-
 ture  of  such  items  of  jute  machinery  which
 are  being  imported  now  through  a  scries
 of  discussions  with  exusting  jute  machinery
 manufacturers  and  also  other  machinery
 manufacturers  who  can  diversify  to  jute
 machinery

 Setting  up  of  a  High  Level  Fuel  Policy
 Committee

 9030  SHRI  C.  K.  JAFFER  SHARIEPF  :
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state  :

 (a)  whether  a  high  level  Fuel  Policy
 Committee  was  set  up  by  Government  in
 1971;
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 {b)  if  s0,  whether  their  report  has  been
 submitted  to  Government;  and

 (c)  if  80,  the  suggestions  accepted  by
 Government  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  (a)  The
 Fuel  Policy  Committee  was  appointed  by
 the  Government  in  October,  1970,

 (b)  and  (c).  The  Fuel  Policy  Com-
 Mittee  had  submitted  Part  I  of  its  report  in
 May,  972  to  enable  the  Government  to
 have  the  benefit  of  the  Committee’s  views  in
 formulating  decisions  relating  to  the  ener-
 gy  sector  for  the  Fifth  Five  Year  Plan.
 The  views  of  the  Committee  will  be  taken
 into  account  while  framing  the  Fifth  Plan
 programme  for  the  energy  sector.

 Bonus  to  workers  of  B.H.E.L.  Plants  at
 Hyderabad  and  Hardwar

 LAXMINARAIAN  PAN-
 HFAVY

 9035.  DR.
 DEYA  :  Will  the  Minister  of
 INDUSTRY  be  pleased  to  state  ;

 ta)  whether  Bharat  Heavy  Flectricals
 L.td.,  comprising  the  three  plants,  one  each
 at  Hardwar,  Tiruchirapally  and  Hyderabad,
 is  registered  as  one  concern,  and  that  com-
 bined  audit  certificate  and  combined  Balance
 Sheet  are  being  published;

 (b)  if  so,  whether  in  1970-71  the  Tiruch-
 irapally  unit  earned  a  profit  of  Rs.  4  crores
 but  due  to  losses  in  the  other  two  plants,
 the  aggregate  profit  was  reduced  to  Rs.
 65  lakhs  and  bonus  were  paid  as  charge-
 able  on  Rs.  65  lakhs  only;  and

 (c)  if  so,  why  bonus  was  not  paid  to
 the  workers  of  Haridwar  and  Hyderabad
 plants  for  the  year  1970-719

 THE  DEPUTY  MINISTFR  क  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD):  (a)
 Yes,  Sir.

 b)  The  payment  of  bonus  m  the  Tiru-
 chy  Unit  for  the  year  1970-71  was  not
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 based  on  the  aggregate  profit  of  BHEL
 but  was  based  on  the  results  of  that  unit.

 (c)  Hyderabad  and  Hardwar  Units  of
 BHEL  did  not  make  any  profit  dunng  the
 year  1970-71.  No  bonus,  either  _  profit-
 sharing  or  minimum  bonus,  was  due  to
 the  workers  of  these  units  for  the  year
 1970-71  under  the  provisions  of  the
 Bonus  Act,  1965.

 इस्पात  उद्योग  के  लिये  'लकमोकी  जानकारी  का  उपयोग

 9032,  श्री  एस०  एस०  धुरती:  क्‍या  इस्पात
 शौर  खान  मती  यह  बताने  की  कृपा  करेगे  कि:

 (क)  क्‍या  म्पत  उद्योग  के  लिये  भारत  द्वारा
 विदेशों  से  मंगाई  गई  झाधनिक  तकनोकी  जानकारी
 भारतीय  परिस्थितियों  के  अनुकूल  नहीं  पायी  गयी
 है  ब्रोर  भारत  में  ही  उपलब्ध  जानकारी  का
 पूरी  तरह  से  देश  से  उपयोग  नहीं  हो  पाया
 है,

 (ख)  यदि  हा,  ही  क्‍या  सरकार  स्पज  लोहे
 को  प्रक्रिया  में,  विदेशों  मे  इसकी  प्रक्रिया  के  विकास
 को  देखते  हुए,  कुछ  परिवर्तन  करने  की  स्थिति
 में  है;  प्रौर

 ग)  यदि  हा,  तो  सरकार  ने  इस  पर  क्‍या
 ध्यान  दिया  है  और  क्‍या  कार्यवाही  की  2?

 इस्पात  और  बान  संखालय  में  उप-मंत्रो  (श्यो
 सुबोध  हुंसदा) :  (क)  जी,  नहीं।  देश  का  इस्पात
 उद्योग  झन्य  देशों  से  प्रात  की  गई  सकनीकी  जान-
 कारी  का  सफलनापूर्वक  इस्तेमाल  कर  रहा  है।
 द्मसे  देश  को  अपनी  जानकारी  बनाने  में  भो
 सहायता  मिली  है।  जिससे  श्न्य  देशों  पर  निर्भरता
 को  कम  किया  जा  सकेया।

 (@)  और  (ग)  स्पंज  प्रायरन  के  उत्पादन
 की  दो  मल  ब्रक्रियाधों  क  जिनमे  ठोस  झपजायक
 नया  गेस  अझपचायक  का  इस्तेमाल  किया  जाता
 है,  इस  समय  मूल्याकन  किया  जा  रहा  है।  राष्ट्रीय
 धातुकर्म  प्रयोगशाला,  जमशेदपुर  में  एक  बड़ा
 आयोगिक  सयंत्र  स्थापित  करने  का  अ्रस्ताव  है
 जिसमें  ठोस  भपचायक  के  इस्तेमाल  से  स्पंज
 झायरन  का  उत्पादन  किया  जायगा।  प्रायोगिक
 संयत्र  से  इस  बात  का  अनुभग  हो  लआाएगा  कि
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 क्या  स्पज  झायरत  को  उत्पादन  प्रक्रिया  में  कोई
 परिव्तत  करते  की  प्रावश्यकता  होगी।  झाग्घ्
 प्रदेश  झौदयोगिक  विकास  सिरम  लिमिटेड  हारा
 संयुक्त  राष्ट्र  विकास  कार्यक्र  को  सहायता  से
 होस  झपचायक  का  इस्तेमाल  करते  बाली  श्पज
 झआमरन  प्रदर्शन  प्रामोजना  की  स्थापना  के  प्रस्ताव
 पर  भी  जागे  कार्यवाही  की  जा  रही  है।
 Pay  Scales  of  Hindi  Staff  in  the  Ministry

 of  Heavy  Industry
 9033.  SHRI  PROBODH  CHANDRA  :

 Will  the  Minister  of  HEAVY  INDUSTRY
 be  pleased  to  state  :

 (a)  the  total  number  and  pay  scales  ot
 the  Hindi  staff  such  as  Hindi  Assistants,
 Hindi  Translators,  Technical  Assistants,
 Research  Assistants  etc.  in  his  Ministry,
 Department-wise  and  category-wise  sepa-
 rately;

 (b)  the  number  of  permanent  and  tem-
 porary  employees  among  them  separately;
 and

 (९)  the  number  of  such  Translators,
 Hindi  Assistants  etc.  who  have  been  work-
 ing  on  their  posts  for  the  last  three  years
 or  more  but  are  still  temporary  and  the
 reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  to  (०).  The  Ministry  of  Heavy
 Industry  came  into  being  with  =  effect
 from  7-2-1973,  The  following  temporary
 posts  of  Hindi  Staff  were  transferred  to
 this  Ministry  by  the  Ministry  of  Industrial
 Development  on  1-4-1973.

 Pay  Scales  हु  No  of  post
 Senior  Hind:  (Rs.325—575)  i
 Investigation
 Junior  Hinds  (Rs  2i0—425)  2
 Translators

 None  of  the  incumbents  of  these  posts
 who  are  temporary  hands  has  completed
 3  years  of  Service.

 Shifting  of  Bharat  Earth  Movers  Ltd.
 9034.  SHRI  R.  N.  BARMAN  :  Will

 the  MINISTER  OF  DEFENCE  be  pleased
 to  state  :
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 (a)  whether  Government  have  taken  any
 firm  decision  to  shift  Bharat  Earth  Movers
 Limited  Calcutta;  and

 (b)  if  80,  the  reasons  thereof?
 THE  MINISTER  OF  STATE  DE-

 FENCE  PRODUCTION  -IN  THE  MINIS-
 TRY  OF  DEFENCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  :  (a)  and  (०),  The
 registered  office  of  Bharat  Earth  Movers
 Limited  is  at  Bangalore.  The  undertaking
 has,  however,  a  Zonal  Office  at  Calcutta.
 There  ig  no  proposal  to  shift  the  Zonal
 Office  of  the  Company  from  Calcutta.
 However,  in  pursuance  of  a  decision
 taken  by  the  Company  to  centralise  the
 accounting  and  distribution  of  the  spares
 for  the  Earthmoving  equipment  at  its
 Kolar  Gold  Fields  Factory,  in  the  interest
 of  better  efficiency,  the  workload  in  the
 warehouse  attached  to  the  Zonal  Office  at
 Calcutta,  which  has  been  main-
 taining  stocks  of  the  crawler
 tractor  spares,  will  progressively  decrease
 as  this  warehouse  will  hereafter  be  hold-
 ing  stocks  of  only  spares  for  the  older
 model  equipment,  besides  some  of  the  fast
 moving  items  of  spares  for  the  current
 models.  This  arrangement  is  intended  to
 be  implemented  in  a  phased  manner  and
 all  efforts  wilt  be  made  to  find  alternative
 employment  in  and  around  the  Calcutta
 region  as  far  as  possible,  for  the  staff
 which  may  become  surplus  in  this  ware-
 house.  Such  ot  the  surplus  staff  as  are
 willing  to  move  to  Kolar  Gold  Fields  will
 be  accommodated  in  the  Company's  em-
 ployment  at  that  place.

 Payment  of  wages  to  Tea  Garden  Labour

 9035.  SHRI  R.  N.  BARMAN  :
 SHRI  8.  K.  DASCHOWDHURY:

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state:

 (a)  whether  the  wages  of  the  tea  gar-
 den  labourers  are  not  paid  to  them  due
 to  the  creation  of  artificial  Tea  Aseocia-
 tions;  and

 (b)  if  the  remedial  measures
 adopted  by  Government?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  G.  VENKATSWA-
 MY)  :  (a)  and  (b).  The  subject  of
 payment  of  wages  of  the  tea  garden
 labourers  falls  in  the  State  sphere.

 Assistance  to  Bangladesh  Refugees

 9036.  SHRI  R.  N.  BARMAN  :
 SHRI  B.  K.  DASCHOWDHURY  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  amount  of  loan  offered  to  the
 displaced  persons  of  ersthwhile  East  Pakis-
 tan  now  Bangladesh,  State-wise;

 (b)  the  amount  of  loan  along  with  in-
 terest  repaid  by  those  displaced  persons,
 State-wise;

 (c)  the  directions  by  Central  Govern-
 ment  to  State  Government  concerned  to
 realise  the  amount  of  loans  due  from  the
 displaced  persons;  and

 (d)  the  amount  of  loan  given  to  those
 displaced  persons  for  house  building  and
 other  purposes?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHUNA-
 THA  REDDY)  :  (a)  and  (b).  A  state-
 ment  indicating  the  amount  of  loan  given
 to  the  States  for  relending  to  the  displaced
 persons  from  erstwhile  East  Pakistan  and
 amount  of  loan  with  interest  thereon
 repaid  State-wise,  is  attached.

 (c)  A  Remission  Scheme  was  sanc-
 tioned  in  May,  964  in  respect  of  loans
 advanced  by  the  State  Governments  from
 funds  placed  at  their  disposal  by  the  Cen-
 tral  Government  to  old  migrants  from
 former  East  Pakistan  upto  31-3-1964.
 The  Scheme  excluded  a  few  categories  of
 loans  advanced  to  comparatively  well-to-
 do  persons.  Under  this  Scheme,  the  first
 Rs.  1,000,  of  the  total  loan  burden  of  a

 2,000  is  also  remitted.
 RP
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 Since  the  introduction  of  this  scheme  in
 May,  4964  loans  aggregating  Rs.  22.i2
 crores  have  been  remitted.  The  State-
 wise  break-up  of  the  amount  remitted  is
 given  in  the  statement  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See  No.
 LT-4952/73]}

 As  regards  recovery  of  loans,  the
 State  Governments  have  been  advised  to
 ensure  that  while  no  efforts  are  spared  in
 recovery  of  loans  from  loanees  who  are
 in  a  position  to  repay,  a  procedure  has
 been  prescribed  to  avoid  coercive  measures
 which  may  render  the  loances  destitute.

 (d)  Loans  are  disbursed  by  the  State
 Governments  under  the  Schemes  approved
 by  the  Government  of  India  and  they  are
 responsible  for  the  maintenance  of  the
 detailed  accounts  of  the  loans.  Informa-
 tion  in  respect  of  loans  given  for  House
 Building  and  other  purposes  has  been
 called  for  from  the  State  Governments
 and  will  be  lad  on  the  Table  of  the
 Sabha  in  due  course.

 Target  of  Steel  Production  during  ‘1973-74

 9037.  SHRI  R.  N.  BARMAN  :
 SHRI  VARKEY  GEORGE:

 Wilt  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  the  State-wise  targets  of  produc-
 tion  of  steel  plants  during  1973-746  under
 the  Steel  Authority  of  India;

 (b)  whether  the  prices  of  steel  will
 decrease  consequent  upon  the  rise  in  pro-
 duction  in  steel  plants;  and

 (c)  if  so,  the  main  features  thereof,
 and,  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA)  :  (a)  The
 following  table  shows  the  targets
 duction  for  973-74  in  terms  of
 gots  of  the  integrated  mil  steel

 of  pro-
 steel  in-

 plants
 under  the  Steel  Authority  of  India.
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 ६१090  tonnes)
 Steel
 Ingots

 Plant

 Bhilai  =  Steel  Plant-—Madhya
 Pradesh  2,250

 Durgapur  Steel  Plant—West
 Bengal  1,000

 Rourkela  Steel  Plant—Onssa  1,300
 Bokaro  Steel  Plant—Bihar  340

 eee
 (b)  and  (c).

 duced  by  these  plants  are  regulated  and
 there  is  no  question  therefore  of  an  auto-
 matic  decrease  or  increase  in  prices

 gy  fart  (राजस्थान)  का  भु-मर्णाव  सर्वक्षण

 9038  ो  शिक्षमाणथ  सिंह  क्या  इस्पात  और
 चाम  मती  यह  बताने  की  कृपा  करेंगे  कि  राजस्थान
 के  शुभुनु  जिले  के  नबेरी  ग्राम  में  भारतीय  भू-
 विज्ञान  सर्वेक्षण  विभाग  का  कैम्प  कल  से  चल

 रहा  है  झौर  अब  तक  इस  काये  में  क्‍या  प्रगति

 हुई  है”

 इस्पात  शोर  खान  मत्रालथ  में  उप  मी  थमी
 शुबोध  हंसवा)  भारतोय  भवैज्ञानिक  सर्वक्षण  मे
 1969-70  के  ह, अ  क  के  दौरान  नाभोरी-पोग

 क्षेत्र  थे  भूवेज्ञानिक  अन्वेषण  भारम्भ  किए  तथापि,
 क्षेत्र  मे.  परीक्षण  अ्यधन  सितम्बर,  i970  के
 दौरान  भारम्भ  हुए।  क्षेत्र  मे  किए  गए  कार्य  की

 कूल  भश्रमात्रा  में  ॥  3000  मापमान  पर  ]  00
 बर्म  किलो  मोटर  650  भूरासायनिक  ममस  का

 सकतत,  0  68  बर्ग  किलो  मीटर  केन  पर  भभोति-
 कोय  ह्ेलण  और  सात  बोर  छिड़ी  ें  isso  43
 मोटर  का  परोक्षण  ब्यन्नन  सम्मिलित  है।
 भी  तक  किए  गए  कार्य  मे  उपदलित  किया  है
 कि  संभान्य  श्निमीक्षत  क्षेत्र  की  सीमा  नाझोरी
 खड़  में  2  8  कि  मोटर  बौर  वौंक  सच्  में
 0  5  fire  भीटर की  बजुदेष्य  लम्बाई  है।

 माझोरी  खण्ड  में  परीक्षण  व्यधन  ने  व्यध्षन  छिद्रों
 की  झोर  80  00  मीटर  और  83  00  मीटर
 के  बीच  हीम  भीटर  को  खम्याई  से  लम्बी  पहिगों
 भौर  विकीर्णनों क ेके  रूप  में  स्थानीय  तामू  कौ
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 विजवमातता  उदचाहित  की  है।  इस  क्षे्र  के  रासाव-
 निक  विश्लेषण  के  परिणाम  भपेक्षित  हैं।  तथापि,
 स्थानीय  ताम  को  चिधमातता  गहराई  में  प्रारम्भिक
 सल्फाइड  केश  फी  उपस्थिति  उपदर्शित  करती  है
 जिसके  लिए  गहने  व्यक्षत  प्रमति  में  है।  चौंक
 ड  में  व्यक्त  ने  200  मीटर  की  भ्रप्मिक  गहराई
 में  झाक्सीक्षत  क्षेत्र  को  विखमानता  उपदर्धित  ी
 है  जो  गहराई  में  प्रारर्भिक  सल्फाइड  क्षेत्र  मे
 समागम  के  लिए  गहस  व्यक्त  को  प्रतिपादित
 करती  है।

 कश्मारत  ग्रारौष्य  ककन,  राजस्थान को  मोटर
 साड़ियाँ  देवा

 9039  लो  शिवभाण  सिह  क्या  रहा  मंत्री
 यह  बताने  की  क््पा  करेंगे  कि

 (क)  कया  राजस्थान  के  सीकर  जिले  के
 कल्याण  भारोग्य  सदन  (टी०  दी०  प्रस्पतान)
 को  मार्च,  2973  तक  कितनी  मोटर  वोड़िया
 * डिफस  डिस्पोजल”  से  दी  गई  हैं  भोर  &  गाड़िया
 बिन  जता  पर  दी  गई  है,  शौर

 (@)  क्‍या  किसी  निश्चित  झबधि  से  पूर्व  इक
 आरोग्य  सदन  इन  गाडियां  को  नहीं  बेच  सकता
 था  झौर  यदि  हा,  ता  क्‍या  इस  शत  का  बालन
 किया  गये,  है  शौर  यदि  मही,  तो  इस  ब्रारे  मे  क्या
 कार्यवाही  की  गई  है?

 wor  मत्री  (जो  जयलीबम  राज)  (१)
 शोर  (ख)  राजस्थान  के  सीकर  जिले  भें  बल्याण
 शाराम्य  जदन  को  माचे,  2973  तक  केवल  झाठ
 मोटर  शाडिया  'डिफेंग  डिस्पोजल  कटान  से  दी
 गई  हैं।  इन  मोटर  गाड़ियों  के  देने  के  खिए  से
 शर्ते  @  कि  इन्हे  खरीदने  को  तरोख  से  पा  चाँ
 के  झन्दर  पुन  बेचा  बही  जाएगा  ौर  यह  मोटर
 गाड़ियां  समठन  के  अपने  वास्तविक  उपयोग  के
 लिए  चाहिए  शौर  इसके  भ्रधिकारियों/कर्मचारिमो
 के  उपयोग  के  लिए  नहीं।  तथापि,  संगठन  को
 एक  मोटर  गाड़ी,  एक  बिलेष  मामले  के  रूप  से
 झषधि  की  समाप्ति  से  पूर्व  बेचने  की  अनुमति  दे

 दी  गई  थी  क्योंकि  इसका  रल-रखाव  किफाबतो
 महीं  था।
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 हाथ  ही  में  एक  शिकामंत  प्राप्त  हुई  है  कि
 संगटन  ने  निर्धारित  शर्तों  का  उल्लंबत  करते  हुए
 मोटर  पाड़ियों  को  बेथ  दिया  है।  इस  ।/शकायत  की
 अआंच-पड़ताल  की  जा  रही  है।

 News  Item  4INTUC  Flays  Index  Fraud’

 9040.  SHRI  VASANT  SATHE  :  Will
 the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state:

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  the  news  report  appear-
 ing  in  the  Econamic  Times,  dated  the  9th
 April,  1973,  page  4  under  the  caption
 ‘INTUC  FLAYS  INDEX  FRAUD’;  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  5.  VENKATSWA-
 MY):  (a)  Such  a  pews  item  has  ap-
 peared  in  the  Economic  Times  of  9th
 April,  973  on  page  4.

 (७)  It  is  proposed  to  release  shortly
 the  new  series  of  indices  for  Bombay
 centre  on  base  !97i—00  after  discussion
 with  the  State  Government  and  represen-
 tatives  of  employers  and  employees.

 ‘Writting  off  loan  moucy  advanced  by  centre
 to  refugee  from  erstwhile  East

 Pakistan

 9041.  SHRI  DINESH  JOARDER  :  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.  703
 on  the  I2th  April,  973  and  state  whether
 Government  have  considered  to  write  off
 the  loan  money  advanced  from  the  Cen-
 tral  allocation  to  the  refugees  who  came
 from  the  erstwhile  East  Pakistan  towards
 House-building  and  Small  Scale  trade  and
 business  in  consideration  of  the  present
 hardships  they  are  suffering  from?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHUNA-
 THA  REDDY)  :  In  respect  of  the  dis-
 Placed  persons  from  former  East  Pakis-
 tan  who  had  migrated  t  India  up  to
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 3i-3-958,  the  Government  of  India  have
 sanctioned  a  remission  scheme  under
 which  a  certain  portion  of  the  loans  dis-
 bursed  to  the  Displaced  Persons  by  the
 State  Governments  out  of  the  funds  made
 available  by  the  Central  Government,
 was  remitted.  The  Orders  of  remission
 are  applicable  to  the  following  types  of
 loans  :—

 Prescribed
 Ceiling
 din  Rs.)

 (i)  Rural  House  Building  Loan  500

 (u)  Rural  Homestead  Land
 Purchase  Loan  75

 (in)  Rural  Smail  Trade  Loan  750

 (iv)  Agricultural  —  loan/Horti-
 cultural  loan/Baruyibi  loan  600

 to  905

 (v)  Agricultural  Land  Pur-
 hase  Loan.  900

 (v)  Urban  House  Building  > Loan  (non-contributory)  i250

 (vu)  Urban  Homestead  Land
 600 Purchase  Loan

 0  000
 (ii)  Urban  Small  Trade  Loan  2500

 ee

 The  Scheme  provides  that,  after  deter-
 mining  the  total  loan  burden  of  a  family,
 remission  may  be  effected  to  the  extent  of
 the  first  Rs.  000  in  each  case  and  out
 of  the  balance  any  amount  in  excess  of
 Rs.  2000  is  ulso  remitted.  No  interest
 is  also  charged  on  the  amounts  so  remit-
 ted.  Since  the  introduction  of  the  Scheme
 in  May,  1964,  loans  aggregating  to  Rs.
 22.I2  crores  have  been  remitted  upto
 (31-3-1973.

 Closure  of  non-coking  coal  mines  in
 West  Bengal

 9042.  SHRI  GADADHAR  SAHA  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state:

 (a)  whether  he  is  aware  of  the  closure
 of  §  non-coking  coal  mines  in  Birbhum,
 West  Bengal;  if  so,  the  circumstances
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 leading  to  closure  of  these  mines  with  the
 names  of  the  mines  closed;

 (b)  whether  they  are  in  Private  Sector;
 if  so,  the  names  of  their  owners  and  the
 location  of  the  Mines;

 (c)  the  number  of  workers  thrown
 out  of  employment  and  the  concrete  mea-
 sures  Government  have  taken  or  propose
 to  take  to  reopen  them;

 (d)  the  action  being  taken  to  meet  the
 worker's  demand,  and

 (९)  whether  they  went  on  strike  for  re-
 Opening  the  mines?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE-
 HABILITATION  (SHRI  G  VENKAT-
 SWAMY)  (a)  Yes  The  following  five
 non-cohing  coal  mines  have  been  closed
 The  circumstances  leading  to  their  clo-
 sure  has  been  shown  against  each,

 t  Russa  These  are  closed  for
 2  Aurang  a  long  time  and
 3  Bastapur  reason  for  ther

 closure  is  not
 known

 4  Bhaduha  Closed  under  section
 2200)  (७)  of  the
 Mines  Act

 5  Kasta  Bengal  The  Colhery  has  no
 raising

 (b)  All  these  colheries  are  in
 private  sector  They  are  owned  by  :—

 the

 (i)  M/s  Selected  Ranigan)  Colhenes
 (P)  Ltd,  Calcutta.

 (i)  and  (ii)  not  known

 (iv)  M/s  Dulajpur  Coal  Co.

 (v)  M/s  Tewari  &  Friends

 (c)  Since  Russa,  Aurang  and  Bastapur
 Colltertes  are  closed  for  a  fong  time,  the
 number  of  employees  thrown  out  of  emp-
 loyment  ts  not  available.  In  Bhadulia  and
 Kasta  Bengal  Collicries,  10  workmen  in
 each  colliery  are  idle  On  account  of  order
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 under  section  22(4)(A)  of  the  Mines
 Act  in  respect  of  Bhadulie  Colliery  and
 there  being  no  raising  in  Kasta  Bengal
 Colliery,  the  question  of  getting  these
 mines  opened  does  not  arise.

 (a)  and  (ce).  The  workers  have  nelther
 raised  any  dispute  before  the  Central
 Industrial  Relation  Machinery  nor  gone
 on  strike  in  any  of  these  collieries.

 Technical  Assistants  in  Joint  Cipher
 Bureau

 9043  SHRI  SUDHAKAR  PANDEY:
 Will  the  MINISTER  OF  DEFENCE  be
 pleased  to  state

 (a)  whether  he  is  aware  of  the  general
 frustranon  among  the  class  II  Non-gazetted
 Technical  Assistants  of  Joint  Cipher  Bureau,
 recruited  through  UPSC  on  the  basis  of
 minimum  qualification  as  Masters’  degree
 in  Maths/Statistics  as  they  are  doing  the
 same  job  as  other  matriculate  Technical
 UDCs,

 (b)  what  steps  are  being  taken  to  put
 to  better  use  the  highly  qualified  Techni-
 cal  Assistants  recruited  through  UPSC;

 {c)  whether  an  attempt  is  also  being
 made  by  the  Works  Study  Team  const:-
 tuted  by  his  Ministry  to  lower  the  min-
 mum  qualifications  of  Technical  Assistants
 to  Bachelor's  degree,  and

 (d)  if  so,  the  reasons  therefor  and  what
 will  be  the  position  of  Technical  Assistants
 with  Master's  degree  vis-a-vit  technical
 assistants  with  lower  qualification?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGHIVAN  RAM)  :  (a)  and  (b).  Class  7
 non-Gazetted  Technical  Assistants  of  the
 Joint  Cipher  Bureau,  recruited  through  the
 UPSC  on  the  basis  of  the  minimum  quali-
 fication  of  a  Master's  degree  in  Mathe-
 matics/Statistics,  are  employed  on  the  job
 for  which  they  were  recruited.  They  are
 not  required  to  do  the  same  job  as  Techni-
 cal  UDCs.  Therefore,  there  no  reason
 for  the  Technical  Assstants  to  feel  fras-
 trated  on  account  of  the  work  assigned
 them.  None  of  them
 plant  on  this  score.
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 chances  of  advancement,  as  the  higher
 posts  in  the  Joint  Cipher  Bureau  are  filled
 by  promotion.

 (९)  and  (d).  The  matter  is  under  exami-
 nation  by  a  Study  Group  whose  recoin-
 mendation  wilt  be  considered  by  Govern-
 ment.

 weer  विवि  गिरोशषण  अर्म-2  का  वेतनमान

 goes  थी  शिव  कुमार  शास्त्री  :  क्‍या  अम
 झौर  बुनर्थास  मंत्री  यह  बताने  को  कृपा  करेंगे
 कि.

 (क)  उनके  सत्रालय  ने  भविष्य  निधि  परीक्षक
 बसे-2  के  वेतनमान  को  कर्मेभारी  भविष्य  निधि
 सगठन  के  केन्द्रीय  कार्यालय  के  अधीक्षक  के  वेतन-
 मान  के  समान  कर  देने  की  स्थोकृति  दे  दी  है;

 (ल)  उपरोक्त  नि्ेय  को  कियान्वित  करने
 में  क्या  कठिनाई  है,  शौर

 (ग)  इस  को  क्रिपान्वित  करने  मे  कितना  समय
 लगने  की  समायना  है?

 आज  th  greater  मंज्ञालय  में  उप  मंत्री  ो  sito
 जेंकटल्थाओो)  :  (क)  जी  नहीं।

 (@)  भर  (ग).  तोसरे  बेतन  प्रायोग  की
 रिपोर्ट  पर  विद्यार  होने  लक  इस  प्रस्ताव  को
 स्वीकार  नहीं  किया  गया  है।

 Memorandum  submitted  by  Seger  Mill
 Workers

 9045.  DR.  H.  ्.  SHARMA:  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  a  deputation  of  sugar  mill
 workers  called  on  the  Prime  Minister  to
 present  a  memorandum  on  26th  March,
 1973;

 (b)  if  so,  the  specific  improvements  tn
 their  working  conditions  demanded  by
 them;  and

 (c)  the  contents  of  the  memorandum
 and  Government's  reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  G.  VENKATSWA-
 MY):  (७)  Yes  Sir.
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 b)  The  demands  made  in  the  Memo-
 randum  are  as  follows:—

 (i)  Nationalisation  of  Sugar  Industry  ;
 (il)  Amendment  to  Second  proviso  to

 Sub-section  2  of  Section  4  of  the
 Payment  of  Gratuity  Act;

 (iii)  Retaining  Allowance;
 (iv)  Need-based  Minimum  Wage,
 (v)  Modification  in  the  method  of

 compilation  of  Living  Index;
 and

 (vi)  Appointment  of  a  Third  Generat
 Wage  Board  for  Sugar  Industry.

 (c)  The  demands  are  being  examined.

 Take  over  of  Rich  Deposit  of  Coal  in
 Santhal  Paraganas  of  Bihar

 9046.  SHRI  KARTIK  ORAON:  Wilf
 the  Minister  of  STEEL  AND  MINES  be
 pleased  to  state’

 (a)  whether  there  is  a  rich  deposit  of
 coal  in  the  district  of  Santhal  Paraganas  of
 Bihar;  and

 tb)  if  so,  whether  these  coal  mines  in
 the  district  have  been  taken  over  by
 Government?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINFS
 {SHRI  SUBODH  HANSDA):  (a)  There
 are  some  deposits  containing  coal  in  San-
 thal  Paraganas  (Bihar).

 (b)  Under  the  Coal  Mines  (Taking  Over
 ot  Management)  Act,  1973,  the  management
 of  all  coal  mines  except  the  captive  mines
 of  steel  plants  has  vested  in  the  Central
 Government.

 Demands  of  Employees  of  Hindustan
 Construction  Company  Limited

 9047,  SHRIMATI  SAVITRI  SHYAM  :
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  press  reports
 that  the  employees  of  the  Hindustan  Cons-
 traction  Company  Limited  plan  to  launch
 a  country-wide  movement  to  Press  their
 demands;
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 (b)  whether  very  recently  the  Fourth
 Annual  Conference  of  the  Federation  of
 All  India  Hindustan  Construction  Workers
 Union  was  held  at  New  Delhi;

 (c)  if  so,  the  particulars  of  the  resolu-
 tion  passed,  decision  taken  therein  and  the
 salient  features  of  their  demands;  and

 (d)  the  action  taken  or  proposed  to  be
 taken  by  Government  to  fulfil  their  de-
 mands?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  5.  VFNKATSWAMY)
 {a)  to  (d).  Information  is  being  collected.

 Demands  Day  by  Municipal  Employees

 9048.  SHRIMATI  SAVITRI  SHYAM  :
 Will  the  Minister  of  LABOUR  AND  RF-
 HABILITATION  be  pleased  to  state’

 (a)  whether  the  executive  of  the  All
 India  Local  Bodies  Employees  Federation
 which  met  in  the  last  week  of  March,  973
 at  Delhi  has  decided  to  obseive  a  Demands
 day  for  munuspal  employees  all  over  the
 country;

 (b)  whether  it  has  also  taken  some  other
 decisions  and  passed  resolution  in  con-
 nection  with  their  demands,  if  so,  the
 particulars  thereof,  and

 (0)  the  steps  taken  or  proposed  to  be
 taken  by  Government  to  concede  their
 demands?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  G.  VENKATSWAMY):
 (a)  and  (b).  This  Ministry  has  not  received
 the  Resolutions  passed  by  the  executive  of
 the  All  India  Local  Bodies  Employces
 Federation  which  reportedly  met  in  the
 last  week  of  March,  973  at  Dethi.

 (९)  Does  not  arise.
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 Proposal  for  sanctions  against  Israel  and
 its  Expulsion  from  U.N.

 9049.  SHRIMATI  SAVITRI  SHYAM:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  the  reported  news  that
 Soviet  Union  has  called  recently  for  sanc-
 tions  aguinst  Israel  and  its  expulsion  from
 the  United  Nations;

 (b)  the  reaction  of  Government  thereto;
 and

 (c)  the  stand  to  be  taken  by  the  Indian
 Government  in  the  Security  Council  or
 the  United  Nations  in  this  regard?

 THE  MINISTFR  OF  STATE  IN  THE
 MINISTRY  OF  FXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 The  Security  Council  met  from  the  32th
 to  the  2ist  of  April  1973,  to  consder  the
 complaint  by  Lebanon  against  Israel  In
 the  course  of  his  statement  during  the
 debate,  the  Representative  of  the  USSR
 satd  that  his  delegation  was  prepared  to
 support  in  the  Security  Council  effective
 sanctions  against  Israel  upto  and  including
 its  expulsion  from  the  U.N.  Howevere,  no
 formal  proposal  to  this  effect  was  made
 before  the  Council.

 (b)  Does  not  arise

 (c)  The  Representative  of  India  lent  his
 full  support  to  Lebanon  during  the  discus-
 sions  in  the  Council  He  also  urged  that
 effective  action  should  be  taken  by  the
 Council  to  see  that  assistance  to  Israel
 which  encourages  such  military  attacks  by
 it  is  ended.

 Proposal  to  provide  Indian  Pablicity
 Literature  to  Members  of  Parliament

 9050  SHRI  8.  R.  SHUKLA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  02८
 pleased  to  state:

 (a)  whether  some  literature  is  being  dis-
 tributed  by  the  Indian  Missions  in  various
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 foreign  countries  in  order  to  spot-light  and
 project  the  point  of  view  and  policies  of
 India;  and

 (b)  whether  Government  propose  to  make
 available  some  of  the  literature  to  the
 Members  of  Parliament  for  first-hand  in-
 formation  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Yes,  Sir.  A  statement  of  the  books  and
 periodicals  brought  out  in  4972  by  the
 Ministry  of  External  Affairs  or  the  Indian
 Missions  abroud  for  distribution  overseas
 is  laid  on  the  Table  of  the  House.  [Pluced
 in  Library.  See  No.  LT-4953/73].  Apart
 from  this,  the  Ministry  of  External  Affairs
 also  distributes  abroad  a  large  number  of
 books  and  periodicals  brought  out  by  the
 Government  agencies  and  commercial  pub-
 lishers

 (b)  Copies  of  each  book  and  pamphlet
 published  by  the  External  Publicity  Divi-
 sion  are  sent  to  the  library  of  the  Lok
 Sabha.  Government  have  not  wished  to
 burden  Members  of  Parliament  with  un-
 Necessary  and  avoidable  reading  material,
 but  when  the  occasion  demands  important
 and  significant  documents  and  publications
 are  supplied  to  them.  A  recent  example
 of  this  was  copies  of  the  two  volumes  of
 Bangla  Desh  Documents  which  were  sup-
 plied  to  the  Members  of  Parliament  on  the
 Consultative  Committee  attached  to  this
 Ministry.  Supplying  copies  of  all
 publicity  books,  pamphlets  and  periodicals
 to  all  Members  of  Parliament,  in  a  routine
 manner  would  put  avoidable  and  additional
 strain  on  them,  and  would  also  result  in
 additional  expenditure.

 Housing  Loans  to  Burma  Repatriates  ह ह
 Orissa

 9051.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 State:

 (a)  whether  Union  Government  have
 given  any  loan  to  Government  of  Orissa
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 for  giving  housing  loans  to  Burma  repatri-
 ates  in  Orissa  in  1972-73,  and  for  1973-
 74;

 (b)  if  so,  the  amount  advanced;  and

 (c)  the  number  of  Burma  repatriates  in
 Orissa  who  have  received  these  loans  dis-
 trict-wise?

 THE  MINISTER  OF  LABOUR  ANL
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  (a)  During  ‘1972-73,
 the  Government  of  Orissa  did  not  ask  for
 any  funds  for  grant  of  housfng  loans  to
 the  Burma  repatriates  in  that  State.  No
 request  for  release  of  funds  for  1973-74
 has  been  received  so  far  from  that  Govern-
 ment.

 {b)  and  (c).  Do  not  arise.

 पाकिस्तानों  युद्धबन्बियों  को  भ्रदला  अबलो  के  ह्दय
 आार्त-अंगला  देश  संयुक्त  प्रस्ताव

 ५0०52  भी  हुकम  अन्य  कछवाब  :
 शो  आर०  to  बढ़े  :

 क्या  बिदेश  मत्नी  यह  बताने  को  छुपा  करेंगे  कि.

 (क)  क्या  भारत  झोर  बगला  देश  की  सरकारों
 ने  स्विम  दूतावास  के  माध्यम  से  पाकिस्तान
 सरकार  से  पाकिस्तानी  मुद्धबन्दियों  की  झदला  बदली
 का  कोई  प्रस्ताव  किया  है,  और

 खि)  इस  पर  पाकिस्तान  को  क्या  प्रतिक्रिया
 हैँ  है]

 जिदेश  मंत्रालय  में  राज्य-मंत्रो  दु््यों  सुरेखा  पाल

 सिह) :  (=)  जी,  हा।  धपनी  i7  धप्रैल,
 1५73  की  सयुक्‍कत  घोषणा  में  भारत  झौर  बगला

 देश  की  सरकारो  ने  यह  प्रस्ताव  किया  था  कि
 पाकिस्तानी  बद्धवन्दियों  तथा  प्रसैनिक  नज रबंदों,
 पाकिस्तान  में  जबरदस्ती  रोक  रखें  गये  बगालिमो
 झौर  बंगला  देश  में  पाकिस्तानी  नागरिकों  का

 जिन्होंने  पाकिस्तान  के  प्रति  निष्ठा  व्यक्त  कर
 उस  देश  को  लोटने  की  मांग  की  है,  साथ-साथ
 देश-प्रत्यावतेंन  किया  जाये

 (छत)  7  झप्रैल,  r973  को  भारत  बंगला
 देश  संयूक्त  भोषणा  के  जबाब  में  पाकिस्तान
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 का  20  जैल,  i973  क।  बक्तस्य  सदन  की
 जैज  पर  र्ा  णाता  है।

 विवरण
 दिल्‍ली  मैं 17  तारीख्ष  को  जारी  किये  गए

 अक्तब्य  पर  पाकिस्तान  सरकार  ने  सावधानी
 'ूबेक  विज्ञार  किया  है।इस  बगसब्य  में  बैसे
 सो  यह  कहा  गया  हैं  कि  इस  उपमहाद्वीप  में
 स्थायी  शांति  के  विचार  से  प्रेरित  होकर  यह  किया
 या  है  किन्तु  पाकित्तान  सरकार  को  यह
 देखकर  कद  हुआ  है  कि  इसमे  अहुत से  धारोप
 खगाएं  गए  हैं  जो  निराधार  भी  हैं  भौर  प्रमुचित
 हकी।  इन  मामलो  को  लेकर  विवाद  में  पशकर
 एक-दूसरे  के  ऊपर  झारोप-अस्यारोप  लगाने  के
 मेले  में  मे  पड़ते  की  इच्छा  से  पाकिस्तान  सिर्फ
 झपना  यह  संकल्प  ही  दुृहराना  चाहता  है  कि
 शिमला  समझौते  पर  अक्षरश  झमल  करेगा  जौर
 उसकी  निहित  भाजताशों  को  पूरा  करने  के  लिए
 कार्य  करेगा  जिससे  तसाव  कम  हो,  विवाद  निपटें
 और  इस  उपमहाद्वीप  में  न्याय  तथा  समानता  के
 आधार  फर  प्रतर्राष्ट्रीय  सबध  विकसित  हो।
 इस  उद्देश्य  को  पूरा  करने  के  लित  पाकिस्तान
 की  सरकार  ने  जो  झनेक  प्रस्ताव  किए  हैं,  कार्य
 किए  हैं  और  कई  बार  जो  पहल  की  है  उसे
 यहा  दुहराने  की  प्रावश्यकता  नहीं।

 2  बह  तथ्य  निबियबाद  है  कि  उपमहाड़ीप
 की  स्थिति  को  सामान्य  करने  की  दिशा  से  इस  लिए
 यात्रा  उपस्थित  हुई  है  कि  भारत  ने  पुद्ध  के
 सोनह  महीने  पहले  बद  हो  जाने  पर  भी  90,000
 से  भ्रधिक  पाकिस्तानी  युद्धबन्दियों  तथा  भ्रसैनिक
 नजरबन्दों  को  वैघ  रूप  से  कैद  कर  रखा  है।
 युद्धवन्दियों  के  प्रति  व्यवहार  से  संबंधित  949
 के  जेनेशा  ्रधिसमय  के  प्रनुमार--जिस  पर  भारत
 ने  द्ी  हस्ताक्षर  किया  था--कद  में  रखने  बाले
 देश  का  यह  दायित्व  3  जाता  है  कि  बहू  “गुड़
 समाप्ति  पर  अ्रविलम्ध',  युद्धबन्दियों  को  रिहा  कर
 प्रत्यावतित  कर  दे।  यह  दायित्व  एकपश्मोय  तथा
 बिना  जत  का  है।  इसमें  जो  निद्वित  सिद्धांत  है
 यह  अम्तर्राष्ट्रीय  कानून  के  लिए  आधारभूत  है  भौर

 इसमें  किसी  प्रकार  से  बाढे  प्रश्यक्ष  था  श्रप्रत्यक्ष  रुप से
 समझीता  करना  अनर्थकारी  मिसाल  कायम  करना
 2  मानवीय  विधारों  के  भ्रंगावा  ह. ठ  से  जेनेवा
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 यहा  तक  कि  अ्रपनी  जान  की
 कीमत  पर  उन्हें  विकल्प  भी  मिल  सकता  है,
 अपने  निवास  स्थानों  से  उन्हें  मतसाने  ढंग  से
 निष्कासित  किया  जा  सकता  है  और  इस  प्रकार
 पाकिस्तान  को  अपने  लोगो  को  वापस  लेने  के  लिए
 मजबूर  किया  जा  सकता  है।  पाकिस्ताम  सरकार
 इस  पक्षपात  और  धर्माधता  के  शिकार  व्यक्तियों
 के  उत्पीड़न  से  भ्रत्याधिक  दुखी  है  और  प्रतर्राप्ट्रीय
 समुदाय  से  अनुरोध  करती  है  कि  वह  ढाका  के
 प्राधिकारियों  को  इन  अभागे  व्यक्तियों  के  मूलभुत
 मानवीय  अ्रधिकारों  की  रक्षा  के  लिये  जिसके
 @  प्रधिकारों  हैं,  राजी  करे ।  मानवीय  समस्या
 का,  जो  अरब  भी  उत्पन्न  हो  सकती  है,  समाधान
 मानवता  को  जिस्ता  का  विधय  होना  चाहिए।
 इस  मानवीय  कष्ट  को  कम  करने  के  प्रयत्न  मे

 पूरी  तरह  हिस्सा  लेने  के  लिए  पाकिस्ताम  सस्बार

 अस्तुत  हैं।

 3  दिल्ली  बक्तब्य  की  हतों  मे  निहित  इन
 कटठिसाइयों  के  आवजूद,  पाकिस्तान  सरकार  मश्सूम
 करती  है  कि  इसमें  पाकिस्तान  धौर  भारत  के  बीच
 भावी  वार्तालाप  के  लिए  पाकिस्तान  के  भन्रोध
 का  जवाब  शामिल  हटरै।  बबसब्य  को  पेचीदगियों
 के  आवश्यक  स्पष्टोकरण  श्ाप्त  करने  के  लिए
 शौर  शांति  की  झोर  कदम  उठाने  की  भाषना  से,
 पाकिस्तान  सरकार  से  र्चा  करने  भौर  शिमला
 समझौते  के  क्रियान्वयन  के  विषय  में  शर  सम्भाव-
 नाधों  पर  विचार  करने  के  लिए,  भारत  सरकार
 के  प्रतिनिधियों  को  इस्लामाबाद  बुलाया  है।
 भारत  हारा  जेनेवा  प्रशिसमय  के  अधीन  बिना  शर्त
 दापित्यों  को  त्रम्त  निभाने  पर  ही  शपभहाहोप
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 (at  सुरेश  पात्र  1
 की  स्थिति  के  सामाम्योकरण  की  प्रक्रिया  में
 तेजी  जाई  जा  सकती  है।

 Pilfferage  of  Motor  and  Motorcycle  parts
 from  Vehicle  Depot  in  Delhi  Cantonment

 9053.  DR.  H.  P.  SHARMA:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  cases  of  Pilferage  of  motor
 and  motor-cycle  parts  from  the  Vehicle
 Depot  in  the  Delhi  Cantonment  are  ram-
 pant;

 (b)  the  amount  of  spares  including  types
 of  automobiles  found  removed  or  replaced
 by  junk  material  from  the  said  Vehicle
 Depot  during  the  past  three  years,  year-
 wise;  and

 (c)  the  steps  taken  to  effectively  prevent
 such  pilferage?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  No,  Sir.

 (b)  During  the  last  three  years,  one  case
 of  theft  and  eight  cases  of  attempted  theft
 of  motor  parts  from  vehicles  held  in  Cen-
 tral  Vehicle  Depot,  Delhi  Cantonment,
 have  been  detected.  In  the  theft  case,  5
 propeller  shafts  valued  at  about  Rs.  12,200
 were  found  removed  from  TATA  3-ton
 lorries.  In  all  the  cases  suitable  discipli-
 Nary  action  has  been  taken  against  the  in-
 dividuals  involved.  No  instance  of  replace-
 ment  of  parts  from  the  vehicles  by  junk
 material  has  come  to  light.

 (९)  The  following  steps,  inter-alia  have
 been  taken  to  prevent  pilferage:—

 (i)  Before  opening  Groups,  Branches,
 etc.,  the  individuals  in-charge  ins-
 pect  all  buildings  to  ensure  thit
 there  is  no  tampering.

 Gi)  At  the  closing  hour,  the  individuals
 in-charge  ensure  personally  that
 all  doors  and  windows  of  the
 buildings  are  properly  closed,  that
 the  premises  are  reasonably  se-
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 cured  against  illegal  entry  and
 pilfering,  and  that  all  stores  in
 the  open  are  properly  covered
 and  secured.

 (iii)  All  means  of  access  to  the  build-
 ings  are  secured.

 (iv)  All  storehouses/sheds  are  visited
 as  frequently  as  possible  daily,  by
 the  Storeholder  and  Sub  Depot
 Comdr/Group  Officer.

 (v)  No  admission  to  storehouses/sheds/
 buildings/areas  is  permitted  ex-
 cept  on  authorised  duty.

 (vi)  No  stores  are  permitted  to  leave
 the  Depot  unless  accompanied  by
 a  store's  gate  pass.

 (vii)  No  private  car/scooter  can  be
 brought  inside  the  Depot  by  offi-
 cers  after  working  hours.

 (viii)  Vehicles  included  Staff  Car/Jeep/
 l-ton  leaving  the  Depot  for  duty
 after  working  hours  are  searched.

 (ix)  Junk  dealers  are  not  permitted
 entry  into  the  depot  premises.

 wax  grave  wed  एक्ट,  1963  के  अधोम  चाजान
 क्क्थि  गये  कारणानों  के  मासिक

 9054.  थो  भूल  ्य्म्द  हामा :  क्या  शास  श्रोर

 पुर्णर्यास  मंत्री  यह  बनाने  को  कृपा  करेंगे  किः

 (क)  गत  तीन  बचों  में  मोटर  ड्रालपोर्ट
 बर्कज  ऐक्ट,  IO6E  के  अधीन  मोटर  कारणलानो
 के,  राज्यवार  कितने  मालिको  का  चालान  किया
 गया;  धौर

 (ख)  उनका  चालान  उपरोक्त  भ्धिनियम  के
 किस  प्रकार  के  उल्लंघन  के  कारण  किसा  गया
 और  उनमें  से  प्रत्येक  को  क्‍या  द्य  दिया  गया  ?

 क  जोर  फुमबति  ह... द  में  उप  बो  (लो
 ह  वेंकटरथामों):  (क)  भर  (चि)  है.) .. ल  को

 विषय-बस्तु  राज्य  के  स्ेज्लाधिकार  में  च्याती  है।
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 Unlform  pattern  for  Cash  Awards  to
 ह  V.  C.  whamera

 9055.  SHRI  BRIJRAJ  SINGH  KOTAH  :
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  there  is  no  uniform  pattern
 to  give  cash  awards  to  the  winners  of
 Param  Vir  Chakra  medal  by  the  various
 State  Governments;  and

 (b)  whether  Government  propose  making
 uniform  pattern  to  exist  in  all  the  States?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM)  :  (a)  There  are  varia-
 tions  in  the  cash  awards  prescribed  by
 various  State  Governments.

 (b)  Since  the  cash  rewards  are  ex-gratia
 payments  sanctioned  by  the  State  Govern-
 ments  out  of  thair  own  revenues,  it  would
 mot  be  practicable  to  lay  down  any  uni-
 form  scale  of  cash  rewards  to  be  adopted
 by  all  the  state  Governments.

 Presence  of  Gold-Bearing  Rocks  in
 Amarkote  Area  of  Koraput

 District  in  Orissa

 9056.  SHRI  GIRIDHAR  GOMANGO  :

 SHRI  D.  K.  PANDA  :

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  State  Mining  Directorate
 of  Orissa  during  regional  survey  has  come
 across  some  rocks  which  are  to  be  gold-
 bearing  in  Amarkote  area  of  Koraput  Dis-
 trict  in  Orissa;  and  ,

 (b)  if  so,  the  steps  taken  by  the  Go-
 vernment  of  Orissa  and  the  Government  of
 India  so  far  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA)  :  (a)  Yes,

 Sir.

 (b)  The  area  is  atill  under  investigation.
 Laboratory  analysis  is  in  progress  and  samp-
 les  are  under  study.
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 2.00  Ars.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Reported  strike  by  Textile  Workers  of
 Delhi

 की  अटल  बिहारी  बाजपेयी  (ग्वालियर)  :
 भ्रध्यक्ष  जी,  मैं  झ्विमम्बनीय  लोक  महत्व  के
 निम्नलिखित  विषय  की  झोर  श्रम  और  पुभबसि
 मंत्री  का  ध्यान  दिलाता  हूं  भौर  प्रार्थना  करता

 हू  कि  वह  इस  बारे  में  एक  बनतब्य  दे  —

 “दिल्ली  के  लगभग  27,000  कपड़ा  मिल

 मजदूरों  की  हहताल  श्लौर  उसके  परिणामस्थरूप

 हुई  लूट,  'झागजनी  तथा  हिसा  की  भटनाधों  के
 समाचार  ae

 wert  जी,  इस  बारे  में  हमे  पहले  कोई
 बबतब्य  नहीं  मिला  है।

 THE  MINISTFR  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY)  :  Sir,  the  employees
 in  the  five”  textile  mills  in  Delhi,
 namely,  (i)Delhi  Cloth  Mills,  (ii)  Swatan-
 tra  Bharat  Mills,  (isi)  D.C.M.  Silk  Mills,
 (iv)  Birla  Cotton  Spinning  and  Weaving
 Mills,  and  (v)  Ayjudhia  Textile  Mills  are  on
 strike  from  April  1973,  The  unions  had
 put  forward  several  demands,  but  the  main
 demand  relates  to  the  enhancement  of  dear-
 ness  allowance,  and  pending  settlement  of
 this  issue,  payment  of  an  interim  relief  of
 Rs.  50.00  per  month.  The  dispute  regard-
 ing  the  adequacy  of  dearness  allowance  had
 earlier  been  referred  by  the  Delhi  Adminis-
 tration  for  adjudication,  on  the  basis  of  a
 settlement  signed  on  26th  February,  970
 by  the  Kapra  Mazdoor  Ekta  Union,  Textile
 Mazdoor  Sangh  and  Kapra  Mill  Mazdoor
 Sangh  and  the  managements  of  the  textile
 mills.  Later  on,  however,  the  unions  raised
 objections  about  the  maintainability  of  the
 industrial  dispute  regarding  dearness  allow-
 ance  before  the  Tribunal.  The  Tribunal
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 over-ruled  the  objections  and  held  that  the
 Tribunal  bad  jurisdiction  to  deal  with  the
 dispute.  The  unions  then  filed  a  writ  peti-
 tion  in  the  Delhi  High  Court.  The  Delhi
 Administration  has  stated  that  the  matter  is
 still  pending  as  the  stay  granted  by  the  High
 Court  continues,

 Following  the  strike  notices  by  the
 unions,  the  Industrial  Relations  Machinery
 of  the  Delhi  Administration  held  discus-
 sions  with  the  parties.  Shri  Bahl,  Executive
 Councillor  for  Labour  also  held  several  dis-
 cussions  with  the  workers’  and  employers’
 representatives  in  an  effort  to  promote  an
 amicable  settlement.  A  proposal  put  forward
 by  the  Industrial  Relations  Machinery  of
 the  Delhi  Administration  provided  for  (a)
 5  per  cent  increase  in  emoluments  by  way
 of  an  interim  relief,  and  (b)  arbitration  uo:
 the  dispute  by  Shri  Hidayatullah  retired
 Chief  Justice  of  the  Supreme  Court.  The
 proposal  was,  however,  not  acceptable  to
 the  workers  who  wanted  a  minimum  inte-
 rim  relief  of  Rs.  30.00  per  month.  which
 the  employers  did  not  agree  to.

 While  efforts  to  promote  a  reasonabie
 netUement  were  continuing,  the  striking
 workers  are  reported  to  have  held  demons-
 trations.  Acts  of  violence,  arson  etc.  on
 April  30,  973  in  certain  parts  of  Delhi
 have  been  reported.  The  Government  dep-
 lores  such  acts  of  violence  and  arson  and
 feel  deeply  concerned  about  the  continued
 strike  by  the  textile  workers.  There  were
 no  reports  of  incidents  on  May  2,  973  and
 the  situation  is  reported  to  be  peaceful.

 Uhe  Chief  Labour  Commissioner  (Cen-
 tral)  has  been  helping  the  Delhi  Adminis-
 tration  to  promote  an  amicable  settlement.
 Deputy  Labour  Minister  and  the  Union
 Labour  Minister  have  also  held  several
 rounds  of  discussions  with  the  workers’  and
 employers’  representatives  in  an  effort  to
 bring  abont  a  reasonable  settlement.  The
 Minister  of  State  for  Home  Affairs  and  the
 Union  Minister  for  Home  Affairs  have
 also  been  holding  discussions  with  the  re-
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 presentatives  of  the  workers  and  the
 management  to  resolve  the  dispute.  No  set-
 tlement  has  been  possible  so  far.  Govern-
 ment  are  continuing  their  efforts  to  bring
 about  a  reasonable  settlement  to  secure  the
 end  of  the  strike  as  early  as  possible.

 at  झटल  बिहारी  बालपेयो  :  प्रध्यक्ष  जी,
 मत्री  महोदय  ने  स्वीकार  किया  है  कि  दिल्‍ली  के
 27,000  कपड़ा  मजदूर  हड़ताल  पर  हैं।  उन्होंने

 यह  भी  माना  है  कि  यह  हड़ताल  i:  wie
 से  चल  रही  है।  स्पष्ट  है  कि  मजदूरों  को  मज्री
 नहीं  मिल  रही  है।  थे  और  उन  का  परिवार
 इस  समय  मुखमरी  के  द्वार  पर  खडा  है।  कृध्यक्ष
 जी,  हड़ताल  के  कारण  मजदूर  प्रति  दिन  तीन
 लाख  रुपये  को  मजूरों  दो  रहे  हैं,  सरकार  का
 भी  सवा  लाख  रु०  का  ऐंक्साइड  ड्यूटी  का  नुकसान
 हा  रहा  है।  अगर  उत्पादन  का  हिसाब  लगाया
 जाय  तो  प्रति  विन  15  लाख  to  के  उत्पादन
 की  क्षति  हो  रही  है।  अध्यक्ष  जो,  मैं  बह  जानना
 चाहता  है  कि  सरकार  मिल  मालिकों  पर  दबाव
 डाल  कर  30  श्०  प्रति  मास  झनरिम  सहायता
 के  रूप  में  दिया  जाय  यह  बात  उन  से  मनवाने
 के  लिए  भ्रभी  तक  तेयार  क्‍यों  नहीं  हुई  है?
 सरकार  मानती  है  कि  मजदूरों  की  माग  उचित
 है,  सरकार  यह  भी  मानती  है  कि  दिल्‍ली  के
 कपड़ा  मज़दूरों  को  कानपुर  झौर  बम्बई  को  तुलता
 में  बहुत  कम  बेसन  और  मज्रों  मित्रती  है।
 किर  सरकार  के  माय  में  कौन  भी  बाधा  है  जिस
 से  वहें  मजदूरों  को  उचित  माय  को  महीं  मनवा
 पा  रही  है?

 दूसरी  बात  मैं  यह  जानना  चाहता  हू  कि  इस
 से  से  एक  मिल  अयोध्या  टैक्सटाइल  मिल  स्वयं
 सरकार  के  कब्जे  में  है।  सरकार  स्वय  हो  कर
 उस  मिल  के  मज्ञदूरों  को  30  २०  प्रति  मास
 को  इटरिम  रिलोफ़  क्‍यों  नहीं  दे  देती  ?  क्या
 यह  प्राइबेट  मिल  मालिकों  के  सामने  एक  अग्रादर्श
 रखना  नहीं  होगा  ?  शौर  झगर  सरकार  श्व्य
 अपनी  मिल  को  मजदूरों  को  30  २०  प्रति  मम
 झनरिम  सहायता  दे  देगी  तो  बाकी  के  मिल
 मालिको  को  भी  सहायता  देना  शोकना  पझसम्भव
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 हो जावेगा.  मैं  पूछना  चाहता  हु  कि  इस  बावले
 में  सरकार  के  कब्जे  भे  जो  विज  है  झोर  जो  मिल
 द्इचेट  पूंजोषति  चला  रहे  हैं,  उस  में  कोई  खस्तर
 होगा  कि  नहीं  होगा?

 SHRI  SHASHI  BHUSHAN
 Delm)  *  This  5  a  sick  mill.

 ची  सदल  बिहारो  बासफेपी :  ब्य  महोदय
 बीमार  है  तो  जरा  इंजेक्शन  दीजिए  1  लेकिस
 भजदूरों  को  भी  इजेक्शन  दीजिए  |

 तीसरी  बात  में  यह  जानता  चाहता  हू  मंत्री
 अहोदय  मे  कहा  है  कि  बह  झलग  वय  मजदूर
 संबठनों  से  बाप  कर  रहे  हैं।  क्‍या  काश्ण  है  कि
 सारी  मजदूर  संगठतों  का  झभी  सके  कोई  रजि्ड
 डैबिल  मध्मेजन  नहीं  किया  गया र  मजदूर  संगठनों
 मैं  यह  भावना  व्याप्प  है,  कपडा  मजदूर  भी  मह
 भगुभष  कर  रहे  हैं  कि  सरकार  ईश्रानदारी  से
 मामला  हल  कराना  नहीं  चात्ती।  वह  केबल

 sarbomtody  व्यूट्सी०  के  संगठन  का  भागे  बढ़ाना
 आहती  है।  ह ८. 2  तथ्य  से  काई  इन्कार  तहीं  कर
 भकता  कि  पहने  मजबूर  सवठनों  ने  गप  किया
 था  कि  is  जैल  से  हहताल  होगी।  लेकिन
 बाद  में  प्राई०एमन्टीव्यूण्ती०  भी  समटत  ने
 iy  प्रप्रैल  से  हडताल  करने  का  बैर्लाकर  किया।

 मज हरा  भें  यह  धारणा  बैद  की  गई  कि  गर
 हैइनाल  कर  होगे  तो  केन्द्रीय  सरकार  मजदूरों
 का  साथ  देंगी,  उस  की  मांग  तरम्त  मान  ली  आयेगी।
 और  पभ्रमर  मांस  भागी  नहीं  गयी  ता  केन्द्रीय  सश्कारे
 मिला  को  अपने  हाथ  में  ले  लेगी।  झब  मजदूर
 पूछ  रहें  हैं  कि  उस  झाश्वासना  का  जया  हुभा 1
 में  जानना  चाहता  हू  कि  क्या  संर्बार  मिलो  के

 मजदूरों  को  ट्रेड  यूनियन  की  प्रतिस्पर्डा  में  डालकर
 अपना  राजमीतिक  उद्देश्य  पूरा  करने  के  लिए
 अधिक  उत्सुक  है  या  मजबूरी  को  उचित  मांगें
 को  विल-मालिकों  से  स्वीकृति  कराने  के  लिए
 चिक  प्रयश्मक्षी  है?

 मली  महोदय  ने  आपने  बरतब्य  में  30  |... अ
 चबटताकोी  का  उल्केश  किया  हैं।  30

 अप्रैल  को  ककिणी  में  जो  कुछ  हुआ  बह

 (South
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 ia  सरकरर  के  आधे  प्र  एक  कक्षक  बाय
 शका.  हैं।  बलिग  दिल्‍ली  में  कामून  शीर  आवश्था
 की  बज्जियो  उंहाई  ई ।  दूकाने  लूटी  गई,
 प्रैसो  में  प्रात  लगाई  गई,  यहां  तक  कि  महिला
 कर्मचारियों  को  भी  बेइग्बती  करने  को  कोशिश
 की  गई।  पुलिस  खड़ी  देखती  शहीं।  पृलिम  को
 टेलिफोन  किया  भया  तो  पुलिस  प्रैसो  में  भाग
 लगाने  से  शैकने  के  लिए,  22)  को  बचाने  के  लिए
 मही  च।  हिग्ही।  कॉि्मर  मे  कहां  कि  हमें
 झादेश  दिया  मया  ा  कि  हम  सिखतक्षत  को

 हिफबुज  करे  t  क्या  इसका  ्य  यह  है  कि हर
 लाभरिक  ये  आन  ह... &  की  सका  बर्ने  के
 प्रारम्भिक  कर्तव्य  का  सरकार  पालन  सही  बरेगी  ?

 चेरी  प्ारोप  है  कि  )0  झब्  को  मो  भी

 ढ्भा  यह  पूर्न-मियोजित  था,  पूर्धअशदित  था।
 उस  में  मजदूरों  का  हाथ  हीं  जा  बाहर  से

 गुई  लाये  सगे  थे  खिसहोंने  हूबतने  लटी  शौर  सरवार

 (न्ययधान)  भभो  तक  मैने  किसी  पार्टी
 के  उपर  झाराय  नहीं  खगाया  है  लेकिन  हमर

 सताधारी  दल  के  सद्य  मुझे  मजबूर  बेग  | ल

 मुझे  री  बग्ते  काली  परिगी।  यस  दिन  मजदूर!
 की  टोली  का  नेत“व  दिल्‍ली  स्यभिसिपल  कारपारश्न
 में  काबेस  के  लीहर  थी  किशोर  कर  रहे  ५।

 शशुछ  मागमीय  qua:  पलल  है।  (ब्वयधान )

 बी  waw  बिहारो  बाजपेयी  प्राप  लनता  भी

 नही  चाहते।  दा  ट्रकों  में  भर  कर  Ar-aagt
 फैक्ट्री  के  साममे  लाये  गये।  (श्वान)

 में  जानना  चाहता  7  कि  बाब  सरकार  इस  कच्माल
 के  खलवाने  के  लिए  बपा  ठोस  बदम  खाने
 जा  रही  है?  क्‍या  यह  सच्च  है  कि  मिल  माहिक
 ८20  ्प्ये  की  अतरिम  सहावता  दंगे  थे  लिंग
 तैयार  हैं?  &. (ज  ह  ह... द  है  कि  कम  भी  सिल-
 जलिको  और  श्री  रधभाव  चेइडी  में  जचों  हुई
 भी?  धगर  चर्चा  हुमी  थी  तो  ध्स  बबनध्य  भें
 चस  का  हवाला  क्यो  नहीं  है?  हो  ह... ल
 राज्य  सभा  में  दिया  मकर  भा  कही  लोक  सभा
 में  दिया  भया  है।  शौजीन  भटे  बीत  गये  हैं।

 इदारों  मजदूर  हड़ताल  पर  हैं,  लेकिल  केन्द्रीय
 सरकार  सो  रही  है,  दिल्‍ली  का  अलवान  शाइरे
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 ले  रहा  हैं।  मैं  जानन।  चाहता  हूँ  कि  हडताल
 को  जल्‍दी  से  जल्दी  खत्म  कराने  के  लिए  कौन  से

 कह ाल कदम  उठाए  जा  रह

 दूसरी  बात  मैं  यह  जानना  चाहता  हूं  कि  क्‍या

 सरकार  मजदूरों  की  एक  'राउच्ड  टेबल  कॉफ्रेंस

 भी  वलाते  जा  रही  है  जहां  मालिकों,  के  साथ

 बैठ  कर  उन  से  बात  जीत  की  जायेगी  ब्रौर  उन्हें

 हमजदूरों  की  उचित  मांगे  मानने  के  लिए  तैयार

 किया  जायेगा  ?

 तीसरी  बात  मैं  यह  जानता  चाहता  हूं  कि
 क्षविध्य  में  दिशली  के  किसी  भी  भाग  में  दूकानें

 बहने  की  घटनायें  न  हों,  समाज-विरोश्री  तत्व
 लागरिकों  का  जीवन  प्रसहाय  ने  बतायें  और  पुलिस
 अपने  कत्तंव्य  का  पालन  करे,  इस  सम्बन्ध  में
 बया  किया  गया  है  ?  क्‍या  यह  सच  है  कि  सरकार
 में  मिल-मालिकों  से  कहा  था  कि  अ्रगर  29  ग्रम्रैल
 क  समझौता  तहीं  किया  गया  तो  30  अ्रप्रैल
 को  जो  परिस्थिति  बैदा  होगी  उस  के  लिए  ह्
 जिम्मेदार  हो  होंगे,  श्रौर  इस  लिए  30  श्रप्नेल
 की  जाननूझ  कर  गड़बई  करायी.  गई  ?  पह  बात
 अलग  है  कि  वह  गड़बड़  करने  वालों  की  खिलाफ

 हूसे  का सला  नहीं  हमाल
 तागरिक  मजदूरों  के  खिलाफ  हो.  गये,  लेकित

 पुलिस  का  काम  है  शांति  और  व्यवस्था  की  रक्षा
 करना  ।  उस  व्यवस्था  की  रक्षा  के  दायित्व  में

 पुलिस  विफल  र्  इस  की  जिम्मेदारी  कौन

 लेगा  ?

 ग्रखिरी  ष्वात  मैं  यह  जानता  चाहता  कि
 श्रेग्रोंध्प  मिल  के.  मजदूरों  [ी  तत्काल  30
 रुपये  की  अ्रन्तरिम  राहत  देने  में  कौन  सी  कठिनाई
 2?  इस  बात  को  भी  श्रम  मंदी  स्पष्ट  करते
 को  कृपा  कर  ।

 SHRI  RAGHUNATHA  REDDY  :  It  is
 true  that  the  INTUC  union  has  taken  the
 lead  and  I  think  Shri  Vajpayee  should
 congratulate  the  INTUC  for  having  taken
 the  cause  of  the  workers  much  in
 advance  of  others...  There  cannot  be
 any  cause  for  complaint  about  it.
 Now  the  situation  is  this.  All  the  unions  are
 demanding  Rs.  30  as  interim  relief.  There-

 |
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 tore,  as  far  as  the  demands  of  the  unions
 are  concerned,  there  is  no  difference  and  all
 the  unions  are  united  in  making  this
 move.

 t  do  not  want  to  go  into  the  controver-
 sial  questions  because  Shri  Vajpayee  knows
 my  views.

 Shri  Vajpayee  had  mentioned  that  I  did
 not  mention  about  the  negotiations  that
 were  taking  place  with  the  representatives
 of  workers  and  employers.

 SHRI  ATAL  BIHARI  VAJPAYEE  :  I
 did  not  say  that.  I  asked  why  you  could
 not  have  a  round  table  conference.

 SHRI  RAGHUNATHA  REDDY  :  In
 the  statement  I  haye  mentioned

 “Deputy  Labour  Minister  and  the  Union
 Labour  Minister  have  also  held  several

 _tounds  of  discussions  with  the  workers’
 and  employers’  representatives  in  an
 effort  to  bring  about  a  reasonable
 settlement”.

 Therefore,  it  is  not  as  if  no  negotiations
 are  being  held.  Discussions  were  held  with
 the  representatives  of  trade  unions  and  also
 employers.

 SHRI  ATAL  BIHARI  VAJPAYEE
 Only  severally;  not  jointly.

 SHRI  RAGHUNATHA  REDDY  :  At
 the  proper  time  we  may  consider  the
 possibility  of  bringing  the  representatives
 of  all  the  employees  and  employers  to-
 gether  at  the  table  for  discussion  to  settle
 the  problem.  We  are  not  ruling  out  that
 thinking..  We  are  considering  how  to  do
 it  as  early  as  possible,  if  the  situation
 permits.

 With  ceference  to  the  Jaw  and  order
 situation,  of  which  the  hon.  Member  has
 made  a  mention,  I  do  not  want  to  go  into
 the  details  of  this  question  because  it  is  a
 matter  which  pertains  to  the  domain  of  the
 Home  Ministry.  However,  as  far  as  this
 question  is  concerned,  it  is  not  ruled  out
 that  unsocial  elements  and  some  other  eie-
 ments,  inspired  by  some  other  persons  in-
 terested  in  it,  have  indulged  in  this  kind  of
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 violence.  It  cannot  be  said  that  the  textile
 workers  are  responsible  for  this.  I  want  ‘this
 to  be  made  clear.

 In  regard  to  the  action  that  has  been
 taken  for  dealing  with  the  situation  in
 Naraina  and  Mayapuri.  the  police  have
 made  some  arrests.  According  to  the  infor-
 mation  available,  454  persons  have  been
 arrested  on  the  same  day  from  this  area.  34
 cases  have  been  registered  and  are  under
 investigation.  Where  they  thought  it  neves-
 sary.  they  always  resorted  to  fire  arms  and
 tear  gas.  As  far  as  the  law  and  order  situa-
 tion  is  concerned,  Iam  informed  that  the
 situation  is  very  peaceful.  Nevertheless,  the
 Delhi  Administration  officers  are  very  vigi-
 lant  about  it.

 SHRI  ATAL  BIHARI  VAJPAYEE
 What  about  the  Ayodhya  Mills?

 SHRI  RAGHUNATHA  REDDY  :  As
 far  as  the  Ayodhya  Mills  is  concerned,  it
 has  been  taken  over  as  a  relief  opera-
 tion.  It  was  ai  sick  mill  which  was
 about  to  go  into  liquidation.  For  the
 purpose  of  ensuring  employment  by
 bringing  it  back  to  health  the  Govern-
 Ment  thought  it  necessary  to  take  over,
 This  matter  stands  on  a  different  footing.
 Anyway.  I  will  discuss  this  matter  also  with
 the  Minister  of  Industrial  Development.

 भो  शशि  भूषण  (दक्षिण  दिल्ली)  :  अध्यक्ष
 महोदय,  भ्रयोध्या  मिल  के  संबंध्र  में  जो  अ्रभी  मंत्री

 महोदय  ने  बतलाया  कि  वह  इंडस्ट्रीज  मिनिस्टर
 से  बात  करेंगे,  उस  केबारे  में  मैं  शाहंगा.  कि  जो
 फैसला  सब  मिलों  के  मालिक  ौर  मिल  के
 मजदूर  करें  वह  प्रयोध्या  मिल  पर  भो  सायू  हो

 साथ  ही  साथ  मैं  यह  कड़नां  चाहता  हूं  कि  जैसा
 'पीसफूल  स्ट्राइक  दिल्‍ली  में  हुआ  बैसा  हिन्दुस्तान  में
 कहीं  नहीं  हुआ  ir  प्रप्रैल  को  हड़ताल  का  नारा
 तकरीबन  सी  मज़बूरों  में  दिया  कछ  लोग
 is  तारोंख  को  चाहते  थे  ।  उस  में  कुछ  राजनीतिक

 दबाव  थे  ।  लेकिन  तारीख  को  हुई  प्रौर  बहुंत
 सक्‍सेसफल  स्ट्राइक  हुआ  ।  सभी  लोग  मिल  कर
 एक  साथ  so  रूपये  की  हिमान्ड  कर  रहें  हैं  शौरि
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 झरदबिद्रेशन  की  बात  कर  रहे  हैं  a  मुझे  आजा  है
 कि  समझौता  जल्दी  होगा,  लेकित  मिल-मालिक  जो

 हैं  वह  झभी  समझौते  के  लिये  तैयार  नहीं  हो  रहे
 हैं  ।  हमारे  होम  मिनिस्टर  ने  उन  से  कई  बार
 बात  की  है,  श्रम  संत्रो  जो  ने  आंत  की  है,  उप-

 श्रम  मंत्री  मे  बात  की  है  tv  बड़े  ब्रयतन  किये  जा  रहे
 हैं  लेकिन  बह  एुंामेंट  हैं  -  उस  का  व्याल  है  कि

 एक  जगह  झाठ  महीने  से  हड़ताल  चल  रही  है,
 दूसरी  जगह  कई-कई  महीनों  से  चल  रही  है,  इस  सिये

 वह  भी  इसकी  परवाह  क्यों  करें  ।  डो  सी  शम
 केमिकल्स  में  एक  दिस  की  हड़ताल  हुई  r  वहां  के

 4,000  मजदूर  भी  27,000  मजदूरों  के  हमदर्द

 हैं  ।  90  तारीख  की  हड़ताल  का  नारा  जो  था

 बह  सी  पी  एम  के  लोडरों  ने  किया  था  az

 बहुत  पीसफुल्ली  मौतीनगर  की  तरफ़  जा  रहे  थे।

 बाहों  पहले  से  ही  कुछ  लोग  तैयार  थे  ।  एक
 सोडावाटर  की  दुकान  पर  झगड़ा  शुह  हुआ
 वहां  कहा  गया  कि  अगर  हड़ताल  की  जायेगो,  या

 हडताल  करने  के  लिए  कहा  जायेगा,  तो  हम

 जाकझों  से  उस  का  मुकाबला  करेगे।  मायायुरी  में

 एक  प्रैस  ने:  भ्रंदर  से  किसी  से  गलती  से  गोली  चला

 दी,  जिस  से  दो  मजदूर  घायल  हों  गये  शमण-

 सिलवेनिया  में  हड़ताल  शल  रही  थी  t  कुछ  लोग

 एप  बना  कर  बहा  गये  भौर  उन्होंने  मजदरों  की

 बोस  साइकलें  जला  दी  शौर  वीरपाल  सिह  को  चाक्‌
 से  मारा  ।  कई  दूसरे  लीडर्श  को  भो  मारा  गया

 और  मजदूरों  को  1.0  करने  की  कोशिश  की  गई  ।

 30  अप्रैल  को  जो  जलूस  झा  रहा  था,  उसे  को

 आाढ़तियों  शौर  उन  के  बेलदारों  ने  हौज  काड़ो,
 जी०  बी०  रोड  शौर  लाहौरी  गेट  पर  रोका  ।

 खुद  पुलिस  प्रधिकारियों  ने  इस  आंत  को  स्वीकार
 किया  है  कि  मजदूर  बिल्कुल  शास्त  थे  शौर  जब

 झगड़ा  होने  लगा,  तो  उन्होंने  रास्ता  बदल  दिया।

 कुछ  किराये  के  लोग,  प्रोफ़ेशसल  लोग,  बराबर

 मज़दूरों  को  बरगलाते  को  कोशिश  कर  रहे  हैं
 मोतीनणर  में  एक  मीठिग  हुई,  जिस  में  कुछ  प्रमति-
 शील  लोग  भी  बोले  और  कुछ  रोएक्शनरी  भी
 बोले  ;  बेहां  कहा  गसा  कि  व्यापारियों  को  संगठित

 होता  आहिबे  प्रौर  साठियों  और  चासूभों  से

 ' मज़दुरों  को  मुकाबला  करना  हिए  ।  सरकार
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 ने  उनके  खिलाफ़  कोई  कार्यवाही  नहीं  की  है  ।
 जिन  लोगों  ने  वीरपाल  सिंहें  को  मारा,  सरंकार
 उन  के  ख़िलाफ़  कार्यवाही  करें  i  अभी  तक  कोई
 गिरफ्तारी  नहीं  की  गई  है,  जब  कि  27  मज़दूर
 गिरफ्तार  कर  लिये  गये  हैं  ।  मैं  यह  जानना

 चाहता  हूं  कि  जिन  लोगों  ने  मज़दूरों  को  भड़काया
 ब्ौरें  प्रोवोक  किया,  उन  को  गिरफ्तार  क्‍यों  नहीं
 किया  गया  2

 l  मई  को  आआराढ़तियों,  व्यापारियों  और  मुनाफ़ा-
 खोरों  ने  शहर  में  हड़ताल  की  ।  उस  दिन  इस
 किस्म  की  अफ़वाहें.  फैलाई  गई  कि  हौज़  काज़ी,
 चांदनीं  चौक  और  मोतीनगर  में  गोली  चली  है  ।

 कछ  लोग,  और  कुछ  संगठित  संस्थायें,  अ्रफ़वाहें
 फैलाने  में  माहिर  हैं  ।  उन्होंने  दिल्ली  में  केंग्रीसे
 पैदा  करने  की  कोशिश  की  ।  लेकिन  मजदूर  फिर
 भी  शान्त  रहे  श्रगर  श्राईनदा  व्यापारियों  द्वारा

 मजदूरों  की  स्ट्राइक  तोड़ने  कीं  कोशिंग  की  गई.
 तो  मज़दूर  उसका  जबाब  देंगे  |  मज़दूर  .अब  तक
 शास्त  रहें  हैं,  लेकिन  वे  हमेशा  शास्त  नहीं  रह  सकते

 हैं  1  जो  लोग  मोतीनगर  में  हड़ताल  का  बिल्ला
 लगा  कर  निकले,  उन  को  छुरा  मारा  गया  ।  फिर
 भी  मज़दूर  शान्त  रहे  |

 ग्राज  पैंतीस  हज़ार  मज़दूर  स्ट्राइक  पर  हैं  और
 दिल्‍ली  में  एक  लाख  मजदूर  उन  की  पांगों  का  सम-
 ध्  कर  रहे  हैं  ।  मुझे  इस  बात  पर  कोई  इतराज़

 नहीं  है  कि  सब  कनसन्‍ड  पौर्टीज  आपस  में  मिल
 “कर  इस  बारे  में  फ़ैसला  कर  लें  |  लेकिन

 श्रगर  मालिक  नहीं  मानते  हैं,  तो  सरकार
 को  उनके  कारखानों  को  ले  लेना  चाहिए  और

 =
 कोई  तरीका  नहीं  है  ।  श्राज  मालिकान  बात  नहीं
 करना  चाहते  हैं  ।  वे  कहते  हैं  कि  स्ट्राइक  भले

 ही  आठ  महीने  तक  चले  ।  या  तो  सरकार  इस  बारे
 में  फ़ैसला  कराये  और  या  उन  कारखानों  को  अपने

 हाथ  में  ले  ले  ।

 पांच  हजार  मज़दू्र  भरतराम  के  घर  पर

 डिमांस्ट्रेशन  करने  के  लिए  गये  ।  पुलिस  के  सैकड़ों
 आदमी  वहां  मौंजूद  थे  ।  कोई  ,भी  नहीं  कह  सकता

 है  कि.  भरतराम  के  घर  पर  पत्थर  फैंके  गये  ।
 ईसे  के  बावजूद  पुलिस  मिल-मॉलिंकों  की  रक्षा  करे,
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 सरकार  टैक्स-पेयज  के  पैसे  से  मुनाफ़ाखोरों  की  रक्षा
 करे  और  मजदूरों  पर  छ्रों  से  हमला  किया  जाय,

 यह  उचित  नहीं  है  ।  जिन  लोगों  ने  मज़दूरों  पंर

 हमले  किये  हैं  उन  को  सजा  मिलनी  चाहिए  ।
 जो  लोग  मजदूरों  को  प्रोवोक  करने  की  कोशिश  कर

 रहे  हैं,  उन  के  ख़िलाफ़  कार्यवाही  की  जानी  चाहिए
 और  इसे  सारे  मामले  की  जुडिशल  एन्द्तआायरी  होतीं
 चाहिए  ।  इस  सिलसिले  में  श्री  किशोरीलाल  का
 ज़िक्र  किया  गया  है  ।  वह  तो  30  अ्रप्रल  को  वहां
 थे  ही  नहीं।  लेकिन  फिर  भी  इस  सारे  मामले  की

 जुडिशयल  एनक्वायरी  होनी  चाहिए  |  अगर  श्री

 विजयकुमार  मलहोत़ा  दोषी  पाए  जाते  हैं,  तो  उन
 को  सज़ा  मिलनी  चाहिए  और  अंगर  श्री  किशोरी
 लाल  का  दोष  साबित  होता  है,  तों  उनको  भी  सज़ा
 दी  जानी  चांहिए।  मैं  मांग  करता  हूं  कि  इस  सारे
 कांड  की,  मजदूरों  पर  हमला  किंग  जाने  कीं,

 जुडिशयल  एनक्वायरी  की  जानी  चाहिए  ।

 SHRI  RAGHUNATHA  REDDY:  I
 would  make  a  humble  submission  that  all
 citizens  are  entitled  to  protection,  to  which-
 ever  class  they  may  belong.

 With  regard  to  the  role  ot  the  unsocial
 elements,  to  which  the  hon.  Member  has
 drawn  our  attention,  it  is  just  possible  that,
 in  a  situation  like  this,  unsocial  elements
 could  have  been  brought  into  action  in
 order  to  break  the  morale  of  the  _  strikers.
 This  is  a  matter  that  has  to  be  looked  into
 by  the  Delhi  Administration  and  the  Home
 Ministry.  I  will  bring  these  matters—men-
 tioned  by  Shri  Shashi  Bhushan—to  the
 notice  of  the  Delhi  Administration  and  the
 Home  Ministry  for  appropriate  action.

 st  ara  fag  ater  (भटिडा)  :  अ्रध्यक्ष

 महोदय,  बाईस  दिन  से  यह  हड़ताल  चल  रही  हैं
 और  सब  यूनियनें  उस  का  समर्थन  कर  रही  हैं।
 उने,  की  एक  ही  भांग  है  कि  उन  को  30  रुपया
 इनंटेरिस  रिलीफ़  दिया  जायें  ।  सब  लोग  इस
 बात  को  मानते  हैं  कि  यह  स्ट्राइक  पींसफुल  रही
 है  ।  श्री  वाजपयी  ने  भी  इस  बात  को  माना  है
 और  श्री  शशि  भूषण  ने  भी  मानां  है  ।  मगर  कुछ
 लोग  इससे  पोलीटिकल  फ़ायदा  उठाने  की  कोशिश
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 कर  रहे  हैं  शाप  जामते  हैं  कि  भरतराम  झौर
 चरतशम  और  किडला  की  मिलो  मे  स्ट्राइक  हों
 रही  है  |  बहुत  से  सोम--वे  उन  के  एजेन्द  भी  हो
 सकते  हैं-इस  से  पोश्तोटिकल  फ़ायदा  3दासे  की
 कोशिश  कर  रहे  है  ।  मैं  भह  जानना  आाहता  हू  कि
 ग़धलेंसेट  ने  इस  सिलसिले  में  तमाम  यूलिय्रमों  से
 मिल  कर  बात  करते  और  मिल-मालिकों  को
 उन  की  माते  मजूर  करने  के  लिए  मजबूर  करन
 ते  और  में  क्‍या  कार्यवाही  की  है  1  हमारा  यकीन
 है  ि  अगर  मझदूर  इकटूठे  हो  कर  लगों  जमा
 ि  बयाल  की  ठ  मिलों  झोर  इजीनिर्याग्ग  इहस्ट्री  जे
 में  हुआ  तो  गिल-मालका  का  उन  की  मांग
 माननी  पड़ेगी  और  दुनिया  की  कोई  ताकत  इस  मे
 रुकावट  नहीं  डाल  मकती  है  मजदूरों  की  स्ट्रगल
 जायज  है  और  उसकी  मामा  वें  मानना  पड़ेंगा  ।
 सरकार  को  चाहिए  था  ि  बह  मिल-मालिका  का
 मज़दरा  को  आगा  का  मानस  के  लिए  मज्जबर
 बरली  ।

 में  इस  जात  से  बिल्कड  महते  5  fro
 ate  का  जो  कछ  हुआ  उस  से  सजदण  का  काई
 हाथ  नहीं  है  1  बाहर  में  गई  साय  गये  ताकि  दिल्‍्ला
 की  जनता  में  मज़दूरा  का  जदनाम  किया  जाय  शोर
 उस  को  जनता  से  झनग-धलग  कर  दिया  जाये
 मिनिस्टर  साहब  ने  कहा  है  कि  बह  ला  एड  घाइर
 के  बारे  भ  होम  मिनिस्ट्रो  से  बाल  बरेरे  ।  उन  4,
 पह़ले  ही  ऐसा  बरना  चाह़िए  था  y  इस  वास  की

 जुडिशियल  नक्वायरी  होनी  चालि  fe  इस  मानल
 से  किन  खोगा  का  हाथ  है  पौर  भा?  काई  भी  हा
 कार  के  लाग  हो  जिन  का  डि  थी  हाजपेयी  भौर
 श्री  शशि  भूषण  ने  क्या  है,  उन  को  सक  मिलनी
 चाहिए  ।  हर  जगह  और  हर  सरमायादार  के  पास
 कछ  प्रोफ़सनल  मई  हाते  हैं,  जिन  का  जदाल  का
 फल  करवाने  के  लिए  इस्समाल  किया  जाता  है  a
 मैं  बह  जानना  चाहता  F  fe  ऐसे  लोगा  के  खिलाफ
 क्या  कार्यवाही  की  गई  है  1  मिल-मालखिका  के  जिन
 एजेन्टों  ने  इस  मे  हिस्‍सा  सिया  हैं,  ज्ञाउन  को  उस
 के  नाम  बताये  जाते  चाहिए  |

 मैं  श्री  शक्षि  भवण  की  इस  खात  से  महमत
 है  कि  हालाकि  बालि  विस  से  वह  स्ट्राइक  कल  रही
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 है,  लेकिन  मिल-मालिक  दुदामेंड  हैं  1  में  यह  जानना
 चाहता  हू  कि  इस  आरे  मे  सरकार  ते  क्‍या  कार्ये-
 बाही  की  है।  सरकार  उन  मिलो  को  टेक-झोवर
 करे  ।  इसके  भलावा  कोई  दूसरा  रास्ता  नहीं  है  ।

 मज़बूरों  की  मांग  को  स्वीकार  किया  जाना  चाहिए।
 मिनिस्टर  साहब  में  कहा  कि  बह  एक  भीठिंग  बुसा
 रहे  है  1  इस  बारे  में  बहुत  देर  सही  करनी  चाहिए  ।
 सरकार  को  मिल-मलिको  को  मजदूरों  की  जायज
 माग  को  मानने  के  लिए  मजबूर  करता  आहिए,
 वर्ना  वह  उनकी  मिला  को  टेक-झ्लोवर  करने  का
 फैसला  करे  1

 SHRI  RAGHUNATHA  REDDY  .  It  is
 rather  unfortunate  that  the  hon.  Member
 has  mentioned  names  He  could  have
 avoided  mentioning  names  because  men
 toning  names  is  uncalled  tor  without  an
 Opportunitv  being  afforded

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  He  is  ashing  you  to  men
 ton  the  names

 SHRES  ह ह  BENERSER  (Kanpur)
 Chaat  Ram,  Bharat  Ram  and  Birla  are
 the  owners

 SHRI  RAGHUNATHA  REDDY  ५
 far  as  negotiations  are  conucraed  Fo  have
 already  submitted  that  several  rounds  of
 dycussions  were  held  with  the  representa
 tues  of  the  trade  umons  and  also  the
 emplovers  Thy  trade  umon  representatives
 have  presented  their  case  with  the  force
 of  loge  and  also  with  a  considerable  senac
 of  social  justuc  that  ५  30  would  be  ther
 minimum  demand

 But  equally.  the  cmployery  me  putting
 forward  their  case  on  questions  of  law
 (interruptions)  Therefore,  we  hive  been
 trying  to  discus,  with  the  representatives  of
 both  the  employers  and  the  employees  ४४
 find  out  a  common  ground  so  that  we  can
 settle  the  .ssue

 SHRI  DININ  BHATTACHARYY4
 You  ure  a  silent  spectator.

 SHR!  RAGHUNATHA  REDDY  At
 least  the  representatives  of  the  trade  unions
 belonging  to  the  persuasion  of  aly
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 hon.  friend  will  not  agree  that  we  have  म्कबायरी  होनी  चाहिए  t  मैंने  नाम  लिए  हैं  सब  के।
 been  a  silent  spectator.

 We  have  been  trying  to  take  every  step
 possible  to  resolve  this  matter.  SdH!  it  is  our
 effort  and  it  may  be  necessary  afd  we  are
 trying  our  best  to  bring  about  a  settlement
 and  the  suggestion  made  that  all  the  emp-
 loyers  und  the  employees  must  be  brought
 to  a  common  table  for  discussion  is  also
 under  our  consideration.  As  I  said,  at  the
 appropriate  time,  this  will  be  acted  upon.

 की  सतपाह  पूर  (पतियाला)  :  अध्यक्ष  महोदय,
 पह  बहुत  पुरानी  प्रैक्टिस  है.  कि  भ्रगर  मजदूर  अपनो

 स्ट्राइक  न  तोड़ें  धौर  उन  में  कोई  फट  न  पढे  तो
 मिल  मालिक  कुछ  अपने  किराये  के  आदमी  ला
 कर  उस  स्ट्राइक  का  सोडने  के  लिए  कोई  छाटी
 माटी  कार्यवाही  जरूर  करें  इसी  तरह  दिल्नों  से

 हुआ  ।  झ्मी  भाई  टल  बिहारी  साहब  4  कांग्रेस
 पार्टा  के  स्थुनिसिपल  कोमिल  के  लीडर  किशोर
 साहब  का  ताम  लिया  t  मैं  उस  को  बताना  बहता

 हैं  नया  बाजार  मे  जब  बकर  जलस  में  जा  रहे
 देगों  किस  को  दुकान  से  लाठिया  निकली?
 थ्ख्  मौ  लाटिया  किसने  तझकसोम  की  ?  बहू  किस
 पार्टी  के  बर्कर  थे  ?  माया  पुरो  में  जिस  फैक्ट्री  से
 गालिया  अलाई  गई  शोर  लोहा.  बाटर  को  बोतले
 फैकी  लई  यह  किस  पार्टी  के  बकर ले ”. .

 (eur  )  मोलीसगर  में  कोश  रेस्टोरेंट  किस
 बा है *

 थी  हकम  ॥  करवाये  (मुरैना।  काग्रेस  का।

 नी  सतपाल  कपूर  :  कांग्रेस  का

 हमे  चार  दो  |

 ?  को  लाधों

 लोहा  स्टोरेड  जनसभ  &  वर्कस  का  है।  बहा से  सोडा
 बाटर  को  शोतले  केंको  गई  और  जनयभ  के

 स्वनिधिपिल  कॉसिलर  मिक्दासपुरो  सक्ष  से  ह... उ
 झाग  वबानें  मे  थे  ?  सिलवानिया  ्फब्ट्री  के  बहार

 बपपूरों  का  कैम्प  किस  ने  चुकदाया  *  लिवदाल

 बुरौ  मे  मं  जमभंत्र  के  श्युनिक्तिकक  फोखिवर  हैं
 और  वजपाल  सिंह  को  च्े  किस  ने  अरवायें?

 we  (RE) .  .इत  तमाम  यातो  की

 (व्यवाश्ान).

 सबध्यक,  जहोदय  :  आडर,  आडेर  1  देखिए  जब
 उस  तरफ  से  शुक  होता  है  तो  ाव  सत्र  में  ज्यादा
 खिल्लाते  हैं  ।  श्राप  बैंठा!  शौर  उम्र  को  बोलने
 दीजिए  1

 क्री  शशि  भूवण :.  जब  अटल  बिहारी  जी
 किशार  साहब  का  नाम  से  रहे  थे  सब  होने
 कुछ  नहीं  कहा  (व्यवध्त्त )

 झब्यज  महोदय  बहुत  कुछ  कहा  गया  उधर
 से  ठो  बढ़े  मजे  से  मून  रहे  थे  झौर  !अब  बोलने  नहीं
 देख  है  t  झौर  भराष  देखिए  जरा  मुख्तमर  कोजिए  ।

 ह ड  wm  बिहारो  बाजपेयी  :  झध्यसल  महोदय,
 मैं  ताम  ले  नहीं  रहा  था  तो  इन्होंने  कहा  कि  नाम
 लो,  ह: ज  मेंने  नाम  लिया  t

 ी  सतयाल  कपूर  भवावारों  में  विजय  कुमार
 मलहोत्रा  का  बयान  दाया है.  उन्होंन  साफ  तौर
 से  कहा  है  कि  हम  हर  तरोके  मे  मुकाबला  करेगे।
 तो  यह  किस  का  मकाजिला  करेंगे  शर  किस  को
 प्रोटेक्ट  करेगे  ?

 मशदुरों  का  मुकाबला  करेंगे  और
 मिल  मालिकों  को  प्रोटंक्ट  करेंये  ।  यह  इन  को  पार्टी
 का  वालिटिक्स  है  |

 भरी  अटल  खितारो  चाजपेयो,  :  झध्यकष  महोदय,
 अगर  सरकार  दुवानदारों  को  संरक्षण  नहीं  देशी
 ता  दुकानदार  प्रात्म-रक्षा  करेंगे  -  |  बदवदाय )

 ह , उ  सलबात्र  कपूर :.  तो  अध्यक्ष  महोदय,  में
 मिनिस्टर  साहब  से  ग्रह  पृछना  चाहुगा  कि  सेकेड
 बेज  दो  का  जो  डिसोजन  है  उस  को  पूरी  तरह
 से  इस्सीमेंट  क्यो  नहीं  किया  गया  झर  कौन  सी
 ढो  पार्टी  है.  मैनेजमेंट  है,  वर्कर  है,  सरकार  है,  जो
 उस  को  मायने  के  कि  तैयार  मही  है  २

 दूसरों  सवाल,  यह  है  कि  क्या  यह  ठोक  है  कि
 कानपुर के  टैक्सटाइल  बेंस  को  इंटेरिस  'रिभीफ  के
 26  रुपये  दिए  ह...  और  दिल्‍ली  दालो  को  बह  अभी
 ह.  महीं  मिला  ?
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 सीमरी  बात  झगर  मैनेंजमेंट  या  दिल्‍ली  की  कपड़ा
 मिलों  के  मालिक  शाप  के  सवाई  को  ने  मानें,
 झाप  की  रेकमेंडेशन  न  मानें,  आप  की  हिदायत  ने
 माने  तो  क्या  सरकार  कसी  किसी  सजवीज  पर
 गौर  कर  सकतो  है  कि  दिल्‍ली  की  इन  तमाम  मिलो
 के  मैनेजमेंट  को  अपने  हाथ  से  ले  ले  ?

 SHRI  RAGHUNATHA  REDDY  :
 With  tegard  to  the  matters  mentioned
 by  the  hon  Member,  regarding  the  law
 and  order  situation,  he  may  perhaps  put
 a  question  to  the  Home  Minister  who
 may  be  in  a  positon  to  answer  all
 these  questions.  Anyway  |  will  bring  them
 to  the  notice  of  the  Deth:  Admin:stration

 and  the  Home  Ministry.
 With  regard  to  the  second  wage  board

 which  the  fon.  Member  has  mentioned,  in
 1969,  the  umons  had  raise  a  dispute  for
 increase  in  wages  and  dearness  allowance
 Immediately  thereafter,  the  recommenda-
 tions  of  the  Second  Wage  Board  for  Teatile
 Industry  were  announced  and  the  Govern-
 ment  of  India  (tide  their  resolution  No.
 WB'8(I5)  68  dated  I7-5-69)  accepted  these
 recommendations  and  ditected  the  industry
 to  implement  them  in  tote  As  a  result  of
 negotiations  held  between  the  parties  before
 the  Labour  Dena:tment  of  Delhi  Adminis-
 tution  in  the  matter  of  the  dispute  raised
 by  the  unions.  a  settlement  was  arrived  at
 on  26-2-70  wherein  the  partics  agreed  to
 implement  the  majority  tecommendations  of
 the  Second  Wage  Bourd  us  accepted  by  the
 Government  and  to  allow  to  the  workers
 three  advance  increments  in  addition  to  the
 two  increments  duc  on  1-1-69  and  1-1-70.
 The  partes  also  agreed  that  the  question  of
 adequacy  of  dearness  allowance  should  be
 referred  by  the  Delbi  Administration  to  2
 Tribunal  in  the  following  words:

 “ti)  What  should  be  the  minimum  wage
 at  Delhi  in  comparison  to  Rs.  30
 at  Bombay  for  the  year  939  for
 the  purpose  of  calculating  the
 grant  of  D.A.  payable  to  the  tex-
 tile  workers  at  Delhi;

 (ii)  What  should  be  the  rate  of  dear-
 ness  allowance  admissible  to  the
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 textile  workers  of  Delhi  to  provide
 ह...  per  cent  neutralisation  of  the
 rise  in  the  cost  of  living  since
 939  to  the  lowest  paid  workers
 on  the  basis  of  the  consumer  price
 index  prepared  by  the  Labour
 Hureau,  Simla.”

 As  a  result  of  the  above  said  settlement,
 the  Delhi  Administration  referred  the
 ubovesaid  dispute  to  a  Special  Tribunal
 presided  over  by  Shri  Ss.  B.  Kapur,  a  retired
 Judge  of  the  High  Court.  During  the  procec-
 dings  of  the  Tribunal,  the  unions  rarnsed  a
 number  of  technical  objections  regarding
 the  maintainability  of  the  reference  regurd-
 ing  DA.  The  Tribunal  overruled  the  objec-
 trons  and  held  the  reference  to  be  compe-
 tent.  The  untons  went  in  a  writ  to  the  Delhi
 High  Court  who  ordered  a  stay  on  6  274.
 The  stay  order  is  in  still  in  torce  and  the
 matter  is  pending  in  the  High  Court.  Since
 the  Special  Tribunal  was  appointed  for  u
 specific  period,  the  dispute  has  since  been
 transferred  to  Shri  RK.  Bawera,  Industrial
 Tribunal  That  is  the  position  as  far  as  the
 Second  Wage  Board  recommendations  are
 concerned,

 AS  far  as  Kanpur  is  concerned,  as  a
 result  of  what  is  popularly  known  as  यु हान
 pathi  formula,  the  DA  of  Kanpur  workers
 has  been  raised  by  Rs.  26.  ह अ  is  truc  that
 Kanpur  workers  now  ect  better  wages  thin
 the  Delhi  workers

 However.  the  suggestion  of  the  bon
 Member  has  been  noted.

 SHRI  6.  VISWANATHAN  =  (Wandi-
 wash)  :  The  workers’  strike  is  now  more
 than  three  weehs  old.  Even  though
 the  hon.  Minister  concedes  that  the
 demands  of  the  workers  are  just,  no
 effective  steps  have  been  taken  so  far.
 The  Delhi  Administration  was  not  able
 to  bring  about  a  settlement.  The  hon.
 Minister  has  said  in  his  staternent  that  the
 Labour  Minister  had  alao  held  =  several
 rounds  of  discussions  with  the  workers’  and
 employers’  representatives  in  an  effort  to
 bring  about  a  reasonable  settlement.
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 J  would  like  to  know  what  offers  have
 been  made  from  the  side  of  the  millowners,
 and  whether  they  have  offered  to  pay  Rs.

 20  as  interim  relief,  and  if  so,  the  reac-
 tion  of  the  workers’  representatives.

 Government  assurcd  protection  to  mill-
 owners  from  labour  and  get  money  and  the
 same  Government  promise  protection  to
 the  workers  against  exploitation  by  the  mill-
 owners  and  get  their  votes,  but  fulfiling
 none  of  the  promises.  J  want  to  know  from
 the  hon.  Minister  whether  he  is  in  9  posi-
 tion  to  give  an  assurance  that  he  would
 bring  about  a  solution  within  a  few  days  so
 that  all  this  loot,  vielence  und  arson  which
 is  going  on  in  one  pat  of  Dethi  will  be
 pot  an  end  to,

 Coming  to  the  question  of  law  and  order,
 it  is  a  miserable  and  dismal  failure  on  the
 part  of  the  Dethi  police  that  they  were  not
 able  to  maintain  law  and  order.  Once  the
 Khosla  Commission  gave  an  indictment  of
 the  Delhi  police  and  said  that:

 “Delhi  police  is  lacking  in  personality.
 integrity  and  feadership.  The
 average  constable  was  distrusted
 by  the  Law  and  disliked  by  the
 people.™.

 Again,  when  there  was  police  excess  on  the
 SSP  demonstration,  Mr.  Jai  Prakash  Narain
 suid:

 “The  Delhi  Police  is  unfit  to  be  the
 guardians  of  law  and  order  and
 protectors  of  the  rights  of  the  citi-
 zens.”.

 This  has  been  going  on  for  a  long  time,
 whether  it  be  the  Shahdara  incident  or  the
 violence  which  was  there  «hen  the  Hari-
 jan  girl  was  murdered.  So  far.  Govern-
 tment  have  not  come  to  the  grip  of  the  pro-
 blem,  and  the  police  has  not  been  able  to
 tackle  this  looting,  urson  and  violence,

 Very  recently,  the  president  of  the  AH
 India  Women's  Conference,  Mrs.  Lakshmi
 Reghuramaiah  expressed  her  opinion  and
 made  a  statement  that  there  was  00  protec-
 tion  for  ladies  in  the  capital  of  India.  I
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 want  to  ask  Government  whether  in  the
 capital  of  India  which  is  ruled  by  a  lady
 there  should  be  no  protection  to  ladics,  [
 do  not  want  to  produce  uny  moie  prosecu-
 tion  witness  against  this  Govxernment.  My
 one  witness  is  enough,  namely  Mrs.
 Lakshmi  Ragheramaiah,  to  prove  that  Crov-
 ernment  have  fuiled  to  muintuin  juw  and
 order.

 MR.  SP:  AKER  lt  may  be  some  other
 Lakshmi  Raghuiamaiah.

 SHRI  K.  $.  CHAVDA
 Tadies  atc  also  weaker  sections.

 (Patan)

 SHRI  ४,  VISWANATHAN  :  I
 want  to  know  from  the  hon.  Minister
 whether  he  ts  in  a  position  to  reply  to  this
 namely  whether  Government  will  :eorganise
 the  Delhi  Pole,  which  has  been  the  de-
 mand  foralongtime.  There  is  not  cena
 commissioner  for  Delhi.  In  other  metro-
 politan  cities  like  (Calcutta.  Madras  and
 Bombay.  there  is  a  regular  Commissioner
 of  Police.  and  there  is  an  effective  contro}
 room  In  Madras,  9  hase  seen  the  police
 controt  room,  and  within  five  minutes,  the
 police  van  will  reach  the  disturbed  spot.
 But  there  is  no  such  arrangement  here.  |
 want  that  the  Dethi  police  should  be  moder-
 nised  and  rationalised,  and  Government
 should  do  it  immediately.

 SHRI  RAGHUNATHA  REDDY:  I  deny
 the  allegations  made  that  Government  make
 false  promises  to  the  millowners  or  the
 workers.  That  is  not  a  correct  statement
 of  fact.  As  far  as  the  offer  of  Rs.  20
 is  concerned,  I  do  not  know  where  from
 the  hon.  Member  has  got  this  news.  So,
 far.  J  have  not  heard  it,  and  nobody  has
 told  me.  not  the  millowners;  nobody  has
 tald  me  about  the  Rs.  20  offer  so  far.  The
 offers  made  might  be  very  much  below.  but
 nobody  has  told  me  about  Rs.  20  offer.

 As  for  the  rest  of  the  matters  which  the
 Hon.  Member  has  mentioned  with  great
 eloquence.  they  are  matters  which  he  could
 have  used  for  making  a  good  speech  on
 the  Home  Ministry's  demands,  instead  of
 using  this  occasian  for  that  purpose.  Never-
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 [SHRI  RAGHUNATHA  REDDY]
 theless,  some  of  the  allegations  which  he
 sought  to  make  are  strongly  denied.

 SHRI  G.  VISWANATHAN  :  Is  he  deny-
 ing  Shrimati  Lakshmi  Raghu  Ramaiah  ?

 MR.  SPEAKER  :  Let  him  consult  her
 first  and  then  say.

 2.45  hes.

 RE  QUESTION  OF  PRIVILEGP

 SHRI  K.  P.  UNNIKRISHNAN  (Bada-
 gara)  What  about  my  motion  of  privi-
 lege,  Sir  7

 MR  SPEAKER:  J  wish  you  could  see
 this  letter  from  Shri  Madhu  Limaye  that
 I  have  received  in  response  to  your  pnvilege
 motion.

 SHRI  K.  P  UNNIKRISHNAN  3  have
 not  been  given  a  copy

 MR  SPEAKER  That  was  in  Hind:  and
 I  got  it  transiated  into  English.

 wt  wa  लिगदे  (बांका)  :  झध्यक्ष  महोदय,
 कल  इन्होंने  कहां  यथा  कि  हम  इसका  |  उठायेंगे
 इस  लिये  ६...  ह. ड  को  शजाज  दे,  मैं  प्पने
 जबाब  को  पढ़ना  चाहता  हू  t

 अध्यक्ष  नहेचय  प्रभर  प्राप  यन  में  पढ़ना
 चाहते  हैं  तो  बह  भी  बड़  ले  |  आप  ने  मुझे  कहा
 था  कि  आप  मुझे  लिख  कर  चेज  देने,  खेरे  पाल
 शमी  ie  मिनट  हुए  श्राया  का,  में  डाउच  मे  बैठा
 या,  इस  लिये  उस  पर  काम  नहीं  कर  सकता  था  |
 इस  रू  मोड़ा  ह.  रसिय  देखा  है,  आप  ने  4ी  इस
 को  इधर  उधर  डाला  है

 a  wa  a  आएर  यत्र  शदत  के  सामने  न
 झाता  का  ह...  बाल *  वी  !

 MR.  SPEAKER:  He  does  not  under-
 stand  Hindi.  So  [  got  it  translated  into
 English.

 SHRI  06.  VISWANATHAN  (Wandi-
 wash)  :  He  must  be  given  a  copy  of  tte

 SHRI  K.  9.  UNNIXRISHNAN  :  Yea.

 चो  द.  ह... अ  उन्होंने  सदन  मे  क्यो  उठाया,
 इस  लिये  व  मैं  सदन  में  बोलूगा  ।

 SHRI  K.  P.  UNNIKRISHNAN  :  A  clear-
 cut  charge  has  been  made.  He  has  to  say
 whether  it  is  correct  or  not.  He  should
 not  be  allowed  to  use  this  forum  for  any
 other  purpose.

 MR.  SPEAKER:  Do  you  want  to  sce
 the  reply  in  advance  ?

 SHRI  K  P.  UNNIKRISHNAN:  It  3
 not  necessary;  it  is  for  you  to  decide

 at  मधु  लिखये  यह  सामला  सदन  के  सामने
 उठा  है,  भदबारों  मे  छपा  है,  इस  लिये  मुझे  भी
 जबाब  देने  का  मौका  मिलना  चाहिये

 अध्यक्ष  सहोदक  कल  रनको  मैंने  कुछ  कहने
 सहा  दिया  ।  झाप  ने  कहा  था  कि  मैं  जबाब
 भेजगा ।  झगर  उननोकृष्णन  अभी  उठता  चाहत
 है  तो  उठाय ।

 SHRI  VISHWANATH  PRATAP  SINGH
 (Phulpur)  On  a  poimt  of  order.  When
 a  member  has  been  requested  to  confirm
 whether  a  report  is  correct  or  not,  is  he
 enutled  to  give  a  long  explanation  before
 saying  ‘yes  or  ‘no’?

 SHRI  MADHU  LIMAYE  Who  are  you
 to  prevent  me”

 SHRI  VISHWANATH  PRATAP  SINGH:
 We  only  want  to  know  whether  the  sate-
 ment  is  correct  or  not.  That  is  the  only
 question.  There  is  no  need  for  a  long
 explanatory  statement.

 sh  झदल  बिहारी  आजपेयो  (ध्यालियर)  :

 अध्यक्ष  जी,  इस  के  दो  तरीके  हो  बकते  हैं  -  एक

 तरीका  तो  यह  है  कि  ाप  दोसो  सवरयों  को  मौका

 है  कि  के  पनी  ह. 2  सदक  से  कहें  |  कूबर  तरोका

 we  हो  ह... 4  है  चूंकि  श्री  मू  कलिमे  जो  गा
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 जबाब  कभी  अभी  मिला  है,  इस  लिये  झाप  इस
 अबाद  का  उन  के  पास  भेज  दें  और  फिर  झझाप
 निर्णय  करें  कि  यह  सचमुच  प्रिविलेअ  का  मामला
 है  था  नहीं  है  |  यदि  है  तो  सदन  में  खानें  दें,
 अन्यथा  रह  कर  दें  ।

 शी  न्  लिखते  :  भुंक  सदन  में  यह  बात  oT
 गई  है,  सारे  प्क्बारों  में  छप  चुकी  है  कि  मेरे
 किलाक  विशेषाधिकार  का  सवाल  है,  इस  लिये

 मुझे  सफाई  देने  का  मौका  मिलना  साड़िये  q

 SHRI  SHYAMNANDAN  MISHRA  (Be-
 gusarai)  :  May  I  make  a  submission  ?

 SHRI  C.  M.  STEPHEN  (Muvattupuzha):
 On  a  point  of  order  on  a  procedural
 mutter.

 MK.  SPEAKER:  I  will  take  your  advice
 later  Shri  Madhu  Limave  has  sent  this
 reply  about  ten  minutes  ago.

 SHRI  kK.  P.  UNNEIKRISHNAN:  I  have
 to  place  before  you  evidence  also.  There
 is  a  campaign  of  calumny  that  he  ts  carry-
 ing  on  outside  this  House.  We  cannos
 permit  this  to  go  on.

 SHRI  ATAL  BIHARI  VAIJPAYEE:
 Whitt  is  wrong  in  that?

 SHRI  K.  P.  UNNIKRISHNAN:  It  is  a
 systematic  campaign.  If  he  wants  to  reply,
 he  can.

 sit  मु  लिमये  Who  are  you  to
 say  ्  won't  permit  you’?

 wt  आापने  मिरफ  न्यायानय  को  खत्म  विया  है,  मविधान
 को  श्हम्म  नहीं  िया  हैं

 SHRI  K  P.  UNNIKRISHNAN:  Sw,  the
 Indian  Express,  Bombay  edition,  dated  30th
 April,  1973,  reports  a  speech  in  which  new
 Member  from  Banka  constituency,  Shri
 Madhu  Limaye,  is  purported  to  have
 made  a  speech  in  Chowpathy,  Bombay,  on
 29-44-1973,  Besigen  ashing  the  people
 tout  grain  shops,  he  is  reported  as  having
 seid  that  the  Prime  Mipister  had  a  ring
 of  goondas  among  the  Members  of  Parlia-

 ment  who  shouted  down  the  Opposition
 Members  whenever  they  rose  to  speak.
 This  happens  even  when  the  Printe  Minister
 herself  remains  present  in  the  House  ;  that
 is,  the  Leader  of  the  House.

 Here  is  a  prima  facie  casc  of  gross  con-
 tempt  of  the  House  and  breach  of  privilege
 of  the  Héuse  and  its  Members.  Here  is
 an  attempt  to  bring  the  House  into  ridicule,
 to  bring  Parliamentary  institutions  into
 ridicule,  and  an  attempt  to  intimidate  the
 Members  including  the  Leader  of  the
 House.  Hence  it  is  an  attempt  to  under-
 mine  the  power  and  prestige  of  Parliament
 which  constitutes  a  very  grave  contempt.

 That  is  why,  I  along  with  four  other
 Members  of  this  House,  approached  you
 under  rule  222.  and  you  were  kind  enough
 to  allow  me  to  raise  it.  I  am  waiting  for
 the  reply.  but  I  must  also,  since  I  have
 got  the  opportunity  today,  tell  you  that
 this  is  not  the  only  opportunity  that  he  has
 used  to  carry  on  the  campaign  of  calumny
 against  the  House.  Yesterday,  in  his  reply
 to  you.  he  had,  the  audacity  to  ask  you  to
 make  us  withdraw  the  question.  You  see
 this  is  the  manner  and  the  method  of
 functioning  which  he  has  been  systemati-
 cally  carrying  on  in  the  last  House  and  now
 he  has  brought  it  again  to  this  House.
 Otherwise.  he  has  threatened  to  come  out
 with  Maruti.  We  ure  not  afraid  of  it

 SHRI  MADHU  LIMAYE:  I  did  not
 know  that  the  hon.  Member  was  involved
 in  Maruti  How  are  ६0०७  concerned  with
 it?

 SHRI  K.  छ,  UNNEKRISHNAN:  You
 know  IT  am  referring  to  the  reply  you  have
 given  yesterday.

 SHRI  MADHU  LIMAYE  :  How  are  you
 concerned  with  Maruti?

 SHRI  K.  P.  UNNIKRISHNAN  :  So,  Sir,
 it  is  an  insult  to  you  and  to  the  House
 to  suggest  that  you  can  act  as  a  post-cffice.
 That  it  was  deliberate  is  clear  from  the  sub-
 sequent  statement  in  the  House.  Yesterday
 he  said,  ठीक  है.  जबाब  मिस  जागेगा।  केजल  इतना

 हो  नहीं  कहूंगा  बल्कि  मारी  जान  कहूंगा
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 Whom  ‘is  he  trying  to  threaten  ?  वह  सारी
 सास इवा  कै  ?

 We  will  see  now.  Now,  in  जा  interview
 ty  the  press  in  Poona  on  '29-4.1973,  he
 is  reported  to  have  said—I  quote  from
 Tarun  Bharat,  Poona,  dated  30-4-1973,  page
 g  column  7,-—that  Parliament  is  in  the
 hands  of  goondas.  I  have  a  certified  extract
 of  the  translation.

 AN  HON.  MEMBER:  Who  has  certi-
 fied  ?

 SHRI  K.  P.  UNNIKRISHNAN:  Two
 Members;  Mr.  Sathe  and  Barrister  Gadgil
 of  the  Rajya  Sabha.

 SHRL  VASANT  SATHE  (Akola)  :  I
 shall  read  it.  (/nterruptions)

 SHR}  DINEN  BBHATTACHARYYA
 (Setrampore)  :  It  is  not  permissible.
 (nterruptions)

 SHRI  VASANT  SATHE:  It  is  in  Mara-
 thi,  and  I  am  only  assisting  him  in  reading
 the  Marathi.

 PROF.  MADHU  DANDAVATE  (Raja-
 pur):  Sir,  on  a  point  of  order.  In  a  Setter
 that  has  been  addressed  to  the  han.  Member
 he  has  raised  a  privilege  issue  relating  to
 a  specific  speech  delivered  in  Bombay.  Now,
 he  is  referring  to  an  interview  at  Poona.
 He  is  not  permitted  to  do  it,

 SHRI  K.  P,  UNNIKRISHNAN:  IT  am
 giving  additional  evidence,  which  is  permis-
 sible.

 AN  HON.  MEMBER:
 court  or  what  ?

 श्री  झटल  बिहारो  मेरा  भी  व्यवस्था
 का  प्रश्म  है  |  मैं  प्रोसीजर  का  सामला  उठाना
 चाहता  हूं  ।  जब  प्रधान  मंत्री  जी  ने  विरोधी  दलों
 को  गहार  कहा  था  और  हमने  यह  मामला  सदन  में
 उठाने  को  कोशिश  की  थी  तो  आपने  कहा  था  कि
 जो  भाषण  सदन
 में  भ्रविलेज  मोशन  नहीं  लोया  जा  सकता  |

 Is  this  a  criminal
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 (व्यक्षणात)  बेमां  प्रषोज़ीशम  ्ीज़िं  पालियामेंट  में

 नहीं  बैठती  है  ?

 बाब्यक  महोदय:  पार्टियां  श्रापस  .
 में

 बाहर
 जो  कहती  हैं  बह  भआाहर  कहे  लेकित  जब  नाम  लेकर
 सदन  के  मेम्बर  को  कहां  जाता  है  तो  फिर  है. 1

 हाउस  में  झाता  है  प्रधान  मंत्री  से  शाम  नहीं  लिया
 था  ।  [ध्यचघान )

 क्रो  झटल  ब्िहारों  बालषपेयो  :  कया  यह  पता
 नहीं  लगता  कि  कौन  झपाजोशन  में  है  ?

 MR.  SPEAKER:  It  is  not  a  question  of
 one  against  the  other;  it  is  not  a  question
 like  that.  He  has  mentioned  the  word
 “goondw’.

 wt  अटल  बिहारो  बाजपेयो  :  गहार  तो  गदे
 से  भी  उ्यादा  खराब  हैं  f  गह्दार  कहना  सो

 ट्रेटर  कहना  हुभा  t

 MR.  SPEAKER:  Whatever  hus  happened
 outside  without  tinging  in  Members  of
 Parliament  or  this  House,  but  only  parties,
 you  use  the  language  on  the  platform,  not
 specifically  mentioning  this  House.

 क्री  मधु  लिमये  :  यह  कोन  मा  प्रोसीजर  है  ?
 आप  मुझे  कहने  दीजिए  पहले  t  (व्यवघान)

 MR.  SPEAKER:  He  has  raised  a  point
 of  order.  I  would  like  to  tell  Mr.  Madhu
 Limaye  that  it  is  not  a  question  of  one
 against  the  other.  Sometimes  after  the
 elections,  the  heat  does  not  go  for  many
 weeks,  I  have  personal  experience  of  it;
 I  had  it  in  1962.  Do  not  try  to  interpret
 this  word  in  a  meeting  in  a  particular  man-
 ner.  It  is  the  word;  the  meaning  is  the
 same.  If  in  the  heat  of  the  moment  it
 was  said,  I  would  be  happy  if  you  say.
 well,  it  was  said  in  the  heat  of  the  moment.

 PROF.  MODHU  DANDAVATE:  I|  had
 raised  a  point  of  order;  you  have  not  given
 your  ruling.  The  hon.  Member  bad  raised
 a  privilege  issue  which  is  related  to  a  spe-
 cific  speech  delivered  in  Bombay  but  is
 now  bringing  in  additional  press  interviews
 given  at  Poona.  He  is  mixing  up  issues
 it  is  an  extrancous  matter.
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 MR.  SPEAKER:  He  has  said  further
 also  ;  he  is  entitled  to  mention  in  his  speech.

 13,00  hrs.

 SHRI  SHYAMNANDAN  MISHRA:
 My  point  of  order  is  this.  When  some
 hon.  Members  wanted  to  raise  the  ques-
 tion  of  privilege  against  the  Prime  Minister
 on  the  basis  of  some  of  her  utterances  out-
 side  the  House,  you  did  not  allow  those
 Members  to  make  the  complaint  fully.

 SHRI  VASANT  SATHE  :  They  were  not
 related  to  this  House.

 MR.  SPEAKER:  Will
 down  ?

 you  please  sit

 SHRI  VASANT  SATHE  :  You  can  abuse
 our  party.  Don't  refer  that  in  this  House.

 SHRI  SHYAMNANDAN'  MISHRA:
 Please  hear  me.  In  the  same  way,  anybody
 ¢an  say  that  you  are  traitors.

 MR.  SPEAKER:  Let
 Madhu  Limaye.

 me  hear  Shri

 SHRI  SHYAMNANDAN-  MISHRA:
 This  is  a  point  of  procedure.

 MR.  SPEAKER  :
 which  he  has  raised.

 That  is  the  same

 SHRI  SHYAMNANDAN  MISHRA:
 My  point  is  that  on  previous  occasions  you
 were  not  pleased  to  allow  the  Members  to
 make  the  complaint  fully.  Otherwise,  it
 could  huve  been  established  that  the  utter-
 ances  of  the  Prime  Minister  were  a  clear
 breach  of  privilege.  It  is  a  right  of  the
 Members  to  make  a  complaint,  and  the
 breach  of  privilege  has  to  be  heard  by  the
 House  and  then  a  decision  taken.  You  did
 not  allow  that  on  earlier  occasions  though
 the  Members  wanted  to  establish  that  the
 utterifnces  of  the  Prime  Minister  were
 against  the  Members  of  Parliament.

 MR.  SPEAKER  When  the  Prime
 Minister  uttered  that  on  the  platform,  the
 reference  was  made  to  this  House  or  the
 Members  of  the  House.  It  was  a  party

 meeting.  In  that  no  specific  mention  was
 made  about  the  Members  of  this  House.
 You  must  make  this  distinction.  I  am  not
 prepared  to  give  my  ruling  on  it.  You  may
 say  what  you  want  to  say  on  what  is  said
 outside.  If  anybody  goes  on  saying  like
 this  in  any  language  against  a  member  on
 a  platform  outside,  you  have  an  ample
 opportunity  to  reply  to  each  other.  If  that
 is  about  this  House  or  its  Members,  then,  of
 course,  it  must  come  inside  the  House.
 You  may  say  what  you  want  to  say  within
 two  minutes.

 SHRI  K.  क,  UNNIKRISHNAN:  May  3
 quote  the  translated  version  from  the  Poona
 edition  of  Tarun  Bharati?  it  says  :

 ‘Parliament  of  today  has  literally  be-
 come  a  Parliament  of  goondas  and
 thereforg  the  Opposition  Purties
 who  are  in  minority  are  even  de-
 nied  their  rights.’

 The  Parliament  of  India  has  literally  be-
 come  parliament  of  goondas,  this  is  what
 was  said  on  the  morning  of  29th  at  a
 place  separated  by  time  and  distance,  that
 is,  the  city  of  Poona.  I  have  every  reason
 to  believe  that  what  he  said  is  factually
 reported.  But,  still,  it  is  an  open  question.
 This  systematic  campaign  against  the  Mem-
 bers  and  bringing  the  House  to  ridicule
 has  to  be  stopped.  If  that  is  not  stopped
 even  if  it  is  committed  by  a  Member  of  the
 House  or  super-Member.  as  he  styles  him-
 self,  that  would  he  a  very  sad  day  for  the
 Parliamentary  institutions  and  the  future  of
 the  country.  Nevertheless.  there  have  been
 such  deliberate  attempts  to  bring  the  House
 into  ridicule.

 So,  I  would  appeal  to  the  House  to  take
 due  notice  of  these  words.  Personally
 speaking  |  am  very  sorry  to  raise  this  be-
 cause  here  is  2  man  on  whom  }  had  pinned
 great  hopes  and  for  a  very  long  time,  I
 was  associated  with  him  in  the  Socialist
 Party.

 SHRI  DINEN  BHATTACHARYYA:
 You  are  a  turn-coat.

 SHRI  हू.  क  UNNIKRISHNAN:  There-
 fore,  I  would  appeal  to  him—what  he  said
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 need  not  be  made  a  matter  of  privilege—to
 apologise  before  the  House.

 SHRI  MADHU  LIMAYE:  Never.

 SHRI  K.  P.  UNNIKRISHNAN:  I  am
 taking  your  permission  to  move  this  Reso-
 lution  and  waat  leave  of  the  House...

 MR.  SPEAKER:  Not  now.

 et  etre  oe  (पेंटियला)  सोशन  तो

 पूरी  पढ़ेंगे  t

 को  छू  ल्िविये:  झध्यकष  जी  प्रगर  इजाजत
 देंगे  तो  अस्थाव  आामेगा ।

 SHRI  K.  P.  UNNIKRISHNAN  :  Against
 the  Editor  of  the  Indian  Express.

 MR.  SPEAKER:  Let  me  hear  Shri
 Limaye  Let  me  listen  to  him.

 SHRI  K.  P.  UNNIKRISHNAN:  I  shall
 reserve  my  right  to  move  the  motion  after
 he  says  something.

 SHRI  VISHWANATH  PRATAP  SINGH:
 I  raised  a  point  of  Order  that  the  privilece
 motion  is  about  the  factual  statement  in  the
 papers.  He  should  confirm  whether  it  5
 properly  reported  or  not.  that  is  all.

 MR.  SPEAKER:  This  is  what  I  asked
 yesterday.  He  sadi,  he  wanted  to  give
 some  explanation.  राज  कुछ  4  कुछ  किया  जाता

 है।  हम  शोचने  हैं  कि  शाज  का  दिन  शास्ति  से

 गुँजरेंगा

 शी  द.  नयें  प्रध्यक्ष  महोदय  अब  मेरे

 भूतपूर्व  माधी  श्री  उन्नीकृष्णन  साहब  अपना  बक्लव्य
 है  रहे  थे  सो  उस  को  मैं  मे  एक  बका  भो  महीं
 डीका  इसलिए  मैं  भ्राशा  करता  हे  कि  वह  और
 उन  के  साथो  भी  मुझ  को  नहीं  टॉकंगे  कौर  पूरी
 बात  मेरी  गौर  से  सुन  लेगे।

 अध्यक्ष  महोदव,  उन्तीकृष्णन्‌
 ह. अ  यारी  य।  सेरी  समझ  ये
 छोड  कर  कया  मये ?  शोयद  मेरे
 मेल  जाता  पड़ता,  खाठियां  गहनी
 कायद  छोड़े  कर  ये  हैं,  द...  पता
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 प्राम्यवर,  मेरे  लिकोफ  विशेष्धिकार  जंभ  को
 जो  मॉटिंग  कुछ  कॉप्रैंस  संदस्यों  के  द्वारा  दी  गई
 है  उस  को  मैंसे  कल  सरसरी  तौर  पर  देख  लिया
 था  शौर  आप  से  कहा  था  कि  यह  तोटिस  बिल्कुल
 हॉप्वस्वंद  है  धीर  स  को  उसे  संदरध्यो  कौ  बापस
 लेता  आहिये।  लेकिन  चूंकि  वे  सदस्य  इंस  को
 उठाना  ही  चाहते  हैं,  मैं  बपना  जवाद  आप  के
 वाल  सेज  रहा  हूं।  हल  को  ह... द  के  समने  रखते
 की  मुझे  इजाजत  दो  जाये।

 इन  सरस्थों  का  कहता  हैं  कि  मैंने  उस

 को  “'गुन्डा” कहा  भौर  हस  में  उसको  बौर  सदन  के

 मान  हानि  हुई  है।  एक  क्षण  के  लिये  मान  भी
 लीजिये  कि  मैं  ने  उन  को  “गुन्डा  कहा,  तो  में
 जानता  चाहता  ढ़  कि  इस  से  विशेषाधिकार  का
 सवाल  कहा  उत्पन्न  हाता  है?  इन  लोगो  की
 नेत्री  और  भारत  की  प्रधान  मलरी  दिन
 कलि  विरीधी  दलों  को  भौर  संदस्यों  को  गालो
 दिया  करती  है,  उन  को  राष्ट्र  विरोधी  बहती  है,

 कुछ  दला  दौर  सदस्यों  का  विदेशी  एजेन्ट  भी
 कहती  हैं,  श्ौर  इस  गाली-गलौज  को  प्रसारित
 बरतने  के  लिये  आकाशवाणी,  विश्रवाणी  भादि  का
 बस्नेलाल  करती  है।  गधा  उस  से  सदन  की
 मानहानि  नहीं  होती  है  ?  में  दै |... | उ  चाहता  हू
 फि  प्रधान  मत्रो  से  स्वतत्ता  मदाम  में  शब्ट्र
 की  कौन  सो  ऐसी  अही  सेवा  की  है  कि
 जिस  ले  उन  को  दूसरों  पर  लाउन  खगाने  का
 धिकार  प्राप्त.  होता  है।  (श्यवधान )

 जी  शशि  भूचण  (दक्षिण  दिल्‍ली)  स्वसलता
 श्रान्दोलन  में  प्रधान  मंत्री,  उस  के  पिता  और  दादा
 सारे  शामिल  थे।

 tomer  ater  बात  बीबी  यह  थी  ॥. उ  बह
 कहते  में  ते  कहा  है,  था  नहीं  कहा  हैं।  उस  के
 साथ  म्ग्म्दा  चौटा  भाषण  कर  कभी  ब्रद्ान
 थी  को  ला  रहे  है,  कभी  किसी  को  ला  रहे  है।
 मैंने  उसे  को  इंजाजन  दी  है।  इसलिये  ु  लेने
 दीजिये  ny

 आओ  शु  लिवशे:-प्रधात  मंत्री  का  नाम  लेते  ही

 हलवा ।  सवयसान)
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 ह... अ  अहोदय
 नही  करिये 1.

 जी  भय  लिमये :  एक  एक  कैपिटलिस्ट  का
 मासला  मैं  शोलता  हूं।

 :  श्राप  हर  एक  को  पनौम

 क्या  इस  सदन  में  प्रधान  बली  का  नाम  लेने
 पर  कोई  रोक  है?  मैं  जानना  चाहता  हू  कि
 प्रधान  मद्र  ने  स्वतंत्रता  सब्ाम  प्मिं  राष्ट्र  को  कौन-
 सी  ऐसी  बढ़ी  सेवा  को  है  fe-— (care) )
 wera  महोदय,  मैंने  आप  को  जो  लिख  कर
 दिया  है,  मैं  उस  को  पढ़  कर  सुवाना  चाहता
 ह्  मैं  एक  बाक्य  भी  बाहर  से  नहों  बोल  रहा
 हू

 अध्यक्ष  महोदव :  आप  इतना  लम्मा-चौड़ा  स्टेटमेट
 कर  रहे  हैं।  आप  बान  मत्रो को  बीच  के  से  शाये

 हैं।  आप  इरेलिब्रेंट  बाते  कष्ट  रहे  हैं।  आप  ने  यह
 बटर  मुझे  अजी-अभी  भेजा है।  आप  ने  मुझ उस  को
 देखते  का  बौका  भी  नहीं  दिया  है।

 ली  ु  लिसये :  क्‍या  इस  सदन  मे  प्रधान
 मंत्री  का  नाम  सेना  जुर्म  हो  गया?

 अध्यक्ष  महोदय  :  नहीं-ध्गर  रेलियेंट  हो,  लो।

 SHRI  C.  M.  STEPHEN:  Sir,  I  rise  on
 a  point  of  order.  It  is  purely  a  procedural
 matter.  The  stage  at  which  we  are,  |
 suppose  the  consideration  is  whether  you
 have  given  consent.

 MR.  SPEAKER  :  I  am  listening  to  Shri
 Limaye.  But  I  am  only  requesting  him
 that  he  should  confine  himself  only  to  the
 points.

 भरी  क  लिय :  झच्यका  महोदय,  आप  मुन
 बार-बार  क्यों  कह  रहे  हैं?  आप  मुझे  ही
 हमेशा  कहते  हैं।  मैं  बिल्कुल  रेखियेंट  आत  कह
 ्हा  हु।  झगर  आप  मे  मुझे  सदन  से  निकालना
 है,  तो  विकास  दोजिये।  अगर  आप  चाहते  हैं
 कि  1 2 4  बोलूं,  तो  साफ  कह  दौोजिए।  जिस

 दिस  ले  मैंने  यहां  कलम  रखा  है,  तथ  से  जाप

 गले  श्या  रहे  हैं।  (व्ययन
 SHEE  K.  है  UNNIKRISHNAN:  We

 cannot  be  intimated  lke  that.

 MR.  SPEAKER  :  I  have  heard  the  point
 of  order  of  Shri  Stephen.  It  was  already
 mentioned  by  another  hon.  Member  and
 I  had  given  my  ruling  on  that  point  of
 order.

 at  owe  feet:  माननीय  मदस्यों  को

 मालूम  सही  है  कि  पिछली  लोक  सभा  में  यह
 अध्यक्ष  बनें,  इस  के  लिए  हमने  भी  श्रयास  किया
 था।  इसलिए  मानतीय  अवस्य  उस  को  मे  दबाये ।

 अध्यक्ष  'बहोक्‍्थ :  प्राईर  आांईर।
 खित्र  ने  करे।

 ते  सु  सिखेये  :  तो  में  अपने  ष्दी  को  बापिस
 खेला  हू।  हम  सो  आप  से  सहयोग  करना  चाहते  हैं।

 MR.  SPEAKER:  I  have  known  Shri
 Madhu  Limaye  since  the  last  Lok  Sabha.
 He  never  interrupted  other  hon.  Members
 then.  He  always  based  his  observations  on
 certain  facts  of  procedure.  So,  kindly  listen
 to  what  he  says.  If  he  is  wrong,  it  can
 be  raised  later.  One  thing  about  him  is
 that  he  will,  never  interrupt  others.  When
 he  gets  up,  he  gets  up  on  solid  ground.
 When  he  gets  up,  |  am  also  sometimes  put
 to  some  difficulty.  But  we  have  been  tole-
 tating  each  other  and  appreciating  each
 other  Where  he  goes  wrong,  +  tell  itim.
 Here  the  auestion  is  about  an  observation
 he  made  where  he  is  supposed  to  have  used
 the  term  “goonda”.  Instead  of  going  into
 other  reasons,  this  and  that,  it  would  be
 much  better  if  he  deals  with  this  particular
 point.

 आप  मरा

 if  in  a  moment  of  heat  you  say  like
 this—taking  the  cue  from  you,  every-
 where  we  will  be  mentioned  tike  this  out-
 side.  If  my  ruling  gocs.  it  is  all  right.  7
 simply  made  a  request.  Kindly  accept  my
 request.  You  muy  speak.

 ओऔ  धू  खिसये :  प्रध्यक्त  महोदय,  मैं  एक
 बचिय  भी  फॉलदू  नहीं  बोलूगां  मैंने  आप  को
 जो  लिख  भेजा  है,  उस  को  सुन  लीजिए!)

 मे  जानमा  चाहता  हु  कि  प्घाव  मंजी  ने
 स्कतञता  लंबाम  में  राष्ट्र  को  कौम  सी  बड़ी  सेवा
 को  है  कि  जिल  से  उन  को  दूसरे  बर  सांछन
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 [at  wa  सिमये]
 लगाते  का  झपिकार  प्रप्ति  होता  है।  हम  से
 उपरेष्ठ  होते  हुए  भी  इनकी  सेवाएं  हम  से  किसी
 भी  हालत  में  ज्यादा  नहीं  हैं।  मेरे  जैसे  लागों  ने
 कई  गुना  ज्यादा  विन  अप्रेजों  ी  जेलो  मे  कार्ट
 है,  योगा  को  बुगाला  शासन  से  मुक्त  करते  के
 लिए  यातनायें  सही  हैं,  उन  की  फौजी  भ्रशवत
 से  बारह-बारह  साल  सजा  पाई  है।  फिर  भी  ये
 शम  लोगो  को  थाली  देनी  है  दौर  आप  इस  को
 नहीं  रोके  हैं।

 चुना  शौर  बम्बई  मे  मेरी  जो  आम  समाये

 हुई,  उन  में  मैं  देर  तर  बाना  जौर  बह  झप्रेडी
 में  नहीं,  मराठो  और  पहन्दी  मे।  मराठी  के  भ्खबार
 मैन  देखे  हैं।  मे  पाथ  झबबार  लेकर  पाया  हू।
 झगर  आप  कहें  तो  में  उनमे  से  पढ़  कर  मुनाऊ
 यह  प्रिविलेश  भा  श्रश्त  मेरो  अम्दई  की  स्पीच  के
 बारे  से  है।  अगर  तरस  भारत  व  लेकर  वाई
 संया  भिविलेज  कर  प्रश्त  हैं,  ता  उस  का  बाद
 में  लिया  जा  सकता  है।

 उन  झखवारों  मे  जा  जमला  जो  उद्धरण
 अवेज  का इस  सदस्यी  ने  दिया  है  उम्र  झाशय
 का  कोई  भी  बागय  नहीं  है।  बैन  जा  कटा  वह
 ह.) द  सक्षत  में  दे  रहा  ह-

 “मरे  लोक  सभा  में  प्रदेश  करत  ही  बुछ
 कांग्रेसी  सदस्या  ने  डुल्नडवाडी,  गई
 झौर  पुहई  शूर  कर  दी  है  ।  उन्हान
 फवना  किया  है  ि  ये  मुझे  बोलन  नहीं
 देगे।  कुछ  लाग  यह  प्रदगेबाड़ी  प्रधान
 मंत्री  का  ध्यान  आक्धित  करने  के  लिए
 कर  7ह  हैं  श्यौर  बुछ  खाग  तो  यह  काम
 उस्हों  +  इशार  पर  कर  रह  है।  इन्दिश
 जो  भल  रही  हैं  कि  वे  केवल  अपन  दल
 की  ही  नेत्री  नही,  सदन  की  भी  नबी  है।
 सदन  की  नेत्री  के  नासे  व्यवस्थित
 अहस  जगत  देता,  विराधी  सदस्या  के
 अप्रिदार  करी  रक्षा  करना,  यह  प्रध्यक्ष
 के  बाद  बनीं  का  दायित्व  हाता  है।
 'उमब |.  के  पूरा  नहीं  कर  रही  है।  त
 उनको  इम  पद  में  स्पागपत देता  चाहिए  |
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 मुझे  धांका-देवघर  की  जनना  ने  बधा्य'  सरकार
 पर  प्रदुश  लगाने  के  लिए  भेजा  है
 और  भरह  काम  में  मुस्तैदी  के  साथ
 कह्णा  में  इस  हुल्लद़दाजी  भुरुई  शीर

 गुड़ई  (गुडी  से  महीं)  बने  बाला  नहीं
 सस  अपने  कर्सव्य  को  तभी  पूरा  कर
 सकेगी,  जब  वह  जनता  के  दुख  और
 द  का  तथा  श्ाशा  और  भ्ाकांक्षाधो
 का  पण  बनेगी।  जब  जगता  की  बातों
 का  समद  से  कहने  का  अवसर  नहीं
 मिलेगा,  तो  सोमला  सड़को  पर  चौराहों
 पर  कारखानों  में,  खेतों  मे  और  जिश्य-
 विश्ालयों  में  गय  हांगा  धौर  हिसा.
 झतिवाब  रुप  में  बढ़ेगी 1"

 प्रध्यक्ष  महोदय,  मेंन  यह  जा  कहा  उसमे  सदन
 की  कौम  सी  मानहानि  हुई  है  ?  ह ८.6  स्वयं  झाप  ने
 देखा  ि  जैसे  ही  मैं  श्राप  की  प्राज्ञा से  बोलने  के
 लिए  खडा  हुभा  बैसे  ही  हृल्लहंबाजी  शुरू  हो  गई  ।
 बोल  -वाच  में  टाकता,  बुछ  सवाल  बरना,  हास्य-बिनाद
 मरना  उनका  मैं  पसद  करता  हू  a  लेकिन  हुल्मडबाजो
 कर  के  कसी  ह. 4 ड  बालन  ही  ते  ददा  इसका  क्‍या  मगलब

 है  7

 कल  के  अपने  धाचरण  से  कांग्रसी  सदस्थां  ने  फिर
 एक  बार  साबित  किया  है  ि  भरत  उनके  पाल  कोई  तब
 मही  है,  न  काई  ठोम  मुह  है  ।  प्रपने  पाण्वी  बहुमत  से
 बिराधिया  का  दबानता  यह  झब  उसका  कमाल  मद्यप
 रह  गया  है  ।

 अध्यक्ष  महादय  मैं  यह  स्पष्ट  करना  चाहता  हू
 कि  मैं  इनकी  महरबानी  स  सदन  में  नहीं  झाया  हु  मै
 झपन  मनदानाझा  की  इच्छा  से  यहां  झाया  हू  घौर  उसके
 द्ादेशा  का  मैं  पालन  करूंगा  झब्यक्ष  महाद॒प,  इस
 लोगो  में  जरा  भी  लज्जा  हाती  तो  ये  लोग  स्गमुकी
 बन  कर  सायत  कि  दो  सार  पहल  जिख्हाने  इसको  बह
 भारी  बहुमत  दिया  बहो  लाग  चाज  इतको  क्या

 दुका  रहे  हैं  ?  लेकिन  प्रात्म-विश्नेषण  करने  के
 बजाय  ये  लोग  मुझको  और  श्राप  को  डराने
 घमकान  &  भवर  &  हैं।

 इन्होने  इंडियन  एक्सप्रेस”  के  शम्पादकू  शोर
 समाददाता  के  खिलाफ  सी  तोटिस  दे  दिया.  है  t
 इस  सागा  का  हुए  दिन  सदन  मे  जो  झावर  है
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 उसको  देखते  हुए  सुझे  लगता  है  'कि  हुल्सड़काणो
 शौर  म्रई  की  जनह  क्र  थदि  इल  अलयार  के
 संवाददाता  ने  “हुल्लड़झाजी”  था  गुदा”  शब्द
 का  प्रयोग  किया  है  तो  कोई  बहुत  बुरा  काम  नहीं
 किया  है।  जिस  राष्ट्रडरोहो  शच्द  का  प्रधाम  मंत्री
 इस्तेमाल  करती  है  वह  तो  इससे  भी  ह ,+. ल  है
 मराठी  में  “गुडा”  शब्द  को  बर्थ  इतना  बुरा  नहीं
 हैं,  एक  कवि  कहते  हैं  :

 “पुत्र  असावा  णा  गुड़ा,
 फयाना  तिन्‍ही  बोकी  झंडा |"

 Wo  राम  मनोहर  लोहिया  मेरे  लड़के  को  भो
 गत  कहा  करते  थे  |  इललिश  इन  कांग्रेसियों  को
 गड़ा  कह  कर  “इंडियन  एज्सप्रेल”  ले  वास्तव  से
 उनका  मस्मान  ही  किया  है।

 अध्यक्ष  महोददय  भ्रव  देखिये,  मैंने  यह  इस

 कबाल  से  कहा  कि  उन्होंने  जो  कहा  है  क्यो  बाल
 पर  रहेगे।  लेकिन  बह  सम्बी-चोौढटी  बातों  मे  ग्य
 गर  कि  मराठी  &  इसका  क्‍या  मतलब  हांता  है
 (ब्वयधात )  --/--बरात  सुनिये  -  हम  तो  यहा  बैठे
 हृए  थे,  हम  समझते  थे  हन  सभी  शरीफ  श्ाइमी
 है  1  जिस  दिन  से  शाप  भाएं  हैं  हमे  पता  लगा  है
 कि  नहीं,  हम  शरीफ  झादमी  नहीं  है  यह  बडी
 गलत  बान  है!  भझगर  ाप  जाहते  हैं  कि  ह्म
 इसको  इस्नौर  करें  तो  कम  से  कम  यहां  से  छोड़
 कर  जला  जाऊमा।  यह  बात  ठीक  नहीं  है।,
 (व्यवक्षाम)  .यह  कहलवासा  बड़ा  मुश्किल  है।
 कल  कोई  इधर  से  बाहर  उठेगा,  बह  उधर  बालों
 का  कहे  देगा।  उधर  बाला  इधर  बालों  को  कह  देगा।
 यह  बान  बढ़ी  यलत  है  पालियामेट  की  डिगनिटी
 के  लिए  ।  इसमे  कोई  जिद  की  बात  नहीं  है  और
 इसमे मौर  कोई  बात  नहीं  है  पार्टी  की  या  और
 कोई  बात  नहीं  है।  बाहर  ापस  में  पार्टीज  के
 प्लेटफाम  हैँ  7  लेकिन  जब  मेम्बर  का,  हाउस  का
 प्रश्न  झाता  है  तो  इसमे  श्राप  थोड़ा  सा  संकोज
 करें  ।  मेरी  सांप  से  बड़ी  जाती  'रिक्येस्ट  हे,  मेरा
 निवेदन  हैं  कि  झाप  ने  झगर  कह  दिया  है  तो
 इसको  कहिए  कि  .(व्याधधान) .  .  .  .

 अध्यक्ष  अहोच्य  :  मेरे  लिए  अड़ी  शुश्िकल  है  t
 अगर  कोई  हाउस  में  सकरीर  होती,  हाउस में  1... ड
 होती  तो  में  उसको  डिलीट  (भी  कर  सकरा  श्रा,
 एक्सपंज  कर  सकता  थ्या  i  कहा  ाप  ने  कहर,
 फैसला  प्रम्दर,  हो  रहा  है  क्योंकि हाउस  के  बारे
 में  डिलीट  करने  की  बात  हाउस  के  रैकाई  में  आती  है  1
 आपने  अखबारों  में  बाद  कही  अब  झाप  उसको
 दौहरा  रहे  हैं  हां 1  उसके  साथ  और  भी  बीस
 बाते  झापने  जोड़  थो ...  (व्यक्रघान)

 श्री  बसम्त  सादे '  अध्यक्ष  महोदय  गुडई का मतलब का  मतलब
 साबरी,  लुटेरापन  t  यह  गूंडई  कह  करके  और
 बसे  कर  रहे  है  उसको  +

 कहो  अहेना  क्निह  गिल  (फिरोजपुर)  :  झध्यका
 बहोदव,  29  भारीख को  भें  भी  बाब्ये  में  था  और
 चौपाटी  में  था।  जो  इन्होंने यहां  यह  बयान  दिया
 बिल्कुल  गलत  दिया  है  और  यह  सब  कुछ  उन्होंने

 वहां  जलसे  में  कहा  है  कि  गुद.  का  गिरोह है
 (ewer)...  .पालियामेंट  में  भ्रपोजोशन  बालों

 को  बोलने  नहीं  देते  और  कांग्रेसी  मूड  एम  पी
 आए  हैं  पालियामेट  में,  यह  सब  कहा  है  और
 इतने  जोर  से  इन्होंने  यह  तकरीर  की,  इतनी
 बेशर्मी  से  की  (ee)...

 SHRI  SHYAMNANDAN  MISHRA  :
 May  I  make  one  submission?  After  having
 heard  the  hon.  Member.  Shri  Madho
 Limaye,  it  is  clear  that  he  bad  used  it  ia
 the  Marathi  sense  of  the  word;  thereby,
 be  has  tried  to  convey  to  the  House  that
 there  was  no  intention  on  his  part  to  use
 it  in  the  non-Marathi  sense.  To  repeat,  है
 is  very  clear  that  he  wants  to  convey  the
 impression  to  the  House  that  he  did  not
 use  it  in  the  non-Marathi  sense  of  the
 word.  If  he  had  used  it  in  the  non-Marathi
 sense,  then  there  could  be  serious  objec-
 tion.  (Jnterruptions)  In  the  case  of  ques-
 tion  of  privilege,  ‘intention’  should  be
 there.  The  bon.  Mearber  says  that  he  had
 no  intention  to  use  it  in  the  non-Marathi
 sense  of  the  word.  Therefore.  there  was
 no  intention  on  bis  part,  and  we  can  take
 bis  words  that  he  wanted  to  convey.
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 MR.  SPEAKER  :  Let  him  say  that.
 Ask  him  to  made  it  clear.

 PROF.  MADHU  DANDAVATE  :
 There  is  a  distinction  between  liar  and  lie.
 Similarly,  in  Marathi,  there  is  a  distinc-
 tion  between  Goonda  and  Goondai.

 were  सहोदय  यह  किस  गलत  बात  को
 डिफैड  करने  में  भाप  लगे  हुए  हैं?

 यो  शंकर  बयाल  सिह  (चतरा)  भध्यक्ष  महोदय,
 चव्हाण  साहब  भी  महाराष्ट्र  से  जाते  है,  वह  भी
 मराठी  शब्द  के  भ्र्थ  जानते  हैं,  उनसे  पूछा  जाय

 (व्यवधान)

 झब्यक  महोबय :  The  common  meaning  of
 the  word  ‘goonda’  in  this  country  is
 “goonda’.  We  do  not  go  by  Maharashtrian
 interpretation.  (Interrupuons)  देखिये,  हम  तो

 जो  इस  बात  को  समझते  हैं,  गुडा  शब्द  का  वह  यह  है
 ह  जैसा  यह  समझा  गया  है  और  जैसा  मह  समझा
 गया  है  गुडा  शब्द,  वह  गलत  है  बिलकुल  t

 श्री  मधु  खिसये  :  गुड़ा  में  बाला  नहीं  ह।

 नहीं  दे  सकत  है  t

 ाप  इसके  ऊपर  एन्क्यायरी  कमीशन  बैठाइए  t

 am  उस  के  ऊपर  रूलिग

 SHRi  PILOO  MODY  (Godhra)  :
 Whether  it  is  in  Marathi,  whether  1 अ  45  in
 Hindi,  whether  :t  is  in  Foglish  or  (surmu-
 khi,  what  language  would  you  use  to  des-
 cribe  this  scene?

 MR.  SPEAKER:  If  you  hke  this  work,
 ¥  can  use  that  for  you.  But,  all  are  gentle-
 men.  I  do  not  think  you  approve  of  this
 word.

 SHRI  PILOO  MODI  :  I  do  not  ap-
 prove  of  it  at  all.  I  told  you  even  yes-
 terday.

 MR.  SPEAKER  :  |  am  Jeaving  it  to  the
 House.

 SHRI  PILOO  MODY  :  Some  language
 has  to  be  found  to  describe  this  sort  of
 barracking.
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 MR.  SPEAKER  :  Let  the  Comumilttee
 interpret  what  is  Goonda  and  what  6
 Goondat.  I  am  not  here  for  interpreting
 the  meaning  of  it.  (/nterrputions)

 PROF.  MADHU  DANDAVATE  :  The
 word  attributed  to  Mr.  Madhu  Limaye
 has  not  been  said.  There  cannot  be  any
 Privilege  Motion.

 wit  अदल  बिहारो  बाजपेयी  :  शब्द  के  ह... अ  मे
 जाने की  जरूरत  नहीं  है  |  श्री  मधु  लिमये  ते  फहा
 है  कि  उन्होंने  गुड़ा  शब्द  का  उपयोग  नहीं  किया।
 जो  प्रीवलिेज  मोशन  उनके  खिलाफ  लाया  गया  है
 उसमे  यही  शिकायत  है  कि  उन्होंने  गुडा  कहा
 लिमये  जो  कहते  हैं  कि  उन्होंने  गह  नहीं  कहा ।
 मामला  खत्म  हो  गया  t

 MR.  SPEAKER  जहा  तक  लपज  गडा
 कासवाल  है  (व्यकधान )

 You  say  he  said  it.  But  the  facts  arc
 demed.  So  far  as  ‘goonda’  is  concerned
 the  facts  are  demed  He  denies  it  J}  am
 not  allowing  this  Privdege  Motion  (Jnter-
 ruptions)

 SHRI  K  P
 has  not  densed  it.

 UNNIARISHNAN  =  He

 MR  SPEAKER  :  He  says  he  did  not
 say  and  it  i3  wrongly  reported  How  can
 I  say  he  ७  wong?  Ihis  3s  also  supported

 by  Mr.  Mishra,  Mr.  Vaypayee  and  others
 They  say  he  did  not  say  so.

 (Interruptions)

 MR  SPEAKER  As  far  as  as  ‘goonda’
 is  concerned,  I  shall  see  what  the  meaning
 is  just  for  my  information.

 (Interruptions)

 MR.  SPEAKER  :  He  said  that  he  did
 not  say  it.  He  has  completely  denied  it.
 He  says  that  be  did  not  use  the  word
 ‘goonda’.

 SHRI  BHAGWAT  JHA  AZAD  (Bha-
 gulpur)  :  Are  we  to  understand  that
 you  have  given  the  ruling  that  he  said
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 that  he  had  not  used  the  word  goonda  but
 ‘goondai’.  Is  it  your  ruling  now  _  that
 ‘goondai’  is  a  parliamentary  word?

 MR.  SPEAKER  :  So  far  as  the  word
 ‘goonda’  is  concerned,  Shri  Madhu  !  imaye
 has  denied  it.  So  far  as  the  word  ‘goundai’
 is  concerned,  I  shall  have  some  research
 work  done  into  it  in  Marathi  and  let  the
 hon.  Members  know  what  the  meaning  is.

 (nterruptions)

 MR.  SPEAKFR  :  He  had  said  that  he
 had  not  used  that  word.  If  he  had  said
 that  he  had  suid  it  and  he  had  not  with-
 drawn  it.  then  }  would  certainly  have
 allowed  it.

 शो  बसंत  साठे  :  पालियामेट  के  सदस्य  लोक
 सभा  में  बदमाणी  बरतने  है  यदि  ऐसा  कहा  जाय
 तो  क्या  आप  उसको  ठोक  समझेंगे।  वदमाश  और
 बदमाशी  शब्द  भे  क्‍या  फर्क  है  |  इसी  तरह  से

 गण्डा  पौर  गण्डई  से  क्या  फर्क  है?  श्राप  सदन  की
 गरिमा  की  बाल  कर  रहे  है--उसकी  कोई  लौहीन
 हो  जाय  तो  या  झाप  उसको  अच्छा  समझेगे

 क्री  झटन  बिहारो  वाजपेयों'  द्राप  न  फैसला
 दे  दिया  है,  इस  लिये  ह... द  शस  पर  चर्चा  नहीं
 हा  गकती  हे

 अध्यक्ष  महोदय  जब  वह  कहते  हैं  कि  उन्‍होंने
 कहा  ही  नहीं  है,  तो  फिर  इस  का  क्या  इलाज  है  av

 को  बसंत  साठे  सारी  पालियामेट  गुण्डई
 करने  वाले  लागो  से  भरी  है  इसवां  क्‍या  मतलब
 है?  (व्यवधान)

 श्री  भागवत  झा  झ्राझाद  जो  गत  श्री  मधु
 लिमये  शी  ने  पढ़ा  है,  उसमे  उन्होंने  फशा  है---
 “मैने  गुण्डा  नहीं  कहा  है,  गंडई  कहा  है  ।  ”  हिन्दी
 भाषा  में  गूब्डा  और  गुण्डई  एक  ही  शाया  के  दो
 रूप  हैं।  उन्‍होंने  जो  पत्र  पढ़ा  है,  उसमें  यह
 स्पष्ट  मान  लिया  है  कि  उन्होंने  “गुन्दई  फरते  है”
 कहा  है।  ऐसी  स्थिति  भें  भाप  केस  इस  को  झोषर
 ब्म्ल  कर  सकते  हैं,  भाप  इसे  श्रिवलज  कमेटी  को  भेज
 दीजिए ,  (व्यवधान) .  ,  .  .

 MR.  SPEAKER  :  May  I  teli  the  hon.
 Member  that  I  have  given  my  ruling
 only  so  far  as  the  word  ‘goonda’  is  con-
 cerned?  As  for  the  other  word  ‘goondai’
 he  has  already  admitted,  and  )  shall  see
 what  it  means  and  what  the  interpreta-
 tion  of  it  is.  (Interruptions)

 SHRI  C.  M.  STEPHEN  :  Kindly  per-
 mit  me  to  raise  «a  point  of  order.

 MR.  SPEAKER  :  Order,  order,

 SHRI  BHAGWAT  JHA  AZAD  :  What
 for  ure  we  in  the  House?

 cinterruptians)

 प्रिवलेज  मोशन  आप  कन्सीडर  कर  रहे  हैं  या  रूल
 आउट  करेगे  ?

 MR  57  AKER  :  शाप  पहले  मेरी  बाने
 सुनिये।  50  far  ay  the  word  *goonda’  is
 concerned  he  denies  it.  It  is  gone.  जो
 गई  शब्द  है  उसका  मललब  मैं  देखया  और  उसके
 बाद  मैं  बतलाऊगा

 ओ  भागवत  का  ग्राजाद  यह  कहा  जाये  वाजपेयी
 जी  गु्ई  करते  है  तो  आप  मान  लेंगे  ?  या  पह  कहा
 जाये  सारे  श्रपोजीशन  के  मेम्बर्स  गड़ई  करने  हैं,
 यह  ठीक  है  ?

 SHR!  DINESH  CHANDRA  GOSWAMI
 {Gauhati)  :  What  about  the  privilege
 Against  the  Indian  Capress?

 at  wes  बिहारी  बाजपेयी  इस  समय  चर्चा
 हो  रही  हे  प्रिविलिज  मोशन  पर)  गड़ा  शब्द  के  लिए
 मधु  लिमये  जो  ने  कहा  कि  मैंने  उसका  प्रयोग  नहीं
 किया  v  भ्रव  यदि  झौर  कोई  आपत्तिजनक  शब्द
 बह  प्रयोग  में  लाये  हैं  तो  उसके  लिए  झलग  से  मोशन
 देना  चाहिये  शौर  पृथक  से  आप  उस  पर  वियार
 करें  ।  इस  समय  जो  आपको  रुलिग  है  उसे  मानना
 होगा  V  इस  समय  तो  यह  आपकी  रहुलिम  को  ही
 चुनौती  दे  रहे  है  4  (व्यवधान)

 SHRI  K.  P.  UNNIKRISHNAN  :  Whe-
 ther  it  is  true  or  not-—that  is  the  ques-
 tion.

 अध्यक्ष  सहोदय  :  यही  तो  मैं  कह  रहा  हु  t
 (ब्यवधान  )
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 निष्चल  ह... | ह
 जहा  तक  आपका  एतराज  भा  वह  गुंडा  शब्द

 पर  था,  प्रिबलिज  मोशन  गुदा  शब्द  पर  था  ry

 (व्यवक्ञान)  भाप  सुनते  क्यों  नही  है  ?

 So  far  as  the  word  ‘goonda’  is  concer-
 ned,  he  has  completely  denied  it.  Now  the
 other  word  that  is  Jeft  is  ‘goondai’.  ॥  have
 told  you  a  number  of  times  that  I  am
 going  to  examine  the  meaning  of  it.  If
 it  means  “goonda’,  you  will  be  allowed.

 SHRI  VASANT  SATHE  :  Then  reserve
 your  ruling,  examine  it  and  give  it  on
 Monday.

 MR.  SPEAKER  Shri  Dharam  =  Bir
 Sinha.
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 ANNUAL  REPORT  roe  REGISTRAR  OF  NEWS-
 PAPERS,  SIATEMENT

 THE  DEPUTY  MINISTER  हिच  THF
 MINISTRY  OF  DEFENCE  (SHRI  J.  B.
 PATNAIK)  On  behalf  of  Shri  Dharam
 Bir  Sinha.  ]  beg  to  lay  on  the  Tuble—

 (l)  A  copy  of  the  Annual  Report
 {Part  )  of  the  Registrar  of  Newspapers
 for  India  on  Press  in  India.  1972.

 (2)  A  statement  (Hindi  and  Englhsh
 versions)  explaining  the  reasons  for  not
 laying  the  Hindi  version  of  the  above  Re-
 port  simultancously.
 {Placed  in  Library  See  No.  Lt.-4942/

 73]
 ANNUAL)  REPORTS  OF  GARDEN  RLACH
 WoaxsHors,  Mazacon  Dock,  Goa  SuHip-

 YARD  FoR  1971-72,  NOTIFICATION  UNDER
 Inoian  Sotpiers  (Liricganion)  Acr,  925
 AND  Navy  (AMopT.)  REGULATIONS  UNDER

 Navy  Act,  1957,

 SHRI  J.  8.  PATNAIK  :  I  beg  to  lay  on
 the  Table—

 ay  A  copy  cach  of  the  following
 Oapers  (Hindi  and  English  versions)

 MAY  3,  973  Papers  Laid  64

 under  sub-section  (l)  of  section  69A
 of  the  Companies  Act,  956:—

 (a)  Annual  Report  of  the  Garden
 Reach  Workshops  Limited,  Calcutta.
 for  the  year  97i-72  slong  with  the
 Audited  Accounts  and  the  comments  of
 the  Comptroller  and  Auditor  General
 thereon.  {Piaced  in  Library.  See  Mo.
 LT-4943  #73}

 (b)  Annual  Report  of  the  Mazagon
 Dock  Limited,  Bombay,  for  the  year
 97i-72  along  with  the  Audited  Ac-
 counts  and  the  comments  of  the  Comp-
 troller  and  Auditor  General  thereon
 {Placed  in  Library.  Sec  No.  LT-4944/
 73]

 (९)  Annual  Report  of  the  Goa  Ship-
 yard  Limited,  Vasco-dadsama,  Goa,
 for  the  year  ‘1971-72  along  with  —  the
 Audited  Accounts  and  the  comments
 of  the  Comptroller  and  Auditor  General
 thereon.  (Placed  in  Library.  See  No.
 17-4945}.
 (2)  A  copy  of  Notification  No.  5.7  0.

 77  «(Rind  and  Enghsh  vervons)  published
 in  Gazette  ot  India  dated  the  7th  April,
 3973  issued  under  section  3  of  the  Indian
 Soldicrs  (Litigation)  Act,  1925,  [laced

 m  Library.  See  No.  LT-4946(73]}

 (3)  A  copy  of  the  Navy  (Prescribed
 Officers)  (Amendment)  Regulations,  973
 (Hindi  and  Enghsh  versions)  published  in
 Notificution  No.  S.R.0.  80  in  Gazette  of
 India  dated  the  !4th  Apni,  1973,  under
 section  185  of  the  Navy  Act,  1957.
 [Placed  in  Library.  See  No.  LT-4947/73}

 (interruptions)

 MR,  SPEAKER  :  As  for  the  meaning
 of  the  word  ‘goondai’,  I  am  keeping  the
 decision  open  so  far  as  ‘goondai’  is  con-
 cerned.  I  have  given  my  ruling  on
 ‘goonda’.

 Review  &  ANNUAL  REPORT  OF  MYSORE
 tnonw  &  Sram.  Lo.  vom  1971-92,

 THE  DEPUTY  MINISTER  IN|  THE
 MINISTRY  OF  STBEL  AND  MINES
 (SHRI  SUBODH  HANSDA)  :  I  beg  to
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 lay  on  the  Table  a  copy  each  of  the  follow-
 ing  papers  (Hindi  and  English  versions)
 under  sub-section  (!)  of  section  69A  of
 the  Companies  Act,  956:—

 {l)  Review  by  the  Government  on
 the  working  of  the  Mysore  Iron  and
 Steel  Limited,  Bhadravati,  for  the  veor
 (1971-72.

 (2)  Annual  Report  of  the  Mysore
 fron  and  Steel  Limited,  Bhadravat,  for
 the  year  1971-72  alongwith  the  Audi-
 ted  Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  General  there-
 on.  [Placed  in  Library.  See.  No.  UT-
 4948/73]

 13.48  bra.

 Rt.  QUESTION  OF  PRIVILEGH—contd

 sh  शशि  सूथण  (दक्षिण  दिल्‍ली)  दर्डियन
 शक्सप्रेस  मे  जा  गहा  शब्द  छापा  है  उसके  बारे
 मर  भ्रापका  क्‍या  कहना  है  ?  (व्यवध्ान)

 MR  SPEAKFR
 nied,  it  cannot  be  a

 9  prisilege  motion.

 When  facts  ure
 subp  st-matter

 aie
 of

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  RAGHU
 RAMAIAH)  :  Now,  apart  from  any  dit
 tiaction  between  the  words  gvonda  and
 poordai,  |  submit  that  you  must  realise
 that  the  motion  is  against  the  indian  Ex-
 press  also,  the  editor  and  publisher.
 Cinterrumions)  Please  listen.  L  do  not
 know  whether  he  has  wrilten  to  you  deny-
 ing  these  words.

 MR.  SPEAKER  I  have  said  I
 examining  this  mutter.

 am

 SHRI  RAGHU  RAMAIAH  f  submt
 that  there  can  be  no  ruling  on  that  until
 you  hear  from  the  editor;  whether  he  has
 said  it,  or  what  he  has  to  say,  because.
 whatever  Shri  Madho  Limaye  has  said.  i
 is  in  cold  print.  (interrupticas)

 Now,  the  motion  is  against  the  edsor
 and  the  publisher  of  the  Indian  Express.
 That  is  the  first  thing.  Secondly,  I  am
 glad  you  said  that  you  are  not  closing  the
 issue,  the  motion  even  us  regards  Shri
 Madhu  Limaye,  because  you  want  to  satis-
 fy  yourself  as  to  the  word  used,  goonda
 and  goondai.  So.  keep  it  open  in  both
 these  respects.  and  then  we  will  sec.

 MR.  SPFAKER  :  |  have  said  one  thing
 and  J  must  repeat  it  again  I  have  given
 my  ruling.  My  ruling  is.  we  have  been
 following  it  in  the  past—that  when  the
 facts  are  denied  in  this  House,  there  is  no
 privilege  motion  on  that.  So  far  ay  the
 word  vaondai  is  concerned,  we  will  exa-
 mine  whether  it  means  anything  bad.  T
 will  examine  it.

 aft  बो०  पी०  मौ  (हापुड़ )  मघ,  लिमये  जो  ने
 एकरार  किया  है  कि  उन्होंने  यह  सही  कहा  है
 लकिन  इष्िियन  एक्सप्रेस  में  इन्वसटेड  कामांज  में

 यह  दिया  है।  उसको  भी  आप  छोड  दीजिए
 लेकिन  यहा  पर  इस  सदन  के  एक  मानतीय
 सदस्य  हैं  जिनहांमे  यहां  है  नि  हमने  स्वत  सुना  है
 इस  बात  का  तो  उससे  झाप  कंसे  इसकार  करेंगे  ?

 (व्यवधान  )
 मेरा  व्यवस्था  का  प्रश्व  है।  यहां  मधु  जो  ने  यह

 कहा  कि  उन्होने  गुन्डा"  हझब्द  का  इस्तेमाल  नहीं
 किया,  वह  दूसरी  चीज़  है  देखा  जायगा,  इंडियन

 ऐक्मप्रेस  मे  जा  छपा  है  उस  को  भी  बाद  मे
 खा  जोयबा  |

 अ्रभ्यक्ष  महोदय  हम  पेपर  ८६  लिख  रहे  है।

 ो  बो०  पो०  मो :  लेकिन  प्रगर  मघ,  लिमये
 जो  यह  बहने  है  कि  उन्होंने  नहीं  कहा  तो  यहा
 पर  शक  माननोय  सदस्य  बेठें  हुए  है  जिन्होंने
 कहा  है  कि  उन्होंने  स्वय  मू  जी  को  ब्यौपाटी
 पर  इस  शब्द  को  कहते  हुए  सुना  है  ।  इसलिये
 इस  पर  ाप  झासानी  से  व्यवस्था  नहीं  दे  पायेंगे।

 SHRI  C.  M.  STEPHEN  :  I  am  sot  co
 testing  any  ruling  that  you  have  given;
 the  ruling  to  the  extent  it  goes  is  accept-
 able  and  we  submit  to  that.  But  the  ques
 tron  is  this.  I  am  onty  clarifying  the  post
 tion.  Mr.  Unnikrishnan  has  given  motice
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 {Shri  ९.  M.  Stephen]
 with  respect  to  the  speech  made  in  Rom-
 bay.  An  explanation  has  been  given  here.
 In  the  course  of  his  submission,  three
 things  came  before  the  House...

 MR.  SPEAKER  :  I  am  sorry  I  have
 already  given  my  ruling.  Mr.  Venkata-
 swamy.

 43.52  brs.

 PAPERS  LAID  ON  THE  TARBLF--contd.

 NOWLICAUIONS  UNDER  Coal  MINES  PROvI-
 DENT  FuAp,  FAMILY  PENSION  &  BONUS

 Scuemes,  Acr,  194%,
 THF  DFPUTY  MINISIFR  ह 5  THE

 MINISTRY  OF  FABOUR  AND  REHA-
 BOITATION  (SHRI  6.  VENKATSWA-
 MY)  वे  beg  to  Iny  on  the  Fable  a  copy each  of  the  following  Nouficutions  (Hindi
 and  Faghsh  versions)  under  section  7A
 of  the  Coal  Vines  Prnident  Fund.  Fami-
 lv  Pension  and  Bonus  Schemes  Act,
 948

 (t)  The  Coal  Minus  Provident  Funa
 (Amendment)  Scheme,  973  published
 in  Notification  No  GSR.  217  ain
 Gazette  of  India  dated  the  3rd  March,
 1973,

 (2)  The  Rajasthan  Coal  Mines  Pru-
 vident  Fund  (Amendment)  Scheme.
 4973  published  in  Notihcation  No
 GS.R  218  in  Gavette  of  India  dated
 the  %:d  March,  1973,

 (|  The  Andhra  Pradesh  Coal  Mines
 Provident  Fund  (Amendment)  Scheme,
 3973  published  in  Notification  No.
 GSR  249  in  Gazette  of  India  dated
 the  अत  March  £973,

 (4)  The  Neyvch  Coal  Mines  Piovi-
 dent  Fund  (Amendment)  Schetne,  973
 rublished  in  Notification  No.  G.S.R.
 220  in  Gazette  of  India  dated  the  3rd
 March,  973  [Placed  in  Library.  See  No

 LT-4949/73},

 MAY  3,  973

 3.53  brs.

 RE.  QUESTION  OF  PRIVILEGE--contd,

 MR.  SPEAKER  :  Dr.  Karan  Singh.
 (interruptions)

 MR.  SPEAKER  :  I  am  sorry,  I  am  not
 allowing  it.  Dr.  Karan  Singh.  How  loog
 is  the  statement?

 THI,  MINISTER  OF  TOURISM  AND
 (पा,  AVIATION  (DR.  KARAN
 SINGH)  :  It  is  about  two  pages.

 MR.  SPLAKER  :  If  it  is  long  you  may
 lay  it  on  the  Table  of  the  House

 (Interruptions  )

 MR  SPFAKFR  May  I  again  ©  tell
 you  that  when  facts  are  denied,  it  %  not
 छ  matter  tor  privilege

 SHRI  SHYAMNANDAN  MISHRA
 (  Begusierar)  Mr  Speaker.  fF  mse  on
 &  point  of  order.  I  agree  with  the  hon
 Members  on  the  other  side  that  agree
 ment  is  not  required  for  reference  to  the
 Committee  of  Privileges.  I  shall  stand  by
 that  Otherwise  the  Priyilege  Committee
 will  have  no  business  to  ascertain  {acts

 However,  the  point  that  is  to  be  noted
 in  that  particular  context  is  that  the  hon
 Membei  himseli  disclaims  any  intention
 at  using  the  word  tn  the  sense  in  which
 we  huve  understood  that  to  be  That
 should  be  conclusive  enough  to  exoneraic
 him  trom  the  charge  of  committing  4
 breach  of  privilege.  (interruptions)  The
 Finance  Maninter,  when  be  was  the  Home
 Minister,  had  said  that  he  did  not  agiee
 with  the  facts  us  stated  by  Shri  Vajpayec
 und  yet  he  wurnted  the  matter  to  be  refei-
 red  to  the  Committee  of  Prisileges.  He
 wanted  his  name  to  be  cleared  thereby.
 So,  if  «  certain  ruhng  is  given,  there  must
 be  agreement

 MR,  SPEAKER  :  I  am  sorry  I  cannot
 revise  my  old  ruling.

 SHRI  C.  M.  STEPHEN  ({Muvattupu-
 zha)  :  I  am  seching  a  clarification.
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 SHRI  VASANT  SATHE  (Akola)
 Will  your  ruling  cover  the  press  also?  If
 that  is  so,  then  we  will  be  satisfied.

 MR.  SPEAKER  :  So  far  as  I  am  con-
 cerned  I  am  examining  to  see  how  far
 the  use  of  the  word  ‘goondai’  comes  un-
 der  the  breach  of  privilege.

 SHRI  C.  M.  STEPHEN  :  May  I  seek
 a  clarification  on  this?

 aft  भागवत  झा  आाकाद  (भागलपुर)  :  हकंती

 करता,  औओरी  करना,  गुह्ई  करना  पालियामेन्ट्री  बड
 हो  गये  श्राम  से।  भरा  डिक्शनरी  मगवाकर  देखिये
 थ्या  माने  होते  है

 MR.  SPEAKER  :  ‘Goonda’  had  always
 been  an  unparliamentary  expression.  But
 he  has  denied  that.

 (Interruptions  )

 MR.  SPEAKFR  {  shall  call  =  you.
 About  the  meaning,  you  come  to  my
 Chambe:  and  satisfy  me.  He  has  denied
 having  used  this

 SHRI  C.  M.  STFPHEN
 seek  a  clarification?

 :  Sir.  May  T

 MR.  SPEAKER  :  I  am  sorry.  You  ate
 completely  holding  us  to  ransom.  I  am
 equally  concerned  with  that.  ]  may  tell
 you  that  you  are  not  the  only  people  who
 are  concerned  with  that.  We  are  also  con-
 cerned  with  that.

 (nterruptions)

 MR.  SPEAKER  :  Will  you  please  sit
 down?  }  am  not  listening.  |  am  not  allow-
 ing  you.  In  fact,  I  have  not  permitted
 any  gentleman.
 4.08  hrs.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU-
 RAMAIAH)  :  We  are  not  questioning
 your  ruling.  Members  are  agitated  to
 know  whether  so  far  as  the  matter  relat-
 ing  to  the  Indian  Express  is  concerned,
 you,  are  enquiring  into  it.

 argoWarehouse  (Statement)
 MR.  SPEAKER  :  So  far  that  word

 is  concerned,  when  he  denies  it,  we  will
 enquire  from  the  paper.

 SHRI  ©.  M.  STEPHEN  :  What  about
 the  word  “goondai”?

 MR.  SPEAKER  :  Tam  keeping  that
 open.

 44.0  hrs

 STATEMENTS  RE.  THEFT  IN  AIR
 INDIA'S  IMPORT  CARGO  WARE-
 HOUSE  AT  KENNEDY  AIRPORT,  NEW
 YORK  AND  ATTACK  ON  THE  INDIAN
 AIRLINES  OFFICE  IN  KABUL.

 THF  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 On  the  30th  April  at  about  9.45  p.m.  three
 menentered  Air-India’s  umport  cargo  ware-
 house  at  Kennedy  Airport,  New  York,  and
 demanded  that  the  store  room  be  opened  as
 a  new  consignment  of  diamond  packages
 had  been  received  on  that  day  and  was
 in  the  vault.  The  three  gunmen  handcuffed
 five  members  of  Air-India  staff  on  duty
 and  gaged  them.  They  also  tied  up  a
 truck  driver  from  Freight  Forwarding
 Agency  and  his  armed  escort  who  had
 come  to  pick  up  freight  from  the  ware-
 house,  The  supervisor  was  hit  on  the  head
 with  a  pistol  and  compelled  to  open  the
 vault.  One  of  the  gunmen  threatened  fur-
 ther  violence  to  the  staff  but  was  restrained
 by  his  other  two  companions.  Apart  from
 a  shght  injury  to  the  supervisor  who  was
 hit  on  the  head  minor  injuries  were  sus-
 tained  by  the  other  staff  due  to  manhandl-
 ing  and  handcuffing.  According  to  Air-
 India  staff  two  of  the  gunmen  were  Puerto
 Ricans  and  one  a  white  American.

 After  about  an  hour  the  security  guard
 of  the  Freight  Agency  managed  to  free
 himself  and  telephoned  to  Police.  Investi-
 gations  are  being  conducted  by  the  Police,
 the  Federal  Bureau  of  Investigation  and
 Customs  Security  officials.

 Of  the  uM  packages  stolen,  30  were  from
 Bombay  and  one  from  Frankfurt.  Since
 the  documents  were  also  taken  away  by
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 cargo’  Wonchonsr

 (Stone

 (Dr.  Karan  Singh}
 the  gunmen,  it  fas  been  possible  so  far
 to  ascertain  that  6  packages,  of  which
 ६3  were  from  Bombay  and  one  from
 Frankfurt,  were  valued  at  U.S.  Dollars
 2,714,763,  It  is  understood  that  the  remain-
 ing  35  packages  from  Bombay  were  vafoed
 at  approximately  Rs.  20.80  lakhs.

 Air-India’s  Chief  Security  Manager  from
 Bombay  :s  proceeding  to  New  York  to
 liaise  with  the  local  authorities.  In  so  far
 as  Air-India  is  concerned  the  loss  of  the
 consignment  of  precious  stones  is  covered
 by  insurance.  The  Ministry  of  External
 Affairs  is  in  touch  with  our  Consul-General
 in  New  York  who  has  been  ashed  to  pursue
 the  matter  with  the  local  authorities,

 Sir,  with  your  permission  I  would  also
 like  to  inform  the  House  of  a  serious  inci-
 dent  that  occurred  in  Kabul  on  the  Ist  May
 at  about  600  p.m.  According  to  informa-
 tion  so  far  received  a  person  entered  the
 Indian  Airlines  office  and  directed  the  Chief
 Traffic  Assistant.  Shri  M.  S.  Sajwan,  who
 was  on  duty  to  stand  up.  The  intruder
 whipped  out  4  revolver  and  fired  a  shot
 at  the  Traffic  Assistant  which  fortunately
 missed  him.  The  Traffic  Assistant,  dis-
 playing  considerable  courage  and  presence
 of  mind.  rushed  towards  the  intruder  and
 felled  him  with  a  blow  on  the  head.  The
 intruder  fired  two  more  shots  which  also
 missed.  During  the  scuffle  that  ensued,  the
 Traffic  Assistant  tit  the  intruder  on  his
 head  and  rendered  him  unconscious.  An
 open  knife  which  the  intruder  was  carrying
 fell  on  the  floor  during  the  scuffle.

 On  hearing  the  revolver  shots  some  per-
 sons  collected,  and  the  intruder's  three  ac-
 complices  who  were  standing  outside  the
 Office,  started  mmning  away,  The  crowd
 chased  them  and  with  the  help  of  Police
 these  three  accomplices  and  the  intruder
 were  arrested.  The  revolver  and  the  knife
 have  been  taken  into  possession  by  the
 Police  who  are  investigating  the  matter.

 The  Afghan  authorities  have  been  re-
 quested  to  provide  necessary  protection  for
 Indian  Airlines  office  and  staff.  The  Chief
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 Vigitance  Officer  of  Indian  Alrlines  fs  pro-
 ceeding  to  Kabul  today  to  Haise  with  the
 local  authorities.  Our  Embassy  in  Afgha-
 nistan  is  seized  of  the  matter  and  is  in
 close  touch  with  the  local  authorities.

 44.05  hrs.

 STATEMENT  RE.  SUPPLY  OF  FOOD-
 GRAINS  TO  VARIOUS  STATES

 THE  MINISTER  OF  STATE  IN  कनी
 MINISTRY  OF  AGRICULTURE  {SHR!
 ANNASAHEB  P.  SHINDE):  I  have  had
 the  privilege  to  place  before  the  House  the
 present  difficult  food  situation  in  the  caun-
 try  and  the  steps  taken  to  meet  the  food
 requirement»  of  the  deficit  and  drought
 affected  States  within  the  stocks  that  are
 available  with  the  Central  Government.

 In  view  of  the  severe  drought  conditions
 prevailing  in  the  States  of  Maharashtra,
 Gujarat,  Rajasthan  and  some  parts  of  My-
 sore  and  other  States,  supply  of  foodgraims
 were  stepped  up  consider#ly.  During  the
 year  ‘1972,  public  distnibution  was  to  the
 extent  of  10.5,  miflion  tonnes  while  during
 {97l,  it  was  7.8  million  tonnes.  Allotment
 of  foodgrains  are  made  to  the  State  Go-
 vernments  every  month  taking  into  account
 the  over-all  availability  in  the  Central  Pool
 and  the  needs  of  all  deficit  and  drought
 affected  States.  In  view  of  the  difficult
 food  supply  position  in  the  country  result-
 ing  from  last  year’s  inadequate  and  erratic
 rains  and  consequent  widespread  drought
 conditic  7s  in  the  country  it  has  not  beca
 possible  to  meet  the  entire  demand  made
 by  the  State  Governments.  Every  effort
 was  made  to  meet  substantially  the  require-
 ments  of  the  State  Governments.  The  al-
 lotment  of  wheat  during  the  first  4  months
 of  this  year  has  been  to  the  extent  of  4.9
 to  5.2  lakh  tonnea  per  month  during  this
 period.

 The  procurement  of  wheat  hag  started
 in  an  encou-asging  way.  As  against  tast
 year’s  procurement  of  3.  lakh  tonnes,  the
 ctirrent  year’s  proctrement  so  far  has  been
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 «  litte  over  6.05  lakh  tonnes.  At  this  rate  full  the  reasonable  requirements  of  all  the
 we  feel  confident  that  procurement  during  State  Governments,  particularly  the  drought
 the  year  may  exceed  8  million  tonnes.  affected  and  chronic  deficit  States.  I  would
 Taking  into  account  the  very  encouraging  like  to  appeal  once  again  to  the  Hon.  Mem-
 wheat  procurement  and  the  steady  arrival  bers  to  extend  their  whole  hearted  coopera-
 of  imported  foodgrains  from  abroad,  the  tion  and  support  to  enable  us  to  tide  over
 allotments  of  foodgrains  for  the  month  of  the  difficult  situation
 May  have  been  increased  considerably  to
 all  the  State  Governments  in  general  and
 to  the  drought  affected  States  in  particular.
 Against  the  allotment  of  4.9  lakh  tonnes
 of  wheat  allotted  for  April,  the  quantity
 of  wheat  allotted  for  the  month  of  May  is
 a  little  over  88  lakh  tonnes  The  total
 foodgrains  allotted  for  April  was  a  little
 less  than  है  lakh  tonnes  while  for  May  it
 fs  a  little  over  If  lakh  tonnes  This  in
 creased  affocation  will  enable  all  the  State
 Governments  to  maintain  supplies  at
 reasonable  level,  through  the  public  distri-
 bution  system,  thereby  mitigating  the  hard-
 ship  of  the  people  to  a  considerable  extent.
 To  ensure  the  quantities  allotted  for  the
 month  of  May  are  made  available  to  the
 State  Governments  steps  have  already  been
 taken  in  consultation  with  the  Railway
 Board  to  move  foodgrains  by  specials  to
 various  purts  of  the  country.

 The  Hon.  Members  will  be  heen  to  know
 the  actual  increased  allocations  made  for
 the  month  of  May  to  the  drought  alfected
 and  chronic  deficit  States.  The  table  be-
 low  will  indicate  the  increased  allocations
 given  in  May  over  what  has  been  allotted
 for  the  month  of  April  :

 (Figures  in  000  tonnes)

 State  Allocation

 Apnl  May
 Maharashtra  78  290
 Gujarat  69  i05
 Mysore  23  40
 Rajasthan  60  90
 West  Bengal  25.7  65
 Kerala  7  75

 As  हैं  had  occasions  to  inform  the  House,
 the  most  difficult  phase  of  the  fuod  situa-
 tioa  is  practically  over  and  from  this  month
 onwards  it  will  be  possible  to  meet  in

 4.06  hrs.

 {Surr  S.  A.  Kaper  in  the  Chair}

 सनभ्नापति  महोदव  यह  श्राप  लोग  क्‍या  भल
 जात  हैं  कि  जब  चेयर  खड़ी  होती  है  तो  आप  का
 बैठ  जाना  चाहिए  और  यह  सब  लागों  के  लिए
 है

 स्टेटमेट  के  बाद  काई  क्वेश्बल  एलाऊ  नहीं
 हाता  है।  इसलिए  अब  काई  बयेश्यन  नहीं  किए.
 जाएगे  ,

 ह... ड  शंकर  बसाल  सिह  (चतरा)  क्लेरिफिकेशन
 हा  सकता  है।

 शसलांपति  महोबय  नहीं,  वह  तो  फिर  वही  कवेश्चन
 ान्मर  ही  हा  जायेगा।

 थी  शकर  बत्यक  लिह.  मान्यवर,  में  दूसरी  बात
 कह  रहा  था।  मेरा  शव  व्यवस्था  का  प्रश्न  है।
 &  यह  कह  रहा  था  ि  मैंने  28  तारीख  का
 377  के  झन्तगत  सरकार  से  यह  मांग  की  थी

 कि  बिहार  के  खाथ  शौर  आपूत्ति  मढी  खुद  यह
 कहें  रहे  हैं  कि  बिहार  में  कहो  भी  गल्ला  नहीं  है,
 कोयला  नहीं  मिल  रहा  है  और  बिहार  में  झभाव
 को  स्थिति  है,  उसके  ऊपर  सरकार  वक्तव्य  दे।  अभी
 जभी  शिन्दे  साहब  ते  जो  बवतब्य  दिया  है  उस  में

 बिहार  का  नाम  तक  नहीं  है  जब  कि  वहा  भार
 देख

 सभश्यत्ति  अहोदय  नहीं,  देखिए  यह  एक  इल्डाय-
 रेक्ट  मे  में  वही  क्वेश्वत  झौर  झान्सर  की  बात
 झा  जाती  है  (व्यवधान)  प्रगर  झाप  को

 कुछ  कहना  है  तो  श्राप  पहले  लिखिए,  उस  के  बाद

 (ज्यवजान  )  शंकर  दयाल
 जो,  प्लीज  ाप  बैठ  जाइ  t  यह  झच्छा  नहीं  है।
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 इस  के  ऊपर  सबाल  इस  तरह  से  नहीं  उठ  सकता

 है  |  स्टेटमेट  हां  गया।झभाप  उस  का  अ्रष्यमरत
 करे उस  के  आद  ाप  कुछ  चाह  तो  लिख  सकते
 है

 शी  शंकर  दयाल  सिह  मत्री  महांदय  को  इस
 सरह  स्टेडमेट  दे  कर  एबदम  जले  नहीं  जाना  चाहिए।
 उन  को  सुनने  के  लिए  रहता  चाहिए  था।  बह
 38  और  चले  गए।  उन  को  स्पष्टीकरण  के  लिए
 यहा  रहना  चाहिए  था।

 24.6  brs.

 MATTERS  UNDLR  RULES  377

 (7)  Supp.y  or  KEROSENE  On

 SHRIS  M  BANARIJEL  (Kanpui)
 Mr  Chairman,  with  your  permission  |  would
 hh.  to  rane  the  question  of  inadequate
 supply  of  kerosene  oil  to  the  various  shops
 in  Delhi  4  am  told  that  in  Delhi  all  the
 depots  which  supply  kerosene  oil  ate  not
 getting  adequate  oil,  with  the  result  that
 even  a  person  who  waits  m  queuc  from
 2PM  to8  PM  does  not  get  any  kerosene
 oil  IT  would  request  the  hon  Minister  tor
 Petroleum  and  Chemicals  or  any  other  M:
 nister  who  knows  the  situation  to  make  4
 statement  and  see  that  this  situation  ह ल
 averted  The  shop  keeper  clearly  says  that
 <sovernment  5  not  supplying  kerosene  oi!
 We  do  not  know  the  fact  The  consumer
 is  sandwiched  between  the  Grovernment  und
 the  oil  dealer  |  would  like  through  you,
 to  request  the  Mimster  to  make  a  state
 ment.

 At  2  OClock  I  gate  a  notice  I  never
 speak  without  giving  notice  But  the  hon
 Minster  perhaps  m  a  very  casual  manner
 chose  to  remain  outside  this  House  I  am
 surprised  that  we  have  spent  21/2  hours
 on  a  particular  word  In  Maharashtra  I
 am  called  ‘duda  Banaryee’  They  do  not
 say  I  am  a  goonda  Bombay  dada  wa
 different  thing

 Kindly  direct  the  Minster  to  make  a
 Statement  at  the  earliest  opportunity
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 (u)  Saretiva  or  Derence  Depoi
 FROM  GURGAON

 SHRI  SHYAMNANDAN  MISHRA
 (Begwwara:)  =  Sir,  I  want  to  draw  the  at-
 tention  ol  the  House  to  a  report  in  the
 76९७  today  saying  that  the  Defence  Minis-
 try  is  right  now  engaged  in  an  exercise  to
 shift  the  Duence  Depot  from  Gurgaon
 It  as  reported  that  a  team  of  Indian  Anr-
 foice  Officers  ss  at  present  inspecting  the
 site  and  preparing  a  blue  print  for  this
 exercise  that  will  cost  the  people  a  tidy
 sum  but  will  save  the  Government  ४  lot
 of  embarrassment  and  spare  the  Marutt,  a
 private  factory,  the  nuisance  of  the  Defence
 Depot  in  the  neighbourhood.  This  depot
 feeds  the  Airforce  stations  on  the  western
 border  with  Pakistan

 The  report  further  says  that  a  move  his
 been  made  to  shift  the  inconvenient  De
 fence  installations  in  Gurgaon  away  trom
 the  Maruts  factory  there  to  a  distance  spe
 eified  an  the  Works  of  Defence  Act  of
 posible  or  remove  them  altogethe:  to  an
 other  place  if  necessary

 This  step  would  jcopardix.  the  Defence
 interest  0  the  country  and  appear,  to  be
 designed  to  protect  private  mterests  at  the
 cost  of  the  paramount  Defence  interests  of
 the  country

 As  there  have  becn  allegations  in  Parhia-
 ment  about  the  violuuon  of  the  riclevant
 Defence  laws  rules  and  regulations,  this
 step  amounts  to  destruction  of  evidence
 after  the  crime  ह  committed

 IT  would  dihe  the  Defence  Munster  to
 make  a  statement  on  the  subject  clarifying
 the  whole  thing

 THE  MINISTFR  OF  STATE  (DE-
 FINCE  PRODUCTION)  IN  THE  MI-
 NISTRY  OF  DFFFNCE  (SHRI  VIDYA
 CHARAN  SHUAKI  A)  Su.  3  presume  the
 hon  Member  is  referring  to  the  Airforce
 Depot  54  ASP.  Nothing  that  exists  there
 is  being  shifted  The  hon  Member's  in-
 formation  is  completely)  wrong  and  us-
 founded
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 SHRI  SHYAMNANDAN  MISHRA  :
 Shall  १  take  it  that  no  depot  is  being
 shifted  from  there?

 MR.  CHAIRMAN
 been  categorical.
 derstand  it.

 The  answer  has
 J  think,  you  should  un-

 SHRI  SHYAMNANDAN  MISHRA  :
 Whether  it  relates  to  that  very  Depot.  He
 hus  gisen  «  particular  designation  and
 number.  We  do  not  know  that.  We  are
 only  interested  in  seeing  that  the  Depot
 which  is  meant  for  the  Air  Force  installa-
 tiens  is  not  shifted  from  there.

 की  बाटल  बिहारी  बाजपेयो  (ग्वालियर)
 अध्यक्ष  महोदय,  इतना  ही  नहीं,  उन्होंने  यह  नहीं
 कहाँ  वि  वहां  डिपो  है।  उन्होंने  कहा  कि  जो  कक
 ह: (द  हैं  शत  शिफ्ट  नहीं  किया  जा  रहा  है।  झब
 पता  नाले  बढ़ा  कुछ  है  या  नहीं  है?

 को  विज्ञाचजरुण  शक्ल  सभापति  जी  ये  दाना
 माननीय  मदस्य  ध्यानपूर्वक  मेरी  बात  सुनते  नहीं
 हैं  ।  मैंने  यह  कहा  कि  जा  वहां  एयर  फोर्स  का
 डिपो  है  जिस  का  नम्बर  है  54  To  एस०  पी०.
 जा  श्यामनन्दन  बाजू  अच्छी  तरह  से  जानते  होगे
 उसी  स्पा  के  बारें  में  मैं  कह  रहा  हू  कि  उसे
 वहा  से  हटाने  का  काई  सचाल  नहीं  है  झौर  जो
 भी  झाप  ने  बात  कहो  है  या  जो  शक  या  सुबहा
 दिमाग  में  हैं,  माननीय  सदस्य  दें  बह  बिल्कुल
 बेबुनियाद  है  1

 शी  ह, | ह  सिन  मैने  झपने  दिमाय  को
 कोई  बात  सही  कहीं  ।  मैंने  तो  प्रेस  को  बाल
 कही  घौर  जो  उन्होंने  यह  बसाया  कि  काई  खास
 नम्बर  का  डेजिग्रसेशन  है  हिपों  का  तो  उसो  के
 बारे  में  हमने  उसे  से  पूछा  कि  हम  उस  नम्बर
 घोर  डेमियनेशन  को  बही  कहने  है,  हम  तो  यह
 कह  रहे  है  कि  कोई  डिपो  है  डिफेंस (का  जिस  को
 हटाया  जा  रहा  है  मारुति  के  व्याल  से  ?

 ली  विज्ञाचरण ह्क्ल  जो  नही 1
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 34.20  hrs.

 FINANCE  BILL,  973—Contd.

 MR.  CHAIRMAN  :  Now  we  take  up
 further  consideration  of  the  following  mo-
 tion  moved  by  Shri  Y.  B.  Chavan  on  the
 30th  April,  1973,  namely  :—

 “That  the  Bill  to  give  effect  to  the
 financial  proposals  of  the  Central  Govern-
 ment  tor  the  finuncial  yeur  1973-14  be
 taken  into,  considcration.”

 Mi.  D.  N.  Tiwary  to  continue  his  speech.

 ्रो  डो  एस०  तिबारों  (गोपालगज )  सभापति
 जी,  कल  बंध्या  मैं  बिल  मत्रो  जो  को  बता  रहा
 था  कि  कैसे  एक  तरफ  मे  नयेनलये  कर  लगा
 कर  श्राप  खजाने  को  भरने  की  कोशिश  कर  रहे
 है.  और  कैसे  ाप  के  डिपार्टमेटम  उस  ख़डान  में
 फ्रेद  कर  के  स्पया  निकाल  रहे  हैं“-इसकी  तरफ
 उन  का  ध्यान  जाना  चाहिर्स।  मैंने  श्स  संबंध  से
 ाव  उदाहरण  दिया  था--नेशनल  हाई  वे  पर
 एक  ही  तरह  का  काम  होसे  बाला  था,  लेकिन
 एवं  का  जास्टीमेट  खार  लाख  रपये  प्रति  मीस  और
 दूसर  का  ह ३1  लाख  रुपये  प्रति  मील  था।  जब
 मिनिस्टर  के  सामने  यह  चीज  लाई  गई  नो  शक
 बात  की  एन्कयायरी  हुई  जिस  में  चार  करोड
 रपये  की  बचत  हुई  हैं,  लेकिन  झगर  सब  मासलों
 को  एन्कवायरों  हो  जाती  तो  ro  करों  रुपये  की
 सन  हो  सकती  थी।  जैसा  कल  मेंने  विस  मंत्रो
 जो  से  कहा--उन्होंने  दो  कराई  रुपये  को  छूट
 टैक्सा  से  दे  कर  हम  पर  झहमान  लाद  दिया,
 लेविन  मैं  नो  श्राप  का  १0  करोड  रूपये  का
 फायदा  करा  रहा  हू,  ाप  इस  को  इन्कवाबरी
 बराइये  और  देखिये  के  बसों  स्ट  हो  रही  है।

 इतना  ही  नहीं,  इस  का  धसर  दूसरे  विभागों
 पर  भी  पड़  रहा  है,  बहा  पर  आओ  दूसरे  विभाग
 काम  कर  रहे  हैं,  उन  के  रेट  भी  बढ़  रहे  हैं.
 रेट  बढ़ाने  के  लिये  उन  को  मांग  बढ़  रहो  है।
 जब  यही  काम  एक  जगह  ह ह  पसे  में  होगा
 ा  दूसरी  जगह  वहीं  काम  50  रुपये  मे  नहीं
 होगा,  बह  चोरी  करेगा  या  रेट  बढवायेगा ।  झमर
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 [भी  डी०  एन०  तिवाशी]
 एक  जगह  नेशनल  हाई  वे  में  ऐसा  होता  है,
 तो  हां  जो  दूसरे  प्राजेक्सस  चलते  हैं,  उनसे  भी
 ऐसा  ही  होता  है  कान्ट्रैक्टसे  शाप  के  विभागों  के
 साथ  मिल  कर  रेट  बढ़ाते  हैं।  में  करम्शन  की
 बात  नहीं  कहता  हू--उस  को  ने  ाप  बसद  कर
 सकने  है झौर  ने  में  बन्द  कर  सकता  हू
 हौर  न  लोग  बम्  करना  चाहते  हैं,  लेकिन  इस
 तरह  से  झांखों  में  ष्ल  झोक  कर  खजाने  से  रुपया
 मिकाला  जा  रहा  है--यह  बन्द  होना  चाहिये
 में  सदन  को  टेबिल  पर  एक  कागज  रख  रहा  हु
 जिसमे  रेट  के  साथ  इस  का  पूरा  विवरण  है,
 जिस  से  झाप  को  मालूस  हो  जायगा  कि  कितनी

 लूट  हो  रही  Ft...

 att  प्रहत  बिहारी  बाजपेयी  (  स्वालियर  ).  यह  क्या  हे"
 श्री  डो०  एन  तिथारो  :  कल  झाप  यहा  नहीं  थ।

 मेने  बतलाया  था

 ससायति  सहोदय  भाप  न  कुछ  पेपर्स  दिये  हैं--
 इन  कांगज़ो  को  टेबिल  पर  प्लेम  करना  है  तो  पहल
 स्पीकर  साहब  को  भेजना  चाहिये  ।

 को  tte  एमन०  सियारी  मैं  मल  बतला  रहा  था
 कि  250  मोल  सक  बल्ह  मैंक  की  सहायता  से  बनने
 बाली  थी,  जिस  का  एस्टीमेट  10.  लाख  रुपये
 प्रति  मोल  था।  ग्रौर  soo  मोल  मुझल  प्लान
 से  बसने  बाली  थी,  उसे  कया  एस्टोमेट  चार  लाख
 क्फ्यें  था।  ह... 3  बैक  ने  ह......! ह  नहीं  दिया  ब
 उस  को  भी  एनुअल  प्लाम  से  बनतासा  है,  लेकिन
 उस  का  ाम्टीमेट  नहीं  घटा,  उसी  तहटीमेट  पर
 बनते  जा  रही  थी।  डेंड  साल  हुआ  मैंत  ढ्रामपोर्ट
 मिनिस्टर  साहब  को  इस  के  लिये  लिखा  शौर
 बिहार  के  मिनिस्टर  को  भी  लिखा  उस  के  जाद
 केवल  दो  झाइटम्ड  पर  एस्कवायरी  हुई---प्र्थ-मर्क
 और  कस्त्रीट  पर,  जिसमे  चार  करोड  रुपये  की
 बचत  हुई  है।जों  पुल  प्रादि  बनने  हैं,  उसकी
 जांच  महीं  हो  रही  है।  मैंने  स्टेटमेंट  दे  दिया
 है,  झगर  इनकी  आच  ठीक  तरह  में  हो  तो  4
 करोड़  रुपया  भौर  बच  सकता  है।  इस  का  दूरे
 विज्ञागों  पर  भी  शसर  पड़ेगा  और  रेंट  कम  हों
 सकते  हैं।  मैं  चाहता  हु  कि  एक  केटी  बना  कर
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 कश  कि  क्‍यों  ऐसी  चू  हो  रही  हैं।  इसी  तरह
 की  सूट  सब  जगह  हो  रहौ  है,  उत  को  रक्षा
 कीजिये,  उसको  बचाइये,  तो  जितता  टैक्स  भाष
 लगाते  हैं,  उससे  सधिक  पैसा  मिल  सकता  है।

 दूसरी  बात--पैकबर्द  एरियाजश  से  संबंध  रखती
 है । भाप  की  घोषित  गीति  है,  इस  हाउस  मे
 बार  बार  ऐलान  ह््भा  है  कि  हम  खोग  बैकदाई
 एरियाक  को  वरीयता  देगे  शौर  झधिक  सुविधायें
 दे  कर  यहाँ  के  लोगो  का  जीवभस्तर  ऊना  उठाने
 की  काशिश  करेगे।  हर  स्टेट  में  कही  ने  कहीं
 बैकबई  एरियाज़  है,  लेकिन  बिहार  मे  एक  बहुत
 बडा  अंक  है--सार्थ  बिहार  का,  जिस  को  आ्रावादी
 तीन  बरोह  है  जो  केवल  मू?  पी०  महाराष्ट्र
 जौर  सध्यप्रदेश  से  कम  है,  लेकिन  देख  के  अन्य
 प्रान्ता--प्रान्क्र,  केरल,  ग्रादि  से  ज्यादा  है।  इसने
 चढ़े  अंक  का  पिछड़ापन  कैसे  मालूम  का  सकता
 है--भ्राप  बहा  की  बिजलो  की  खपत  वा  देखे
 सारे  ण  में  ०4  के०  दि... ६  खक  बिजली  की  खपत
 है.  लेकिन  वहा  की  खपर  बदले  न्या  4  ?
 जब  कि  सारे  बिहार  नी  24  या  25  है।  उग
 क्षेत्र  को  सरक्की  के  लिये  सरकार  न  प्ृृणया
 में  एक  पावर  हक्राउस  बनाले  में  लिये  भजरी  दी,
 किन  ने  जाने  विस  दबाब  के  कारण  अब  उस
 का  उठा  कर  बयाल  मे  भेज  दिया  गया  हैं।
 पूणिया  मे  तय  हो  गया  था,  बनने  जा  रहा  भा
 लेकिन  उस  को  बंगाल  में  पेज  दिया।  बैकयड
 एपरिगमराज़  के  साथ  क्या  ट्रोट्मट  हाता  है  उस  का
 यह  उदाहरण  है।

 झ्रभी-प्रभी  याच  पावर  स्टेशन  बनान  के  लिये
 मय  हुआ  था,  उनमे  से  चार  झापने  प्रन्य  राज्या
 को  दे  दिये,  लेकिन  नार्थ  बिहार  को  फिर  भी
 नहीं  पूछा  नया ।  उसमें  एक  बाकी  है,  उसके  लिये
 विचार  किया  जा  रहा  है  कि  कता  लगाया  जाय ।
 ेकिन  जॉ  ह) 2  से  बढ़ा  पिछड़ा  हुआ  स्थान  है
 सरकार  उस  के  लिये  नहीं  सोच  रही  है।  बहा
 की  गरीबी  भसे  दूर  होगी,  कैसे  लॉग  झाग  बागे

 *  The  speaker  not  हु  having  subsequently
 accorded  the  necessary  permission,  the

 किसी  जिम्मेदार  भ्रादमी  को  वहां  भेज  कर  जाँच.  paper  was  not  treated  as  nid  on  the  Table
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 मैंने  नल  साल  बलाया  भा  कि  वहा  की  पर-कैषिटा
 ह्म्क्म  120  श्  से  25  ह  शक  है,  जब  कि
 सारे  बिहार  को  200  to  से  चिक  है। हम
 देख  रहे  हैं  बहा  पर  कोई  फैक्टरी  नहीं  लगाई
 जा  रही  है  एप्रीकल्चर  मे  कोई  स्पेशन  उन्नति
 को  बात  नहीं  है,  ऐसी  स्थिति  मे  बहा  का  जीवन
 कतर  कैखे  ह...) छ  होगा,  शसी  समझ  &  नहीं  दाला
 है  ।  कहा  जाता  है  कि  बड़े-बड़े  सरमायेदार  लोगों
 को  जो  पैसा  बैंको  मे  मिलता  है,  बह  इस  लिये
 मिलता  है  कि  &  बैकबर्स  शरियाज  में  फैकट्रीज
 लगा  सके---ऐेमा  विश  मत्रो  जी  ने  कहा  था---
 लेकिन  नाथे  बिहार  में  तो  हम  ने  नहीं  देखा  कि
 कोई  फैक्टरी  लगी  हो  या  किसी  ने  लगाने  को
 कोशिश  की  हो।  इस  लिये  &  जानना  चाहता  हू
 कि  नार्थ  बिहार  की  गरीबी  को  दूर  करने  के  लिये
 विस  मली  जी  क्‍या  ह... ड  रहे  है।

 तीसरी  बात--प्राप  का  नियम  है  कि  58  बर्ष
 की  आय  सके  कोई  भी  सरकारी  कर्मचारी  नौकरो
 कर  सकता  है,  लेकिन  58  वर्ष  की  याय  के  बाद
 उस  को  रिटायर  होना  पढ़ेगा.  लेकिन  हम  देख
 रहे  है कि  बाई  ऊथे  स्थान  पर  ह. 1. उ  अब  को  झायु
 के  बाद  भी  एक्सटेंशन  देले  जले  जा  रहे  हैं।
 इस  का  जन-रिएक्न  यह  होता  है  कि  जो  नीचे
 के  लोग  होते  हैं  उन  का  प्रमोशन  रूक  जाता  है।
 मैन  इस  सबंध  मे  प्रधान  मली  जी  को  एक  चची
 लिखी  थी,  जिस  की  कापी  वित्त  मत्ती  जी  का  भेजी
 थो । प्रभी  tre  कर्ण  सिह  जो  शल  गये,  मैं  उन्हीं
 के  डिपार्टभेट  के  सबंध  में  कह  रहा  हु--उन  की
 झाठज़वेंटरी  के  डायरेक्टर  जनरल  रिटायर  होने
 बाले  थे,  24  मार्च  को  उन्हें  रिटायर  होना  चाहिये
 था,  लेकिन  न  उस  का  रिटायर  किया  गया  ौर
 मे  वह  झाकिस  झाये ।  ऐसे  ही  सामला  चलता
 बहा  और  आफिस  भे  बढ़-पमली  होते  लगी।  जब
 क  लिखा  तो  जवाब  बाया  कि  2  ह. अ  बड़ा  दिये
 भये  है।  वर  ठीक  है  कि  काबिल  और  होशियार
 झादमी  ह. अ  मिले  तो  समय  बढ़ा  दिया  जाता  है,
 उससे  कोई  हाई  नहीं  था,  लेकिय  जब  काबिल
 ह... ६  मिल  रहे  हैं  तो  समय  बढ़ाने  की  क्‍या
 जरूरत  थो  1  एक  जगह  बढ़ायेंगे,  दूसरी  जयह
 बढ़ायेगे,  तीसरी  जगह  बढ़ायेगे  लेकिन  फिर  ौर
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 लोगो  को  क्‍या  होगा  ?  यही  नहीं,  यदि  आपके
 यहां  यह  होता  है  तो  फिर  प्रास्तों  मे  भी  होता  है।
 इससे  मरकारी  कर्मचारियों  मे  क्षोभ  बढ़ता  है।
 उनके  खिचिलता  झाती  है,  काम  न  करने  की
 जवत्ति  उनमें  बनने  लगती  है।

 चोदो  बात  यह  है  कि  थापने  पे-कमिश्नन  की
 रिपोर्ट  भगाई  t  अभी  झापने  फैसला  नहीं  किया
 है  कि  क्‍या  करने  जा  रहे  हैं,  क्या  नहीं  करने
 जा  रहे  हैं।भरकारों  नोकरों  में  झाप  कहा  तक
 जायेगे,  म्युनिसिपैलिटी  बालों  को  श्री  लिया  जायेगा
 या  नहीं,  डिक्ट्रिवट  बोरस  और  पंचायतों  में  भी
 जो  सरकारी  काम  के  भग  है  वहा  भी  ले  जायेंगे
 था  नही --यह  मानूस  नहीं  होता  है  हमको  ।
 केवल  जॉ सेन्ट्रल  गबनेमेट  सर्वेट्स  ह ैउन्ही  को  लिया
 जायेगा  या  प्रास्स  बालों  को,  स्युनिसिपैलिटी,
 डिस्ट्रिक्ट  बोर्टल  और  पंचायत  वालों  को  भी
 लिया  जायेगा  या  क्‍या  किया  जायेगा  ?  यदि  एक
 जगह  किया  और  दूसरी  जगह  नहीं  किया  तो
 उसका  नतीजा  क्‍या  होगा  ?  उससे  असतोध  बढ़ेंगा।
 ह्म  मानते  हैं  भापकी  शक्सि  सीमित  है  और  माग
 भी  है  स्ीड-बेस्ड  पे  की  लेकिन  झपको  सोचना  है
 कि  जिनसे  आप  टैक्‍स  वसूल  करते  है  उन  मरीवों
 की  क्या  दशा  होगी  ?  उसकी  तरफ  भी  कभी  देखा
 है?  मुझे  कशी-कशी  डर  लगता  है  कि  सरकारी
 सलौकरो  का  बही  एक  पिविलेज्ड  कलास  न  बस
 जाये  शौर  वर  आम  जनता  से  दूर  हो  जाये।
 इसलिए  जब  सके  आप  उन  लोगों  की  दशा  नहीं
 सुधारेंगे  तब  तक  टिकररिंग  से  काम  नहीं  लेगा ।
 इस  देश  मे  जा  किसान  है,  मजदूर  हैं  उनकी  दशा
 मी  पधापको  सुधारनों  है।  उनकी  तरक  हमारा
 ध्यान  कम  जाता  है।  खेत  मे  काम  करने  बाले
 जा  हैं  उनकी  न  कोई  जमात  है  और  न  उनका
 कोई  झमर  ही  होता  है  शौर  a  वह  कोई  आास्टीलन
 करते  है। मैं  समझता  हु  उनकी  जो  जमात  है
 बहू  किसी  भी  जमात  से  कम  नहीं  है  बल्कि
 सबसे  बडी  जमात  है।  किसानो  झौर  लेत  में
 काम  करने  वाले  मजहूरो  को  जम।त  सबसे  बड़ो
 है  लेकिन  उनकी  क्या  हासत  है  ?  एक  कैक्टरी
 में  झगर  दस  हजार  मजदूर  हैं  तो  उनके  लिए
 सारी  सुविधाये  हैं  7  उनके  लिए  स्कूल  भी  है,
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 [at  डी०  एन०  तिवारी]
 हास्पीटल  भी  हैं,  सभी  कुछ  है  लेकिन  एक  हलाकि
 मे झगर  ५  हजार  या  oe  हजार  बोत  में  काम
 करने  वाले  मजदूर  है  तो  उनके  लिए  कोई  सुविधा
 सहीं  है।  वह  झगर  बोमार  पड़ते  हैं  तो  उनको

 छ्द्री  मिलने  का  सवाल  नहीं  है  बीमार
 पड़  गए,  काम  नहीं  करेगे  तो  उनका  खों  रहना
 पड़ेगा  1  उसके  बीमार  होने  पर  किसी  प्रकार  गी
 दवा  दाह  का  भी  प्रबन्ध  नहीं  है।  इसलिए  मैं
 कहता  हु  श्राप  सभी  को  सुविधायें  देते  है  ता  उन
 लोगों  के  तारे  में  भी  सोले |  खेत  से  काम  करने
 वाले  मजदूर  भौर  छोटे-छोटे  जो  किसान  है
 उनका  क्‍या  होगा  /  हम  लोग  रोज़  देखते  है  उनक
 नने  पर  कपड़ा  नहीं  है  उनके  पास  खान  का  नहीं
 है ।  इस  कड़ी  धूप  से  बह  छेल  में  काम  करते
 हैं,  एक  लोटा  पानों  पिया.  और  बीमार  हा  गए
 तो  उनकी  कार्ट  दवा  नहीं  होती  है।ता  उन
 लोगों  मे  लिए  क्‍या  हांगा  ?  जा  आर्गेना:७५४  लबर
 है.  उसके  लिए  आप  सब  ae  कर  रहे  है। जा
 बॉकल  सैक्शन  है  उसके  लिए  श्राप  बर  रह  है
 जो  लड  सकता  है  उसके  जिए  कर  रह  है  नषिन
 उन  लोगा  की  तरफ  भो  ग्रापका  ध्यान  कभी
 जायेगा  या  नहीं  ?  हम  मानते  है  जा  छाटे-छाट
 फिसान  है  वह  झकंगनल  नेबर  एम्प्नाय  कर।  हैं
 और  उनकी  शक्ति  के  बाहर  की  बात  यह  है  कि  सारा
 प्रबन्ध  बढ़  बार  सक  |  बह  ता  आपकी  हो  करना
 है,  सरकार  की  झार  से  बरना  है । यादि  नार्गारत
 को  हैसियत  से  नहीं  तो  खेती  का  उत्पादन  बढाने
 के  लिए  ही  खनना  प्रबत्ध  भ्रापका  करना  होगा
 ताकि  वह  स्वस्थ  रह  सके  झौर  खेली  का  काम
 अच्छी  तरह  से  कर  सके  बरना  झापका  जो  प्रा-
 शक्शन  घटा  है  भ्रनाज  का  वह  शोर  भी  'भटना
 जायेगा  ।

 SHRI  K  BALADHANDAYUTHAM
 (Comnbatore)  ३  Sir,  as  usual,  I  mae  to
 Oppose  the  Finance  Bill  za  roto.

 MR,  CHAIRMAN  :  But,  tet  him  not
 make  the  usual  speech.

 SHRI  K  BALADHANDAYUTHAM
 I  am  not  gomg  to  make  the  usual  speech,
 व्‌  am  trymng  to  give  a  constructive  sugges-
 tion  on  the  approach  of  the  whole  Finance
 Bill.
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 We  have  been  bequeathed  a  bureaucra-
 tle  system  and  a  social  order  by  the
 Briush.  We  seem  to  continue  the  same  sys-
 tem  and  structure  by  some  sort  of  spiritual
 slavery  to  the  erstwhile  rulers.

 Now,  2  tall  claim  is  being  made  by  the
 Finance  Minister  that  this  Budget  of  his
 has  got  a  social  objective-self-reliance,
 growth  rate  ami  also  social  objective  of
 social  yustce  I  am  afraid,  the  structure,
 the  system  and  the  policy  of  taxation  be-
 queathed  to  us  by  the  British  has  not  got
 even,  what  ts  fashionably  called,  capa-
 city  fo  raising  resources  for  a  law  and
 order  Government  It  ts  not  even  that
 When  the  Brittshers  adopted  this  taxation
 poluy,  it  was  more  the  observance  of  a
 dharma  of  the  pick-pochet  They  were
 alien  rulers,  they  were  imperialists  and  thev

 were  not  interested  into  what  happened
 to  agriculture  to  the  industry  or  to  the
 people  They  only  wanted  money  Now
 following  the  same  structure  and  the  same
 poly,  if  you  try  to  acheve  social  justice
 through  this  Bill,  Io  will  say  the  whole
 thing  is  a  bosh  and  a  bunkum  I  do  not
 know  whether  vou  are  trying  to  fool  others
 or  fool  vourselves  Because,  this  policy  of
 taxation  0  raising  resources  throngh  taxes
 ws  advocated  by  the  Government  every  time
 on  the  plea  that  they  must  widen  the  base
 of  taxation  because  they  want  more  re-
 sources  They  also  plead  that  the  tasks
 set  for  this  Government  arc  such  that  they
 anced  more  and  more  of  resources  and  that
 they  will  be  nnable  to  do  so  without  rars-
 ing  resources  through  the  conventional  tax-
 ing  methods  and  widemng  their  base  On
 the  one  hand  you  are  trying  to  levy  taxes
 which  inevitably  lead  to  rise  in  prices.  On
 the  other  hand,  the  monopolists  in  this
 wuntry,  who  have  also  been  reared  by  the
 taxation  policy  of  the  last  25  years,  are
 also  widening  ther  base  and  runming  a
 parallel  Government.  We  do  not  like  the
 ways  of  their  speculation  and  exploitation
 and  other  means  that  they  are  following.
 So,  ultimately  the  situation  and  the  soil
 is  created  that  lend  itelf  to  the  conserva-
 uve  forces  to  oppose  change  and  that  such
 Change  is  resisted.  If  there  are  vested  in-
 terests  who  do  not  want  a  change,  they
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 operate  in  this  soil  and  if  you  are  for
 change,  it  is  not  enough  to  envisage
 changes  but  also  provide  against  those
 vested  interests  and  conservative  forces  who
 will  exploit  the  given  situation  to  use  the
 very  people  against  these  very  policies.  So,
 your  Budget  creates  conditions  or  creates
 a  soil  where  right-reaction  in  collaboration
 with  foreign  forces  can  operate  and  scuttle
 all  your  scheme  of  development  or  improv-
 ing  the  standard  of  living  of  the  people.  |
 am,  therefore,  making  a  constructive  pro-
 posal  that  if  you  really  want  social  justice
 to  be  the  objective  of  your  taxation  policy,
 then  you  should  not  depend  upon  taxes.
 Your  revenues  must  be  from  non-tax  re-
 sources.

 You  must  rely  more  on  tton-tax.  re-
 sources,  because  whatever  tax  you  levy,
 either  direct  or  indirect,  is  generally  shifted
 on  to  the  shoulders  of  the  people,  the  con-
 sumer  or  the  citizen.  You  may  ask,  what
 ure  non-tax  resources  ?  In  this  connection,
 |  think  Shri  Dinesh  Singh  made  a  very
 good  proposal  yesterday.  He  quoted  the
 Soviet  Union  ay  an  example.  As  a  com-
 munist,  |  would  like  to  quote  a  capitalist
 example,  for  creating  conditions  for  achi-
 eving  an  economic  miracle  by  adopting
 certain  measures  which  are  within  the  fra-
 mework  of  capitalism,  which  are  not  out-
 side  the  frame  work  of  capitalism  but  are
 consistent  with  it.

 When  I  say  non-tax  resources,  take  the
 public  sector  as  it  is.  Social  justice  requires
 that  the  State  undertake  the  respomubilitv
 of  building  heavy  industries.  Agreed.  I
 am  not  opposed  to  it.  You  have  built  it.
 But  what  is  happening?  Ao  ordinary  man
 can  see  the  difference  between  the  private
 sector  and  the  public  sector.  My  personal
 experience  is  that  when  you  go  to  a  private
 sector  concern,  you  see  the  workers  are  at
 thelr  place  attentive  to  their  work.  When
 you  go  to  a  public  sector  concern,  apart
 from  the  losses  and  other  confusion,  I  do
 not  find  even  the  workers  attending  to  their
 work.  I  see  most  of  them  roaming  about.

 How  does  it  happen?  We  are  trying  to
 build  up  a  new  society.  If  we  do  not
 understand  social  psychology,  if  we  do  not
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 understand  why  they  behave  in  a  particular
 manner,  we  will  not  be  able  to  tackle  the
 problems  of  this  country.  Again  we  will
 suffer,  because  those  who  are  not  interested
 in  change,  will  upset  our  pians  and  pro-
 grammes.

 What  is  the  problem  there?  When  we
 go  to  a  private  sector,  there  is  at  least  a
 motive  there,  a  selfish  motive.  There  is
 the  master  to  see  that  he  profits.  So  he
 supervises.  He  gets  certain  things  done
 by  sheer  discipline  or  sheer  force.  Workers
 are  motivated  by  the  prospect  of  improve-
 ment  of  their  working  conditions  and  living
 conditions.  That  motive  operates.  But
 when  you  go  to  a  public  sector,  there  is
 a  higher  and  nobler  motive  possible.  Dur-
 ing  the  war,  we  saw  how  the  public  sector
 rose  to  the  occasion.  how  the  workers  gave
 new  ideas.  they  did  some  innovation  and
 they  were  uble  to  supply  in  time  and  in
 adequate  quantities  whatever  was  expected
 of  them  There  was  4  patriotic  motive
 behind.  which  did  give  good  results.  |
 ask  :  how  is  it  that  you  are  not  able  to
 supply  that  patriotic  motive  to  the
 employees  because.  after  all,  produc-
 tion  depends  upon  the  employees  or
 workers,  upon  the  ordinary  man,
 not  the  bureaucracy  or  management,  though
 they  have  a  part  to  play?  You  are  not
 able  to  do  it  because  the  worker  does  not
 feel  that  it  ७  his  property,  the  people’s
 property.  You  have  not  given  him  a  sense
 of  parucipation.

 Again  aad  again,  the  Public  Undertakings
 Committee  have  given  report  after  report
 saying  that  workers’  participation  is  essen-
 tial  in  the  public  sector  because  there  must
 be  a  higher  and  nobler  motivation,  a  pat-
 riotic  motivation,  which  could  be  given  not
 by  your  talk,  not  by  any  number  of
 speeches  by  the  Prime  Minister  or  the
 Finance  Minister,  but  by  giving  them  a
 sense  of  participation.  That  will  come  only
 when  he  is  made  to  feel  that  he  is  part  of
 the  management  at  every  lével.  If  he  is
 given  that  sense  of  participation  in  manage-
 ment  at  all  levels,  he  develops  a  patriotic
 spirit  and  is  able  to  produce  more,  to  see
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 that  production  is  increased  and  produc-
 tivity  is  improved,  that  he  does  this  for  the
 country,  for  the  people  as  a  partner  in
 thes  great  pilgrimage  we  have  undertaken
 to  build  a  new  India.  He  will  also  be
 a  real  participant.  But  the  Government
 and  the  managements  are  not  at  all  pre-
 pared  even  to  concede  this  participation  of
 workers  in  the  management.  ‘That  is  one
 thing.

 With  regard  tw  social  justice  being
 achieved  by  raising  resources,  the  other
 thing  will  be  consume:  goods  industries
 You  are  already  taking  over  sich  mills
 Consumer  goods  industries  are  those  which
 give  profit  immediately  whereas  in  heavy
 jndustres  there  is  a  long  gestation  penod
 and  the  return  will  be  spread  over  a  long
 period.  But  consumer  indusiries  are  well
 developed  already.  Textiles,  sugar  etc
 these  give  immediate  profit  They  are  al-
 candy  established  But  you  take  over  only
 (he  sick  mulls,  Government  take  over  those
 which  are  not  profitable  If  they  are  pro-
 titable,  he  will  continue  to  loot  Thereby.
 you  not  only  deny  the  exchequer  the  re-
 veruc,  He  will  also  deny  a  fair  price
 jo  the  consume:.  You  deny  a  far  deal
 to  the  worker.  This  leads  to  trouble.  When
 they  want  something,  they  will  also  devise
 means  which  witl  upset  things  and  produce
 even  chaos  and  confusion.

 You  are  now  committed  to  taking  over
 the  gram  trade  You  are  now  committed
 to  supply  at  least  grain  to  the  people
 through  the  distributing  agencies  You  are
 now  taking  over  yarn.  What  is  the  situa-
 tion?  When  the  Government  wants  to  take
 over  the  control,  and  take  over  the  entire
 stock  of  yarn,  here  is  a  problem  of  the
 bureaucracy  not  allowing  you  to  do  it,
 because,  here  is  the  Textile  Commussioner
 who  allocates  ordinary  yarn  intended  for  a
 weaver  to  the  hosiery  industry  in  my  cons-
 tituency  329  Tirupur.  All  the  600  hosiery
 factories  are  closed  down  for  a  month  be-
 cause  they  did  not  get  the  proper  yarn
 intended  for  them.  In  another  area  per-
 haps  where  the  weavers  want  the  requined
 yarn,  they  must  have  got  the  hosiery  yarn.
 The  Textsle  Commissioner  is  ignorant  sbout
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 the  pattera  of  production  in  the  fectery  and
 ‘also  ignorant  about  the
 weaver,  namely,  the  count
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 products  at  cheaper
 ig  there,  it  will  go  to  country
 the  exchequer,  and  to  the  people.  So,
 do  not  see  why  you  should  take  over  only
 the  sick  mulls  and  the  sick  factories.  Par-
 tucularly  m  respect  of  sugarcane,  not  only
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 of  profit  today,  and  I  have  got  examples

 SHRI  DINFN  BHATTACHARYYA
 (Serampore)  They  make  the  highest  con-
 tribution  to  the  Congress  funds.

 SHRI  K  BAI  ADHANDAYUTHAM  :
 Where  the  owners  of  sugar  factories  have
 been  able  to  tide  overt  the  crisis  in  other
 industnes  through  sugas  I  know  of  ins-
 tances  where  such  u  thing  occurs  im  respect
 of  the  sugarcane  growers  in  the  sugar  in-
 dustry  The  tactory-owner  says,  Govern-
 ment  says  I  should  pay  Rs.  85;  well,  I  will
 pay  Rs  i%  The  only  thing  ia,  I  will
 give  you  a  share  certificate  for  Rs.  0  pei
 every  tonne,  and  with  that  share,  he  can
 tide  over  the  crists  in  another  industry.
 This  the  amount  of  money  they  are
 making  out  of  the  sugar  industry.

 MR  CHAIRMAN  :  The  hon.  Member's
 time  is  up  0  minutes  is  written  against
 you.

 SHRI  K.  BALADHANDAYUTHAM  :
 You  must  give  me  some  more  time.  I  was
 not  here  yesterday.

 MR.  CHAIRMAN
 bell  after  20  minutes.

 SHRI  K.  BALADHANDAYUTHAM  :
 I  will  finish  in  a  few  minutes,  Sir.  So,  when
 you  take  up  the  consumer  industries  you

 :  I  have  rung  the
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 will  be  able  to  achieve  all  the  three  things
 you  want  to.  The  consumer's  wants  are
 satisfied.  The  price  qtestion  does  sot
 arse:  there  is  no  question  of  price-hike,  a
 problem  whith  you  are  not  able  to  control.
 Then  there  is  no  question  of  the  lack  of
 Yesources,  thus  creating  a  condition  where
 the  other  people  try  to  pay  money  to  the
 Congress  party  and  so  on;  all  this  will
 not  be  there.  The  elections  can  be  fair
 and  free.

 Another  question  is  this.  I  want  to
 give  un  example.  When  I  was  in  Japan
 last  week,  they  told  me  that  they  have
 taken  over  the  cigarette  factories.  They
 said  it  ७  a  monopoly,  and  “we  are  going
 to  monopolise  it.”  I  thought  it  was  some-
 thing  Ifke  Tatas  and  Birlas.  But  they  said
 it  is  a  Government  monopoly.  Nobody
 else  could  produce  cigarettes;  only  the  Go-
 vernment  can  produce  cigarettes;  they  have
 taken  ever  the  grain  trade.  The  Govern-
 ment  there,  in  spite  of  Japan  having  multi-
 flational  corporations  and  going  towards  a
 larger  Japan  and  dominating  the  whole  of
 Asia—and  the  imperialism  and  militarism
 of  Japan  might  be  revived—have  taken
 over  the  cigarette  industry  and  the  grain
 trade.

 [  would  like  to  address  yourself  to  an-
 other  question.  If  you  want  social  justice
 to  be  done  in  respect  of  the  industries,  the
 key  question  is  how  you  are  going  to  face
 the  problem  of  wages.  |  must  tell  you
 that  you  are  not  even  capztalistic  like
 Japan.  Even  Indian  capitalism  is  so
 different  from  the  capitalist  system  else-
 where,  because  you  continue  to  carry  for-
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 to  the  bullock-cart,
 much  Tr

 For  the  machines  you  pay  the  high  price
 they  ask  you  in  the  world  market,  because
 yon  want  to  industrialise.  Similarly,  you
 must  pay  the  price  for  the  worker  who
 is  the  living  machine  and  real  producers.
 Uniess  you  give  him  a  living  wage,  the
 need  based  minimum  wage,  you  are  not
 going  to  get  through  this  problem  of
 reduced  production  and  lack  of  develop-
 ment  and  industrialisation  and  other
 economic  fils  referred  to  in  the  eco-
 nomic  survey.  Our  friend  Tiwari  talked
 about  the  conditions  in  the  villages.
 He  belongs,  to  the  governing  party
 which  creates  monopoly  on  the  one
 hand  and  abysmal  poverty  on  the  other
 side.  The  need  based  minimum  wage  must
 be  the  policy.  Otherwise  you  are  not
 going  to  face  up  to  the  danger  of  right
 reaction  which,  you  say,  is  now  looming
 large.

 T  gave  the  example  of  Japan,  because  in
 Japan  there  has  been  an  economic  miracle,
 that  country  believes  in  the  need  based
 minimum  wage.  The  Japan's  worker  de-
 manded;  “I  am  producing  the  same  thing
 as  the  western  people,  in  electronica  and
 in  othe:  things:  pay  me  the  same  wage.”
 They  purchased  the  know-how  from  Ame-
 rica,  they  have  beaten  America.  They
 paid  2  times  if  necessary.  They  paid  the
 worker  the  need  based  minimum  wage.
 Strikes  Were  permitted.  It  is  not  said,  like
 here,  as  if  strikes  create  disruption  or
 strikes  stand  in  the  way  of  production.  In
 January  they  declare  their  demands.  In
 spring  they  go  into  battle  and  they  get
 their  demands  and  they  have  got
 Western  standard  wages.  Strikes  are
 in  a  country,  which  was  once  a  fascist
 State.

 ‘we  cannot  pay  so

 they  were  able  to  beat  the  topeiiest  capi-
 talist  country.  If  you  want  te  be  capitalist,
 at  least  follow  the  example  of  Sapan  and
 try  to  see  that  these  three  things  are
 out.  Firstly  your  whole
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 entire  working  class  employees  in  ..the
 country  feel,  safe  by  assuring  them  the  need
 based,  minimum  wage.

 The'task  of  building  this  country  caanot
 be  done  by  bureaucrats.  It  has  to  be  done
 jn  thé  teeth  of  opposition  from  conserva-
 ‘tive  forces..  That’can  be  done  only  by  the
 participation  of  the  people  and  by  rousing

 ‘their  patriotism.

 MR.  CHAIRMAN  :  I  have  got  here
 quite  a:,number  of  names.  We  have  to

 -conclude  this  Bill  today.  40  minutes  are
 left.  So  only  five  minutes  will  be  allowed
 to  each  Member.  I  request  the  co-opera-
 tion  of,  all  the  Members.

 SHRI  P.  GANGADEB  (Angul)  :  I  rise
 to  speak  on  the  Bill  under  discussion.  |
 know  the  time  is  very  short  for  me  to  say
 all  I  want  to'say.  Before  coming  to  some
 of  the  specific  aspects  of  this  Bill,  let  me
 refer  to  the  general  economic  situation  in
 a  nutshell.

 In  spitebf  the  fact  that  there  has  been
 all  round:  progress.in  the  economy  over  the
 last  three’  or.four  years,  the  population  has
 been’  increasing  fast  and  the  requirements
 going  up  at’  a:  much  faster  rate  than  the
 increase’  in  ‘the  production.

 An,  inflationary  situation  is  afoot  in  this
 country.  ;::This  is  perhaps  one  of  the  rea-
 sons  for  the  widespread  hardship  and

 ‘growing  sense  of  frustration  cll  over  the
 country.  This  problem  is  of  a  very  great
 magnitude  :if  I  may  say  so  and  it  can  only
 be  solved  if.  we:  make  the  best  use  of  the
 potentials  and.  resources  available  for  the
 development.

 &

 As  you  are  aware,  the  system  of  taxation
 and  public  spending  comes  under  the  Fi-
 nance  Department  and  they  have  a  lot  to
 do  with  the  findings  of  such  solutions.  The
 first  and  foremost  priority  should  be  to
 solve  the  problem  of  rising  prices.  The
 budget  proposals  should  be  looked  at  from
 this  angle.  What  we  find  is  that  the  infla-
 tionary.  pressures.:are  created  by  the  growth
 of  unaccounted  money.  Unless  resource
 mobilisation  is  stepped  up  to  tap  such
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 06  geared.  up  to  mop  up  the  unacco

 tions  of  the  Wanachoo  Committee  fo
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 main.  a  far  ery.  It  is  in  the  fitr
 things  that  the  methods  of  taxation

 money.  I.  do  hope  that  the  Govemp
 would  soon  ,implement  the  recomm

 proper  assessment  and  collections.
 to  the  Finance  Minister  that  he  has  ind
 heen  considerate  to  backward  areas;
 increase  in  the  subsidy  for  capital
 ments  in  backward  areas  from  0  per
 to  I5  per'cent  is  undoubtedly.  a  timely
 ture.  Nevertheless,  {  feel  that  this  pro
 requires’  much  more  ४00  solutio
 years  pass  by.  In  many  places,  resol
 are  available  in  plenty.  But,  their w
 tion  is  crippled  by  the  inadequate
 structure  facilities.  In  the  State  of  Ori
 for  example,  the  railway  line
 Bimiagarh  and  Talcher  has  _  been
 in  cold  storage  for  a  long
 apparently  on  the  ground  that
 project  is  uneconomical.  But,
 it  is  everybody’s  knowledge  that  the  ९
 letion  of  this  railway  line  would  auto
 cally  open  up  the  vast  possibilities  of  dey
 lopment  of  minerals  and  forest
 in  that  area.

 MR.  CHAIRMAN  :  The  hon.
 time  is  up.

 Membe

 i
 SHRI  P.  GANGADEB  :  I  shall  t

 to  be  very  very  brief.  May  I  be  giv
 three  more  minutes  if  you  do  not  mind

 MR.  CHAIRMAN  No,  please.
 would  mean  a  breach  of  agreement.

 SHRI  P.  GANGADEB  :  The  most
 portant  thing  is  the  supply  of  power.
 is  to-day  not  being  supplied  adequately  at
 we  are  really  distressed  so  much  that}
 supply  of  power  must  be  guaranteed
 improving  the  management  of  power  pla
 and  distribution  system.  That  is  the  onl
 way  out.  Only  a  rapid  increase  in  product
 vity  in  the  factories  and  farms  can  Te
 bring  about  price  stability.  Let  me,  the
 fore,  request  that  this  aspect  of  the  matte
 which  we  think  is  very  important,  be
 ways  kept  in  mind  while  steering  the  wi
 of  administration.
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 Regarding  expenditure  side,  |  wanted  to
 १09  something.  But,  I  don't  have  time  and
 theretore  I  2096  to  the  end  and  tet  me
 ga  on  to  say  that  in  spite  of  20  years  of
 development  in  our  country,  the  disparities
 are  still  persisting  both  at  income  levels
 and  at  prosperity  levels.  What  is  worse
 is  that  sanitation  facilities  are  conspicuously
 ubsent  in  most  aureus  of  the  country.

 75.60  brs.

 In  conclusion,  I  wish  to  ४४५  that  very
 eurly  steps  are  necessary  to  see  that  the
 minimum  needs  of  the  people  are  fully
 satisfied.  In  the  areas  affected  by  drought
 and  scarcity,  more  investments  in  socially
 desirable  item»  should  be  pumped  in.  which
 will  prove  greater  employment  and  give
 a  guarantee  for  better  life  for  the  people.

 With  these  words,  I  support  the  Finance
 Bill  and  trust  my  suggestions  will  receive
 the  careful  consideration  of  the  CGovern-
 ment.

 ar  मिका  प्रसाद  (बल्विया )  समायति  जी,
 मैं  उपेक्षित  और  पिछड़े  क्षेत्र  से  ब्राता  ह  भ्रभी
 हुगारे  साथी  मे  भी  कहा  ि  अपेक्षित  क्षेत्रो  की
 वर्क  हमारी  5  वर्षों  की  ग्राजादी  के  बाद  भी
 जितना  सरकार  को  ध्यान  जाना  चाहिए  था  यक
 नहीं  जा  सका।  विशेध  कर  देश  के  ग्रामीण  मजदूर
 और  उपेक्षित  क्षेत्र  के  बारें  में  ब्रा  कहना  यह  है
 कि  जितने  ऐसे  पराकेट्स  देश  म  हा  जा  उपेक्षित

 झोौर  पिछडे  हुए  है  उस  का  एक  अलग  बजट
 बतना  चाहिए  बिशेष  रूप  से  जा  ग्रामीण  मजदूर
 है  जा  हहनाल  नहीं  कर  सकते,  जो  धमकी  नहीं
 दे  सकते,  जो  वारगेनिंग  नहीं  कर  सबसे,  जो
 खेतिहर  मजदूर  हैं,  भूमिहीन  मजदूर  है,  रिक्शे
 बाने,  योगय  आने  या  छोटे  दुनगबदार  है,  उनको
 सोलल  रेम्रॉलिविलिटो'  चेने  के  लिए  भारत

 सरकार  को  कोई  से  कोई  झपना  रास्ता  मिकालना
 चाहिए  t

 ara  हम  स्वतन्जता  की  रजन  जयतो  मना  रहे
 है  1  भारत  सरकार  ने  देश  को  झाजादी  के  लिए
 लड़ने  वाले  सैनिकों  के  लिए  पेशन  को  व्यवस्था
 को  है। लेकिन  भारत  सरकार  से  बढ  करके
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 हमारी  उत्तर  प्रदेश  को  सरकार  ने  व्यवस्था  को
 है। कह  कहती  है  कि  झाजादी  के  लिए  लड़ने
 बाले  जो  भैनिक  है  उस  का  हक  है  दि  वह  पेंशन
 पाए  लेकिन  हमारी  भारत  सरकार  कहती  हैं
 कि  भिक्षा  के  रूप  में,  दया  के  रूप  में  झगर  इनकम
 इसली  है  तो  देंगे,  नहीं  सो  नहीं  देंगे  मवलब
 कोई  राइट  नहीं  है  उन  वह  बल्कि  गरीब  प्रगर  हैं
 तो  देंगे।  मेरा  कहने  का  मतलब  यह  है  कि  जो  भी
 झाप  देते  है,  बह  सौ  रुपये  देते  हैं,  ौर  भाप  दो  सौ  रूपये
 हने  है  तो  जो  भी  श्राप  को  देना  है  बह  उन  को  दें।
 'गर  प्रदेश  सरकार  दे  सकक्‍नी  है,  वह  यह  कह  सकतो  है
 कि  स्वतन्वता  सम्राम  के  सैनिकों  का  यह  हक  है,  उन
 को  यह  मिलना  चाहिए  तो  यहाँ  से  भी  उन
 को  उसी  रूप  में  मिलना  चाहिए  t  वहा  घर  तीन
 महीने  जेल  जाने  बाले  और  साल  भर  फरार
 कहने  वाले  को  दे  रहें  है । श्राप  ने  6  महीने
 की  कैद  लगा  रखी  है।  मेरा  निव्दन  है  कि  स्व-
 तबला  संग्राम  के  सैनिकों  के  साथ  हिलाई  होनी
 चाहिए  t  वह  ह्राजादी  हे  लिए  लड़से  बाने  सैनिक

 बढ़त  कम  झब  रह  गए  हैं  ।  बहुत  ही  जल्दी  हम
 समझते  हैं  कि  चार  पाच  बचों  के  बाद  सेशन  पाने
 के  मुश्तहक  नहीं  रहेंगे।  तो  उन  के  लड़कों  को
 उस  के  मरते  के  वाद  कम  से  कम  कुछ  सहूलियत
 भारत  सरकार  का  देनीं  चाहिए  जैसे  झौर  सरीको
 में  भारत  सरकार  न  विभिन्‍न  प्रकार  की  छूट
 व्यवस्था  की  है  उम्र  में,  क्‍्वालीफिकेशन  में,
 नेम  हो  परालिटिवन  सफरस  के  लडकों  के  बारे
 मे  भी  यह  रियायत  देनी  चाहिए।

 दूसरी  बान  में  खादी  कमीशन  के  बारे  में
 कहना  चाहता  हूं।  हमारा  क्षेत्र  उपेक्षित  और
 पिछड़ा  हुभा  श्षेत्र  है  जहां  पर  खादी  ही  एक
 इंडस्ट्री  है।  लेकिस  खादी  कमीशन  को  आप  देंखे,
 यह  पहली  मई  का  हिन्दुस्तान  टाइम्स  भ्रखबार
 है,  जिसमें  यह  निकला  हुआ  हैं--खादी  कमीशन  पूर
 रेकाई  हिसएतप्याइट्स  दी०  ७०  स०  +  इस  में  लिखा
 है  कि  जब  से  ह्म  ने  खादी  कमीशन  बताया  है
 उस  को  हम  ने  तोन  मा  चार  करोड़  रुपये  दिया
 है।  लेकिस  उस  तीस  चार  करोड़  के  दर  उस  में
 फिगर  दी  है  कि  हल  965-66  में  858.  54  लाख
 स्ववायर  मोटर  का  उस्पादन  था  प्लौर  9707  4
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 श्री  बन्द्रका  प्रसाद]
 वह  567  37  लाख  स्कवायर  मीटर  हो  गया।
 हसी  तरह  से  लेबर  भें  भी  देख ेतो  1965-66 & से
 करोब  !  लाख  82  हजार  लेबर  वहां  था  जा
 1970-71  में  लाख  ॥7  हजार  रह  गया।

 यानी  उस  के  बाद  लेबर  भी  कम  हो  गया।
 लेकिन  ऐडमिनिस्ट्रेटिय  एक्सपड़ोअर  उस  का  बढ़ा
 Bh 1965-66  में  वह  ‘7  ०१  ere  था  और
 1970-71  में  वह  2  63)  करोड़  हो  गया।  तो

 महू  क्‍यों हां  रहा  है  ?  इस  का  कारण  यह  #  ि
 इम  के  जा  कमचारों  है  एक  पब्लिक  सस्था
 बना  कर  के  श्स  का  जो  पैसा  है  उन  के  द्वारा
 वह  सारा  पैसा  डाइबर्ट  हो  रहा  है।  भ्धिकतर
 जा  कमचारी  है  वह  झपने  टी०  wo  डी०  ए०  में
 ज्यादातर  पैसा  ले  र  हैं  और  जा  मुख्य  उद्देश्य
 भारत  सरकार  का  था  इस  कमीशन  का  अनान
 का  कि  इस  से  गरीब  कलिता  को  और  गरीब
 लागों  को  काम  मिल  वह  ने  होकर  सारा  पैसा
 डाशइ्वट  हां  कर  बमबारिया  की  पाकेटस  में  जा
 बहा  है।

 इस  के  बारे  में  7क  मामूली  उदाहरण  देता

 हू  बि  चार  पाच  यहां  खादी  तथा  ग्रासाथोग  भवन
 Bi 1972  में  3]  हज्यर  वी  चारी  हुई  लेकिन
 आज  तक  उस  के  बार॑  में  कुछ  नहीं  हुआ  दस
 जाग  अत  एक  आदमी  ले  झाया।  उस  ने  बह
 जमा  भी  नहीं  मिया  और  अपन  पहन  लिया  |
 7  सो  कल  जा  बगला  देश  सप्नाई  के  थ

 बह  सब  सैम्पल  में  काट  लिया।  इसी  तरह  से
 3000  का  शाइर  जेल  मे  था।  उस  के  लिए

 बह  झगनी  फर्जी  सस्था  बना  कर  के  भ्रपनी  सरथा
 के  लिए  ट्र  देते  हैं  और  खादी  भवन  मा  पैसा
 अपन  टी०  7०,  डी०  wo  में  लेते  हैं  ।  इस  तरह  से  बहा
 करप्सन  है  -  उस  भी  झार  मत्रो  महांदय
 ध्यान  द  झौर  सी०  बीन  स्‍प्राई०  ककी  जाथ  उस  के
 लिए  बिठाए।  जाग  कर  के  इस  की  ठोक  ठीक
 डपयस्था  करें  ताकि  गरोओ  का  झौर  कत्तिना  वा
 सहायता  मिल  मके  |

 उत्तर  प्रदेश  में  बिजली  के  इजीतियरा  मे

 हहतात  की  थो।इस  के  माती  हैं  कि  हमारी
 ब्लानिग  कही  डिफिक्टिव  है।  हमे  पहले  भंगवात
 भराते  कोतरी  करे  ये।  लेकित  श्ाज  हरित  क्रान्ति
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 भाई,  बिजली  की  व्यवस्था  ह  |  किलसु  बह  पान
 मिग  हमारी  समझ  &%  हीक  नहीं  थी  बसोकि  उस
 में  भी  हम  पानी  वे  भरोसे  रह  गए  कि  पानी  हां
 तो  बिजसी  मिले,  पाती  ने  ही  तो  बिजली  ने
 मिले  (इस  के  लिए  प्लानिंग  होगी  चाहिए  थी
 कि  अगर  पानी  ने  मिले  तो  बिजली  कहां  के
 आएणगी।  उस  के  लिए  हमारे  प्रदेश  की  सरकार
 ने  अरंस्रपावर  स्टेशन  के  लिए  कुछ  सुझाव  केसदीय
 मरकार  के  पास  स्वीजृति  के  लिए  भेजे  हैं,  उन  का
 स्वीवार  किया  जाय  |  समय  की  कमी  के  कारण
 मैं  केवल  उन  के  नाम  पढ़  दे  रहा  ह--हरिद्वार
 जल-विद्युत  परियाजना  (100  मेगावाट)  मनेरी
 भाली  जल-विज्वुत  परियोजना  हिलीय  चरण  (756
 मगावाट)  विष्णु  प्रयाग  जल-विज्युत  परियोजना

 (202  मंगावाट)  बावाला-मन्द  प्रमाण  जल-विश्वत
 परियाजना  (130  मगावाट)  हर्दुआगज  तापीय
 बिस्तार  चाठम  चरण  (120  मेगावाट)  झोबरा
 तापीय  विस्तार  तृतीय  चरण  (400  मेगावाट)
 गोरखपुर  तापीय  परियोजना  (400  मगावाट)
 गैस  टर्वाइन  परियाजना  (100  मंगावाट)  ।  इस
 सबध  मे  भो  हमारा  यह  कहना  है  कि  यह  थमज-
 पाजर  जा  है  यह  भी  कोयले  की  कमी  का  गई  ता
 नहों  तैयार  हो  सकती  भ्राज  बायस  का  हाहाकार
 मचा  हुभ।  है।ता  यह  भी  काम  नहीं  द  पाएगा।
 एसी  हालत  में  उत्तर  प्रदेश  में  जा  हमारी  जनसवया

 है  शझौर  जा  हमारा  झाबार  है  उस  वे  हिसाव  मे
 एटामिक  एनजी  का  जो  आप  ने  प्लाट  दिया  हैं
 बह  कम  से  कम  हमार  पूर्वी  जिला  के  लिए  ह. औ
 प्लाट  और  हो  ह. ल  बिजलों  का  काम  चल  सकता

 हैं। इस  ग॑  ऊपर  मती  महोदय  भी  ध्यान  देंगे।

 हमारे  यहा  बाढ़  से  गंगा  झौर  बाभरा  बदिया
 काटती  है।  उस  का  बचाइए ।  सिचाई'  की  व्यवस्था
 कीजिए  ।  अगर  एक  फसल  की  जगह  थार  फसस

 हा  ता  हमारी  गरीबी  मिट  सकती  है।

 हमारे  मूरबी  उत्तर  प्रदेश  में  झग्रेखा  के  बेकन  से

 928  से  पस्निक  सैक्टर  में  एक  आआपियम  पौकटी

 है। भाग  उस  की  अपक्षा  हां  रही  है। 15  2

 करोड  का  फारेस  एक्मचेंज  उस  से  हम  कमाते  हैं।

 एक  कोटेशन  में  झापे  का  दे  रहा  हूं
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 सलापति  अहोदय  झ  भ्राप  समाप्त  कोजिए  |
 अगर  मेम्बर  साहबन  इस  तरह  से  करेगे  तो  मालूम
 नही  डिबेट  कब  मक्  चलेगी।  इसलिए  दूसरी  घटी
 बजे  तो  प्राप  को  खत्म  कर  देना  चाहिए।  झगर
 इस  तरह  से  मेम्बर  कॉझापरेट  नहीं  करेंगे  तो
 दूसरी  प्रटी  के  आद  जो  कुछ  वह  बालेगे  वह
 क्सपज  करना  पड़ेगा  -  इसलिए?  ्य  श्राप  खत्म
 कॉरिए  t

 करे  ऋन्किका  प्रसाद  में  समा  फेर  रहा  हु  4972
 में  लगभग  5  2  जरा  हा  फारन  एक्सचेज

 इसन  कमाया  ।  ४७०  टन  रा  आपियम  का
 प्रोइक्शन  हुआ  |  यह  rs  कराए  प्रप  रा
 द्रापियम  हम  बाहर  भजत  हे  यहीं  फामसस्थटिकल
 कंपनियों  पर  लगा  दिया  जाये  ता  son  900
 रोड  का  फारत  एक्सचेज  टम  कमा  मकत  है  t

 हमने  शब्दो न.  साथ  भें  जिन  वियेयव  या  समर्थन
 करता  Ft

 को  चस्दूलाल  चस्राकर  (दुर्ग)  सेभापति
 महादप्र  जिस  जियेफ्रद  सरकार  के  छाथ  मे  एक

 बहुल  बडा  हथियार  होता  है  जिसके  जरिये  सरकार
 जिसे  सरश  के  घ्राधिक  सुधार  या  सामाजिक  न्याय
 पयना  आाहती  है  उस  लद््य  की  प्राप्ति  क्र  लिए
 आवश्यक  कदम  उठाली  है  tr  इस  पर्ठनूमि  में
 सरकार  का  पा  छ  बुनियादी  बाता  वी  आर
 विशेष  ध्यान  देन  की  आवश्यकता  है  1  एक  तो
 लोगो  को  आय  में  जो  झाज  बहत  बही  क्रसमानता
 &  उसे  धीर-धीरे  लेकिन  निश्चित  टाइम  बाउफ्ड
 प्राग्राम  बनाकर  दस  वर्ष  ने  झन्दर  दूर  करन  को
 आवश्यकता  है  |  लागा  की  स्यूनतम  प्राय  मे  एक
 झौर  दस  से  झधिक  फर्क  ने  हा  ।

 दूसरी  खात  है  ि  मुल्यों  में  स्थिरता  खाना
 झावश्यक  है  सरकार  थाहे  जिसने  भी  कदम
 उठा  मे  जैसे  बैकों  का  ाष्ट्रीयबरण,  मेड़  के  थोक
 ब्यापार  का  राषट्रीयकरण,  लेविन  जब  लक  देश  में
 काला  धन  रहेगा  तब  मूल्यों  में  स्थिरता  लाना
 भसम्भव  है  और  काले  घन  की  वृद्धि  रोकने  के  लिए
 ौर  ब्ंमात  काले  धन  को  समाप्त  करने  के  लिए
 डौस  तथा  व्याकहारिक  कदम  उठाने  की  झोवश्यकता

 है  1  इस  दिला  में  मरकार  ने  कई  कदम  उठाए
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 है  ।  लेकिन  उससे  उनका  सफलता  न्ही  मिली
 है  1  उसके  कई  कारण  हो  सकते  है  ।  दुछ  लोगा
 का  कहना  है  कि  जो  प्रत्यक्ष  कर  है  उनकी  दर
 अधिक  है  बहुत  से  व्यापारी  इतना  अधिक  कर
 न  देकर  उसका  छिपा  लेते  हैं  और  वह  बाला  बन
 रहे.  जाना.  है  ट्सलिए  यदि  वर्तमान  प्रत्यक्ष
 कार  की  ०7  प्रसिशत  दर  का  घटावर  75  प्रफिशत
 कर  दिया  जाये  ता  सरबार  की  आमदनी  भी
 अधिक  होगी  और  काले  थन  की  वाद  नी  नहीं
 होगी ॥

 तीसरा  /  बढ़लों  (ई  वेराजगारी  की  समस्या
 स  दिशा  मे  सरकार  ने  काई  बदम  उठाये  है  t
 लेकिन  फिर  भा  श््भी  तक  जा  कदम  उठे  है,

 उनसे  ऐसा  मालस  नहीं  होता  कि  बची  समस्‍या  में  जा
 बराजगार  ठ  हा  हैं,  उनका  नौकरी  मित,  सकेगी  ।
 सरकार  झपनो  नौकरी  मे  बराह्दों  लागा  को  तो
 सही  जगा  सबती  ।  एसो  स्थिति  में  ्य  नलवा
 कषि  और  छाड  तथा  मध्यम  उद्यागों  को  आर
 बराड़ा  बराजगारा  का  आकित  नहीं  परेग,  सब
 तक  सम  देश  मे  बेराजगार  ननॉगों  द  समया  बच्गी
 और  इससे  प्रव्यवस्था  फीनने  का  खतरा  ह
 इसलिए  सरा  सुझाव  है  ि  प्रत्यक  दस  गाल
 झ्ावादी  के  क्च  में  वाया  मल्टी-परपज़  एग्गनीकल्चरल

 ट्रनिग-कप्-वर्कशाप  संन्दर  सात  जाये  जिससे  कि
 उस  प्ले  गे  पर-लिखे  जड़के-्लहकिया  उस  नन्दों
 मे  जाम  सीख  पार  कपि  थे  काम  मे  लग  जाय  )
 मी  तरह  से  प्रस्येवा  दस  लाख  की  आबादी  के
 बीच  ह. 3  एक  मल्दीपरपज  प्रौद्यागिक  ट्रेनिंग म-
 'बबशाप  स्टर  हो,  जहा  ार,  तथा  मध्यम  दर्ज
 बे  उद्यागों  की  ट्रेनिंग  -ी  जाये  जेसे  कृषि  उत्पादन
 बी  चीजों  को  डिब्बे  में  बन्द  करना  छाटी-छाड़ी
 मशोले  बनाना,  दैनिक  उपयोग  वी  चीजे  बनाना
 सथा  मनीनो  को  सरस्मत  प्रादि  ।

 चौथा  है  क्षेत्रीय  भ्रसमालता  को  दूर  कग्ना--
 क्षेत्रीय  प्ममानता  को  दूर  करने  के  लिए  व्यावहारिक
 कदम  उठाना  ज़रूरी  है,  क्योंकि  इससे  देश  के
 झशास्ति  फैल  रहो  है।  पिछले  25  सालों  में
 देश  मे  पेत्रीय  प्रसमानना  घटने  के  बजाय  बकी
 है  ।  क्षेत्रीय  झसमाननता  को  मापने  का  मापदबड
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 क्या  है  ?  वह  यह  है  कि  किस  राज्य  में  प्रति
 व्यक्ति  वाषिक  आय  कितनी  है,  वहां  खेती  की

 सिचित  भूमि  का  प्रतिशत  क्या  है,  वहां  प्रति

 एक  हज़ार  किलोमीटर  वर्ग  भूमि  में  कितने  मील

 सड़कें  हैं,  रेलवे  लाइन  तथा  टेलोफोन  हैं  वहां
 प्रति  व्यक्ति  बिजली  की  खपत  कितनी  है,  वहां
 खेती  की  भूमि  में  प्रति  हैक्टेयर  पर  कितनी  रसायनिक
 खाद  की  खपत  होती  है  तथा  वहां  कितने  प्रतिशत
 व्यक्ति  पढ़े-लिखे  हैं  तथा  वहां  कितने  प्रतिशत
 लोगों  को  उद्योग  धन्धों  में  काम  मिला  है,  आदि  ।
 इनके  आंकड़ों  को  देखें  तो  मालूम  होगा  कि  समूचे
 देश  में  मध्य  प्रदेश  सवसे  अधिक  उपेक्षित  2)
 वहां  प्राकृतिक  साधन  मौजूद  हैं,  वह  प्रदेश  देश  के

 बीचों-बीच  है,  फिर  भी  उसकी  उपेक्षा  हुई  है
 और  केन्द्र  ने  इस  प्रदेश  के  साथ  ज्ञबरदस्त  अन्याय

 कियाहिहे।।

 उदाहरण  के  लिए  मध्य  प्रदेश  ने  इस  वर्ष  के
 भीषणतम  अकाल  का  सामना  करने  के  लिए  24

 करोड़  73  लाख  रूपये  की  मांग  की  |  केन्द्र  की
 अध्ययन  टीम  फरवरी  में  वहां  गई  श्र  उसने
 अप्रैल  में  अपनी  रिपोर्ट  दी  |  लेकिन  धन  अभी  तक

 वहां  नहीं  पहुंचा  ।  शहरी  क्षेत्र  में  पीने  के  पानी
 को  व्यवस्था  करने  के  लिए  धन  की  मांग  की

 गई,  लेकिन  उसके  लिए  भी  आशथिक  सहायता
 नहीं  दी  गई  1  टीम  ने  कुछ  ऐसे  सुझाव  दिये  हैं
 जो  अव्यावहारिक  हैं  1  कुछ  ऐसी  शर्तें  लगा  दी

 हैं  जिनका  पालन  करना  सम्भव  नहीं  है  कितना
 पैसा  दिया  जायेगा,  उसकी  कोई  सीमा  नहीं  बताई

 गई  है  ।

 मध्य  प्रदेश  सरकार  ने  मांग  की  थी  कि

 एक  हजार  से  अधिक  आबादी  वाले  3353  गांवों
 को  सड़कों  से  जोड़ने  के  लिए  76  करोड़  रुपये
 दिये  जायें,  क्‍योंकि  यह  काम  वहां  कई  वर्षो  से
 बकाया  पड़ा  हुआ  है,  राज्य  सरकार  के  पास
 उसको  पूरा  करने  के  लिये  धन  नहीं  है,  लेकिन
 केन्द्र  ने  अब  तक  यह  रकम  नहीं  दी  है

 मध्य  प्रदेश  में  8  प्रतिशत  क्षेत्र  में  मिचाई

 होती  है,  जबकि  सारे  देश  की  ग्रीसत  मिचाई
 22  प्रतिशत  है,  पंजाब  की
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 हरियाणा  की  56  प्रतिशत  है  और  आन्धि  की
 35  प्रतिशत  है--इस  तरह  से  मध्य  प्रदेश  इस

 क्षेत्र  में  भी  सबसे  पीछे  है  ।  इसी  तरह  से  बिजली
 की  खपत  में  भी  मध्य  प्रदेश  अन्य  राज्यों  की

 तुलना  में  बहुत  पीछे  है  ।  मध्य  प्रदेश  में  प्रति

 हैक्टेयर  खेती  की  भूमि  के  लिए  2.74  किलोग्राम
 रसायनिक  खाद  मिलता  है,  जबकि  पंजाब  को
 35  किलोग्राम  ।

 ४  सभापति  महोदय  :  समय  बहुत  कम  है,  शब

 ग्राप  बैठ  जायें  1

 श्रो  चन्दूलाल  चन्द्राकर:  मश्य  प्रदेश  बहुत  पिछड़ा
 प्रान्त  है  1  इसका  झ्याल  रखते  हुए  मुझे  कुछ
 ग्रधिक  समय  दिया  जाये  ।

 सभापति  महोदय  :  बहुत  से  पिछड़  प्रान्त  हैं,
 टाइम  भी  पिछड़ा  हुआ  है  |

 श्रो  कटूलाल  चन्टाकर  :  मैं  सरकार  का  ध्यान

 इस  बात  की  ओर  आकर्षित  करना  चाहता  हूं  कि
 मध्य  प्रदेश  क्षेत्रफल  की  दृष्टि  से  सबसे  बड़ा  है
 लेकिन  वहां  पर  कोई  भी  राष्ट्रीय  अनुसंधानशाला
 नहीं  है  और  न  ही  रेलवे  का  हैडक्वार्टर  ह्
 इसलिए  मेरा  सुझाव  है  कि  वहां  पर  नेशनल
 रिसर्च  फौरेस्ट  इन्स्टीच्यूट  शीघ्र  खोला  जाये,  क्योंकि

 वहां  बहुत  अधिक  जंगल  हैं  ।

 इन  शब्दों  के  साथ  मैं  इस  वित्त  जिधेग्रक  का
 समर्थन  करता  हूं  ।

 ।

 SHRI  SOMNATH  CHATTERJEE
 dwan)  :  Mr.  Chairman,  Sir,  है  thank  yon
 for  giving  me  this  opportunity.  I  would
 only  refer  to  some  of  the  important  aspects
 on  which  I  wanted  to  speak  in  greater
 detail.

 One  is  that  the  Budget  and  the  Finance
 Bill  have  failed  to  tackle  the  main  problems
 in  this  country,  namely,  the  problem  ef
 unemployment  and  the  problem  of  price
 rise.  Just  as  we  have  been  hearing  the
 slogan  of  ‘Garibi  Hatao’—for  the  last  two
 or  three  years,  this  is  all  a  question  of
 slogan  only—of  bringing  about  social
 justice  or  achieving  social  justice.  Really,
 no  policy  or  plan  has  been  laid  down  to
 achieve  this.
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 A  very  recent  probiem  which  has  now
 developed  in  the  indian  economy  is  the
 Problem  whith  is  being  faced  by  the
 handioom  weavers  in  this  country.  Ordors
 have  been  placed  on  mills  for  delivery  of
 yarn  to  weavers,  but  orders  have  deen
 placed  even  on  those  mills  which  do  not
 even  manufacture  that  type  of  yarn.  The
 price  fixation  has  been  done  on  the  basis
 of  the  price  that  prevailed  m  December
 ‘1972,  which  is  uneconomical  so  far  as
 weavers  ure  concerned;  they  cannot  aflord
 to  buy  at  that  price.  This  is  only  for
 the  purpose  of  benefiting  the  mills.  Out
 of  5  lakhs  handiooms,  thiee  lakhs  have
 already  been  closed  down  or  are  gong  to
 be  closed  down.  The  production  058
 is  to  the  exient  of  50  per  cent  The
 daily  production  loss  is  in  the  nature  of
 about  Rs.  30  lakhs.  This  is  the  position
 with  regard  to  handloom  weavers  We  are
 hearmg  only  promises,  but  nothing  ts  o¢ing
 donc  to  look  after  the  interests  of  this  Jarre
 section  of  the  people  who  are  not  rich
 people  who  are  common  people  and  =  are
 eking  out  ther  livelihood  from  handlonm
 Industry.

 The  next  point  is  power  shortage  This
 is  a  problem  to  whch  Government  is  not
 paying  proper  attention.  There  is  complete
 mismanagement  here.  So  far  as  breakdown
 af  thermal  projects  3s  concerned,  one  cannot
 take  refuge  under  rainfall.  Why  is  there
 this  breakdown  in  thermal  project?  ‘The
 main  reason  is  the  complete  mismanage-
 ment.  There  is  no  advance  thinking.  Re-
 placement  parts  are  not  available  in  time.
 T  have  deen  totd  by  some  of  the  electricity
 efigineers  connected  with  the  State  Electri-
 city  Board  that  they  do  give  the  indent  for
 various  parts  in  time  but  the  decision  is
 not  taken  until  the  parts  or  the  machinery
 yO  out  of  order.  In  West  Bengal.  out
 of  38.450  villages,  ‘oftily  3,278  have  been
 electrified.  They  say  that  they  have  teen
 electrified.  Our  Chief  Minister  makes  so
 many  prothises  and  he  gives  progress  re-
 pons.  Whtre  posts  have  been  placed,  those
 villages  ate  suppostd  to  be  electrified.  Of
 courde,  pedple  are  getting  disillusioned  com-
 pletely  because  eve  in  Caltuita  and
 tidustrial  areds,  tHere  is  no  mippty  of  elec-  the
 tivity.
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 ‘Then,  what  is  the  position  with  regard  to
 drinking  water?  No  policy  or  plan  is
 there  for  supplying  drinking  water.  Only yesterday  Dr.  Karni  Singh  produced  before us  the  type  of  wafer  that  is  being  given  as
 drinking  water  in  Rajasthan.

 rf  now  come  to  the  unemployment  prob- Jem.  There  is  a  grandiose  scheme  by  the
 Minister  of  Stute  for  Planning.  He  goes about  making  promises  that  one  lakh  jobs would  be  cfeated  in  one  year  and  in
 five  years,  five  lakhs  jobs  would  be  created.
 This  ix  afl  Utopian  thinking.  They  are
 only  trying  to  deceive  the  people.  There
 is  no  basis  for  this  plan.

 I  want  to  speak  particularly  about  West
 Bengal.  without  being  dubbed  as  parochial. So  far  as  the  unemployment  figure  is  con-
 cerned,  it  is  the  highest  in  West  Bengal. There  are  nine  lakhs  educated  unemploy- ed  on  the  live  register.  The  totat  unemtp-
 loyment  figure  on  the  basis  of  the  Employ- ment  Fxchange  figures  is  28  lakhs.

 From  3952  to  1969,  the  Central  acste-
 tance  to  West  Bengal  has  been  Rs.  4!  per
 capita  while  the  State  from  which  our
 Finance  Minister  comes  has  always  been
 the  recipient  of  a  much  greater  bounty.
 West  Bengal  occupies  the  eleventh  position
 so  far  as  Central  assistance  to  different
 States  is  concerned.  During  the  Fourth
 plan,  the  per  capita  outlay,  so  far  as
 West  Bengal  is  concerned,  has  been  the
 lowest  in  the  country,  being  Rs.  79.  During
 ‘1971-72,  West  Bengal  contributed  Rs.  347
 crores  to  the  national  exchequer  out  of  the
 earnings  from  jute,  tea  and  enginecring
 goods  alon¢.  And  Rs.  $92  crores  from
 inoome  tax  and  other  sources.  And  what
 we  receive?  We  received  back
 Rs.  78.36  crores  only,  out  of  nearly
 Rs.  900  crores  and  #  may  interest  ny  hon.
 friends  on  the  other  side  that  these  gre
 the  figures  which  I  have  got  fram  the  fe-
 port  submitted  by  your  Chief  Minister  of
 West  Bengal  before  the  Finance  Conunis-
 sion.

 What  do  we  find?  How  is  this  probtery
 of  tnemployment,  the  problem  of  price-tisé,

 probletiy  of  clecitification  आए  tlie  Probe’
 lem  of  indfustitifivation  i  West  Medipat
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 sought  to  be  solved  by  this  Budget  and  by
 this  Finance  Bill?  How  is  the  general  in-
 dustrialisation  in  this  country  going  to  be
 solved?  There  is  nothing.  Recently  what
 has  happend?  The  Jay  Engineering  Works
 a  Bharat  Ram-Charat  Ram  concern,  to-day
 Tam  told,  are  going  to  pass  a  reso-
 lution  to  transfer  their  registered  office
 irom  West  Bengal  to  Delhi  and  that  is
 being  encouraged,  I  am  told,  but  I  would
 like  to  be  assured,  the  Home  would  like  to
 be  assured  by  the  Finance  Minister  and
 the  Government,  that  they  have  no  hand
 in  it—that  they  have  got  the  unofficial  bless-
 ings  of  the  officials.  Therefore,  I  would  re-
 quest  the  hon.  Minister  to  deal  with  these.

 Before  I  sit  down,  I  would  like  to  touch
 wpon  one  aspect  over  which  we  feel  very
 strongly.  That  is  about  the  wrongful  de-
 tention  of  persons  under  the  MISA.  Al-
 though  Sec.  I!7A  of  the  MISA  has  becn
 declared  unconstitutional,—the  Central
 Government  which  maintains  an  overall  sup-
 ervision  of  this  know  this  since  every  case
 of  detention  has  to  be  reported  to  the
 Central  Government,—hundereds  and
 thousands  of  these  detenus  who  are  entitl-
 ed  to  be  released  under  the  order  of  the
 Supreme  Court  because  that  particular  sec-
 tion  has  been  declared  illegal,  are  being
 kept  in  wrongful  detention.  I  would  like

 to  know  what  the  Central  Government  is
 going  to  do.  Will  they  allow  and  see
 that  these  persons  who  have  lost  their
 personal  liberty  under  an  illegal  law  con-
 tinue  to  remain  and  rot  in  jails  and  be
 treated  as  ordinary  criminals  without  being
 brought  to  trial,  because  it  suits  the  party
 in  power  in  the  State?

 These  are  the  matters  on  which  I  would
 like  to  have  a  clear  and  categorical  reply
 from  the  Government.

 SHRI  VASANT  SATHE  (Akola)  :
 The  main  object  of  any  budget  or  Finance
 Bill  is  to  mobilise  national  resources.  Now,
 fet  us  see  our  whole  experience  of  the  last
 25  years.  How  did  we  succeed  by  the  met-
 hod  of  taxation  to  mobilise  resources?  ह
 have  seen  that  the  economy  that  we  are
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 pursuing  in  this  country  is  the  economy
 where  capital  formation  which  tekes  place
 gets  concentrated  in  the  hands  of  a  few.
 Now,  that  is  the  experince  of  the  lust  25
 years  of  our  economy  that  even  to-day  95
 per  cent  of  the  net  value  added  takes  place
 in  what  is  known  as  the  private  sector  and
 in  the  public  sector  although  the  investment
 has  grown,  the  real  profit  is  negligible  or
 very  much  less.  What  is  the  result?  The
 result  is  that  all  this  capital  formation  and
 profit  that  is  in  the  private  sector  we  aro
 unable  to  mobilise  for  national  good.  This
 we  tried  to  mobilise  by  way  of  taxation.
 What  happens?  The  more  we  tried  to  tax
 and  the  more  we  tried  to  mop  up,  the  more
 the  money  that  goes  underground.  The
 black  money  that  has  increased  in  this  coun-
 try  is  now  to  the  tune  of  about  Ks.  10,000
 Crores.  Kindly  see  your  own  figures  of  the
 last  ten  years.  Whereas  the  national  in-
 come  has  increased  from  Rs.  3.200  crores
 to  Rs,  19,200  crores  which  is  about  45  per
 cent,  the  per  capita  imcome  increase  has
 been  only  from  Rs.  308  to  Rs.  348  only  by
 43  per  cent.  Where  has  the  rest  of  the
 money  gone?  That  has  gone  in  the  form
 of  black  money  underground.  That  is  the
 trouble.

 Unless  we  decide  to  bid  good-bye  to  this
 concept  of  mixed  economy,  the  seal  sector
 where  there  is  profit,  unless  you  have  that
 sector  in  your  hand,  you  cannot  really  have
 resources  to  mobilise  or  channelise  them  in
 useful  channels.  You  must  have  a  decent
 private  sector.  The  private  sector  should
 be  there  in  small  scale  sector.  Let  us  think
 in  terms  of  having  a  network,  as  in  Japan,
 of  small  scale  sector  spread  all  over
 the  country.  But,  they  have  got  the
 capacity  to  give  employment  also.  If  you
 have  all  these  industries,  consumer-goods
 industries,  concentrated  in  the  hands  of  a
 few,  where  all  draining  of  all  money  and
 capital  of  this  country  is  taking  place
 where  all  capital  formation  is  taking
 place,  if  you  leave  it  to  the  private
 sector,  they  will  not  only  control  your
 economy,  but  they  will  also  continue  to
 corrupt  your  entire  industry,  in  fact  your
 entire  socio-economic  Ife.  Why  do  not
 we  realise  magnitude  of  the  moral
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 problem  involved  in  it?  How  they  corrupt
 with  this  money  power  the  political  sector
 and  the  bureaucratic  sector.  There  is  no
 dearth  of  manpower  in  this  country.  Who
 are  serving  this  private  sector  today?
 Your  own  brilliant  men?  Seventy-five  per
 cent  of  the  technical  graduates  and  science
 graduates  today  are  serving  in  what  is
 known  as  the  cosmetic  industry  and  the
 manofacture  of  drugs.  Why  do  you  not
 take  over  all  these  sectors  and  see  that
 mobilisation  of  their  resources  is  done  in
 Priority  goods  industries?  Are  these  essen-
 tial  goods  in  the  country  today?  You  must
 seriously  give  a  thought  to  this  and  unless
 we  take  a  note  of  the  totality  we  cannot
 progress.  If  you  think  that  you  can  bring
 socialism  or  socialist  cconomy  with  the
 help  of  capitalism,  it  is  just  like  thinking
 that  you  will  sow  bubool  and  want  :man-
 goes  to  grow  from  it.  Well,  it  cannot  be
 done.

 Sir,  I  am  not  talking  from  a  dogmatic
 point  of  view.  Forget  socialism,  if  you
 like.  But  let  us.  at  least,  believe  in
 humanism,  if  not  radical,  at  least,  simple.
 Even  then  we  cannot  have  a_  capitalist
 system  of  economy.  We  have  secn  the  re-
 sults  of  mixed  economy.  Mired  economy
 has  failed.  We  arc  not  thinking  of  joint
 sector  economy.  Joint  sector  means  public
 money,  private  management,  and  private
 profits.  This  is  what  we  are  going  to  do.
 L  say  repeatedly  this  is  nothing  but  an
 idea  of  participation  or  partnership  with
 corruption.  Because,  corruption  is  inherent
 in  capitalist  system.  It  is  like  pollution.
 Just  as  you  are  living  in  a  society,which
 corrupts  every  individual.  Therefore,  you
 must  decide  once  for  all  to  do  away  with
 capitalist  system  if  you  realiy  want  to
 tackle  the  problem.

 The  Finance  Minister  said  once,  spced
 is  the  essence  of  the  success  in  economic
 field.  Unless  you  take  speedy  action,
 nothing  can  be  done.  Two  years  have
 already  gone  by.  Hardly  three  years  are
 left  before  we  go  to  the  people  again
 Untess  we  take  speedy  measures  to  deliver
 the  goods,  in  terms  of  the  consumer  goods
 and  employment  to  the  people,  I  think,
 we  will  be  failing  the  people.
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 SHRE  MALLIKARJUN  =  (Medak)
 Mr.  Chairman,  Sir,  supporting  the  कमि
 nance  Bill,  I  decide  to  plead  my  case  of
 partition  of  Andhra  Pradesh.  I  have  all
 appreciation  for  the  political  manoeuver-
 ings  and  diplomatic  moves  on  the  part
 of  the  dirk  wedded  integrationints  to
 maintain  the  integrated  Andhra  Pradesh,
 which  is  unmaintainable.  Sir.  ‘We  _  will
 have  14th  and  iSth  jewels  of  the  nation’
 was  the  expression  made  by  the  then  Home
 Minister.  Gobind  Bullabh  Pantji  in  this
 House  prior  to  the  creation  of  the  Muha-
 rashtra  and  Ciujarat  States,  who  was  an-
 tagonistic  to  the  formation  of  the  Telen-
 gana  State.  Former  Home  Minister  Shri
 Gulzari  al  Nanda,  requested  the  Speaker,
 Shri  Hukam  Singh,  to  constitute  a  com-
 mittee  of  Members  of  Parliament  before
 the  formation  of  Punjab  and  Haryana
 States.  The  present  Home  Minister,  Shri
 Dikshitji,  tn  an  interview  to  an  Indian  Ex-
 press  Correspondent,  said  that  there  is
 nothing  wrong  in  having  small  States  which
 can  function  efficiently.  I  believe  the  per-
 sent  Finance  Minister,  who  was  also  a
 Home  Minister  in  969  and  who  is  fully
 acquainted  with  the  seperate  Telegana
 movement.  will  favour  seperate  Telegana
 State  formation.  Apart  from  this,  Sir,
 our  beloved  Prime  Minister  in  this  august
 House  ssid  that  she  has  neither  conced-
 ed  nor  ruled  out,  the  seperation.  It  was
 urged  that  we  will  have  normalcy.  Well,
 normalcy  is  there.  So  we  do  anticipate
 that  division  will  take  place  at  the  earliest.

 The  race  for  Chief  Ministership  iz
 utterly  shabby  and  =  ridiculous  to  the
 average  public  man  at  this  juncture.  I  feel
 these  pseudo-integrationists  must  imme-
 diately  go  into  political  liberation,  must
 renounce  power,  must  make  the  Andhras
 reconcile  themselves  to  the  five-point
 formula  evolved  by  our  beloved  Prime
 Minister,  if  they  want  to  serve  the  Cong-
 tess  Party.  On  the  contrary,  they  are
 saying  that  the  Andhra  separatists  have  re-
 conciled  themselves  to  unconditional  in-
 tegration.  I  totally  condemn  this  de-
 mand  for  unconditional  integration.  We
 will  not  allow  the  twin  cities  of  Hyderabad
 and  Secunderabad  to  be  free  zones  under
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 any  circumstances.  We  will  fight  tooth
 and  nail,  This  is  a  fundamental  and
 basic  thing  one  should  keep  in  the  mind
 and  split  the  Stute.

 In  ths  connection,  I  may  say  that
 normalcy  is  restored.  Students  and  offi-
 cers  in  the  Andhra  region  have  gone  back
 to  their  educational  institutions  and  offices
 resnectively.  They  have  not  given  up  the
 demand  for  bifurcation.  There  is  no
 more  problem  of  law  and  order.  Some
 say  it  is  a  psychological  problem.  Others
 say  it  is  a  sentimental  problem.  I  say  it
 is  a  perennial  problem  which  needs  an
 overlasting  eternal  solution  which  is  the
 division  of  the  Andhra  State,  nothing  else,

 In  Hyderabad,  Congress  Forum  for  a
 separate  Telengana,  headed  by  Dr.  Chenna
 Reddy  has  not  taken  up  any  intensive
 programme.  That  does  not  mean  that  we
 have  given  up  the  demand  for  separation.
 J  do  not  wish  to  take  more  of  your  time
 by  gomg  into  the  background.  But  I
 reiterate  that  separation  is  the  only  solu-
 tion.  The  recent  statement  of  Shri  Dikshit
 is  a  little  satisfactory  because  they  indicated
 to  prolong  President’s  Rule  in  Andhra
 I  feel  it  is  a  good  =  strategy.  With  my
 hittle  experience  in  politics,  I  anticipate
 the  diviston  of  the  Andhra  State  soon
 With  all  faith  in  our  beloved  Prime  Mini-
 ster,  I  hope  she  will  definitely  divide  the
 State  at  the  earliest  possible  time.

 As  we  believe,  any  emancipation  moye-
 ment  will  tahe  us  own  time  and  turn.
 I  finally  say  that  there  is  absolute  deter-
 mination  on  the  part  of  the  people  of
 Telengana  and  with  integral  will-power,
 they  will  fight  till  the  demand  for  a  sepa-
 rate  Telenganu  State  is  conceded.

 SHRI  BISWANARAYAN  SHASTRI
 (Lakhimpur):  We  are  passing  through
 #  transitional  period,  traisition  from  corser-
 vatism  to  liberalism  and  from  monopoly-
 hold  to  State  control.  Therefore,  there  fs
 little  wonder  that  when  progressive  med-
 sires,  whether  it  it  the  appointment  of  the
 Chief  Justice  or  the  takeover  of  wholewle
 trade  in  foodgraina,  are  taken,  there  fs
 opposition  from  the  vested  interests.
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 There  ts  vise  in:  prives  of  foodgrains  aad
 other  consumption  comstwodities,  The  prive
 rise  of  foodgrains  hits  every  kitchen.  In
 spite  of  the  green  revohitios,  there  is  not
 sufficient  production  of  food  to  feed  the
 people  in  the  country.  ह  should  be  fownd
 aut  where  the  defect  fies  and  is‘  should  be
 removed.

 To  my  tind,  one  of  the  causes  of  the
 price  rise  is  deficit  financing.  To  bridge
 the  gap  created  by  deficit  financing,  there  is
 a  tendency  for  more  and  more  indirect
 taxation,  and  indirect  taxation  is  one  of
 the  causes  of  the  price  rise.  Therefore,  {
 think  there  should  be  a  certain  limit  to
 deficit  financing.  There  is  inflation  and
 black  money  also.  Previous  speakers  have
 touched  on  these  points;  therefore,  I  do
 net  want  to  go  into  details.

 T  would  state  that  there  is  circulation  of
 forged  currency  also.  This  should  be
 stopped  by  all  means,  Unless  this  is  done,
 one  day  our  economy  will  be  paralysed
 Government  have  been  trying  to  reduce
 poverty,  the  gap  between  the  haves  and
 have-nots.  This  is  a  good  attempt.  But

 T  would  say  that  Government  should  also
 try  to  reduce  regional  imbalances.

 The  entire  eastern  region  is  lagging  behind
 so  far  as  economic  development  and  indus-
 trial  growth  are  concerned.  Jf  regional
 imbalances  are  theic,  the  people  become
 restive  and  they  cannot  be  blamed  for
 taking  the  law  in  their  own  hands  on  certain
 occusions.

 In  Assam,  the  employment  potential  is
 very  meugre  and  very  limited,  and  the  Cen-
 tral  institutions  and  Central  undertakings
 are  out  of  bounds  to  the  people  of  Assam.
 For  instance,  out  of  about  206  employees
 in  the  Indian  Airlines  there,  only  five  to  six
 are  from  Assam,  This  is  an  instaice  where
 it  can  be  suid  with  justice  that  the  Govern-

 to  give  greater  representation  to



 209  Finance  Bill,  2973

 living  in  the  villages  do  not  get  the  facil!-
 ties  of  power.  How  can  we  expect  im-
 provement  in  living  standards  there  if  such
 ts  the  condition.

 MR  CHAIRMAN  :  The  hon.  Members
 time  is  up.

 SHRI  BISWANARAYAN  SHASTRI  :
 J  am  finishing.  Assam  produces  large
 quantities  of  tea.  Assam’.  share  in  tex
 production  is  more  than  50  per  cent,  but
 Assam  docs  not  get  the  benefit.  There  is
 an  irrational  and  illogical  excise  duty  which
 ranges  from  25  paise  to  Rs.  .50  per
 kilogram  of  tea.  The  bulk  of  the  excise
 duty  comes  from  Assum.  Majority  of  the
 tea  gardens  there  pay  excise  duty
 @  Rs.  i.78  per  kg.  while  others  pay
 @  25  only.  There  is  neither  reason  nor
 logic  nor  justice  for  this  discrimination.  Jt
 is  not  hased  either  on  the  yield  or  on  the
 cost  of  production  or  on  quality  of  fea.  .\t
 the  whims  of  certuin  bureaucrats  in  the
 Commerce  Ministry,  this  excise  duty  5
 levied  at  five  different  rates  and  it  tells
 heavily  on  the  tea  industry.  More  than  0
 lakhs  of  people  are  engaged  in  this  tea
 industry.  and  if  this  industry  does  not
 progress  properly,  we  cannot  expect
 anvthing  in  that  region.  1  suggest  that  the
 excise  duty  on  tea  should  be  rational.

 MR  CHAIRMAN  :
 time  is  up.

 SHR}  BISWANARAYAN  SHASTRI  :
 Only  half  a  minute.  So  far  as  jute  is
 concerned.  Assam  produces  it  luhh  bales
 of  jute.  Out  of  these  !  lakh  bales,  only
 one  per  cent  is  used  in  the  jute  mills  in
 Assam.  I  therefore  suggest  that,  as  ale
 ready  demanded.  at  least  three  jute  mills
 should  be  established  in  Assam.

 The  hon.  Member's

 With  these  few  words,  |  support  =  the
 Finance  Bill.

 SHRI  GIRIDHAR  GOMANGO  (Korit-
 put)  :  Mr  Chairman,  Sis.  I  rise  to  sup-
 port  the  Finance  Bill.  The  dévelopment  of
 any  country  mainly  depends  upon  finances,
 planning  and  the  impiementation.  Only  with
 sufficient  money.  regulaicd  planning  and
 ptoper  implementation  a  country  can  deve-
 top,

 VAISAKBA  3,  895  (SAKA)  Finance  Bill,  2973  2i0

 t  want  to  say  that  in  the  18  years  of
 planning,  for  the  tribal  development  neat
 about  Rs.  277  crores  have  been  spent.  Rs.
 I00  crores  for  the  Scheduled  Castes,  Rs.  250
 crores  for  the  Scheduled  Tribes  and  Rs.  27
 ciores  for  other  backward  classes  have  been
 spent.  The  break-up  of  the  expenditwe
 shows  that  Rs,  7  crores  have  been  spent
 on  education,  Rs.  9]  crores  for  economic
 development  and  Rs.  67  crores  for  health
 and  other  measures  have  been  spent.

 The  question  is,  how  we  can  develop  the
 backward  people  by  giving  Rs.  9I  crore’.
 for  economic  upliftment?  We  are  demand-
 ing  the  uplift  of  the  tribals  and  of  those  who
 are  econumically  backward,  Now,  in  the
 approach  to  the  filth  five  year  Plan.  the
 Government  of  Indi  hase  given  Rs.  500
 crores,  ont  Cf  रि<  52.000  crores  in  the  Plan,
 for  the  development  of  tribal  and  other
 backward  classes.  The  point  is,  the  tribal
 and  other  backward  classes  of  the  people
 constitute  one-fifth  of  the  total  population
 of  this  country.  Why  is  it  that  they  are  not
 given  suffictent  monev,  near  about  at  least
 Rs.  3.000  crores,  if  not  Rs.  2,000  crores  or
 Rs  1000  crores,  for  their  development?

 There  is  dtought  conditions  in  Orissa:
 Government  not  yet  announced  Koraput.
 Ganam  and  other  districts  as  drought  af-
 fected  area  The  drinking  water  problem
 is  very  much  there  m  Orissa.  especially  hit!
 and  tribal  areas.  Though  Government  have
 sanctioned  sufficient  money,  it  has  not  been
 spent  propeily.  Medium  irrigation  projects
 in  Badanalu  and  Ramnadi  rivers  should  be
 taken  up  for  impiementation  and  should
 be  given  token  giants  in  this  year.  There
 ९  slow  road  development  in  Orissa,  We
 talk  about  the  sugar  problem;  in  tribal
 areas  they  are  facing  salt  problem.  They
 have  to  walk  10-20  miles  for  salt.  1  we
 want  to  develop  backward  classes  of  this
 country  to  have  socialism.  there  should  be
 sovialist  pattern  of  development.  The
 tribals  are  very  primitive  men  of  —  this
 country.  |  am  not  asking  to  make  them
 Made  modern  men.  Government  should  not
 keep  them  as  muscum  specimens  for  longer
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 pertod,  but  we  should  make  them  common
 men  to  bring  them  into  the  main  stream
 of  national  life.

 wit  ett  सिह  (खुर्जा)  सभापति  मकादय,  मैं
 विल  विधेयक  को  समर्थन  करने  के  लिए  खड़ा

 हुभा ह.  ।

 उतर  प्रदेश  को  ्रावादी  बहुत  बडी  कै  भौर
 उसका  क्षेत्र  भी  बहत  बड़ा  है।  इसलिए  यह
 आउग्यक  है  कि  उत्तर  प्रदंश  का  उसी  ग्राघ्रादी
 और  क्षेत्र  के  मुताबिक  विजली  प्रादि  विकास
 याजनाझो  के  लिए  केन्द्र  से  आथिक  सहायता  दी
 जाये  1  इसके  बिना  उत्तर  प्रदेश  वो  तरकवी
 हाना  प्रमम्भव  है  t

 इम  देश  से  रोड़  को  हड्डी  मारते  ्ब्प  बिसान
 है.  जिस  पर  सारो  खुशहाली  और  तरवबी  निर्भर
 करती  है  1  झगर  उसको  जिन्दगी  खुशहान  होंगी,
 ता  देश  मी  खुशहाल  हागा  |  इसलिए  यह  जुहरी

 है  ि  किसान  के  दैनिक  जीवन  बी  खोजे  सस्तो
 हो,  उसको  खाद  झार  कृपि-यस्त्र  स्रादि  सरल  दामा
 पर  उपलब्ध  किये  जाये  प्रौर  पासा प.  लिए  उसका
 इन्द्र  भगवान्‌  को  तरफ  ने  दया  पढ़ें  बस्त  उसका
 सिदाई  के  विषय  से  आत्म-निभर  बलाया  जाये)
 जब  पदक  किसान  या  श्री  सहित  नहीं  दा
 जाय्रेगी,  लब  तक  देश  तरबा  महा  शुर  सकता  हैं

 मेरा  यह  भी  सिवेदन  है  कि!  जिन  परियारा
 से  खेती  का  काम  होता  है  उस  परिवारा  वे
 बच्चा  को  कृषि  विभाग  से  लौकरी  के  जिपय  से

 प्रार्टी  देसी  चाहिए,  क्योकि  उनका  कृषि  के  बारे
 में  प्रैब्टकस  शान  हाता  ही

 काग्रेस  पार्दी  ने  समाजवाद  ी  नोति
 अपवाई  8  पौर  सरबर  समाजवाद  की  तरफ
 कदम  अड़ा  रहो  है  ier  re  ter  है  वि
 बढें  बौर  छोटे  सरकारी  क्मजारियां  भी  तन्मवाहीं
 में  बढ़ा  कके  है।  कुछ  उच्चाधिकारियों  को

 तम्दबाहे  हजारों  में  है,  जब  कि  अपरासी  और
 बेहर  झादी  छोटे  सश्कारो  कर्मबरारियों  का
 सिके  i56  या  200  ध्फ्ये  मिलते  हैं  a  are
 तम्कबाहों  में  यहूं  जो  डिमर्परिदी  है,  बह  संम्ााप्य

 होनी  चाहिए  भेरा  निवेदन  है  कि  मरका ने
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 कंचारियों  बस्कवाहों  में  एक  और
 ह... ल  का  फर्क  होता  चाहिए  ।  तभी  हम  कह  सकने
 हैं.  कि  हिन्दुस्तान  में  समाजवाद  है।

 किसास  की  रोज़ाना  की  जिस्दगी  के  हस्तेमाल  की
 चीज़े  बहुन  महगी  होती  जा  रही  है  y  देश
 में  महगाई  दिनोविन  बढ़  रही  है  और
 सारे  देश  में  बेचैनी  फैसलों  हुई  है।  इस  बढ़सी
 हैई  महंगाई  के  साप  को  मारता  जडरी
 है,  वर्ता  देश  में  बिद्ोह  की  श्वाला  भड़क
 उठेगी  a  श्राप  दस  सच्छाई  का  झुठला  नहों
 सकते  कि  झाज  देश  में  आरो  तरफ  बर
 असतोध  है  शौर  लोग  बड़ी  झाशामरी  निगाहों
 से  हमारी  तरफ  देख  रहे  हैं,  लेकिम  महंगाई  ड्मारे
 माथ  से  बाहर  ह: छ  अली  जा  रही  है।

 देश  में  फाले  धन  की  बड़ी  अर्खा  की  जानी.  है  ।
 उस  का  निवालने  के  लिए  बड़े  प्रयत्स  किये  गये
 है.  लबिन  सरपार  इस  पाशीशन  में  महो  ब्राई
 है  कि  ह. ६  तह  सके  वि  देश  मे  काला  धन  नात  9
 काले  धन  का  लिबालने  की  काशिश  होनी  चाहिए
 लेविन  उस  के  साथ  साथ  इस  दिशा  में  भी
 कदम  उठाये  जाये  ह  ऐस  वासों  और  प्रशुिया
 पर  रोग  लगाई  जाये  जिस  में  लोगों  को  पाला  धन
 कमाने  गा  मौबा  ही  ते  मिले  !

 ाज  कमार  दश  बे  विशिन्न  प्रदेशों  पौर
 ह... कक  दि 4  स्थिति  और  स्तर  मे  बड़ा  फब,  ड्  ।
 शम  रिजसल  हमबंलस को  समाप्त  कया  जाना
 चाहिए  |

 शाज  देश  मे  डस्ट्रीड  बढ़  रही  है  और  चश्मी
 भी  क्ाहिए  क्योंगि  इस  में  देश  में  खुशहाली  होगी ।
 लेकिन  ऐसा  नहीं  सा  चाहिए  कि  बड़ी  इंडस्ट्रीज
 छोटे  उद्योग  बालो  और  गृह  श्याम  बाला  को
 खा  जाये।  यदि  देश  में  ऋणशड्ासी  पैंदा  करनी  है
 यदि  यहाँ  के  लोगो  को  राहत  पहुचाली  है,
 वो  छाटे-छाटे  उमद्थोमों  और  गृह  'उच्चागों  का
 बग़ावा  देना  चाहिए  झौर  सरकार  को  उन  की  मये,
 ध्याम  देगा  चाहिए

 हमारे  देश  के  लोगों  का  एक  अहुत  बढ़ा  हिस्सा
 रोजाना  की  जिस्दगी  में  साल  साख  भर  के  लिए  बार्ड
 ह... द  के  लिए  बाध्य  होता  है  सरकार  को  ऐसी
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 व्यवस्था  करमी  चाहिए  कि  ग्ररीय  लोग  बैंकों  से
 या  किसी  भ्रस्थ  माध्यम  से  बगैर  सूद  के  भौर
 बगैर  किसी  जमासत  के  पात्र  हजार  रुपये  तक  उधार
 ले  सकें  ौर  उस  का  उपयोग  झपने  भावश्यक
 कामों  के  लिए  कर  सके  ।

 श्यो  जिरंजीब  भा  (सहरसा)  सभापति  महोदय,
 मैं  विन  विधेयक  का  समर्थन  करता  हू  ।  इस
 में  सहेह  नहीं  कि  झाजादी  के  बाद  देश
 में  बहुत  तरक्की  और  विकास  के  कार्य  हुए  हैं  1
 किन्तु  देश  के  पिछड़े  क्षेत्रों  का  विकास  उस  भनुपात
 में  श्रौर  उस  पैमाने  पर  नही  हुआ  है,  जिस  अनुपात
 में  और  जिस  पैमाने  पर  देश  के  विकसित  क्षेत्रों
 का  विकास  हुआ  है  जो  राजमोतिक,  भौगोलिक
 या  प्रन्य  कारणों  से  पहले  से  ही  विकसित  रहें  हैं  ।

 दोजना  प्रायाग  ने  पिछड़े  ह 1. उ  के  लिए  चुर
 खास  नियम  बनाये  हैं  और  देश  के  बुश  छिलो
 का  पिछड़ा  जिला  भी  भोषित  किया  है,  तथा
 उनको  साम  हौर  पर  सहायता  देने  की  चोधणा  भी
 को  गयी  है।  सेकित  उन  डलो  के  विकास  में
 काई  प्रगति  नहीं  हां  पाई  है  शौर  उन  की  स्थिति
 पहले  को  सो  है

 बिस  आथाग  का  काम  यह  निर्धारण  करना  हैं
 कि  किस  राज्य  को  क्‍या  स्थिति  है  ह... | ल  उसको
 किसी  सहायता  मिलनो  चाहिए--सचित  निधि
 मेसे  कितना  प्रनुदान  मिलना  चाहिए  शोर
 कस्ट्रोद सरकार  हारा  संग्रहीत  करों  की  श्कम  में
 से  कितना  भाग  मिलना  चाहिए  ।  मे  बिल  मल्ली
 का  ष्पान  इस  और  भाकृष्ट  करता  चाहता  हू  कि
 प्रथम  बिस.  ायोग  मे  लेकर  पंचम  विल  झायोग
 सक  गत  चारों  योजना  झवधि  में  विस  धायोग  अझौर
 केसीम  सरकार  द्वारा  बिहार  के  प्रति  कलिसा
 झनुदार  दृत्टिकोश  भ्रपताया  ग्रया  है।  प्रथम  विस
 ध्रायोग  ने  जहा  देश  के  सभी  राज्यां  को  झौसतन

 4  75  प्रतिशत  हिस्सा  कर!  में  रू  देने  के  लिए
 कहा,  बहा  बिहार  का  केवल  to  4  प्रतिशत
 दिवा  थी ।  उसो  तरह  उस  ध्र्याध  में  देख  के  सभी
 ज्यों  को  |... ड  अनुदान  ।  64  प्रतिशत  देते  को
 सिफारिश  की  गई  लेकित  बिहार  का  कंबल 1  ७0
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 प्रतिशत  देने  को  बात  कही  गयी  t  द्वितीय  बित
 झायोग  ने  भी  देश  के  सभी  राज्यों  को  करो  मे  से
 27  69  प्रतिशत  भाग  दिया,  सेकिन  बिहार
 को  केवल  io  i.  प्रतिशस  दिया  ।  झन॒दान  की
 रकम  में  भी  ध्रौमत  अनुदान  6  4  प्रतिशत  की
 सुलना  में  बिहार  का  केंबल  5  45  प्रतिशत  दिया
 गया  इसी  प्रकार  तृतीय  वि  झायोग  ने  देक्ष  के  न्य
 राज्या  को  करा  मे  से  24  79  प्रतिशत  भाग
 दिया,  जब  कि  बिहार  को  कैवल  23  43  प्रतिशत
 दिया  ।  समने  झम्य  सभी  राज्यो  को  5  67
 प्रतिशत  श्रौसतः  अन॒दान  दिया,  लेकिन  बिहार
 को  केवल  0  ७4  प्रतिशत  दिया  ।

 च्बतुय  बित  आयांग  से  सम्पूर्णा  देश  में  करो
 का  झौसत  हिस्सा  दिया  था  45  83  प्रतिशत  और
 बिहार  का  38  49  प्रतिशत  ।  अन॒दान  में  चतुर्थ
 विस  झायोग  न  देश  में  औसत  दिया  हैं  ाव  75
 प्रतिशत  झौर  बिहार  को  बुछ  नहीं  दिया  है  ।
 पंचम  बिल  झायोग  ने  सम्पर्ण  देश  के  सभी  शख्यों
 को  प्रोसतत  ।2  46  प्रतिशस  दिया  हैं  ध्नृदान
 मे शौर  विहार  का  कुछ  नहीं  दिया  है।  यह
 कितना  बड़ा  भन्याय  है  बिहार  के  साथ  जब
 ि  बिहार  इतना  पिछड़ा  क्षेत्र  है  शोर  इसकी
 इतनी  थमी  झावबादी  है  *  ग्रभी  हमारे  वरिष्ट
 माननीय  सदस्य  निवारी  जी  ने  आप  का  बताया
 कि  बिहार  मे  भी  उसर  बिड़ार  की  हझ्ालस  सब
 से  बदतर  है  1  उस  को  हालत  सब  से  गई  बीती  है
 लेकिन  फिर  भो  उस  वे  ऊपर  जरा  भी  गौर  नहीं
 किया जा  रहा  है।  मेरा  निवेदन  है  कि  बिहार  के
 साथ  न्याय  हाता  चाहिए  ौर  इस  तरह  का  ही  अम्माव
 उम्र  के  साथ  हर  रहा  है  वह  नहीं  होगा  चाहिए।
 इस  के  साथ  हा  बिहार  को  जा  भो  अब॒दान  या
 जा  भी  कर  का  हिस्सा  दे  उसमे  पिछड़े  खेत  का
 जो  हिस्सा  है  वह  असय  निर्धारित  कर  दे  झलभ

 ईयरमार्क  उसे  कर  दे,  नहीं  ता  बिहार  में जो

 कुछ  विकसित  हिस्सा  है  उस  का  ज्यादा  मिल

 जाता  है  !

 इतना  ही  कह  गर  में  विक्त  विधेयक  का

 समर्थन  करता  है  !
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 SHRI  SANTI  KUMAR  SARKAR  (oy
 Nagar)  I  nse  to  support  the  Finance
 Ball  Owr  expenenced  and  veteran  fender,
 the  hon.  Finance  Minister  has  given  a  relief
 wt  Rs,  2  crores  from  direct  taxation
 The  Finance  Minster  9  @  veteran  and  is
 generous  bat  I  know  he  cannot  give  any
 relief  to  us  because  he  is  a  prusoner  of  Ins
 own  taxes  We  are  quict  sure  that  he  is
 not  th  8  position  to  give  us  any  relief  from
 the  sufferings  of  taxation  Indirect  taxation
 is  so  heavy  that  the  incentives  of  the  people
 have  been  totally  killed  The  very  incen-
 tives  which  create  employment  which
 create  industries  and  which  develop  agricul-
 ture  are  completely  going  to  be  :emoved
 by  the  taxation  policy  So  I  request  the
 Fnance  Minster  to  think  twice  before
 levying  new  taxes.

 The  picsent  taxation  policy  has  been
 followed  for  the  last  25  years  ind  there
 8  NO  imagination  in  ॥  13  is  a  heritage  of
 the  Bistsh  bureaucracy  If  vou  want  te
 see  to  the  welfare  of  the  people  and  make
 them  into  4  socialist  society  the  entire
 policy  of  taxation  should  be  changed  =  Finis
 iS  my  request  At  the  sam:  time  [  request
 him  to  see  about  the  price  rise—thc
 tremendous,  unprecedented  price  ring  whieh
 has  cut  dows  all  ow  development  activities
 People  are  oppressed  by  the  high  pres  He
 ३५  a4  Veteran  Jeader  ind  with  hiy  past  and
 present  experience  he  can  certainly  give
 some  rehef  to  us  in  this  regard  Simply  say
 ing  that  this  is  due  to  the  accentu  sted  mba
 lance  between  demand  and  supply  will  be  no
 answer  Who  is  responsible  for  this  price
 rise?  Producers  or  consumers”?  Who  are  the
 \onsumers?  We  hnow  that  40  per  cent  of
 our  people  are  below  the  poverty  line  and
 we  Cannot  say  that  they  are  contributing  to
 the  price  rise  The  remaining  60  pes  cent
 consist  ot  capitalists.  monopolists  big  pro
 ducers,  small  producer,  salaried  people  and
 80  OR

 Who  are  really  contributing  for  the
 price  mse”?  This  is  an  aspect  which  we
 should  go  mto  now,  because  this  has  been
 neglected  all  along  We  are  lacking  in
 information  on  this  point  The  erratic
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 behaviour  of  the  prus  fine  not  the
 answer  We  have  to  hold  some  enquiry  to
 find  out  what  38  the  contributing,  factor
 for  the  price  rise  m  the  agricultural  arid
 other  sectors.  We  have  to  define  percentage
 by  percentage  which  itém  contributes  how
 much  for  the  price  rise  This  ss  a  new
 aspect  of  economic  which  we  have  to
 develop  Simply  saying  thmt  traddérs  and
 black  marketeers  are  respunwble  for  price
 tse  vould  not  do

 At  the  same  time,  there  has  to  एड  ह
 thinking  on  fiscal  and  monetary  policies
 If  the  money  supply  ts:  more  there  will  be
 an  inflation  uy  tendency  and  the  people  will
 suffer  We  have  to  see  what  sort  of  supply
 IS  generuted  in  the  economy  If  the  money
 is  used  for  development  purposes  then  tt
 will  not  be  inflationary  Otherwise  it  will
 be  unproductive  and  inflationary  I  would
 request  the  Finance  Minister  to  think  over
 this  matter

 Lastly,  I  would  request  the  Finance
 Mimster  to  consider  sympathetically  the
 vase  of  poor  West  Bengal  While  West
 Bengal  Cy  contributing  रे  900  crores  to
 the  Central  budget  it  is  getting  only
 Rs  75  crores  Fhis  imbilance  is  creat
 ing  all  sorts  of  unrest  and  violent  Naya
 lite  activities  TF  would  request  the  Finance
 Minister  to  consider  the  condition  of
 West  Bengal  and  give  it  more  financial
 assistance  so  that  the  people  of  that  State
 muy  not  gun  fall  into  the  trap  of  vi
 lent  activiues  of  the  Naxalites

 MR  CHAIRMAN  §$  Shr  Madhu  I  imayc
 was  not  here  when  4  called  hum  Now  he
 I$  requesting  me  to  give  him  five  minutes
 before  [  call  the  Finance  Mimste:  T  would
 give  hum  an  opportumty  का  the  third
 reading

 I  thank  all  hon  Members  who  have
 co-operated  with  me  by  fhushing  their
 speeches  in  time

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  Sir  I
 thought  you  are  also  gomg  to  make  a
 speech

 MR  CHAIRMAN.  I  would  tke  to
 inflict  one  Now,  the  Finance  Minister
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 SHRI  YESHWANTRAO  CHAVAN
 Mr  Chaiyman,  {  must  thank  all  the
 members  whe  participated  in  this  very
 long,  interesting,  rambling  discussion  for
 the  last  2  hours.  It  includad  the  separa-
 tien  of  Telengana  and  it  went  from
 YTclengana  to  Japan.  Though  I  wish  to
 deal  with  most  of  the  subjects  and  items
 referred  to  hy  the  kon.  and  distinguished
 members,  it  is  physically  impossible  for
 me  to  deul  with  every  item.  But  I  can
 assure  them  that  some  of  the  useful  sug-
 yesuons  and  ideas  that  they  have  thrown
 up  will  be  not  only  kept  in  mind  but
 will  be  carefully  examined  and  considered.
 ‘This  is  all  I  can  say  at  the  beginning.  I
 propose  to  deal  with  some  of  the  major
 issyes  and  major  criticisms  relating  to  the
 Finance  Bill  as  such,  Because,  many  hon.
 Members  used  this  occasion,  and  there  is
 nothing  wiong  about  it,  to  deal  with  the
 problems  of  their  regions  On  their  own
 constituencies  and  point  out  —  certain
 meusures  of  development  which  are  very
 necessary  uke  irrigation,  power  supply  and
 so  on  which  ase  causing  shortages  in  many
 vitul  sectors.  [  say  that  they  are  entitled
 ta  reter  to  those  things  and  it  i  quite
 fegstumate  that  they  do  so  and  it  is  neces-
 sascy  both  for  the  Central  and  State
 Governments  to  take  note  of  what  they
 have  said.

 46.00  Hrs.
 [Saar  K.  N.  Trwary  in  she  Ciuir)
 |  saw  repeatedly  an  argument  made  by

 many  hun.  Members  that  we  have  become
 some  sort  of  a  prsoner  of  our  own  tax
 system.  Many  of  the  hon.  Members  sug-
 gested  that  there  must  be  some  sort  of  res-
 tructuring  of  the  tax  sysiem.  It  is  a  very
 good  idea  and  certainly,  |  wish  to  do  that
 if  I  can.

 The  most  important  point  is  that  the  tax
 structure  is  something  which  has  to  do  with
 your  own  economic  pattern.  It  is  some-
 thing  which  grows  out  of  your  own  eco
 nomic  system  it  is  something  which
 has  ta  do  with  your  own  economic
 Institution;  it  is  something  that  deals
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 :  something  which  is  super-imposed  out  of
 imagination  of  ‘X’  or  ‘Y’  or  ‘2’.  Therefore,
 mostly,  the  culprit  in  the  tax  system  in
 {ndia  appears  to  be  indirect  tax  system.

 Most  hon.  Members  criticised  indirect
 taxation.  1  would  like  to  say  that  nobody
 likes  to  fax  every  commodity.  There  are
 certainty  some  compulsions  in  the  Indian
 conditions  which  |  wish  we  could  avoid.
 My  hon.  friend,  Shri  Dinesh  Singh  and  the
 hon.  Member.  Shri  Buludhandayutham,
 made  a  reference  to  tax  system  which  is
 not  a  tax  system.  They  referred  to  the
 sources  which  are  non-tax  sources.  These
 are  resources.  The  nomenclature  that  was
 used  was  different.  It  is  true  in  some
 countiers  jit  is  so.  In  Soviet  Russia,
 they  depend  upon  the  earning  in  the
 public  sector.  They  have  all  public
 sector  There  ts  no  question  of
 having  any  private  sector.  They  have
 also  got  turn-over  tax  which  is  basically  and
 indirect  ६0 1 ज  9  our  country,  self-employed
 sector  is  the  biggest  sector  and  the  orga-
 nised  industrial  sector  is  the  sector  which
 hus  a  very  narrow  base.  |  do  not  think
 you  can  avoid  commodity  taxes  at  least  for
 some  time  to  come.

 As  very  righth  pointed  out  by  Shn
 Raladhandayutham,  the  performance  of  the
 public  sector  certainly  becomes  a  very  re-
 levant  factor  in  this  matter.  Shri  Dinesh
 Singh  alsv  made  a  reference  to  this.  This
 ts,  certainly,  a  very  important  thing.  Even
 today.  if  you  see  our  own  Budget,  it  is  not
 that  there  are  no  tax  resuirces  in  our  own
 udget  I  was  just  trying  to  find  some  in-
 formation  by  way  of  illustration.  We  have
 got  commercial  undertakings  and.  in  this
 Budget.  we  have  budgeted  for  nearly
 Rs  34.35  crores  in  ‘1973-74,  Take  for
 fastance  the  Railways.  This  is  another
 example.  The  interest  and  the  contribution
 from  the  Railways  comes  to  nearly  Rs.  473
 crores.  So  does  the  P&T.  I  am  just
 giving  some  illustrations.  Even  in  our  own
 Budget,  there  are  certain  non-tax  resources.

 We  have  made  a  very  heavy  investment
 tm.  the  public  sector.  A  point  of  criticism
 was  that  they  have  not  been  able  to  become
 the  major  important  source  of  revenue  to
 the  State,  to  the  Government,  to  the
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 {Shri  Yashwantrao  Chavan]
 examine  the  performance  of  the  public
 sector  and  that  will  require  some  special
 treatment.  I  personally  feel  and  nobody
 denies  that,  nor  even  Shri  Dinesh  Singh  and
 Shri  Baladhandayutham,  the  public  sector
 is  certainly  making  an  improvement.  But
 they  have  got  certain  difficulties.

 At  the  present  moment,  there  is  a  high-
 powered  committee  of  experts  which  is
 going  into  the  functioning  of  the  public
 sector  and  is  trying  to  identify  the  prob-
 Iems.  There  are  problems  of  maintenance,
 problem  of  jarge  inventories,  the  problem
 of  future  planning,  and  the  problem  of
 modernisation.  The  hon.  Member,  Shri
 Baladhandayutham  was  giving  an  example
 of  Japan.  !  was  very  delighted  to  hear  him
 about  that  At  least,  for  the  sake  of
 change,  he  is  prepared  to  look  to  the  east
 for  some  sort  of  guidance.  But  f  can  tel!
 him  one  thing;  he  may  possibly  be  know-
 ing  more  because  he  had  been  there  recently.
 I  saw  one  very  important  fact  in  the  indus-
 trial  relationship  in  Japan.  They  have,
 certainly,  a  very  well  organized  and  very
 powerful  trade  union  movement  there  But
 there  is  also  a  very  important  factor  which,
 ¥  was  told,  exists  there.  They  have  a
 great  sense  of  national  discipline.  They
 are  so  production-minded  that  if  they  have
 a  problem  with  the  manogement,  they  cer-
 tainly  protest  bur  they  have  also  one  very
 important  rule;  they  never  do  anything
 which  will  result  in  loss  of  production
 This  is  the  most  important  thing.  H  they
 huve  to  protest.  they  will,  |  am  told,  wear
 black  badges  on  their  arms  and  come  ont
 turing  recess  time  and  raise  slogans.
 Really  speaking,  this  country  needs  the
 production-minded  navonal  discipline
 which  will  be  the  most  important  asset.  If
 we  have  that,  we  certainly  can  break
 tnrough.  We  will  have  that  break-through
 ovccause  at  the  present  moment  the  size  of
 our  public  sector  is  quite  big  and  is  in  very
 vital  sectors.  Our  investment  is  cofoss:l
 {  should  say.  Not  only  that,  it  is  also
 increasing  every  year,  and  it  will  have  tw
 increase  every  yeur  because  we  want  it  to
 increase,  That  will  certainly  give  the  new
 bas  for  the  new  society  that  we  would

 MAY  3,  973  Finance  Bul,  ‘1973  =  220
 4

 ke  to  have  in  our  country,  ह  do  net  want
 w  go  into  this  aspect  in  details,  just
 wanted  to  moke  a  mention  that  it  would
 be  necessary.

 Our  tax  system  will,  certainly,  have  to
 evolve  itself;  with  the  changes  in  social
 structure,  economic  pattern  of  production,
 methods  of  income  distribution,  the  tax
 system  will  naturafly  have  to  change.
 Merely  passing  one  Jaw  will  not  help.

 We  have  appointed  many  Commissions.
 There  were  some  suggestions  made  by  hon.
 members,  Dr.  V.K.R.V.  Rao  also  made
 &  suggestion  that  there  may  be  another
 taxation  commission.  J  always  consider
 the  suggestions  made  by  him  to  be  very
 felevant  and  important;  one  cannot  just
 ignore  them.  But  |  must  say  that,  even
 In  the  last  couple  of  years,  we  have  had
 two  Commissions  to  go  into  the  problem
 Of  taxation.  Very  recently,  the  Wanchoo
 Committee  completed  its  examination  and
 Produced  a  very  valuable  report  which  ॥$
 before  you;  it  went  into  the  question  of  tar
 evasion;  they  have  considercd  the  question
 of  direct  taxes  We  had  another  Commit-
 tee,  Raj  Committee.  which  went  into  the
 question  of  agricultural  wealth  tax  and
 Income  tw  problem  in  the  agricultural
 sector,  They  have  made  recommendations
 which  are  before  us  and  same  of  which  we
 have  alreudy  implemented  and  some  of
 which  we  propose  to  implement  9  will
 some  to  that  aspect  when  I  deal  with  the
 question  of  blach  money  But  my  main
 point  is  that  it  is  not  merely  enquiry  com-
 mussion,  or  committees  that  are  likely  to
 help  us  in  the  matter.  If  necessary,  we
 shall  certainly  think  about  it.  [I  am  fot
 against  that.  But  we  have  enough  material
 to  act  on,  and  we  propose  to  act  on  this
 We  propose  to  bring  a  legislation  in  this
 Session:  ut  feast  we  will  introduce  ft  in  thi
 Session—based  on  the  recommendations  of
 the  Wenhoo  Committee,  Members  will
 possibly,  while  they  examine  that  Bill.
 come  to  know  that  we  have  taken  a  trum-
 ber  of  steps  which  should  help  us  to  den!
 furtially—t  cannot  say  ‘wholly'~—with  the
 problem  of  black  ayoney.

 SHRI  PILOO  MODY  (Godhra):  May  |
 mak  a  question?  The  Finance  Bill  is  ubout



 22t  Finance  Bill,  2974

 ta  be  pasged  and  there  is  one  Finunce
 Minister  here.  Where  are  the  other  59?

 SHRI  G.  VISHWANATHAN  (Wandi-
 wash):  The  entire  Treasury  Bench  is  empty.

 SHRI  YESHWANTRAO  CHAVAN:  I
 thought  one  is  enough  for  you.

 SHRI  PILOO  MODY:  I  proceed  on  the
 busis  that  one  is  one  too  many.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  The  sole  Minister  is  the  soul  of
 the  Ministry.

 SHR]  YESHWANTRAO  CHAVAN.
 Some  Members  raised  the  question  of  black
 muney.  They  wanted  to  know  as  to  what
 exactly  we  ure  doing  about  it.  I  know  this
 question  of  black  money  is  not  something
 that  can  be  solved  overnight.  But  I  can
 certainly  enumerate  some  of  the  steps  that
 we  have  initiated  and  also  those  that  we
 want  to  initiate  in  this  matter.  Some  of
 them  are  statutory  and  some  of  them  are
 administrative,  As  }  said,  we  have  already
 passed  two  Bills—one,  to  acquire  immove-
 able  property  at  a  price  which  has  been
 recorded  in  the  transfer  deed  and  another
 for  curbing  the  widespread  practice  of
 benami  holdings  of  property.  To  curb  this
 we  have  already  passed  a  law...

 SHRI  K.  BALADHANDAYUTHAM  :
 But  how  many  properties  have  you
 acquired?

 SHRI  YESHWANTRAO  CHAVAN:
 !  understand  your  impatience  0  was  only
 in  November  this  law  became  effective  and
 the  procedure  is  that  the  property  which
 is  transferred  is  to  be  registered  and  this
 information  goes  to  the  concerned  Income
 Tax  Collectorate  and  if  they  find  that  the
 valuation  differs  by  as  much  us  Rs.  25,000
 ur  ॥..."  then  they  are  supposed  to  take
 action,  I  have  made  arrangements  to  get
 information  from  every  Collectorate  every
 month  and  }  see  that  at  least  in  a  few
 Collectorates  some  cases  have  been  regis-
 tered.  Half  a  dozen  Collectorates  have
 teylstered  cases,  not  all  the  Collectorates.
 Thas  is  the  information  I  have  received.  it
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 is  not  the  number  that  matters,  the  existence
 of  this  very  Act  is  soing  to  be  a  deterrent.

 I  have  just  received  information  that  an
 tar  nearly  50  cases  have  been  detected
 where  notices  have  been  45980  and  pro-
 ceedings  will  start...

 SHRI  VASANT  SATHE:  Have  the
 Government  any  idea  about  the  extent  of
 black  money?

 894  YESHWANTRAO  CHAVAN:
 Whatever  figure  I  might  mention,  it  will
 be  short  of  your  expectation.  It  is  very
 difficult  to  make  a  guess.  It  may  run  into
 thousands  of  crores.

 SHRI  VASANT  SATHE:  The  Wanchoo
 Committee  said  it  was  Rs.  7000  crores  in
 1969.  है अ  should  be  more  or  less  now.

 SHRI  YESHWANTRAO  CHAVAN:
 Perhaps  it  may  be  more.

 SHRI  N  K.  P.  SALVE  (Betul):  What
 is  black  money?

 SHRI  YESHWANTRAO  CHAVAN:
 Black  money  is  money  which  is  nat
 eccounted  for.

 Several  modifications  have  been  made  in
 the  scheme  of  tax  exemptions  to  charitable
 and  religious  trusts  in  order  to  curb  the
 acquiring  control  over  business  and
 industry  We  have  already  done  away  with
 the  tix  exemption  of  casual  and  non-
 recurring  incomes  including  winsing  of
 cross-word  puzzies,  lotteries,  ctc.

 SHRI  JAGANNATH  RAO  (Chatrapar):
 That  was  last  time.

 SHRI  YFSHWANTRAO  CHAVAN:
 tam  trying  to  tell  you  what  steps  we  have
 taken  so  far.

 Provision  has  been  made  for  deduction
 of  income  tax  at  source  from  payorents
 made  to  the  contractors  by  the  Govern-
 ment,  local  authorities,  statutory  corpora-
 tions  and  companies.  The  scope  of  this
 provision  is  being  extended  to  co-operative
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 {Shri  Yeshwant  Rao  Chavan)}
 societies  as  well,  The  provision  of  punish-
 ment  for  tax  offences  has  been  made  more
 wringent.  The  Bill  we  are  considering  will
 have  many  of  these  things.  i  do  not  want
 to  go  in  greater  detail,  but  ३3  am  trying  to
 suy  that  we  are  trying  to  deal  with  the
 problem  of  black  money  in  different  ways.
 it  is  a  -hydva-headed  monster—this  black
 money...

 SHRI  DINEN  BHATTACHARYYA:
 Catch  at  least  one  of  its  heads.

 SHRI  YESH“ANTRAO  CHAYVAN:
 We  ase  trying  to  deal  with  it  m  many
 ways.  This  ha  to  be  dealt  within  many
 ways.  These  ate  some  of  the  steps  we
 ‘have  taken  in  this  matter.

 Some  members  did  make  a  mehtion
 uvout  the  price  rise  and  inflation.  This  is
 t  very  relevant  question.  J  have  never
 made  a  claim,  and  I  would  like  to  repeat
 it,  that  the  budget  by  itself  can  be  the
 only  instrument  to  deal  with  prices,  It  can
 certainly  be  made  use  of  to  curb  one  of
 the  factors  responsible  for  price  rise,
 tiation.  Here  comes  the  major  point  that
 ufiless  one  fesorts  to  taxation,  it  is  very
 difficult  to  say  that  one  can  centro!  infia-
 tion.  Therefore,  this  is  the  only  modest
 cluim  that  we  can  make,  thut  we  hove  tried
 to  see  that  inflation  was  not  allowed  to  be
 run-away;  we  tried  to  put  some  sort  of
 reasonable  limit  on  it.  This  is  the  claim
 4  have  made  in  the  case  of  prices.

 Seme  people  say,  ‘your  taxes  on  the
 commodities  do  affect  prices’,  4  would
 say,  indirectly  yes;  I  cannot  say  they  do
 not  have  eflect  on  prices  at  all,  That
 would  be  a  rather  unscientific,  incorrect
 statement  to  make.  |  will  not  make  that
 stitement,

 But  what  is  the  reason  fur  that?  ॥
 wanted  some  members  to  go  into  that.  !
 have  iried  to  go  into  the  question  as  to
 how  many  are  the  wage  commodities  the
 prices  of  which,  really  speaking,  matter  in
 the  fife  of  the  orlinary  person,  commodities
 hut  J  have  taxod?  I  have  gone  into  this
 mutigr  aod  |  find  that  this  year's  budget
 will  hardly  touch  any  wage  goods  uhlcss
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 one  considers  motor  spirit,  cigarettes  or
 rayon  and  synthetic,  fibres,  refrigerators  atid
 air  conditioners  as  items  of  mass  consump-
 tion.  They  are  not.  Out  of  the  total  asti-
 mated  yield  of  Rs.  $i8  crosés  from  Union
 excise  duties,  nearly  85  per  cent  or  Rs.  00
 crores  wi  come  from  five  items,  namely,
 cigarettes,  motor  spirit,  ‘iron  and  steel,
 rayon  and  synthetic  fibres  and  other  luxury
 ttems.  This  is  dbout  excise.

 df  you  come  to  the  umpact  of  customs
 duties  increase  on  the  price  level,  it  is  no
 doubt  difficult  to  quantify.  It  is  very  diffi-
 cult  to  do  so.  However,  more  than  one
 half  of  the  total  estimated  yield  of  the  pro-
 posed  changes  in  the  customs  duties  will
 «ume  from  raw  cotten  and  machinery  and
 the  effect  of  the  increased  duty  on  these
 itans  on  the  price  level  will  not  depend
 upon  ahe  total  weight  of  these  items  in  the
 index  which  is  about  8  per  cent  but  more
 importantly  on  the  significance  of  the  im-
 proved  varieties  in  the  quotations  used  for
 the  compilation  of  the  price  index.  ‘This  is
 my  defence  of  the  budget  provisions  we
 have  made.

 Certainly  we  have  to  sesoit  to  commodity
 taxation  but  we  huve  fuhen  care  to  see
 that  it  did  not  affect  the  wage  commodities,
 wape  goods,  as  they  are  called,  which,
 really  speaking,  go  into  the  consumption  of
 the  large  masses.  ॥  know  the  question  of
 wrices  is  there.  This  is  something  of  a
 very  seriovws  problem  But  this  problem
 cun  be  dealt  with  effectively  by  other
 methods  as  well  us  and  that.  ag  I  had  xaid
 previously,  is  a  question  of  effectively
 tmanaging  demand,  it  is  a  question  of  pre-
 duction,  it  is  a  question  of  preper  distribu-
 tion.  In  Uhat  respect,  we  are  takrng  many
 steps.  Ihe  takeover  of  wholesale  trade  in
 wheal  8  one  of  the  umportant  steps  in  that
 direction.  |  hope  we  shall  gei  the  co-
 operation  not  only  of  all  the  political  par-
 Ges  but  of  wl  sections  of  people,  traders,
 producers,  distributors  of  different  levels,
 ्र,  operatives,  State  Governments  and  even
 cumurmers,  ‘There  are  many  difficulties,
 accunivteative  difficulties  abo.  4  think  we
 wil  heve  के  not  oaly  for  vo-operntion
 ‘but  #  litte  move  than  that;  from  the  «dimi-
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 as  well,  because  ultimately  they
 ve  to  deal  with  the  different  svstems

 ifferent  levels.  So,  as  far  as  the  prices
 ncerned,  these  prices  are  being  dealt

 in  many  other  ways.  The  shortages
 #  are  much  more  evident,  and  the
 n  for  it,  as  we  see  it,  is  failure  of  one
 oon  by  which  the  entire  economy  got

 pletely  distorted.  Unfortunately,  still,
 major  base  of  our  economy  is  agricul-

 e  which,  really  speaking,  is  a  gamble  in
 oons  in  many  areas.

 stag  लिमये  :  हरित  क्रांति  का  क्या  हा?
 ‘SHRI  YESHWANTRAO  CHAVAN:

 अस्कोतिं  कुछ  हुई  हैं  इसलिये  हम  जिन्दा  रहने  की
 मीद  तो  करते  हैं।  In  the  green  revolu-

 we  have  achieved  results  in
 njab  and  Haryana  and  western  UP

 id  in  some  other  parts  of  the  country
 so.  We  are  possibly  going  through  a
 ifficult  position.  Otherwise,  I  do  not  know

 lat  We  will  have  done.  We  are  trying  to
 eal  with  this  problem,  with  the  failure  of
 jonsoon,  without  much  of  import.  We
 ave  stopped  PL  480,  and  certainly  we  are

 Orting  to  some  minor  imports;  these  are
 urchases  and  not  aid.  As  compared  to

 €  requirements,  it  is  a  very  marginal
 juantity.
 r
 SHRI  K.  ७.  CHAVDA  (Patan):  Is  it  not
 ne  of  the  main  objectives  of  planning  that
 8  shouid  free  our  country  from  the  effects

 bf  the  vagaries  of  the  monsoon?

 MR.  CHAIRMAN:  Please  do  not  reply.
 tis  a  very  bad  habit  that  he  gets  up  with-
 til  my  permission  and  begins  to  talk.  If
 nyone  asks  for  my  permission  and  then
 ts  a  question,  you  will  reply.

 SHRI  K.  S.  CHAVDA:  May  I  seek  your
 permission,  Sir?

 MR.  CHAIRMAN:  You  did  not  ask  for
 permission  first.

 YESHWANTRAO  CHAVAN:
 Tam  sub-

 SHRI
 {  will  answer  that,  Mr.  Chavda.
 ject  to  your  ruling—

 MR.  CHAIRMAN:
 reply.

 if  you  like:  you  can
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 SHRI  YESHWANTRAO  CHAVAN:
 I  was  coming  to  that.  What  is  our  objec-
 tive  of  planning?  What  is  our  national
 objective?  It  is  to  see  that  we  liberate
 ourselves  from  the  element  of  uncertainty,
 dependence  on  many  factors  like  that.  The
 failure  of  the  monsoon  does  not  merely
 effect  agriculture  now.  10,  I5  or  20  years
 ago,  one  could  say  that  it  affected  agricul-
 ture  alone.  It  certainly  affects  agriculture
 now  also,  but  the  failure  of  the  monsoon
 affects  industry  aiso  and  power  generation,
 because  it  is  linked  up  with  power  genera-
 tion.  Take  Madras  for  example.  My  hon.
 friend  from  Madras  can  very  well  support
 me  on  this  point.

 SHRI  K.  S.  CHAVDA:  With  your  fer-
 inission,  may  I  ask,  while  the  waters  of  all
 the  big  rivers  go  waste  to  the  sea,  why
 blame  Nature?  For  instance,  Narmada.

 SHRI  YESHWANTRAO  CHAVAN:  [
 do  not  want  to  go  into  that.  Much  depends
 on  many  other  factors.  It  is  not  only  Nar-
 mada.  There  are  problems  in  this  country
 with  many  more  rivers.  We  are  trying  to
 deal  with  them.  ‘ihis  is  so  far  as  the  prob-
 lems  of  prices  and  agriculture  are  con-
 cerned.

 Now,  {  would,  like  to.  go  to  some  other
 problems.  J  think  it  was  Dr.  V.K.R.V.  Rao
 who  mentioned  one  point.  He  said  that  one
 cf  the  most  important  programmes  that  we
 took  up,  despite  our  difficulties  last  year,
 was  the  emergency  rabi  production  pro-
 gramme.  I  must  say  that  that  was  one  of
 the  best  programmes  that  we  couid  think  of.
 it  has  made  us  stand  in  good  stead.  This
 year,  we  have  mude  a  provision  for  Rs.  I50
 crores  for  advance  action  programme.  He
 wanted  toy  know  -  what  exactly  are  the
 components  of  this  advance  action  progra-
 mme.  it  is  a  very  relevant  question,  and  {
 thought  I  should  give  some  -  indication
 about  it,  because  we  are  yet  examining  it,
 and  the  Planning  Commission  is  going  into
 it.  |  can  give  you  the  approach  for  the
 advanced  action  programmie.  The  advanced
 action  programme  is  meant  to  iay  emphasis
 on  those  schemes  which  will!  help  us  increase
 our  agricultural  production  in  the  shortest
 possible  times.  If  the  schemes  which  are
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 included  in  the  plan  go  in  the  normal  way,
 possibly  they  may  take  years  to  complete.
 We  should  like  to  select  some  of  them,
 not  all  of  them,  which  are  likely  to  give
 some  results  like  the  irrigation  programmes,
 power  projects  and  some  other  agricultural
 production  programmes.  ]  cannot  say  where
 these  are.

 SHRI  PILOO  MODY  :U.P.  and  Ontssa:

 SHRI  YESHWANTRAO  CHAVAN
 Why  not  Punjab  and  Haryana?

 SHRI  PILOO  MODY  :  Because  there
 ure  no  elections  there.

 SHRE  YESHWANTRAQ  CHAVAN.
 Our  emphasis  35  that  if  they  ure  going  to
 give  results,  we  can  go  there  abo
 (Interruptions)  it  is  not  that  we  aie  think-
 ing  in  terms  of  election

 Shri  Jagannath  Roa  usked:  what  are
 we  doing  about  the  real  savings,  the
 teal  savings  are  small  savings.  We
 should  lay  emphasis  on  small  savings.  We
 have  certainly  made  very  goods  progress
 Rs  300  crores  is  quite  a  good  progress  if
 you  compare  it  with  the  performance  of
 the  previous  years.  We  are  making  good
 progress  in  that  direction.  4  owe  an  explana-
 tion  to  Mr.  Dinesh  Singh.  The  other  day  he
 iauised  a  question  about  the  L.  I.  14  invest-
 nent  in  backward  areas.  I  seem  to  have
 given  the  impression  that  all  the  investment.
 of  the  L.  I.  C.  was  made  in  the  backward
 arcas,  I  must  say  it  is  not  80.  3  tried  to
 tcad  the  reply  again  in  the  proceedings;  it
 did  not  mean  that.  But  if  it  has  given  that
 impression  I  shall  have  to  correct  it.
 My  main  point  is  that  the  investment  made
 by  the  LIC  is  ७  a  sort  of  a  partner  in
 some  sort  of  consortium  for  the  new
 projects,  These  new  projects  are  based  on
 liconses  =  given.  My  main  point  is  that
 hile  licenses  ure  given,  concessions  are
 given  particularly  in  the  cuse  of  backward
 uteas.  As  you  must  have  seen  in  this  bud-
 get,  we  have  indicated  our  policy,  A  new
 line  in  this  matter:  instead  of  development
 rebate  we  give  concessions  to  projects  in
 the  backward  areas  or  to  labour  intensive
 projects.
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 SHRI  DINESH  SINGH  =  (Partapgarh):
 May  I  ask  now  whether  it  would  be  possi-
 ble  for  the  Finance  Minister  to  direct  the
 LIC  and  other  public  financial  institutions
 to  ensure  that  atlecst  so  far  as  the  big
 houses  are  concerned,  for  whom  licenses
 are  given,  the  Government  policy  is  not
 changed  only  for  the  backward  areas  in
 the  core  sector,  they  would  give  them  only
 for  the  backward  areas?

 SHRI  YESHWANTRAO  CHAVAN
 We  would  certainly  like  to  see  that  the
 projects  in  the  backward  areas  are  given
 preference.  I  do  not  mean  to  say  that  the
 others  should  not  be  helped.  That  is  our
 policy  and  I  say  that  I  am  —  supporting
 that  policy.

 SHRI  PILOO  MODY:  Big  houses  will
 have  to  go  only  to  the  backward  areas.
 That  is  your  policy.

 SHRI  YESHWANTRAO  CHAVAN
 Do  you  think  that  that  is  a  wrong  policy?
 ]  owe  an  eaplanation  here.  I  see  your
 point.  ३  shall  certainly  keep  that  point  in
 mind.

 The  hon.  Member,  Shi:  Mavalenaar
 bas  made  a  reference  to  the  tax  arreurs.
 He  also  made  many  other  interesting  points.
 The  major  point  that  he  made  was  that  the
 people  to-day  live  differently.  This  is  an
 accepted  proposition  and  therefore  we  bave
 to  change  the  way  of  life,  the  conditions
 of  life,  the  level  of  life  and  the  quality
 of  life.  The  quality  and  level  of  thinking
 is  also  improved  That  certainly  i  an
 accepted  proposition,  He  made  one  other
 point.  That  was  regarding  the  Finance  Bill
 itself.  |  am  making  a  reference  to  that,
 As  regards  tax  arrears,  what  be  said  is
 correct.  The  figure  ws  inflated.  For  that
 Parpose,  we  have  made  an  arrangement  to
 indicate  the  gross  arrears  and  the  net
 errears,  The  arrears  which  are  due  but  have
 not  reached  a  finality  are  excluded  from  the
 Gross  arrears  ;  the  arrears  which  are  pending
 before  the  Tribunal  cic.  and  which
 are  stayed,  are  excluded  from  that.
 |  think  that  for  the  March-end,  ‘1972,
 the  figures  would  be  available  some
 time  in  the  month  of  May.  But,  for  the
 year  1971-72,  2  think  it  is  about  Rs.  430
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 crores  or  so.  T  am  giving  only  the  appro-
 ximate  figure  and  this  is  sufficiently  a  big
 figure.  We  are  trying  to  see  how  to  reduce
 tax  arrears  as  effectively  as  possible.

 SHRI  K.  $.  CHAVDA:  |  think  that
 Rs.  39.25  crores  of  arrears  are  due  tu  those
 who  have  left  India  and  dug  to  companies
 who  are  in  liquidation.  Had  prompt  action
 been  taken,  I  think  the  country  could  have
 saved  Rs.  40  crores.

 SHRI  YFSHWANTRAO  CHAVAN:  Dr
 Rao  made  mention  about  a  cell  on  fiscal
 policy.  On  this  particular  point,  I  recog-
 nise  the  need.  There  are  many  other
 areas  also  in  which  the  fiscal  policy  needs
 a  fresh  look  in  order  that  we  may  accel-
 rate  the  growth.  Only  recently,  a  smull
 cell  has  been  set  up  for  the  fiscal  policy
 unde:  the  Department  of  Economic  Affairs
 in  the  context  of  the  objectives  of  our
 Fifth  Five  Year  Plan.  The  Cell  will  have
 an  inter-ministerial  working  group  to  study
 in  depth  the  various  aspects  of  taxation  in-
 cluding  the  possibilities  of  making  —  thx
 system  more  progressive,  equitable,  elas
 tic  and  balanced  in  its  overall  social  and
 economic  effects.

 Now  4  come  to  the  last  point.  I  do  not
 want  to  take  much  more  time  of  the  House
 because  I  myself  am  keen  to  see  that  the
 Bill  is  passed  to-day.  The  hon  Member,
 perhaps,  Shri  Era  Sezhivan  mode  a  point
 about  the  constitutionahty  of  the  problem
 of  the  aggregation  of  agricultural  income
 with  the  non-agricultural  income.  |  have
 got  sone  constitutional  arguments
 for  that  I  can  only  tell  him  that  we  have
 very  carefully  examined  this  question  even
 before  the  Raj  Committee  itself  made  a
 recommendation.  This  Committee  had  con-
 sulted  the  Law  Commissign  und  they  have
 given  their  constitutional  view.  Also  this
 question  was  examined  in  the  Law  Ministry.
 They  have  also  given  the  same  view;  the
 Law  Minister  himself  examined  this  and
 said  that  it  is  quite  constitutional.  I  do  not
 think  that  there  is  anything  —  unconstttu-
 tional.  As  far  as  this  House  3s  concerned,
 it  can  deal  with  it.  |  huve  no  doubt  in  my
 mind  that  this  is  perfectly  constitutional.

 He  said  that  certain  alterations  in  the
 rates  were  made  by  notification.  He  has
 12  LSS/73~—9
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 mentioned  ahout  the  view  of  the  Attornev
 General  also.  He  is  partly  correct  in  the
 sense  that  the  Attorncy  General  has  given
 the  opinion  that  a  change  from  specific  to
 ad  valorem  rate  or  vice  versa  cannot  be
 done  by  executive  orders  by  the  Gov-
 ernment.  After  we  got  this  view,  we  are
 trying  to  correct  the  whole  position.  In
 this  particular  budget,  in  the  case  of  raw
 cotton,  the  statutory  provision  was  40  per
 cent  We  were  levying  only  40  per  cent.
 Naw  we  hase  gone  to  40  per  cent.  It  is
 ”,  in  this  budget  we  are  observing  that
 rule.

 He  has  also  said  that  certain  changes
 were  made  in  the  central  excise  tariff  sche-
 dule,  where  effective  rates  have  been  pres-
 cribed,  by  statutory  modification.  He  has
 referred  to  the  opinion  of  the  PAC  ques-
 tioning  the  correctness  of  operating  rates
 of  duty  by  such  modifications.  I  do  not
 want  to  go  into  the  matter  in  detail  now
 because  he  was  the  Chairman  of  the  PAC
 and  the  matter  hay  been  riised  by  the
 PAC  I  am  sure  the  Department  of  Re-
 venue  who  are  dealing  with  it  would  care-
 fully  go  into  it  and  give  the  comments.
 Then  the  hon.  member  may  examine
 them.  [  would  onlv  sav  that  whether  it
 is  the  Tariff  Act  OL  a  schedule  to  the
 Central  Frcise  Act,  certain  statutory
 rates  are  prescribed  and  it  becomes  necea-
 sarv  on  occassions  particularly  at  the  time
 of  the  Finance  Bill  to  grant  concessions
 based  on  various  considerations;  Hon.
 members  will  recall  that  in  moving  the  Fi-
 nance  Bill  for  consideration  this  year.  I
 hed  announced  a  few  concessions  for
 small  manufacturers  ‘vhich  necessarily  to
 be  given  effect  to  by  statutory  notifica-
 tions,  in  exercise  of  the  powers  vested  in
 the  Cenital  Government  by  the  relevant
 enactments  There  night  be  other  conside-
 rations  also,  of  which  9  would  like  to
 quote  anather  instance.  In  this  very  bud-
 get,  to  ameliorate  the  hardship  caused  to
 black  and  white  films,  I  had  announced
 a  reduction  in  import  duty  =  on
 white  397  black,  negative  and
 positive  cinecon.  There  are  other  equally
 vatid  considerations  in  to  which  T  need
 not  go  now  Whenever  it  becomes  necess-
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 ary  to  do  this  by  statutory  notification,
 the  notification  is  fald  before  Parliament
 soon  after  it  is  issued  along  with  a  brief
 statement  explaining  the  object  of  the  no-
 tification.  Parliament  is  given  full  oppor-
 tunity  to  discuss  it.  When  the  Parliament
 is  not  in  session,  and  we  have  to  tuke  ac-
 tion,  we  do  take  action  but  we  come  back
 to  Parliament  and  Jay  it  before  Parliament.
 It  is  the  right  of  hon.  members  to  raise
 the  question  and  ४४४  for  the  Government’s
 explanation.  When  we  lay  it  on  the
 Table,  we  give  the  reasons  for  issuing  the
 notification.

 He  has  raised  another  legal-cum-politi-
 cal  point.  He  said,  we  have  amended  the
 Income  tax  Act  in  §959  and  taken  the
 corporation  tax  out  of  the  Income-tax
 Act  and  therefore,  it  has  been  withdrawn
 from  the  divisible  pool.  I  would  like  0७
 point  out  that  corporate  tax  is  not  in-
 come-tax.  Article  270  which  dgals  with
 income-tax  and  tax  to  be  =  distributed
 between  the  States  and  the  Centre  spe-
 cifically  mentions  that  corporate  tax  is
 fot  a  part  of  income-tax  Therefore,  if
 you  want  to  make  the  corporate  tax  a  part
 of  the  divisible  pool,  possibly  you  will
 have  to  amend  the  Constitution.  It  is  not
 our  imtention  to  amend  the  Constitution
 for  this  purpose.

 4  think  I  have  tried  to  deal  with  the
 major  aspects

 SHRI  R.  5.  PANDEY  (Rajnandgaon)  :
 Last  year  he  mentioned  about  mass  com-
 munication  and  educating  the  tax  payer:

 SHRI  YESHWANTRAO  CHAVAN
 I  thought  you  made  a  very  good  mention
 of  it.  Therefore.  I  did  not  repeat  it.  In
 your  inimitable  way  you  described  it.

 SHRI  N.  K  P  SALVE  :  sensible  step
 SHRI  YESHWANTRAO  CRAVAN

 Whenever  we  take  steps,  we  always  take
 sensible  steps.
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 SHRI  N,  K.  ह  SALVE  :  T  hope  it
 will  not  give  you  a  sense  of  complacency.

 SHRI  YESHWANTRAO  CHAVAN  :
 That  is  the  last  thing  that  I  am  capable
 of.  The  main  intention  was  to  see  that
 we  do  not  waste  our  time  on  a  small
 number  of  small  tax-payers  and  the  saved
 manpower  can  be  concentrated  on  big
 guns.  I  was  very  glad  when  he  reterred  to
 it,  not  because  it  was  a  compliment  but  it
 will  give  encouragement  to  a  large  num-
 ber  officials  who  have  to  deal  with  this
 problem.  And  if  they  are  encouraged,
 naturally  they  will  try  to  do  their  work
 with  greater  speed.  bY

 MR.  CHAIRMAN  :  The  question  is  :

 “That  the  Bill  to  give  effect  to  the
 financial  proposals  of  the  Central  Gov-
 emnment  for  the  financial  year  1973.74,
 be  taken  into  consideration.“

 The  motion  was  adopted.

 Clause  2  (Rates  of  Income-tax)

 MR.  CHAIRMAN  :  We)  will  now
 take  clause  by  clause  consnéeration.  There
 ure  some  amendments  to  clause  2

 SHRI  SEZHIYAN  (Kumbakonam)  :  I
 beg  to  move  :

 Pages  3  and  4,—

 “omit  lines  7  to  45  and  }  to  4  respec-
 tively.*"(9).

 Page  on
 “omit  lines  37  to  40.0"  (10),

 “That  this  House  recommends  to  the
 Government  that  Attorney  Cieneral  of
 India  be  summoned  to  address  the  House
 to  clurify  certain  Constitutional  points
 in  respect  of  clause  2  regarding  agegre-
 gation  of  the  agricultural  und  non-ag-
 ricultural  components  of  a  tax  payer's
 income  for  determining  the  rates  of  in-
 come-tax.”  (66)

 SHRI  YESHWANTRAO  CHAVAN  :
 I  beg  to  move*  :

 *  Moved  with  the  recommedation  of  the  President
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 Page  4,—
 for  line  4,  substltute—of  the  total  in-
 come  :

 Provided  that  in  cases  where  Sub-Para-
 graph  I  of  the  said  Paragraph  A  upplies,—

 (A)  where  the  aggregate  income  refe:-
 red  to  in  sub-clause  (i)  exceeds  fifteen
 thousand  Rs.  but  does  not  exceed  fifteen
 thousand  one  hundred  and  eighty  rupees,
 the  provisions  of  that  Sub-Paragraph
 relating  to  surcharge  on  income-tax
 shall,  for  the  purposes  of  determinig
 the  amount  of  income-tax  or  “advance
 tax"  under  sub-clause  (in),  apply  sub-
 ject  to  the  modifications  that  such  sur-
 Charge  shull  be  calculated  at  the  rate
 arrived  at  by  dividing  the  umount  of
 surcharge  on  income-tax  calculated  in
 respect  of  the  aggregate  income  by  the
 amount  of  income-tax  (excluding  sur-
 charge)  calculated  in  respect  of  the  ag-
 Sregate  invome  and  that  the  provisions
 of  the  proviso  at  the  end  of  that  Sub-
 Paragraph  shatl  not  apply;

 {B)  where  the
 referred  to  in

 aggregate
 sub-clause  (i)  exceeds

 fifteen  thousand  one  hundred  and
 eighty  rupees,  the  provisions  of  that
 Sub-Paragiaph  teclating  to  surcharge
 on  income-tax  shall,  for  the  purpose  of
 determining  the  amount  of  tcome-tax
 or  “udvance  tax”  under  sub-clause  (ii)
 apply  subject  to  the  modifications  that
 such  surcharge  shall  be  culculuted  at
 the  rate  of  fifteen  per  cent.  and  that  the
 provisions  of  the  proviso  at  the  end  of
 that  Sub-Paragraph  shall  not  apply.
 (58)

 Income

 SctRE  SLZHEYAN.  |  want  to  speak  on
 Amendment  No  66  that  the  =  Attornes-
 Cieneral  should  be  asked  to  come  and  give
 his  opinion,  |  am  quite  sute  that  the
 Finance  Minister  would  have  taken  all  che
 available  legal  expertise  with  him.  =  This
 is  a  suggestion  made  by  the  Taxation  En-
 quiry  Committee  of  3958  that  the  neces-
 sary  opinion  of  the  Attorney-General
 should  be  obturned  before  taking  any  step
 I  do  not  know  if  he  has  taken  the  opinion
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 of  the  Attorney-General.  Taking  the  opin-
 ion  of  the  Law  Commission  is  quite  different
 from  taking  the  opinion  of  the  Attorney-
 General.

 Here  I  want  to  make  one  point  clear,
 |  am  one  with  the  Finance  Minister  in  ac-
 cepting  the  basic  view  that  the  rich  pea-
 santry  which  have  benefited  from  planning
 should  be  taxed  and  they  should  pay  their
 due  tax  fo  the  exchequer.  So,  I  am  not
 opposing  the  basic  idea  that  agricultural  in-
 come  should  be  taxed.  I  agree  with  him
 there  Then,  because  it  is  being  collected
 under  “Income-tax”,  it  will  go  to  the  divi-
 sible  pool  and  it  will  go  to  the  States.  So,
 lam  not  opposing  it  on  that  ground  either.

 My  first  objection  is  that  it  is  unconsti-
 tutional,  Secondly,  it  is  an  encioachment
 on  the  powers  of  the  State.  This  very  good
 idea  should  not  be  put  in  a  statute  which
 may  later  on  be  struck  down  as  an  unstable
 piece  of  legislation  IT  will  again  say  that
 the  argument  may  be  good  that  no  portion
 of  the  agricultural  income  is  taxed,  all  that
 %y  done  to  transfer  the  non-agricultural  im-
 vome  of  4  person  having  agricultural  income
 also  to  the  higher  slat  But  this  will  be
 doubly  unconstitutional  as  violative  of  पापिन
 cle  270  and  article  उन  Persons  getting  the
 same  income  will  be  dealt  with  differently
 under  the  Finance  Bill  [t  will  be  no  ans-
 wet  to  say  that  the  incomes  are  not  equal.
 14812  said  that  the  taa  3s  proportionate
 to  the  income  and  that  the  incomes  are  not
 equal,  if  will  be  un  admission  that  agricul-
 tural  income  is  being  tixed.  In  the  cir-
 cumstances,  the  classification  of  persons  into
 those  with  agricultural  incomes  plus  non-
 agticultural  incomes  und  those  with  non-
 ugucultural  incomes  alone  is  not  valid.

 Therefore,  on  this  score,  I  want  to  cau-
 tion  the  Minister  on  the  unconstitutionality
 of  it  If  he  is  satisfied  about  that,  it  is  all
 ught.  But  I  entertuin  a  doubt  as  to  whe-
 ther  it  will  be  held  constitutional.  1  am  not
 opposing  the  basic  idea.  The  agricultural
 income  should  be  taved.  The  proceeds  are
 going  to  be  under  the  divisible  pool.  Lam
 nat  objecting  to  that.  J  am  accepting  the
 basic  objective  But  I  feel  it  will  be  de-
 clared  unconstitutional
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 SHRI  K.  NARAYANA  RAO  (Bobiili):
 Sir,  the  present  Finance  Bill  anticipates  two
 situations.  Whereas  there  are  certain  States
 which  have  agricultural  income-tax,  there
 are  other  States  where  there  is  no  agricul-
 tural  income-tax.  So  far  aa  this  is  concern-
 ed,  my  plea  with  the  Government  is  that
 there  are  States  which  do  not  have  agri-
 cultural  income-tax  and  the  additional  in-
 come  that  accrues  out  of  inclusion  of  the
 agricultural  income  for  the  assessment  pur-
 pose  should  be  clearly  earmarked  for  those
 States  which  have  no  agricultural  income-
 tax.  In  the  States  where  there  is  agricul-
 tural  income-taa,  this  new  measure  will  not
 be  applicable.

 SHRI  N.  K.  P.  SALVE:  Sit,  with  great
 respect  to  the  hon.  Member,  Shri  Sezhiyan,
 ]  do  not  at  all  agree  that  this  provision
 is  unconstitutional.  It  is  constitutional  He
 feels  that  in  principle  this  is  correct  I  feel,
 in  principle.  this  is  doubly  correct.  The
 agricultural  income  of  the  ich  farmers  has
 to  be  brought  within  the  ambit  of  tovation

 My  objection,  however,  is  this,  1  want  to
 point  out  to  the  hon.  Finance  Minister  and
 implore  him  not  to  bring  such  a  mezsure  in
 a  great  hurry.  Mr.  Palkhivala  has  been
 propagating  for  this  measure  for  over  0
 years.  ह  was  resected  as  =  mischievous
 Your  enacting  it  an  this  manne:  will  help
 tax-evaders  and  2t  will  open  ftood-gates  of
 tax-cvasion.

 I  want  to  warn  you  that  the  manner  tn
 which  it  is  coming  is  going  to  be  :innous.
 It  is  bereft  of  any  sound  prinuiple  of  legs-
 lation.  We  want  agricultural  income  to  be
 taxed  on  rational  basis.  ह 1 छ  necessary,  we
 can  amend  the  Constitution.  After  ull,  in-
 come-tax  is  with  reference  to  income.  Whe-
 ther  it  is  in  rural  area  or  in  urban  area,
 a  rich  person  has  got  to  be  taxed.

 My  submission  therefore  is  that  if  the
 basic  principle  of  taxation  of  agricultural
 income  is  accepted,  why  not  wait?  You
 are  bringing  forward  a  comprehensive  mea-
 sure  and  we  will  consider  the  whole  matter
 at  that  time.  But  the  manner  in  which  it

 hus  been  put  will  open  the  flood-gates  6:
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 tax-evasion.  I  want  to  warn  you  agais.  I
 am  only  seeking  this  to  be  deferred.  Let
 there  be  a  matured  consideration  of  the
 whole  matter.  I  endorse  the  view  point  of
 those  who  say  that  there  is  going  to  be
 tremendous  tax  evasion  because  it  is  com-
 ing  up  in  this  form.

 SHRI  YESHWANTRAO  CHAVAN  :  !
 have  already  explained  it.  They  have  made
 a  suggestion.  They  are  very  learned  people.
 Mr.  Salve  is  a  person  whose  view  I  should
 value.  Also,  J  have  consulted  other  peo-
 ple  whose  opinion  I  value.  I  am  in  a  diffi-
 cult  position  tT  will  have  to  make  a  choice.
 {  do  not  think  {  can  accept  the  suggestion
 they  have  made.

 MR  CHAIRMAN.  First  of  all,  r  will  put
 amendment  No  66  to  clause  2  moved  by
 Shri  Sezhlyan.

 fnundment  No  66  was  put  and  negauved.

 MR.  CHAIRMAN:  I  shall  now  put
 Amendments  Nos.  9  and  10,  moved  by  Shri
 Sevhiyan,  to  the  vote  of  the  House

 Amendments  Nos.  9  and  Y0  were  put
 und  negatived.

 MR  CHAIRMAN:  I  now  put  Amend-
 ment  No.  $8,  moved  by  the  Minister,  to
 the  vote  of  the  House.

 The  question  is:

 Page  4,-—
 Jer  line  4,  substitute—

 ‘of  the  total  income:

 Provided  that  in  cases  where  Sub-Paru-
 graph  |  of  the  said  Paragraph  A  applies,—

 (A)  where  the  aggregate  income  refer-
 red  to  in  sub-clause  (i)  exceeds  fifteen
 thousand  rupees  but  does  not  exceed
 fifteen  thousand  one  hundred  and  eighty
 rupees,  the  provisions  of  that  Sub-Para-
 graph  relating  to  surcharge  on  income-
 tax  shall,  for  the  purposes  of  determining
 the  amount  of  income-tax  or  “advance
 tax"  under  sub-clause  (ii),  apply  subject
 to  the  modifications  that  such  surcharge



 237,  Finance  Bill,  973

 shall  be  calculated  at  the  rate  arrived  at
 by  dividing  the  amount  of  surcharge  on
 income-tax  calculated  in  respect  of  the
 aggregate  income  by  the  amount  of  in-
 come-tax  (excluding  surcharge)  calculated
 in  respect  of  the  aggregate  income  and
 that  the  provisions  of  the  proviso  at  the
 end  of  that  Sub-Paragraph  shall  not  apply;

 (B)  where  the  aggregate  income  refer-
 red  to  in  sub-clause  (i)  exceds  fifteen
 thousand  one  hundred  and  eighty  rupees,
 the  provisions  of  that  Sub-Paragraph  re-
 lating  to  surcharge  on  incomegtax  shall,
 for  the  purposes  of  determining  the
 amount  of  income-tax  or  “advance  tax”
 under  sub-clause  (ii),  apply  subject  to  the
 modifications  that  such  surcharge  shall  be
 calculated  at  the  rate  of  fifteen  per  cent.
 and  that  the  provisions  of  the  proviso
 ut  the  end  of  that  Sub-Paragraph  shall
 not  apply’.  (58)

 The  motion  was  adupted.

 MR.  CHAIRMAN:  The  question  is.

 “That  Clause  2,  as  amended,  stand  part
 of  the  Bill.”

 The  mation  was  adopted.

 Clause  2,  as  amended,  was  added  to  the
 Bill.

 Clause  3)  (Amendment  of  Section  2  of  the
 income-tax  Act)

 SHRI  S.  R.  DAMANI  (Sholapur):  I  beg
 to  move.

 Page  5,—

 for  lines  2  to  23,  substitute—

 “short-term  capital  asset”  means  the
 capital  asset.

 (i)  in  respect  of  land  buildings,  if
 the  same  bas  been  held  by  an  asses-
 see  for  not  more  than  sixty  months
 immediately  preceding  the  date  of  its
 transfer;  and
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 (ii)  in  respect  of  any  asset  other
 than  land  and  building  if  the  same
 was  held  by  an  assessee  for  not
 more  than  twenty-four  months  im-
 mediately  preceding  the  date  of  its
 transfer.”  (48).

 Under  this  Clause,  for  ‘short-term  capital
 asset’,  the  time  period  has  been  increased
 from  24  months  to  60  months.  I  have
 made  a  suggestion  that  for  immovable  pro-
 perties  like  land  and  buildings,  it  may  be
 60  months,  but  for  shares  and  securities,  it
 should  be  maintained  at  24  months.  My
 submission  «s  that  the  investors,  i.c.,  the
 people  who  invest  in  shares  and  securities
 are  not  investing  for  the  sake  of  getting  any
 dividend  but  are  investing  mostly  for  the
 sake  of  appreciation  of  the  value  {CICI
 and  IFC  are  doing  the  same  thing  On  the
 expectation  of  better  functioning  of  the
 company,  they  underwrite  the  shares  and
 when  prices  go  up.  they  self  them  and  ip-
 vest  the  money  in  other  companies.  Thus,
 the  flow  of  funds  is  Continuing.  Hf  this  pe-
 riod  is  increased  to  60  months,  it  will  affect
 the  capital  market,  the  investors’  market.
 The  new  companicys  which  will  come  in  the
 market  will  find  at  aifticult  to  have  their
 shares  subscribed.  Therefore,  my  request
 to  the  finance  Minister  is  that  he  may
 maintain  the  period  of  24  monihs  in  the
 case  of  shares  anu  securities  and  muy  not
 merease  it  If,  however,  he  thinks  that  it
 should  be  increased.  he  may  kindly  increuse
 it  to  36  months.  I  hupe,  the  hon  Finance
 Minister  will  consider  my  suggestion  and
 secept  it.

 SHRI  YESHWANTRAQ  CHAVAN:  4
 know,  the  bon.  Member  has  made  the  sug-
 gestion  very  sincerely.  But  I  am  sorry  3
 am  not  in  a  position  to  accept  it.  Under
 the  amendment  proposed  by  the  hon.  Mem-
 her,  the  extended  period  of  60  months
 would  apply  only  to  lands  and  buildings.
 whereas  the  existing  holding  period  of  24
 months  would  continue  to  apply  in  relation
 to  other  assets,  viz.,  shares  and  debentures.
 We  have  hased  this  amendment  on  the  re-
 commendations  of  the  Wanchoo  Committee
 because  they  felt  that  it  is  only  in  these
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 categories  the  speculative  activities  take
 place.  In  order  to  control  these  speculative
 activities  it  is  much  better  to  have  this
 extended  period.  That  is  the  reason  behind
 this.  I  cannot  accept  the  amendment.

 SHRI  Ss  R.  DAMANE  :  I  beg  to  leave  to
 withdraw  my  amendment.

 Amendment  No.  48  was,  by  leave,  w.th-
 drawn.

 MR.  CHAIRMAN:  Now,  the  question  Is:

 “That  clause  3  stand  purt  of  the  Bill"

 The  motion  was  adapred

 Clause  3  was  added  to  the  Bill  :  +.

 Clause  4  and  5  were  added  to  the  Bill

 Clause  6  (Amendment  of  section  45  of
 the  Income-tayv  det)

 MR.  CHAIRMAN  :  There  is  an  amend-
 ment  by  Mr.  Damani  But  he  is  not  mov-
 ing  it.  So  I  will  put  the  clause  to  the  vote
 of  the  House.  The  question  is  :

 “That  clause  6  sfand  part  of  the  Bull.”

 The  motion  was  adopted.

 Clause  6  wus  added  to  the  Bill.

 CUnsertion  of  new  section  54D  in Clause  7
 the  Income-tax  Act)

 SHRI  ्र,  K.  SANUHI  ‘(Jalore).  I  beg
 to  move:*

 Page  6,  line  28,—

 for  “an  industrial  undertaking”  subssi-
 tute—

 taking  or  business  premixes”(7)

 Moved  with  the  recommendation  of  the  President.
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 SHRI  S.  R.  DAMANI:  I  beg  to  move:

 Page  a
 after  line  16,  Insertou

 “S4E.  Where  the  capital  gain  arises
 from  transfer  of  shares  and  securities,
 whether  by  way  of  compensation  or
 otherwise,  belonging  to  the  assessce,
 which  were  heid  by  the  assessee  in  his
 investment  account  for  twenty-four
 months  immediately  preceding  the  date
 on  which  the  trunsfer  took  place,  and
 wheg  the  assessee  has  within  a  perina
 of  six  months  after  the  date  of  sale.
 transfer  or  acquisition,  purchased  any
 other  shnres  or  securities  as  u  part  of
 his  investment.  then  instead  of  capital
 gan  being  charged  to  income-tax  as
 the  income  of  the  previous  year  in
 which  the  transfer  took  place,  it  shall
 be  dealt  with  in  accordance  with  the
 following  provisions  of  the  section,  that
 ix  to  say,—

 (i)  if  the  amount  of  the  shares  and
 securities  so  acquired  is  not  less
 than  the  full  value  of  the  considera-
 tion  received  or  accruing  in  respect
 of  the  transferred  shares  and  securi-
 ties,  the  whole  of  such  capital  gain
 shall  not  be  charged  to  income-tax
 under  section  45;  or

 (ii)  if  the  cost  of  shares  or  secu-
 rities  so  acquired  38  less  than  the
 full  value  of  the  consideration  receiv-
 ed  or  accruing  in  respect  of  the  trans-
 ferred  shares  and  securities,  so  much
 of  the  capital  gains  as  bears  to  the
 whole  of  the  capital  gain  in  the
 same  proportion  as  the  cost  of  the
 shares  or  securities  so  acquired  bears
 to  the  full  value  of  the  consideration
 received  or  accruing  in  respect  of
 the  transferred  shares  or  securities
 shall  not  be  charged  to  income-tax
 under  section  45.”  (50).

 SHRI  N.  K.  SANGHI:  |  have  given  an
 umendment  which  the  hon.  Finance  Minis-

 “industrial.  or  non-industrial  under-  tet  must  have  gone  through.
 ment  is  very  clear.

 My  amend-
 {  have  added  the  words
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 ‘industeial  and  non-industrial  undertakings’.
 This  amendment  seeks  to  insert  a  new  sec-
 thon  S4E  in  the  Income-Tax  Act—where  the
 property  is  compulsorily  acquired  under  any
 law  forming  a  part  of  the  industrial  under-
 taking  and  which  was  under  use  of  the
 owner  in  the  past  two  years,  in  case  the
 same  owncr  purchases  another  property
 within  a  period  of  three  years  for  :e-estab-
 lishing  the  said  undertaking,  the  profit  or  the
 capital  gains  will  not  be  charged.  Where  the
 capital  gains  exceed  the  cost  of  purchase,  the
 capital  gains  will  be  charged.  This  particular
 section  further  restricts  that  the  owner  who
 acquires  a  new  building  may  not  part  with
 it  or  sel}  it  within  a  period  of  three  years
 ]  would  like  to  know  from  the  Minister  if
 this  is  only  applicable  to  properties  which
 are  acquired  by  the  Government  or  by  Gov-
 ernment  bodies.  Under  this  legislation  a
 compensation  is  being  paid  for  that  and  we
 have  seen  in  certain  States  for  public  utility
 purpose  like  laying  of  roads,  properties  are
 acquired  and  the  Government  is  paying  com-
 pensation  for  that  acquisition  to  those  per-
 sons  who  want  to  establish  and  do  similar
 business  from  the  money  they  get  from  the
 acquisition.  I  feel  to  confine  it  to  only  in-
 dustrial  undertakings  is  not  reasonable.  This
 should  also  be  applied  to  small  shop-keepers
 and  small  holdings.  This  is  a  restrictive  ad-
 vantage  that  the  Government  is  giving  where
 the  property  is  acquired.  Where  the  pro-
 perty  is  acquired  and  where  a  new  property
 is  purchased  and  where  the  new  property
 is  not  sold,  I  feel  that  this  small  benefit
 should  also  be  available  to  industrial  and
 non-industrial  undertakings.  This  is  for  the
 consideration  of  the  hon  Finance  Minister.
 77.60  hrs.

 SHRI  S.  R.  DAMANI:  My  submission  is
 that  when  Government  are  kind  enough  to
 allow  exemption  on  immovable  properties
 when  they  are  taken  by  Government,  in  the
 same  way  if  shares  and  securities  are  also
 taken  by  Government,  this  benefit  should
 accrue  to  those  people  so  that  their  claim
 is  also  considered  and  met.

 SHRI  YESH'WANTRAQ  CHAVAN:  It
 would  be  very  unfair  to  the  members  if  I
 do  not  explain  why  these  are  unacceptable.
 remy nin  memantine

 *  Moved  with  the  recommendation  of  the  President.
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 Shri  Sanghi  seeks  to  extend  the  operation
 of  the  section.  What  is  intended  is  that
 wherever  for  the  purpose  of  rehabilitation
 certain  lands  of  industrialists  are  acquired,
 they  are  gives:  this  because  they  have  been
 asked  to  shiff.  It  is  necessary  to  give  some
 sort  of  relief  to  them.  But  it  is  not  the
 idea  to  give  it  to  all  capital  gains  arising
 out  of  immovable  property.  That  is  not
 the  intention.  I  think  he  should  welcome
 this.

 He  says  it  will  be  made  use  of  by  small
 shupowners.  I  do  not  know  whether  small
 shopowners  could  own  a  building  at  all;
 they  are  tenants  of  other  people.  Therefore,
 T  cannot  accept  it

 SHRI  N.  K.  SANGHI  :  J  seck  leave  of
 the  House  to  withdraw  my  amendment
 No  7.

 Amendment  No.  7  was,  by  leave  with-
 drawn

 SHRI  S.  R.  DAMANI  :  IF  seek  leave  of
 the  Hou.e  to  withdraw  my  amendment
 No.  50.

 Amendment  No.  50  was,  by  leave  with-
 drawn,

 MR.  CHAIRMAN:  The  question  is:

 “That  clause  7  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  7  was  added  to  the  Bill.

 Clause  8  (Amendment  of  section  80C  of
 the  Income-tax  Act)

 SHRI  YESHWANTRAO  CHAVAN  :  I
 move*:

 Page  ge

 for  lines  |  and  12,  substiture—

 “(ii)  in  clause  (8),  for  item  (2)  of
 sub-clause  (i),  the  foNowing  item  shall
 be  substituted,  namely:—"(59}
 ee  —
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 [Shri  Yeshwantiao  Chavan)
 This  seeks  to  rectify  a  minor  drafting

 mistake.

 T  hope  you  will  accept  it.

 MR.  CHAIRMAN:  The  question  is:

 “Page  8,—
 for  lines  3]  and  12,  seuhstitute—

 “Gi  in  clause  (pg),  for  item  (2)  of
 sub-clause  (i),  the  following  item  shall
 be  substituted,  namely  :—"  (59).

 The  motion  was  adopted.

 MR.  CHAIRMAN  :  The  question  is:

 “That  clause  8,  as  amended,  stand  part
 of  the  Bil).”

 The  motion  was  adopted.

 Clause  8,  as  amended,  was  added  io  the
 Bil}

 Clauses  9  to  \6  were  added  to  the  Rill.

 Clause  7.  (insertion  of  new  section  49470
 in  the  Income-tax  Act)

 SHRI  3.  R.  DAMANI  :  I  am  aot  noving
 amendment  No  51,

 MR.  CHAIRMAN:  The  question  is:

 “That  clause  (7  stand  ;art  of  the  Bill.”

 The  motion  was  udepred

 Cl.iuse  '7  was  added  to  th,  Bil.

 MR.  CHAIRMAN  :  There  is  no  amend-
 ment  to  clauses  38  to  27  TI  shail  put  the
 clauses  to  the  vote.  The  question  is  :

 “That  clauses  AR  to  27  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clauses  8  70  27  were  added  to  the  Bill,

 MAY  3,  973

 +  Moved  with  the  recommendation  of  the  President.
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 Clause  28  (Auxiliary  duties  of  exclas}

 MR.  CHAIRMAN:  Cisuse  28.  There
 are  two  amendments  by  Mr.  Sezhiyan.
 Are  you  moving  them?

 SHRI  SEZHIYAN:  Yes,  Sir.  I  move*:

 Pree  15,  line  29,—

 add  at  the  end—

 “or  the  tariff  values  fixed  under  the
 provisions  of  section  3(2)  of  the  Cen-
 tral  Excises  Act."(4!)

 Pape  t5,—

 for  lines  40  and  41,  substisute—

 “section  ()  shall  be  levied  for  dis-
 tribution  among  the  States.”  (12)

 Su.  amendment  No.  I}  is  for  the  benefit
 of  the  Minister.  deals  with  clause  28()
 wherein  the  auxiliary  duties  of  excise  are
 beirg  dealt  with.  I  think  to  make  the
 at.  e  perfect,  the  other  provisions  of  the
 Central  Excises  Act  should  also  have  been
 inchided.  As  you  know,  the  values  of  the
 goods  as  determined  by  the  provisions  of
 section  4  and  also  the  tariff  rate  as  mention-
 ef  ut  section  32)  of  the  Central  Excises
 Act—both  of  them—should  have  been
 taken  into  consideration.  I  referred  to  this
 last  vear  also.  Perhaps  the  exigency  might
 not  have  arisen  then.  But  to  make  it  per-
 fect  {  suggested  it.  It  is  for  the  benefit  of
 the  Minister  and  the  Government.  If  you
 accent  it,  I  shall  be  glad.  Otherwise,  I  am
 net  very  much  bothered.  J  want  to  help
 if  you  take  it  as  a  help.

 The  next  amendment  is  one  of  principle.
 which  deals  with  exclusion  of  auziliary
 duties  from  the  divisible  pool.  The  habit
 of  levying  a  surcharge  and  regulatory  and
 auxiliary  duties  and  then  excluding  them
 from  the  divisible  poot  is  not  a  very  healthy
 one;  it  is  not  a  healthy  sign.  The  States
 feel  that  what-is  due  to  them  through

 ee  amen  seers  eatin
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 several  provisions  is  excluded  and  is  not
 utilised.  Wherever  they  are  available,  just
 by  giving  a  different  name  as  surcharge  or
 auxiliary  duty,  they  are  being  denied.  If
 it  8  of  a  short  duration,  then  it  may  be  all
 right,  but  sometimes,  the  surcharge  or  auxi-
 liary  duty  remains  jn  the  Statute-Book  for
 years  together.  Such  duties  should  not  be
 excluded  from  the  divisible  pool  and  they
 should  be  made  available  to  the  States.

 MR.  CHAIRMAN:  I  shall  put  the  amend-
 ments.

 SHRI  SEZHIYAN:  Let  him  say.  What
 about  the  first  amendment?  Are  you  not
 accepting  it?  Is  it  not  going  to  be  helpful?
 The  second  one  is  more  important.  It
 would  help  the  States.

 SHRI  YESHWANTRAO  CHAVAN:  As
 far  as  the  States  are  concerned,  I  would
 explain,  because  certainly  he  is  pleading  the
 cause  of  the  States,  but  I  am  also  equally
 interested.  I  would  like  to  state  that  in
 the  case  of  excise  duties,  we  have  made
 efforts  to  raise  the  share  to  the  States  and
 we  have  raised  a  large  amount  even  this
 year.  As  far  as  the  States  are  concerned,
 we  are  not  indifferent.

 MR.  CHAIRMAN  :  I  shall  put  the
 amendments  to  the  vote.

 Amendments  Nos.  33  and  42  were  put
 and  negatived.

 MR.  CHAIRMAN  :  The  question  is  :

 “That  clause  28  stand  part  of  the  Bill”.

 The  motion  was  adopted.
 Clause  28  was  added  to  the  Bill.

 Clauses  29  and  30  were  added  to  the
 Bill,

 First  Schedule

 MR.  CHAIRMAN:  We  teke  up  the
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 SHRI  SEZHIYAN:  I  move  amend-
 ments  Nos.  I3  to  27  and  33  to  47.
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 SHRI  DINEN  BHATTACHARYA:  I
 move  amendments  Nos.  28  to  30.

 SHRI  S.  R.  DAMANI:  I  move  ameud-
 ments  Nos.  53  to  57.

 SHRI  YESHWANTRAO  CHAVAN:  I
 Move  amendments  Nos.  60  to  63.

 SHRI  च,  K.  SANGHI  :  I  beg  to  move?  :

 Page  26,  line  30,—
 For  “Rs.  5,000”.

 substitute—

 “Rs.  5,500"  (8).

 SHRI  SEZHIYAN:  I  beg  to  move*:

 Page  17,  line  4,—
 for  “Rs.  5,000”  substitute  “Rs.  7,500”.

 (13).

 Page  17,  line  6,—

 for  “Rs.  3,000"  substitute  “Rs.  7,500".
 4).

 Page  7,  line  37,—

 for  “Rs.  5,000”  substitute  “Rs.  7,500".
 ¢I5).

 Page  wn  line  8,—

 for  “Rs.  500”
 (16).

 Page  17,  line  2i,—-
 for  “Rs.  350°  substitute  Rs.  1,100".

 ay.

 Page  ह,  line  24,—

 for  “Rs.  2,500"  substicute  “Rs,  22350".

 substitute  “Rs.  250”.

 First  Schedule.  There  are  so  many  (18).

 amondments,  Page  7,  line  27,—
 SHRI  N.  K.  SANGHT:  I  move  my  for  “Rs.  4,000"  substitute  “Rs.  3,750".

 amendment  No.  हैं.  cn,

 ”“SMoved  with  the  recotmendation 6f  the  President.
 42  LSS/73~20
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 (Shri  Sezhiyan)  Pege  26,  line  34५००
 Page  7,  line  30,—  for  "Rs.  sO"  substitute  कता,  250".

 ह.  “Rs.  6,000"  substitute  “Ra.  5,750",
 (20).

 Hage  17,  line  33,
 for  “Rs.  1,000"

 10,750",  (24).
 substttute

 Page  18,  line  I,—

 tor  “Rs.  23,000"
 22,750".  (22).

 Page  line  4,—
 for  “Rs.  37,000"

 36.750".  (23).

 substitute  “Rs.

 substitute  “Rs.

 Page  I8,  line  7,—
 for  “Rs.  52,000"  substitute  “Ks.

 51,758".  (24).

 Page  18,  line  [0,—
 for  “Re.  1,32,000"  substitute  “Rs.

 ‘1,31,750",  (25).

 Pages  28  and  29,—
 omit  lines  7  to  36  and  I  to  7  respec-

 tively  (26).

 Pages  33,  34  and  35,—
 omis  lines  26  to  38,  ]  to  42  and  I  to

 37  respectively.  (27)

 Page  18,  line  24,—
 for  “Rs.  7,000”  substitute  “Rs.  10,000"

 (33).

 Page  8,—
 aratt  lines  25  to  28.  (34).

 Page  26,  line  30,—
 for  “Rs.  5,000”  substitute  “Rs,  7,500".

 (35).

 Page  26,  tine  32,—
 for  “Rs.  5,000"  substisute  “Rs.  7,500".

 (36).

 Page  36,  fine  3
 Jor  “Rs.  5,000"  substitute  “Rs.  7,500".

 (37).

 (3).

 Page  26,  fine  37.5
 for  “Rs.  1,350"  substitute  “Ra.  ,l00".

 (39).

 Page  27,  line  !,—
 jor  “Rs.  2,500"  substiute  “Rs.  8.250".

 (40).

 Page  27,  fine  4,—

 for  “Rs.  4,080"  substitute  “Rs.  3.750".
 (4h).

 Page  27,  line  7,—
 for  “Rs.  6,000”  substitute  “Rs.  5.750".

 (42).

 Page  27,  line  0,—
 jor  “Rs.  1,000”

 10,750",  (43),
 substitute  “Rs.

 Page  27,  line  3,—
 for  “Rs.  23,000"

 22,750".  (44).
 substitute  “Rs.

 Page  27,  line  6.—
 for  “Rs.  37,000”

 46.750".  (45).
 substitute  “Rs.

 Page  27,  line  19,--
 for  “Rs.  $2,000"

 $1,750".  (46).
 substitute  “Rs.

 Page  27,  line  22,—

 for  “Rs.  132,000"  substitute  “Rs.
 131,750",  (47).

 SHRI  S.  R.  DAMANI;  I  beg  to  move:

 Page  29

 after  line  12,  insert—

 “Provided  that  a  Hindu  Undivided
 Family  having  one  or  more  members
 with  independent  income  exceeding
 Rs.  5,000  but  not  excepding  Re.  15,000,
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 the  amount  aggregated  to  income-tax
 payable  by  the  Mindu  Undivided
 Family  shall  in  no  case  exceed—

 (i)  tax  including  surcharges  at  the
 rate  prescribed  in  the  Finance
 Act,  1973,  in  the  ease  of  Hindu
 Undivided  Family  having  no  mem-
 ber  with  independent  total  in-
 come  exceeding  Rs.  5,000  and

 (ii)  25  per  cent.  of  the  aggregate  tax-
 able  income  of  the  independent
 total  income  of  the  members  of
 Hindu  Undivided  Family.”  (53).
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 dends  or  otherwise  and  the  said
 amount  is  credited  to  a  separate  ac-
 count  (retained  profit)  and  they  con-
 tinue  to  remain  untouched  for  a
 period  of  five  years.  If,  however,  the
 said  amount  of  ‘retained  profit’  is
 fritered  away  on  any  account  within
 a  period  of  five  years,  the  rebate  ori-
 ginally  granted  on  such  amount  shall
 stand  withdrawn  in  the  year  in  which
 the  umount  wus  frittered  away:

 Provided,  however,  that  the  rebate  so
 allowed  shall  in  no  case  exceed  the
 amount  of  income-tax  payable  by  an
 assessee  in  that  assessment  year.”  (55)

 Page  33,—  Page  35,  line  5,—
 after  “individuals”  inser:  — ufter  ne  2,  insert—  f  iduals”  inser:

 “or  «  company”  (56).
 “Provided  that  the  rebate  at  the  rate  pany
 uf  40  per  cent  of  the  retained  profits  Page  35,  line  6,—
 by  the  company  shall  be  allowed  on
 the  condition  that  the  retained  profits
 are  not  distributed  or  utilised  as  divi-
 dends  or  otherwise  and  the  said
 amount  is  credited  to  4  separate  ac-
 count  {retained  profit)  and  they  con-
 tinue  to  remain  untouched  for  a
 period  of  five  years.  It.  however,  the
 said  amount  of  ‘retained  profit’  is
 frittered  away  on  any  account  within
 a  period  of  five  years,  the  rebate  ori-
 ginally  granted  on  such  amount  shall
 stund  withdrawn  in  the  vear  in  which
 the  amount  was  frittered  away:

 Provided,  however,  that  the  rebate
 so  allowed  shall  in  no  case  exceed
 the  amount  of  income-tux  puyable
 by  an  assessee  in  that  assessment
 year.”  (34).

 Page  33,—

 after  line  25,  insert—

 “Provided  that  the  rebate  at  the  rate
 of  40  per  cent.  of  the  retained  profits
 by  the  company  shall  be  allowed  on
 the  condition  that  the  retained  profits
 are  aot  distributed  or  utilised  as  divi-

 *Moved  "with  ‘the  recommendation  of  the  President.

 SHRI  DINEN
 L  beg  to  move®  :

 omit  “a  company”.  (57),

 BHATTACHARYYA:

 Page  7.  line  £4,—

 for  “Rs.  5.000"  sebsinrure  “Rs.  6,000".
 (28).

 Page  t7,—

 for  “Twenty  per  cent.”  substitute —

 (2)  where  the  total  income  exceeds
 Rs.  6.000  but  does  not  exceed
 Rs.  !0,000—5  per  cent.  of  the  am-
 ovat  by  which  the  total  income  cx-
 ceeds  Rs.  6,000;"  (29).

 ॥.  !7,—

 for  lines  38  to  20,  subsrizute—

 “G3?  where  the  total  income  exceeds
 Rs.  20.000  but  does  not  exceed
 Rs.  5,000—Rs.  250  plus  12-1]2  per
 cent.  of  the  amount  by  which  the
 total  income  exceeds  Rs,  10,000,"
 (30).

 e
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 SHRI  YESHWANTRAO  CHAVAN:
 I  beg  to  move"  :

 Page  35,  line  BB
 omit  “ay.  (60).

 Page  35,~—
 Jor  lines  26,  27  and  28,  substitute—
 “Rule  8.—Any  sum  payable  by  the
 Assessce  on  account  of  any  tax  levied
 by  the  State  Government  on  the  agri-
 cultural  income  shall  be  deducted  in
 computing  the  agricultural  income.

 Rule  9.—Where  the  net  result  of  the
 vumputation  made  in  accordance  with
 these  rules  is  a  loss,  the  loss  so  com-
 puted  shall  be  ignored  and  the  net  agri-
 cultural  income  shall  be  deemed  to  be
 nil”,  (61).

 Page  35,—
 for  lines  29  and  30,  substiture—

 “Rule  0.—The  provisions  of  the  In-
 eomertax  Act  relating  to  procedure  for
 assessment  (including  the  provisions  of
 fection  288A  telating  to  rounding  off
 of  income)  shall,  with  the  necessary
 modifications.”.  (62).

 Page  35,  line  34,—

 for  “Rule  9°  substitute  “Rule  3”.
 (63).

 SHRI  SEZHIYAN.  The  number  of
 amendments  are  quite  large  to  the  =  First
 Schedale.  I  shall  speak  on  my  amend-
 mens.  Year  after  year,  we  are  mak-
 ing  the  request  that  the  exemption
 limit  of  Rs.  5,000  should  be  raised
 to  Rs.  7,500.  This  year  again  I
 will  plead  with  the  Finance  Minis-
 ter:  if  he  is  not  able  to  concede  to  607
 request  now,  atleast  Iet  him  give  tt  due
 consideration  before  the  next  Finance  Bill
 ts  untroduced  It  is  a  serious  matter.  t  has
 been  recommended  by  nuany  persons.  In
 fact  the  Boothalingum  Committee  gave  a
 categorical  recommendation  and  {  quote
 what  the  committee  has  said:

 “For  both  economy  and  on  practical
 administrative  grounds  9  would,  there-
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 fore,  strongly  recommend
 |

 RSS  See 8  at
 Rs.  7,300  for  %  ian  and
 Rs.  10,000  or  11,000  for  Hindu  Un-
 divided  Families.  This  would  be  justifi-
 able  merely  on  the  increase  in  prices,
 ignoring  all  other  considerations.  By
 doing  क  the  number  of  tax-payers  in
 the  register  will  be  reduced......  tes
 The  “loss  of  revenue”  as  conventional-
 ly  understood  wil)  only  be  of  the
 order  of  Rs.  7  to  है  ट्ाणकक,  In  1963-
 64,  the  revenue  from  this  range  of  tax-
 payers  below  Rs.  7,900  was  only
 Rs.  5.82  crores,  But  this  will  be  very
 much  more  than  made  up  by  better
 administration  elsewhere.”
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 #  aybetan-

 If  you  take  the  total  income-tax  collec-
 tions,  you  will  find  that  about  7  per  cent
 of  the  tax  revenue  comes  from  4  per  cent
 of  the  total  number  of  assessees.  if  you
 arc  able  to  concentrate  on  the  !2  per  cent.
 you  are  taking  charge  of  7  per  cent  of
 the  revenues.  Just  now  figures  of  arrears
 were  given  The  total  arrears  have  been
 put  at  about  Rs.  805  crores  on  31-3-1972,
 Of  ths  amount  if  you  take  people  who  are
 in  arrears  to  the  extent  of  more  than  one
 lakh  of  rupees,  their  number  comes  to
 about  1,000  and  the  total  amount  comes
 to  Rs.  358  crores.  The  Officers  may  not  be
 uble  to  give  the  picture  whether  these  are
 assessments  of  assessecs.  There  is  a  fot  of
 contusion  there.  Therefore,  |  shall  refer  to
 the  total  number  of  assessees.

 Qut  of  the  total  number  of  assessees  of
 21,41,638  accounting  for  an  arrear
 amount  of  Rs.  805  crores,  those  who  are
 above  Rs.  |  lakh  come  to  about  11,300
 which  gives  an  arrear  amoumt  of  Rs.  355
 भा,

 maximum
 be  wiped

 comment  on  onc
 omen

 "Moved  with  the  recommendation  of  the  Presidettt.
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 thing.  This  was  taken  note  of  by  the
 P.A.C.  in  their  Report  in  the  Fourth  Lok
 Subbu—not  by  me  but  by  Shri  Vajpayee
 and  Shri  Masani,  my  predecessors.  They
 have  said  that:

 “There  would  not  be  ‘Much  jusifica-
 tion’,  as  conceded  by  the  representative
 of  the  Ministry  of  Finance,  “for  conti-
 Nuing  with  the  assessment  of  small  in-
 comes  if  one  finds  that  the  taxation  of
 this  group  results  in  minus  revenue”.
 (iovernment  <hould  therefore  arrange  for
 teliable  data  being  collected  about  the
 cost  of  collection  in  respect  of  various
 income  brackets  vis-a-vis  revenue  re-
 alised”.

 ‘Ths  recommendation  was  made  in  the  year
 ‘1969.  But,  |  am  sorry  to  find  that  such
 data  has  not  been  collected  so  far.  The
 data  to  be  collected  was  to  what  would
 be  the  cost  for  the  collection  in  respect
 of  the  various  revenue  income  brackets
 as  this  would  help  the  Department  to  de-
 termine  which  of  the  categories  of  tu\-
 payers  should  continue  to  be  borne  on  the
 tax  register  and  how  the  assessment  pro-
 cedure  should  be  simplified.  if  this  cate-
 aory  of  persons  was  not  to  became  a  drug
 on  Government  revenues

 Avother  thing  is  that  because  of  the
 lack  of  simplification  of  procedure,  these
 things  are  not  being  attended  to.  Even
 if  you  take  the  statistics.  still  this  work
 will  be  a  time-consuming  one.  I  feel  that
 if  we  take  exemption  up  to  Rs,  7,500,
 this  would  simplify  the  procedure.  —  Not
 only  that  it  will  give  relicf  to  the  much-
 needed  category  of  people,  The  usual
 argument  that:  is  put  forward  iv  that  all
 participate  in  contributing  to  the  public
 exchequer  by  way  of  paying  indirect  taxa-
 tion.  Therefore,  this  ulone  does  not  pot
 them  in  the  net.

 t  hope  that  you  will  give  a  fair  and
 sympathetic  consideration  to  this  sugges-
 tion—~this  is  के  suggestion—which  will
 not  only  give  relief  to  these  pcapte,  but
 will  also  give  relief  to  the  department.
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 SHRI  N.  K.  SANGHI:  Mr.  Chairman,
 Sir,  my  amendment  is  like  the  one  which
 my  cofleagues,  Shri  Sezbiyan  and  =  Shri
 Dinen  Bhattacharyya  have  given.  In  my
 amendment,  }  have  suggested  that  the  basic
 exemption  of  income-taa  that  was  available
 to  wage  earners  upto  Rs.  5,000,  should
 be  enhanced  to  Rs.  5,500.  Actually,
 when  I  sent  this  amendment.  I  had  sent
 them  with  the  consequential  changes  in  the
 further  slabs.  But,  the  Legislative  Branch
 told  me  that  it  was  not  possible  to  men-
 tion  consequential  changes  in  different  slabs
 and  that  I  should  make  my  own  amend-
 ments.

 Y  had  another  fook  at  it  and  {  thought
 that  possibly  it  was  not  possible  for  the
 finance  Minister  to  uccept  the  amend-
 mewt.  for  thirty  tukhs  of  people,  it  would
 have  involved  an  amount  of  about  Rs.  )3
 crores  by  giving  relief  of  Rs.  50  only  to
 every  wage  carner  in  the  country.  In  case
 you  accept  my  amendment  it  would  be
 enhanced  to  Rs.  5,500  instead  of  Rs.  5.000
 as  at  present.  in  this  country,  for  the
 Jast  six  years  this  amount  has  not  at  all
 heen  increused.  The  rupee  value  has
 been  eroded  and  this  has  been  accepted  by
 the  Finance  Ministry.  Further,  the  prices
 have  gone  very  high.  No  doubt  if  this
 particular  amendment  is  accepted  and  the
 exemption  is  raised  to  Rs.  ‘5.500,  the
 peuple  who  will  benefit  by  this  will  be
 mostly  the  salaried  class  of  people  who  are
 todlay  very  much  hard  hit.  I  do  not  think
 that  these  people  will  be  more  than  10,000
 er  so.  This  35  a  sery  small  increase;
 tuling  imo  consideration  all  the  reports,
 Iwant  this  relief  of  Rs.  0  to  be  given
 to  the  people  who  get  the  salary  upto
 Rs.  5,500.  But,  for  the  people  who  are
 earning  more  than  Rs.  5,500  this  relief
 is  not  available.  My  amendment  has  pro-
 posed  this  change  m  the  First  Schedule.
 Shri  Chavan  in  his  concluding  speech  had
 said  that  there  was  a  feeling  that  we  had
 ywmewhat  become  prisoners  of  our  ows
 tax  avstem  und  restructuring  was  needed
 now.  My  amendment  is  for  enhancement
 of  exemption  from  Rs.  5,000  to  ‘$900,
 which  should  be  accepted.
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 SHRI  DINEN  BHATTACHARYYA:
 Mr.  Chairman,  Sir,  my  amendment  is
 very  simple.  I  have  nothing  to  add  to
 what  Shri  Sezhiyan  has  said.  I  have  asked
 fo:  raising  the  exemption  limit  to  Rs.  6,000
 and  not  Rs.  7,000  as  asked  for  by  Shr
 Sezhiyan  and  Rs.  5,500  as  asked  for  by
 Shri  Sanghi.  Mine  ७8  in  between.  That
 is  for  raising  the  limit  to  Rs.  6,000  which
 is  not  very  difficult  for  the  Finanee  Minis
 ter  to  accept,

 The  Bill  suggests  a  rate  of  20  per  cent
 above  Rs.  5,000.  My  amendment  is  it
 should  not  be  more  than  5  per  cent.  Last
 year  also  we  tried  to  see  that  it  is  accept-
 ed.  You  will  appreciate  that  the  value
 of  moncy  has  gone  down  considerably
 Rs.  6.000  per  annum  means  Rs.  500
 tnonthly.  Its  real  value  comes  to  िक,  190,
 only.  So,  you  are  taxing  a  man  who  gets
 Rs  390  If  you  realise  the  tax  arrears
 and  unearth  the  black  money,  this  will
 not  be  necessary  So.  I  hope  the  Finance
 Minister  will  be  good  enough  to  accept
 these  amendments.

 SHRI  S.  R.  DAMANI.  Mv  amendment
 No.  53  seeks  to  give  a  small  relief  to
 Hindu  Undivided  Families.  i  request  him
 lo  accept  it.

 SHRI  YESHWANTRAO  CHAVAN  :
 ‘here  are  three  types  of  umendments

 One  wants  to  raise  the  exemption  fumit  to
 Rs.  5,500,  The  CPM  amendment  wants
 to  relse  it  to  Rs  6.000  and  the  DMK
 umendment  to  Rs.  7.500  T  am  accepting
 none  of  them  This  question  has  been
 goné  into  many  tmes  When  we  go  in
 for  indirect  taxation,  people  make  the  plea
 that  we  should  emphasise  on  direct  taxes.
 When  we  come  to  direct  tuxes,  they  want
 to  cut  off  ats  base  Even  at  the  present
 moment  people  who  pay  direct  taxcs  form
 more  than  I  per  cent  of  the  active  popu-
 lution,  ic.  those  who  cun  be  employed
 and  who  can  earn.  We  do  not  want  to
 reduce  this  number  further.  In  respect  of
 income  derived  from  investment  in  shares,
 securities,  bank  deposits,  etc.,  income  upto
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 Ra.  3,000  in  addition  to  Ra.  5,000  is
 cluded  fram  the  taxable  income.  In

 the  whole  of  the  first  thousand  rupees  was
 allowed  as  deduction  from  the  taxable  in-
 come.  Under  the  present  Finance  Bill,
 the  whole  of  the  first  Rs.  2,000  of  such
 savings  will  be  allowed  as  deduction  from
 the  taxable  income.

 SHRI  N.  K.  ्,  SALVE;  At  that  level,
 how  many  people  will  know  all  these
 things?

 SHRI  YESHWANTRAQ  CHAVAN:
 That  |  cannot  help.  H  they  are  talking
 of  small  salaried  people,  certainly  they
 are  included  in  this.

 MR  CHAIRMAN:  I  will  first  put  the
 Ciovernment  amendments  Nos.  60,  ‘61,  62
 and  63  to  the  House.

 The  question  is:

 Page  35,  hne  33.—

 omit  “(L)".  (60)

 Page  35,—-

 for  Ines  26,  27  and  28,  subssitutce—

 “Rule  8—Any  sum  payable  by  the
 assessee  on  account  of  any  tax  levied  by
 the  State  Government  on  the  agricultural
 income  shill  be  deducted  in  computing
 the  agriultural  income.

 Rule  9.—Where  the  net  result  of  the
 computation  made  in  accordance  with
 these  rules  ma  low,  the  loss  50  computed
 shall  be  ignored  and  the  net  agricultural
 income  shall  be  deemed  to  be  nil  a.  (61)

 Page  3

 for  lines  29  and  भी,  swhstitate—

 “Rule  I0.—The  provisions  of  the  In
 come-tax  Act  relating  to  procedure  for
 assesment  (including  the  provisions  of
 section  288A  relating  to  rounding  off
 of  income)  shall,  with  the  —  necessary
 modifications.”.  (62)
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 Page  35,  line  34,—
 for  “Rule  a”  substitute  “Rute  4i°.

 The  motion  was  adopted.

 MR.  CHAIRMAN:  Now  I  will  put  all
 the  amendments  moved  except  No.  52  to
 the  House.

 Amendments  Nos.  8,  t3  to  30,  33  to
 47  and  $3  to  57  were  put  and  negativcd.
 MR.  CHAIRMAN:  The  question  is:

 “The  First  Schedule,
 stand  part  of  the  Bill”.

 as  amended,

 The  motion  was  adopted.
 The  First  Schedule,  as  amended,  was

 added  to  the  Bitt.

 MR.  CHAIRMAN:  There  are  some
 amendments  to  the  Second  Schedule.

 Second  Schedule

 SHRI  DINEN  BHATTACHARYYA:
 ३  beg  to  move’:

 Page  36,  line  6.—

 for  “Fifty  palse’  substitute  “Ten
 patse”.  ¢37).

 Page  36,  line  27,—

 for  “200"  substirute  “50°.  (32).
 OR.  LAXMINARAIN  PANDEYA:  १

 beg  to  move”  :

 Page  36,—

 amit  lines  $  aad  6  ()

 क  wadtvrenre  ॥... &  (मंदपौर)  सभापति
 महोदण,  वित्त  भंजी  ने  चाटे  की  प्रत॑-व्यदस्था  को

 शूरा  करने  के  लिए  प्रत्यक्ष  शौर  झप्रत्यक  दोनों
 शैलियों  &  कर  लगाये  हैं  शौर  ऐसे  सौ  कर  सभायि
 है;  जिनको  बिल  विधेवकू  को  परिसीमा  मेंन  सा
 कर  तक  अधिसूचना,  Sfeistewr  art  सलगावा

 है।  विस  बी  ने  कवि  कहा  है  कि  बह

 है  "रक्षा  with  the  recommendation  of  the  President.

 VAISAKHA  13,  895  (SAKA)  Finance  BUI,\973  258

 अनएक्सपोज्ड  सिनेजेटोश्राका  जिस्म  की  इश्पोर्ट
 डयूदी को  50  पैसे  पर  सीनियर  मीटर  से  घटा
 कर  30  पैसे  करना  चाहते  हैं।  बेरा  निवेदत  है
 कि  जो  लोग  मराठी,  बुजराती शौर और  बंगाली  भादि
 प्रांतीय  भाषाशों  में  चलित  निर्माण  करते  हैं,
 उन  पर  इस्पोर्ट  ब्यूटी  में  इस  बृद्धि  का  विपरीत
 प्रभाव  पढ़ेया।  उस  भाषाशों  में  बहले  से  ही  कम
 फ़िल्मे  तैयार  होती  हैं  शौर  झगर  भ्रमएक्सपोज्ड
 सिनेमेटोग्राफ  फिल्म  पर  यह  ज्यादा  करभार  शाला
 बना, तो  उस  फिल्‍मों  पर  निश्चित  कप  से  बिपरीत
 प्रभाव  चढेगा ।  चित्त  मंत्री  ने  खाना,  कपड़ा,
 सावन  दौर  तेल  प्रादि  कई  लीजी  को  मंहया  किया
 है।  उनके  साथ-साथ  वह  मनोरंजन  को  भी  महया
 करना  चाहते  हैं,  ताकि  शरीब  शौर  साधारण  व्यक्ति
 अपना  मनोरजन  भो  मन  कर  सकें ।  तभी तो  उन्होंने
 अनण्यवपोज्ड  शिमेमेटोश्राफ  फिल्‍म  पर  इस्योर्ट
 ड्यूटो  5  से  बढ़ा  कर  50 पैसे  कर  दी  है।

 जैसा  कि  मैंने  कहा  हैं,  विल  मती  इस  इुम्योई
 डइबूटी  को  चटा  कर  30  पैसे  करने  के  लिए  तैयार
 हो  गये  हैं।  मेरा  निवेदन  है  कि  वह  उसको  यजावत्‌
 is  पैसे  रखें,  ताकि  ब्रातीय  भाषाओं  का  फिल्म

 उच्चोग  ठोक  तरह  से  चल  सके  और  उन  भाषाधों
 है अ  अच्छे  अलचितों  का  निर्माण  हो  मके।  विस
 मंत्री  ने  इस  कर  को  कम  कर  के  हमारी  मांग  को

 कुछ हद  तक  स्वीकार  कर  लिया है।  झग्र वह  इसको
 गरवाबत रहने  दे,  तो  प्रातोीय  भाषाध्रो  को  फिल्‍मों  पर
 विपरीत  प्रसर  नहीं  पढ़ेगा  धौर  साधारण  मरीज  सोगों
 के  भनोर्णन  के  लिए  यह  साधन  कायम  रह
 बकेगा ।  साथ  ही  प्रातीय  भाषाओं  से  असलचित्त
 निर्माण  करने  बालों  के  सामने  उपस्थित  सकंट  दूर

 हो  सकेया।  मुझे  पाशा  है  कि  मो  महोंदय  इसका
 कोई  हल  ढूढ़ेंगे।

 SHRI  DINEN  BHATTACHARYYA:  &i,
 the  Finance  Minister  himself  has  stated
 that  this  will  create  difficulties.  specially
 to  the  film  producers  in  regional  languages.
 |  know  that  in  West  Bengal  most  of  the
 film  producers  have  protested  against  this

 rents
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 {Shri  Dinen  Bhattacharyya)
 new  taxation  and  have  made  representa-
 tien  both  to  the  State  Government  and  the
 Central  Govertiment.  Wow  hé  has  reduced
 the  rigour to  some  extent  but  I  know  thn
 will  not  obviate  the  difficulties  that  the  film
 producers  are  now  facing,  So,  my  amend-
 ment  is  to  make  ft  ten  paise  instead  of
 50  paise.  If  you  really  want  to  help  the
 him  industry  in  the  regional  languages,
 then  there  should  be  no  taxation  for  some
 tme  to  come.  When  the  industry  comes
 to  a  particular  stage,  you  can  impose  tax
 on  big  producers  But  so  far  as  small
 and  medium  size  producers,  specially  in
 the  regional  languages  are  concerned,  you
 have  to  exempt  them  from  paying  taxes.
 It  should  be  I0  paise  at  the  maximum.

 Another  amendment  that  I  have  pro-
 posed  s  regarding  certain  items,  like,  steel
 plates,  sheets  and  stnps,  Anyhow,  the
 burden  of  the  enhanced  taxes  will  be  put
 on  the  common  man  by  big  manufacturers
 and  importers  of  these  tems.  So,  I  pro-
 pose  that  instead  of  Rs»  200,  it  should  be
 Rs.  50

 I  at  least  expect  that  he  will  agree  to
 reduce  the  excise  duty  on  films  He  has
 already  agreed  to  8  certain  extent.  Let
 him  come  down  to  a  certain  more  extent
 so  that  the  film  producers  will  feel  safe
 at  least  in  the  hands  of  the  Finance  Mint-
 ter,  Shri  Y  B.  Chavan.

 को  Caen  [बिहारी  बालपेपी  (ग्यातियर)
 सन्ापति  जी,  मुझे  भी  इस  सम्बन्ध  मे  एक  निवेदस
 करना  है।  पश्रभी  हमारे  मिलर  भट्टाचाम  जो  ते  कहा
 कि  केवल  बड़ी  फिल्‍मों  के  सम्बन्ध  में  यह  ड्यूटी
 सगाई  जाय  झौर  छोटो  फिल्‍मों  के  सम्बत्ध  में  ते

 सगाई  जाय  ऐसा  नहीं  हो  सकता  है।  लेकिन  एक
 तरीका  है  जो  मराठी  फिल्म  लिर्माताशों  ने  मुझे
 सुलावा  था  कौर  ज्ञावव  बह  क्ति  मस्ती  जी  से  भी
 भिले'  थे  भी  सुधीर  कड़के,  संसीतकार,  बजामन्द
 जागीरदार  और  सदाशिव  राज  जैं  कवि,  मराठी

 फिल्म  सिर्माता,  उसका  कहना यह  था  कि  भगर  प्रादेशिक
 ऋषातों  को  फिल्‍मों  को  ड्बूटी  देगी  भी  पढ़ती  है
 तो  सरकार  ऐसा  ह... ह  कर  सकती  है  कि  वह

 ड्यूटी  उन  की  किसी  er  में  बापल  कर  दी  जाप ।

 कई  राज्य  सरकारों  ने  ऐसे  ।  बनाएं  हैं  कि
 एस्टरटेबमेंट  डक्स  के  कप  में  जो  रकम  प्रादेशिक
 आवा.  की  फिल्मो  से  प्रिजती  है  बह  जनकों  आपस
 कर  दो  जाती  है।  झगर  केसीय  सरकार  ब्याहे
 सो  प्रादेशिक  भाषा  की  फिल्मों  के  ह... अ  के  1... ड
 कर  सकती  है।  हिन्दी  में  जो  बड़ी  फिल्में  बगती
 हैं  जिन  पर  करोड़ो  रुपया  खर्च  करते  हैं  प्रौर  उसमे
 काले  ह... क  का  उपयोग  करते  हैं,  उनकी  अक्ाचत  में
 नहीं  कर  रहा  ह्  लैकित  धाप  का  छौड़ा  सा  कर
 भार  भी  ब्रादेशिक  भाजा  की  फिल्मों  के  लिए
 वित्तीय  कठिनाई  पैदा  कर  सकता  है।  मसी  महोदय
 ने  कुछ  कठिनाई  का  तो  अभुभव  किया  है।  लेकिन
 बह  कोई  रास्ता  निकाले  जिसमें  प्रादेशिक  भाषा  को
 छोटी  रकम  बाली  जा  फिल्‍में  हैं  उस  से  जा  भी
 ग्रामदती  इस  ड्यूटी  से  होगी  वह  उन्हें  किसी  ते
 किसी  रूप  में  बासपत  कर  दी  जायभी।  इस  पर
 बह  विचार  करें  t

 wo  sera  (eat  दक्षिण)  सभापति  जी,  मैं
 श्री  बाजपेयी  जी  भौर  भट्टाचार्य  जी  तथा  tre
 weet  नारायण  पांडेय  जो  कह  रहे  हैं  उससे  महमन

 है।  मैंने  भ्रपन  पूर्व  भाषण  से  वित्त  मंत्री  का  ध्यान
 इस  जोर  खोचबा  था  वि  प्गर  हमने  प्रादेशिक
 'माषाझा  की  फिल्‍मों  को  मदद  करने  की  तरफ  ध्यास
 नहीं  दिया  तो  देश  की  एकता  से  फर्क  पड़ने  वाला
 है।  प्रादेशिक  भाषाशों  को  हम  लोगों  सके  पहुंचा
 कर  उन  के  जीवन  के  झानन्द  को  अगर  अढ़ाना
 चाहते  हैं  तो  वित्त  मली  ने  जो  यह  बात  कहीं  कि
 “ला  बजटिड”"  फिल्‍मों  में  वह  कुछ  छूट  देते  जा  रहे
 है,  मैं  नहीं  समझ  पाता  कि  जो  आ्रादेशिक  भाषाधा
 की  फिल्में  बमती  हैं,  बह  लो  बजटेड  तो  है,  लेकिन
 क्या  उनकों  झ्राकक  हम  नहीं  अनासा  चाहते  जिससे
 ॥: उ  झास  जनना  भी  उस  में  झानम्द  था  सके?
 इसलिए  बेर  निवेदन  है  कि  जो  उन्होंने  शब्द
 इस्तेमाज  किया  है  उस  में  “लो  बजटेह"  को  जगह
 “प्रादेशिक  भावा"  फिम,  ae  wer  इस्तेमाल  करें।
 तामिलस  भाषा  में  इस  से  कोई  we  सहीं  कि  काफी
 भ्रच्छी  शौर  कीमती  फिल्में  बगाई  जा  रही  हैं।
 वह  ध्र्तर्राष्ट्रीय  दृष्टि  से  अगर  ऐेसी  फिल्‍म  बना

 रहे  हैं  तो  हमें  उसका  झाहबान  करना  चाहिए।
 लेकिन  तामिल  में  ध्यर  कीमती  फिल्में  बनती  हैं  तो
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 एक  भाषा  के  लिए  दूसरी  प्रादेशिक  भाषाओं  जैसे
 मराटी,  गुजरती,  बंगाली  था  मलमालभ  भाषा  की
 फिल्‍मों  को  द्ग्ड  म  दिया  जाए।  इसलिए  मेरी
 प्रार्थनी  है  कि  इस  पर  झबश्य  मंत्री  महोदय  विचार
 करें।

 SHRI  YESHWANTRAO  CIIAVAN  :  I
 entirely  agree  with  the  sentiments  expressed
 by  the  hon.  Members.  That  is  why  I  have
 myself  taken  the  lead  in  this  matter  to
 reduce  the  excise  duty  on  black  and  white
 filsns.

 There  are  one  or  two  important  aspecis
 of  this  matter  which  have  to  be  taken  into
 consideration.  We  have  also  to  see  that
 we  have  in  our  country  the  film  producing
 industry  in  the  public  sector  and  we  will
 have  to  see  that  if  we  continue  to  allow
 imports  at  concessional  rate  whether  it  will
 come  in  the  way  of  making  this  industry
 also  a  viable  industry.

 But  at  the  same  time  I  quite  ugree  that
 these  regional  language  films  which  have
 got  comparatively  very  small  audience,
 market,  have  got  their  very  genuine  prob-
 lems  and  I  share  my  concern  with  their
 problems.  That  is  why  I  have  taken  care  to
 see  that  it  should  be  reduced,  and  it  has
 been  reduced  substantially;  from  50  paise
 per  metre  I  have  brought  it  down  to  30
 paise.  I  have  tried  to  make  certain  cal-
 culations  and  T  find  that  this,  possibly,
 might  help  them  out,

 The  suggestion  that  Mr.  Vajpayee  has
 made  now  was  made  to  me  before  also,
 but  unfortunately  I  have  no  solution  for  it.
 That,  certainly,  will  have  to  be  considered
 in  consultation  with  the  Information  Mini-
 stry.  This  is  one  more  line  in  which  one
 can  consider  whether  there  are  any  other
 alternatives,  We  certainly  produce  very
 artistic  films  in  Bengali,  Marathi,  Tamil
 and  other  languages.  They  are  certainly
 doing  very  good  work.  There  is  no  doubt
 about  it.  They  are  eminent  artistes  who
 have  got  international  stature  like  Shri
 Satyajit  Ray.  We  would  like  to  see  that
 we  do  aot  come  in  their  way,  in  the  way
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 of  their  creative  activity,  by  taxation.  But
 by  merely  reducing  excise  duties.  we  will
 not  be  able  to  heip  the  country  or  help
 them  also.  But  some  other  suggestiom  can
 be  taken  into  consideration.

 Sir,  I  am  not  accepting  the  amendments.
 MR.  CHAIRMAN:  I  shall  now  put

 Amendments  Nos.  ्,  3l  and  32  to  the
 Second  Scheduled  to  the  vote  of  the
 House.

 Amendments  Nos.  1,  31  and  32  were  put
 and  negatived.

 MR.  CHAIRMAN  :  The  question  is:
 “That  the  Second  Schedule  stand  part

 of  the  Bill.”
 The  motion  was  adopted.

 The  Second  Schedule  was  added  to  the  Bill.
 Third  Schedule

 DR.  LAXMINARAIN  PANDEYA:  I
 beg  to  move*:

 Page  37.--

 omit  Vines  22  to  26.  (2)

 Page  38,--

 for  lines  I3  to  47.  suhstitute—
 “YARN  AND  SYNTHETIC  FAB-

 RICS  AND  YARN.”;

 Page  38,—

 omit  lines  22  to  24.  (4)

 Page  39,  line  16,

 jor  “Twenty  per  cent.”  substitute—-"Six
 and  half  per  cent.”  (5)

 Page  39,  line  8.—

 far  “Twenty  per  cent".  substitute—
 “Twelve  per  cent.”  (6)

 SHRI  DINEN  BHATTACHARYYA  :
 I  beg  to  move:

 Page  39.——
 omit  lines  0  to  19.  (64).

 Page  40,—~
 omit  lines  20  to  23.  (65)

 ae
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 {Shri  Dinen  Bhattacharyya]
 My  amendments  are  very  shmple.  At  least

 those  items  which  are  commonly  used  should
 net  be  taxed.  You  have  enough  scepe  to
 tax  the  rich  people.  Why  are  you  taxing
 the  articles  which  are  used  by  the  common
 people?  ॥  would,  therefore,  request  the
 Minister  to  see  that  articles  which  are  used
 by  the  common  people  are  not  taxed.  He
 may  accept  my  amendments.

 Ste  लक्जीमाराजण  बांडेस  (मंदसौर)  सभापति
 जी,  जो  समोधन  मेरे  द्वारा  प्रस्तुत  किए  गए  हैं
 बह  अत्यन्त  साधारण  हैं  शौर  मैं  समझता  हू  कि
 माननीय  वित्त  मस्ती  को  उसे  को  स्वीकार  करने  मे
 कोई  कठिनाई  नहों  होनो  चाहिए।  एक  सशाधन

 सूस  के  बारे  में  शौर  दूसरा  साबुन  के  बारे  में

 प्रस्तुत  किया  गया  है  जिसके  ऊपर  मंत्री  महोदय
 में  कर  भार  बढ़ाया  है।  मैं  निवेदत  करना  चाहूगा
 ि  केसे  भी  सूत्र  का  सकट  हमारे  विभिन्न  प्रदेशों
 के  प्रस्दर  अत्यन्त  भयकर  है  शौर  उसके  ऊपर  दस
 प्रतिशत  की  जगह  20  प्रतिशत  का  कर-भार  बढ़ाया
 है,  उसके  कारण  लोगों  की  और  कठिनाई  बढ़ीड़ै।
 शाज  हजारों  खाखो  लोगों  को  सूत  नहीं  मिलने  के
 कारण  उन  की  जीविका  की  समस्या  खड़ो  हो  गई
 है। चन  के  सामने  जोवन  मर  का  चरन  है।
 हाथ-करणा  बाले  झपने  हाथ  बन्द  किए  हुए  बैठे  हैं।
 इस-प्रकार  की  स्थिसि  है।  मैं  समझता  हू  कि  यह
 एक  अलय  विषय  है  कि  सूत  के  शष्ट्रीयकर्ण  के
 कारण  यह  स्थिति  उल्फा  हुई  या  दूसरे  कारणों  से

 हुई,  लेकिन  यह  कर  भाह  भी  उसमे  एक  बहुत  बड़ा
 हिस्सा  रखता  है  जिसके  कारण  लोगो  के  सामने
 कठिनाई  उत्क्त्र  हुई।

 दूसरा  साबुन  के  बारे  मे  है।  साबुन  भाम  आदमी
 काम  में  खाता  है,  चाहे  इफोरियर  क्यालिटी  वा  हों
 या  सुपीरियर  बवालिटी  का  हो।  इसमे  कुछ  को
 ह; । अ  कर  6  बर्सेंट  से  20  पश्सेट  कर  विया है
 और  कुछ  को  6  परमेट  से  बढ़ा  कॉम  0  फश्मेंट
 किया  है  इसके  अम्बन्ध  में  जो  पुरानी  दर  थी,
 बहे  ठीक  थी,  उन्ही  ह  को  काकन  रखता  चरोहिने।
 इस  दरों  को  बढ़ाने  से  सामास्य  जगता  क्र  अभाव
 पढ़ेगा।  &&  भी  दिन-ग्रति-दिम  काम  में  धाने  बाली
 उपभोक्ता  अस्तुधों  के  दाम  बढ़ने  जा  रहे  हैं,  मदन
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 लेक,  लकड़ी,  सब  शहे  @  रहे  हैं,  ६... 3  शेणी  मे
 जाप  मे  सावुक  को  cer  है।  जैसा  मैंने  प्रारम्भ
 में  कहा  का  कुछ  चीखो  पर  श्राप  प्रत्यक्ष  रूप  में
 कर  बढ़ा  रहे  हैं,  कुछ  को  नोटिफिकेशन  के  आरिये
 बढ़ा  रहे  हैं।  मोटर  स्थिट,  रेफोजरेटर  पार्ट्स  पर
 झापने  कर  बढ़ाया  है,  इन  सबका  आम  जनता  पर
 प्रभाव  पढ़ेगा।  इस  लिए  मेरा  प्रमुरोध्त  है  कि  इसको
 यवाबत  रखते  को  कृपा  करे  तो  ज्यांदां  फ््भ्हा  रहेंगर।

 MR.  CHAIRMAN:  I  will  put  all  the
 amendments  to  the  Third  Schedule  to  the
 vote  of  the  House—  Amendments  2  to  6
 and  64  and  65.

 Amendments  Nos.  2  to  6,  64  and  63  were
 put  and  negatived.

 MR  CHAIRMAN:  Now,  the  question
 £83

 “That  the  Third  Schedule  stand  part  of
 the  Bilt“

 The  motion  way  adopreu
 The  Third  Schedule  was  added  to  the  Biil.

 The  Fourth  Schedule  was  added  to  the  Bill

 MR  CHAIRMAN:  Now,  the  question
 is

 “That  clause  Le  the  knacting  Formula  and
 the  Title  stund  part  of  the  Bul.”

 The  motton  was  adopted.

 Clauve  h  the  Enacting  Formula  and  the
 Title  were  added  to  the  Bill.

 SHRI  YFSHWANTRAO  CHAVAN  I!
 beg  to  move

 “That  the  Bill,  95  amended,  be  passed.”
 MR.  CHAIRMAN:  Motion  moved:

 “That  the  Bill,  as  amended.  be  passed”

 ra  Bg  eet  (पटना)  सभापति  भौ,
 मैं  नियम  93  के  खबुमार  ब्बबा  का  अल्य  उढ़ाना
 चचहिंता  हैं।  इसमें  कोई  1  नहीं  कि  इस  के  वारि
 हे  स्पीकर  को  अधिकार  है,  लेकिन  फिर  की  मेरा
 तक  क  wife.
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 “ay  When  a  motion  that  a  Bill  be  taken
 ints  consideration  has  been  car-
 tied  and  no  amendment  of  the
 bill  is  made,  the  member  in
 charge  may  atonce  move  that
 the  Bill  be  passed.
 Where  8  Bill  has  undergone
 amendments  the  motion  that  the
 Bill  as  amended  be  passed  shall
 tot  be  moved  on  the  same  day
 on  which  the  consideration  of
 the  Bill  is  concluded  unless  the
 Speaker  allows  the  motion  to  be
 made.”

 यह  ठीक  है  कि  इस  के  आरे  में  श्राप को  अधिकार

 है,  लेकिन  प्रगर  ax  बिल  कल  पास  हो,  सो  इसमे
 क्या  हमे  है।  कल  ऐसी  ब्या  कठिताइयां  प्रा  जायेगी,
 जिमसे  यह  श्ाज  ही  पास  हो

 (2)

 की  अशयन्तराब  चब्हाण  कल  राज्य  सभा  मे
 जाबेगा।

 की  राभायतार  शारती  राज्य  मा  में  ता०
 €-7  को  भी  भेज  सकते  है।  मैं  इस  नियम  के

 मुताबिक  धाप  से  निवेदन  करना  चाहता  हू  कि
 इस  बिल  को  इन्हें  जाज  मूव  करने  की  इजाजत
 नहों  शिलनी  चाहिवे।  मेहरबाती  कर  के  इसको
 कल  पास  करें  ताकि  इस  को  भी  मोचने  का  मौका
 निल  झौर  हम  लोगों  को  भी  शीलने  का  मौका
 मिन  ।

 MR.  CHAIRMAN  :  इसमें  लास्ट  वोमेन  मह्व  का  है
 ‘Unless  the  Speaker  allows  the  motion

 ty  be  made’.  I  have  alowed  him  to
 move  the  motion  and  he  has  moved  it.

 SHRT  DINEN  BHATTACHARYYA  :
 The  Finonce  BiH  is  almost  passed.  But  I
 will  make  one  request  to  the  Finance  Minis-
 ter,  Last  year  also  I  tried  to  impress  it  up-
 on  him.  He  had  not  accepted  the  amend-
 ment  regarding  income  tax  on  the  low  in-
 come  groups.  My  point  is  that  you  have  to
 make  a  proviso.  I  have  seen  in  factories
 that  at  the  end  of  the  year,  the  total  am-
 ount  of  income  tax  is  inyposed  on  the  parti-
 cular  usecesee  and  he  has  to  pay  the  total
 amount.  At  that  time,  it  ix  very  difficult  for
 ithe  low  income  group  people  to  pay.  So  he
 cun  make  some  =  arrangement  by  which
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 they  can  at  least  pay  their  taxes  in  2  instal-
 ments.

 The  next  point  is  regarding  assessment
 of  the  income  of  these  factory  workers.
 On  overtime  wages,  they  do  not  get  any
 bonus,  because  that  is  not  taken  into  ac-
 count  for  calculating  the  bonus.  It  is  left
 out.  The  incentive  bonus  is  also  left  out.
 But  for  he  purpose  of  income  tax  this  is
 calculated.  So  |  make  this  reusonable
 demand.  T  ask  why  they  are  not  getting
 uny  benefit  on  this  score.  You  should
 provide  in  the  Bonus  Act  that  their  over
 time  wages  will  be  taken  into  account  for  cal-
 culation  of  bonus.  While  they  are  not  get-
 ting  this  benefit  now,  at  the  time  of  assess-
 ment  of  income  tax  payable,  this  amount
 is  taken  into  account.

 These  are  very  small  things.  I  do  nut
 know  whether  he  wilt  remember  them.
 But  these  are  issues  which  affect  the  com-
 mon  people.  The  hig  people,  Birlas  and
 others,  can  get  away  without  paying  any
 tax,  but  the  workers  in  the  Birla  factories
 cannot.  So  why  not  see  that  they  are  not
 put  to  these  difficulties?  I  hope  the  Fina-
 nce  Minister  will  remember  it  and  try  to
 make  some  provision  in  this  respect.

 at  wa  fama  (शाका)  सशापति  जो,  अंकि
 मैं  पहले  ही  बाचन  पर  मभापति  जो  के  झादेश से से
 नहीं  बोला  था,  इस  ये  मैं  अपने  दोनों  भाषण  एक
 साथ  हो  करना  जाहता हू  |  इस  लिये  कम से  कम

 मुझे  y0-5  मिनट  रोकियेगा  नहीं  ।  सबसे  पहले  में
 आपका  ध्यान  प्र्ण-य्यवस्था  को  जो  दयनोय  हालत
 है  उसकी  झोर  दिखाना  चाहता  ह  और  उसका  सबसे
 बडा  कारण  सेरी  रागने  यह  औकि  कलि  मसालर  की
 झहमियल  घौर  उसका  प्रभाव  वियत  तोन  चार  वर्षों
 में  बटला  ह...  जा  रहा  है।  वित्त  मलालय  के
 पास  पहले  जो  ा  कार  थे  वनमें  बड़ी  तेजी  से  कटोटो
 को  गई  है  गौर  इसलिए  चब्हाण  साहब  को  बह  स्थिति

 है  जो  पर  कटे  ह्ण  किसी  कही  की  है!  t  इसको  हालत

 कम  पक्षों  जँसो  है  ।  धप  सभापति  जो,  बड़े  अनुभवी
 आ्ादमों  हैं.  प्राप  जानते  है ंकि  एक  जमाना  था  कि
 बिस  मजालय  के  माथ  कम्पनों  विभाग  जुड़ा  ह्भा
 ां  गाकि  पूरं  कार्पोरेट  सेक्टर  के  ऊपर  वित्त  मंत्री
 झपना  प्रभाव  हाख  मरे  /
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 [ली  मधु  लिमपें]
 पुसरे--सीमे-रार  साल  पहे  जिस  मंत्रालय  के  पास

 कुछ  हथियार  भो  ऐसे  मौजूद  से  जिनका  हस्तेभाल  कश्के
 बिस  मेंती  प्र्ध-ध्यवस्था  पंर  भपना  कुछ  रोब  अमा  सकतें
 में  t  मगर  रबन्मू  इंटेलिजेन्स  उमसे  छीन  लिया  यया।.
 डायरेक्टोरेट'  श्राफ  एन्फोसंमेम्ट  विदेशी  ह. अ  की  चोरी  के
 बारे  में,  वह  भीसरकार  का  जो  सीमा  शुल्क  है  या  भाव-
 कारी  शुल्क  है,  इसके  बारे  में  ओ  चोरिमां  होती  है  था  भाय ,
 कर  है  या  सम्पत्ति  कर  है-इनके  ऊपर  निगराभी  रखते
 के  लिए  जो  रेजेन्यू  इस्टेलिजेन्स  होतों  हैंबह  इनसे
 छीन  लिया  गया,  एन्कोर्समेन्ट  डायरेक्टोरेट  छीन  लिया
 गया  ।  नतीजा  यह  हुझा,  बिल  मंत्री  यह  इच्छा
 रखने  हैं  या  नहीं  सझे  पता  नहीं  लेकिन  प्रगर  रखते हैं
 तो  भाज  उनमें  बह  सांस य  नहीं  हैं.  उनके  यह  हथियार
 नहीं  है  जिससे  वे  पूरी  प्र्थ-व्यवस्था  को  प्रभावित  कर
 सकें । भेरी  झापके  मार्फत  सरकार  से  विनती  हे  कि
 सरकारी  विभाग  को  पुनरंचना  के  बारे  &  धौर  गठन

 के  बारे  में  बहु  दोदारा  सो  ले  क्योंकि  अर्थ-व्यवस्था
 चौपट  हो  रहो  है  t

 अभी  विल  मंत्री  जो  ने  कहा  कि  एक  वर्षा  फेल  होने
 का  यह  नतीजा  है  7  'लिगस  साल.  शाप  जानने  हैं.

 चुनाव  के  समय  प्रधान  मंदों  का  मैं  बिहार  में  भारण

 पढ़  रहा  था  कि  जो  बढ़िया  रबोकी  फसल  पाई  है  वह
 हमारी  नीतियों  की  बजहड़  ने,  हमारी  दजट  हे.  हरित
 ऋन्ति  की  बजह  से  हैं  i  लेकित  भाप  जानेते  हैं  गंगाजी  में
 1971  में  भगंकर  बाहू  भाई  थी।  बाढ़  से  तकमान

 भी  होता  है  परन्तु  उरासे  नयी  मिट्टीं  ्तो  है,  जमीस  में
 नमी  भी  पाती  है  (उसके  चल)  5  ड्िया  फसल  974  में
 झा  ८ई  ।  लेकित  +हा  गया  मेरी  वजह  से,  हरित  क्रान्सि
 की  बजह  से  !  तो  मैंने  कहा  गटाजी  में  जों  वाह  आई
 थू  भी  शायद  ग्रापकी  वजह  मै धाई  ।  मेरी  समझ
 पें  नहीं  बाता है  अभर  wet  फेल  हो  जाती  है  तो  इन्द्र

 भग  गन  का  14  और  जय  फसल  स्  झा  जाती  है
 ते  श्रेय  द्वाद्मा  जी  को  ।  तो  इस  इन्द्र  और  इन्दिरा के
 चक्कर  में  हमारा  देश  चोौपट  होता  चला  जा  रहा  है  ।
 मेरा  खाद्य  मंत्रालय और  विदेश  ध्यापार  मंखालय  के  ऊपर
 झारोप  हैं।  विगत  तीन  बचों  में  प्र्थ-ध्यवस्था  को  चौपट
 करने  की  सबसे  भ्रध्ििक  जिस्मेदारों  झगर  किन्‍्हीं
 मंग्रालयीं  की  होगी  तो  गह  खाद्य  मंत्रालय  ौर  व्यापार
 मंत्रालय  की  है  ।

 “*Expunged  as  ordered  by  the  Chair.
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 चीमी  द.  पंदानार  जहां  az  ™  उन  हों  गईं
 सी  बहां  एक  साध में  झापते:यह  करिश्स!  दिखाया कि
 )  लाख  ह्म  चीनी  की  पैदावार  बट  गईं;  3.  लाख

 टन  पर  था  गई  बिगेंत  साल  चीनी  जो  दो  पम
 किलो  का  दाम था  वही  बोगी माज  मंदि,  4  हपये
 किलो  लिक  रहो  है  तो  उसकी  जिम्मेदारी  खाद्य
 मंबालय  की है  ।  जो  चीनी  को  मिलें हैं  जिनके  राष्ट्रीय.
 करण  की  घोषणा  प्रापने  बसव  कांग्रस  मैं  को  थी  कपा
 बजह  है  शशि  भूषण  जैसे  युवा  तुक  लोग  इसका  जवाब  दें,
 1370 %  बम्बई  कांग्रेस  में  चोष॑णा  करने  के  बाद
 उर  प्रदेश  की  हकूमत  प्रापके  हाथ  में  रहो  फिर  भी
 सीन  साल  सके  कषोनी  के  मामले  को  ठीक  करमे  का
 काम  आपने  नहीं  किया  ?  ।]  लाख  टन  चीनी  की
 वैदाबार  कम  हो  जाती  है  और  झाप  अपना  जो  झपय
 है  उसका  स्वीकारने  के  लिए  तैयार  नहीं  होने  ।

 व्यापार  मंत्रालय  के  बारे  में  कया  चाज  मन्‍्त्री  महोदय
 बताने  की  स्थिलि  में  हैं  कि किस  काम  के  लिए  टैरिफ
 कमीशन  अगाया  गयाया?  टेरिफ  कमिशन  के  सामने
 कई  मामले  झाय थे  जितमें  एक  कृतिस  धासे का  मामला
 था,  मेन  मेड  फाइबर  जौर  याग  का  ।  मेरे  क्याल  से
 तकरीबन  4  रपट  टैरिफ  कमिशन  के  द्वारा  सरकार  को
 दी  गई  हैं  ।  एक  रपट  जब  में  इस  सभा  का  सदस्य  था,
 अंतिम  शीत  ह... ह  970  में  दी  गयी  थी  |  उस  समय
 मुझे  याद  है  श्री  सलित  नारायण  मिथ  ने  इस  मंत्र  से
 घोषणा  की  थी  कि  सरकार इस  सपोर्ट  का  अध्ययन
 करके  इसको  प्रकाशित  करने  का  काम  करेंगी  Y
 28  महीने  हो  गए  क्‍या  वजह  है  मैनसेड  फाइबस

 याने  के  बारे  में  टैरिफ  कमीशन  को  जितनी  रपट  हैं
 ये  अभी  सक  प्रकाशित  क्यों  नहीं  हुई  ?

 रेयॉन  काई  के  बारे  में  भेरे  पास  सारी  सूदो  है
 मुझे  बड़ी  तकलीफ  होती है  कि  टैरिफ  मार  का
 यह  काम  था  कि  दामों  के  डांचे  के बारें  में  पूरी  जांच
 करके  बहू  अपनी  सिफारिशें  सरकार  के  बास  भेजे
 जौर  सरकार  उन  सिफारिशों  को  ometfier  कर  के
 अपना जो  निर्णय  कैमला  है  उसके  आरे  में  यह  सदस कें
 सामने  बकतब्यं  रखें।  यह  सब  तक  का  तरीका "  लेकिन
 जबसे  हमारे**  विदेश  स्यापार  है...  बने  उस  सप्तम

 *
 4  व्यवधान) से  टैरिफ  कमीशन  की  श्फ्ट  का  इस्तेभाल
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 समागत  अहीदद  t  जाप  बैठिये  1  देखिये तक  बात
 है  इस  तरह  से  किसी की  सौहीत  करणा  ठीक  नहीं है  ।
 झापने  जो  शब्द  इस्तेमाल  का  है  बह  ठीक  नहीं  है।
 (ब्यान) भाप भोग क्यों ओल बाप  जोंग  कपी  बोल  रहे  हैं  ।

 थी  धू  लिलयें  :  पाप  कहते  है  तो  मैं  श्री  ललित
 नारायण  मिश्र  ही  कहता हू  (ध्यव्ान)

 सभापति  अहोदय  :  भापने  माम  लिया,  यह  ठीग

 है  लेकिन  उस  तशह  का  शब्द  मत  कहिये  ।  उसको  मैं
 हटा  दूगा  ।  ( व्यलन्ञान)

 थी  wn  fend  :  जब  प्राप  फर्मा  रहें  है  ललित
 नारायण ही  कह  तो  मैं  प्रापकी  बात  मानता  हू  ।

 डा०  बौलास :  कल  ही  यहां  पर  संसद  की  मर्यादा
 की  श्री  लिमये  बात  कर  रहें  थे  लेकिन प्राज  इस
 तरह की  बाते  शर  रहे  हैं  ।  क्या  यह  हो  मर्यादा  रखने
 का  तरीका  है  ?

 सच्चावति  भहोदत्न  :  मैने  कहा  और  उत्होने  माल
 लिया  है  n  कद  प्राप  इस  बात  को  भागे  क्यो  बढ़ा
 रहें  हैं।  (ध्यदधाम)  उन्होने  जो  कहा  उसका  मैं
 ने  एक्सेप्शन  से  लिया  है  t  भ्रव  भाप  लोग  किस  लिए
 बोल  रहे  है  ्य  उसको  बोलने  दीजिए  ।

 शी बधू  लिखे  :  मैं  ज  कर  रहा  था  कि
 विदेश  व्यापार  सतालय  की  तहत  जितने  विषय
 आत ेहैं  एक  एक  को  झाप  से  सीजिए  ।  मैं  प्ाधे  बाधे
 मिनट  में  समाप्त  करता  हु  |  क्‍या  वित्त
 मली  इस  बात  को  काट  सकत ेहैं  कि  दो  साल  पहले
 काई के जो दाम थे जो  दाम  थे  उनकी  सुलना में  रुई के  दाम  इस
 साल  30  प्रतिशत  कम  चल  रहें  हैं।  यह  महाराष्ट्र
 के  हैं,  गुजरात,  महाराष्ट्र,  राजस्थान,  पजाब  की  तरह
 कई  बैरा  करने  याले  इलाक ेके  ।  मिल  मालिक दो
 साल  पहले कहते  थे  थृंकि  कई  के  दाम  ज्यादा बढ़  गए

 हैं  इसलिए  कपड़े  के  दाम  बढ़ाना  जरूरी है  भोर  इम
 सर्क  को  आपने  भागा  1  लेकितल  अब रुई के दाम के  दाम  30
 प्रतिशल घट  मए  तो  झापने  क्यों  नहीं  मजदूर  किया
 कि  चिन  मालिफको  को  कपडे  के  दाम  भी  कम  से  कम
 I8  अतिक्षत  चदाने ।  इस  सवाल  पर  झाप  लोगों

 को  हल्ला  करना  चाहिए  था  जो  मंत्र  बाल ेहैं  लेकिन

 बहू  गहीं  करते  ।  हल्ला  करने के  लिए  एक  ही  विषय

 है गू  लिमये 1  लेकिन गिल  मालिक  के  लिलाक

 गो  हल्ला
 अचासि 1
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 सभापति  महोदय,  इसलिये  विस  मंत्री  जी  इस
 बात की  सफाई  दें  कि  ई  के  दाम  घटने  के  बाद  कम
 मे कज  5  प्रतिशत  दाम  कपडे के  क्यों  नहीं  टे  ?

 20  प्रतिशत  मोटे  बपढ़े  के  दाम  बढ़े  हैं  शीर  महीन
 कपड़े  के  30 से  50  प्रतिशत  दाम  बढ़े ंहैं  t

 सूत  के  सामसे में  मैं  बुछ  भांकडे  देता  है  1  बियस
 साल  80/2  डेनियर  का सून  ute  बजट  के  पहले
 था  |  इम  साल  6  8०  हुमा  झौर  बजट  के  बाद
 2480  हा  गया  ।  मेरी  बात  काया  काट  सकते  हैं  ?

 झ्राप  कहते  हैं  कि लोग  सड़क पर  झा  रहें  हैं।  सडक  पर
 नही  आयेंगे ता  क्या  करेंगे  ?  क्‍यों कि  झाप  भय  व्यवस्था
 को  सियतित  करने  में  बिल्कुल  असफल  रहे  ।  0  te
 से  शुरुधात  होती  है  और  24  रु०  तक  सूत  का
 दाम  हो  जाता  है।  मेरे  यहां  सियारपुर,  कैरी,
 डहुधा  झादि  कई  ऐसे  भोमीनों  के  गाव  है  जहा  लोग
 खों  मर  रहें  हैं  ।  महाराष्ट्र  मे  सिवस्ही,  मालेगाव
 मे  और  उत्तर  प्रदेश  में  मऊ  से  बुनकरों  की  क्या
 हालत  है  ?

 कलम  धाये  के  दामों  को  जो  हाखत  है
 उस  का  एक  ही  कारण  है  कि  श्री  सलित
 मारायण  मिथ  ने  इस  सदन  का  अ्रपमान
 करत  हुए  टैरिक  कमोशन की  रिपोर्ट को  छपा  रखा  है
 और  खलटकतो हुई  तलबार  के  तौर  पर  उस  का  इस्तेमाल

 कर  के  वह  प्रपन  दस  के  लिये  बन्दा  वसूल  करते  हैं  ।

 झगर  पाप  चाहते  हैं  कि  इस  बातो को  जड़ मे  जायें  तो
 एक  जाय  कमोशन  नियुक्त  कोजिये  ।  वास  डा
 आमला  केगल  एक  वर्षा  ॥  A  फेल  होने  से  खराब  नहीं
 हुमा  हैं  -  वह  एक  कारण  है,  लेकिन  सब  से  बढ़ा
 कारण है  अर्थ  व्यवस्था  भें  दामों  को  बढ़ने  की  प्रेरणा
 झाप के  ऐसे  कामा से  मिल  रही  है  ।  इससिये  &  चाहता
 है  कि  सरकार  पूरो  जानकारी  दे  कि  कितनी  निपोर्ट
 टैरिफ  कमीशन  की  भागी,  कितनी  प्रकाशित की  कवी
 भौर  क्‍या  निर्णय  किये  थे  ?

 सादा  सिलसिलेवार
 ब्यौरा  हमारे  साम  दाये ।

 जी  समायतार  शास्थी :  सभापत्ति  जी,  जो  बिस
 विधेयक  प्रस्तुत  है  मैं  उस  का  विरोध  करने  के  लिये

 खड़ा  हुआ हू  ।  सरकार  दावा  करती  four  free
 के  हाश  प्राण  हिल्दुस्तान  में  जो  झाधिक  संकट  दिस
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 पी  रामावतार  शास्ती]
 पर  दिन  ज़्यादा  से  न्यादा  सहरा  होता  जा  रहः  हैं  उस  पर
 नियंत्रण  रखेयी  ।  सरकार  का  यह  दादा  विरकुल
 बोबा,  पौर  गलत है  ।  वर्तमान  ह,  ब्यवस्था  याती
 पूंजीवादी  समाज  व्यवस्था  जब  तक  यहां  कॉग्रम  रहेगी
 जौर  सरकार  जब  तक  उस  के  पालत  और  विकास  में
 मदद  करेंगी  तब  तक  झाधिक  संकट  को  हल  नहीं  किया
 जा  सकता  है।  जब  तक  भारत  में  वितरण  पौर  उत्पादन

 के  साधनों पर  भारत  के  75  इजारेदार  पंजी-
 पतियों  का  कब्जा  रहेगा  तब  तक  जितने  भी
 पेबन्द  लगा  लोजिये  र्थ  व्यवस्था  में  कोई  सुधार
 होने  बाला  नहीं  है।  कितने भी  झाप  जनता  पर  टैक्स  बढ़ा
 लीजिये  जनता  की  स्थिति  में  सुधार  होने  बाला  नहीं
 है  |  इसी  बजह  से  मैं  इस  विधेयक  का  विरोध
 करता  हूं  1
 एक  दो  बातों  को  तरफ  मैं  सरकार  का  ध्यान  और

 शोचना  चाहता  हूं  भौर  वे  बिहार  से  सम्बन्धित  है  t
 पहली  बात  तो  यह  है  कि  बिहार  में  पेय  जल  की  समस्या
 किसनी  बविकट  ह  ाप  को  मालूम  होगा  ।  मैं  प्रभो

 सात  दिनों  तक  पटना  तथा  दूसरे  लंगरों  का  अमल
 कर  के  आ  रहा  हूं  ।  लोग  पानों  के  कर  बाहि  बाहि
 कर  रहें  हैं।  आवल  पकाने  के  लिये  पाती  पटना  शहर
 के  बुहल्मों  में  नहीं  है  ।  प्रोर  यहो  हालत  आंका  क्षेत्र
 में  थो  जब  वहां  चुनाव  हो  रहा  था  तो  बहां  पानो
 को  दिक्कत  देखने  को  मिली  ।  बिहार  के  तमाम
 सगरों  और  गांवों  में  पानी  को  बहुत  हो  कठिन
 समस्या  है,  इस  की  सरफ़  झाप  का  ध्यान  जाना  बाहिये!

 धालिरी बात  में  are  संकट  के  बार ेमें  कहना
 जाहता  हूं  ।  ास  संकट  पूरे  भारत  में  है।  किन
 इधर की  प्रशवारों  बबरें  था  रही  हैं  उन  से  पता  चलता
 है  कि  बिहार की  हालत  बहुत  दर्दनाक  है  a  ats के
 wre  मंत्री  ने  श्राप  का बयान  उस  की  तरफ  खींचा है।
 हर  एक  क्षेत्र  में,  शहरों  में,  नो  राशन  को  दुकानें हैं
 लेकिन  लोगों  को  राशन  न्हीं  मिल  रहा  हैं  1  बहुत  कहने
 सुनने  पर  झ्ञप मे  45,000  टस  कहलवा  बिहार को  दिया
 है  i  यह  दाल में  ममक के  बराबर भी  नहीं  है  |
 इसलिये  मैं  आहूगा  कि  विहार  की  सभता को  प्रस्त
 संकट  से  अचाने  के  लिये,  पेय  जब  ee  बचाने
 के  जिये  भारत  सरकार  को  कौर  श्यान  गा  चाहिये
 और  कहा ंकी  सरकार की  कद  करनी.  चाहिये  ।
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 विहार  सरकार  की  शिकायत  है  कि  कहे  भाप  की  जियाती

 है  लेकिज  द्क्प  का  बयान  फेधर  तही  जाता  है  t  अगर

 ऐसी  ही  ाप  क्री  मीसि  रही  सो  फिर  विहार में.  की

 दुकानें  शूटी  कायेंगी  जिसकी  अनावयेही अप अप  केकषपर
 होगी  t  तो  मैं  चाहुंगा  कि  सरकार  कायल  इक  ज्यातों
 की  तरफ़  जाम  और ..  प्रविशम्य जाम  4

 SHRI  VIRENDRA  AGARWAL  (Mo-
 radabad):  Sir,  the  Indian  economy  is  in
 doldrums.  We  had  expected  the  Finance
 Minister  to  take  this:  House  into  confidence
 in  respect  of  remedial  menayres  ta  hold
 the  price-line  or  to  accelerute  the  growth
 rate.  9  must  say  that  his  reply  was  a
 great  disuppointment  because  the  Finance
 Minister  has  not  indicated  any  measure
 whatsoever  in  respect  of  holding  the  price-
 line  or  accelerating  the  growth  rute.  The
 Finance  Minister  tells  us  that  the  taxation
 proposals  are  deflationary  in  character.
 Yes;  they  will  be  deflationary  provided  the
 resources  are  utilised  for  development.
 But  when  the  resources  raised  through
 taxation  and  deficit  financing  are  squandered
 on  current  consumption,  they  are  wholly
 inflationary.  So.  |  would  plead  with  him
 to  understand  that  his  taxation  proposals
 would  never  help  in  holding  the  price-line.
 They  are  wholly  inflationary  and  they  will
 continue  to  help  in  the  price  rise.  Gov-
 ernment  is  not  genuinely  interested  in  hold-
 ing  the  price-linc.

 He  also  pleads  that  deficit  financing  is
 exsential.  But  mo  economist  can  agree
 with  him  that  in  the  present  situation  defi-
 cit  financing  is  of  any  help  or  will  prove
 deflationary.  |  hold  that  deficit  financing
 in  the  present  situation  shoufd  be.  reduced
 to  zero  if  we  are  reully  keen  to  hold  the
 price-line.  Otherwise,  Government  —  will
 only  help  to  encourage  the  prices  to  gallop
 at  a  rate  of  5  per  cent  per  year.

 Last  evening  the  Government  spokesman
 spoke  in  terms  of  the  Government's  philo-
 sophy  of  forward-lookingness  हसी  ideology
 There  is  nothing  wrong  with.  any  -philo-
 sophy  and  ideology,  but  I  would  like  to
 say  that  this  philosophy  or  ideology  which
 the  Goveraiment.  has’  been  following.  for
 25  years  has  produced.  nothing  —  but
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 currupt  and  inefficient  men.  This
 philosophy  has  done  nothing  but
 causing  price  rise  to  a  higher  level,  it  has
 done  nothing  but  bringing  about  economic
 stagnation  in  the  country.  I  can  assure  you
 that  this  philosophy  and  doctrinaire  ideo-
 logy  will  take  the  country  towards  eco-
 nomic  ruin.

 ete  deme:  सभापति  महोदय,  मुझे  ह । :  दुख
 होता  है  कि  श्री  मघ,  लिमये  जैसे  ब्पक्ति  इस  प्रकार  की
 बातें  करें--प्रोर  शायद  उन  का  करना  ठोक  भी  है
 क्योंकि  उन्हें  एडमिनिस्ट्रेटिव  ज्ञान  नहीं  है।  फिनास
 सिमिस्ट्री  के  टुकड़े  करने  को  “पर”,  काट  देने  की  भाषा
 का  उपयोग  उनसे के  लिए  शोभा  की  बात  नहीं  है  y
 देश  को  द्ग  गति  मे  धागे  ले  जाने  के लिए  रीझार्ग  नाई-
 डेशन  करना  बहुत  धावश्यक  हो  गया था  ।  भी  फिर

 रोप्मार्ग  नाइजेशन  किया  गया  है  जैसे  हैबी  इडस्ट्री
 पौर  इ्इडम्ट्रियल  डेबेलपर्मेट  को  झलग  झलग
 मिस्रो  बता  दी गई ।  श्री  यमवल्तराथ  चम्काण  के
 कार्यकाल  में  इस  देश  को  जो  प्रगति  हुई  है,  उसकी

 भूरि-भूरि  प्रशमा  हर  व्यक्ति  का  करमी  चाहिए  ।
 उन्होंने  इतनी  कठित  परिस्थिति  होते  हुए  भी  देश  को
 सम्भाला  है  ।  मैं  सानता  हु  कि  इस  प्रकार  को  जो
 आलोचना की  जाती  है,  वह  नभग  ने  होने  के  कारण
 को  जाती  है  ।

 SHRI  YESHWANTRAO  CHIEAN  AN
 Mr.  Chairman,  I  must  thank  this  hon.  House

 for  the  speed  with  which  it  has  passed
 the  Finance  Bill.  Sene  constructive  sug-
 gestion,  were  made  which  we  will  certainly
 take  notc  of.  Some  hon.  Members  were
 disappointed  with  this  budget.  The  hon.
 Member,  Shri  Virendra  Agarwal,  said  that
 he  was  disappointed  with  my  speech  There
 ure  some  people  who  are  in  a  permanent
 mood  of  disappointment.  |  would  like  to
 tell  him  that  I  never  wanted  to  under-
 estimate  the  present  difficulties  of  the  eco-
 nomy.  But  to  say  that  everything  has
 gone  wrong  is  to  create  that  mood  of  their
 own  disappointment  in  the  minds  of  the
 people,  which  is  not  conducive  to  the
 national  effort  for  which  we  will  have  to
 make  our  nation  ready.
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 {  quite  agree  that  in  the  case  of  some
 commodities  there  has  been  too  much  of
 tise  in  price  because  some  anti-social  ele-
 ments  are  taking  advantage  of  the  situa-
 tion  and  making  profits  out  of  the  present
 difficulty.  Some  of  the  shortages  are  due
 to  some  of  the  anti-social  activities.  The
 price  rise  in  the  case  of  textiles  during  the
 last  few  weeks  is  certainly  due  to  uncons-
 cionable  profit-making  by  some.  I  can
 only  say  that  IT  will  discuss  this  matte:
 with  the  Commerce  Minister  as  soon  as
 possible

 MR.  CHAIRMAN:  The  question  is  :

 “That  the  Bill,  as  amended.  be  passed”
 The  motion  was  adopted.

 48.I5  hrs.

 ARRFST  OF  MEMBER

 MR  CHAIRMAN:  I  have  to  inform  the
 House  that  the  Speaker  has  received  the
 following  wireless  message  duted  the  2nd
 May.  1973,  from  the  Superintendent  of
 Police,  Bahraich.—

 “Shrnimuti  Shakuntala  Nayar,  Member,
 Lok  Sabha,  was  arrested  under  Section
 I5l,  Criminal  Procedure  Code,  on  the
 2nd  May.  973  and  sent  to  jail”

 8.25  hrs.
 BUSINESS  ADVISORY  COMMITTEF

 TWENTY-NINTH  REPORT

 THF  MINISTFR  OF  PARLIAMEN-
 TRAY  AFFAIRS  (SHRI  AL)  RAGHU-
 KAMAIAH::  I  beg  to  present  the  Twenty-
 ninth  Report  of  the  Busmess  Advisory
 Committee.

 43.96  brs.

 The  Lok  Sabla  then  adjourned  _  till
 Eleven  of  the  Clock  on  Friday,  May  4,
 973  /Vaisahha  4,  895  (Saka).
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